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LOK SABHA DEBATES ,

LOK SABHA

Friday, August 14. 1970/ Sravana 23,
1892 (Saka)

The Lok Sabha met at Eleven of the Clock.
[Mr. Speaker i{n the Chair]
ORAL ANSWERS TO QUESTIONS

Seizure of Indian and Forcign Currency
from Persons in Palghat and
Coimbatore
+
SHRI E. K. NAYANAR :
SHRI NAMBIAR :.
SHRI P. P. ESTHOSE :
SHRI K. RAMARNI :
SHRI K. M. ABRAHAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether eleven persons have been
arrested in Palghat and Coimbatore recently
with over Rs. 35 lakhy of Indian cur-
rency ;

(b) if so, whether these persons were
engaged in smuggling and foreign currency
rackets ;

(c) the names of the arrested persons )
and

(d) the stage of investigation ?

*421,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (d). A
statement is laid on the Table of the
House.

Statement

During the period from 18th June, 1970
to 2nd July, 1970, the Directorate of En-
forcement conducted 20 raids in connection
with the investigations into certain cases of
alleged contravention of the Foreign Ex-
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change Regulation Act by certain persons in
Tamil Nadu and Kerala States and seized
Indian currency totalling Rs 5,08,700/-, In
this connection 19 persons were arrested.
These persons are alleged to be indulging
in making and receiving payments in India,
under instructions or on behalf of persons
abroad, thereby contravening the provisions
of the Foreign Exchange Regulation Act.
The names of the persons arrested

are :
(1) Shri M. K. M. Tajudeen.

(2) Shri Sheikh Mohamed.

(3) Shri E. M. M. Razook.

i4) Shri E. M. M. Basheer Ahmed.
(5) Shri E. M. M. Narul Amia.

(6) Shri M, A. Saifuddin.

(7) Shri P. S. Hussain.

(8) Shri Kaja Mohideen.

(9) Shri V. Khader Ibrahim,

(10) Shri M. S. Abdul Khader.
(11) Shri E. M. M. Mohamed Abdeen.
(12) Shri K. Rajendran.
(13) Shri V. Sunderarajan.
(14) Shri K, Bharathan,

(15) Shri K. T. Hussain,
(16) Shri K, Kunjumon,
(17) Shri K. P. Madhavan Pillai.
(18) Shri K. K. Moosa.
(19) Shri N. Mohamed Sherrif.

Further investigation in the case is conti-
puing.

SHRI E. K. NAYANAR : A big foreign
exchange racket is unearthed involving
Rs. 30 lakhs, and this racket has been
operating in Coimbatore and Phalghat, but
the Government is able to confiscate only
Rs. 5 lakhs. Out of 19 persons, may I
know how many people were involved in
Kerala arca alone, and whether any docu-
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ments have been seized from these persons
who have been arrested by the Government
officials, and what information is there in
the documents 7 Is it a fact that the arrested
persons have connections with some indivi-
duals residing in Malayasia and Singapore,
and whether it is also true that secret tokens
were issued to some people in Kerala by
the Sipgapore and Malayasia counterparts
of the racket and they received money rang-
ing from As. 50,000 to Rs. 1 lakh, and if
30, what steps have the Government taken
to unearth this foreign exchange racket and
their connections with Singapore and
Malaysia 7

SHRI RAM NIWAS MIRDHA : In-
vestigations in this case was started from
16th June, 1970, and during the period from
18-6-1970 to 2-8-1970, the Director of En-
forcement conducted in all 20 raids in con-
nection with the investigations into certain
cases of alleged contravention of the Foreign
Exchange Regulation Act by certain persons
in Tamil Nadu and Kerala States. Asa
result of these raids, 19 persons were arrest-
ed : 11 persons in Coimbatore, five at Pal-
ghat, two at Madurai and cne at Erode. The
total Indian currency eeized in this con-
pection is Rs. 5,08,700. The documents
seized reveal transactions to the tune of
Rs. 32,20,000. These persons are alleged
to be indulging in making and receiving pay-
ments in India, under instruction or on
behalf of persons abroad, without the per-
mission of the Reserve Bank of India, there-
by contravening the provisions of section
5 of the Foreign Exchange Regulation
Act.

As regards the hon. Member's question
about their having conneclions in Malaysia
and Siogapore, it is true that the some of
the documents that have been seized reveal
that some of these remittances were coming
from Singapore.

SHRI E. K. NAYANAR : My second
question is whether tokens were issued by
these racketeers which they got from
Singaporc and Malaysia and whether some
Coimbatore mill owners were connected with
this racket business ; also whether the En-
forcement Directorate showed that the
recipients are in Kerala alone, and how maoy
of them are indulging in this in the Trichur,
Olavekkot, Varkala and Palghat area. 1 got
information some days back that fake notes
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worth Rs. 11 lakhs were seized from the
border area of Coimbatore and Palghat. I
happened to see some officers and enquired
I.bOl.ll. 4t and lh!}'—(fn-fcrrnpuon)—lt isa
very important point, Sir. Is it a fact that
fake notes worth Rs. 11 lakhs were confis-
cated by he Directorate officials from the
border of Coimbatore and Palghat 7 1Is it
also a fact what they have connections with
some big business people who reside in
Calicut, Badagara and Kasergod in Kerala
and now they are connected with the ruling
Congress in Kerala ? May I know whether
the Government is aware of the involvement
of some big businessmen who have con-
nections with smugglers before July-August
31, and are now actively connected with the
ruling Congress 7 How is the Government
going 1o unearth this racket without taking
any political interference in this matter ?

SHRI RAM NIWAS MIRDHA : As I
just now stated, these raids were carried on
in Coimbaiore, Palghat, Madurai and Erode
and the premiscs of some business bouses
were searched in  Coimbatore and some
documents were seized. As regards the
recovery of notes from the border areas, I
have no informaticn because is it not con-
necied with this case.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : May I add that political con-
siderations do mnot coms in the way of the
administration of justice 7

SHRI E.K. NAYANAR : Some big
business houses belonging to the Congress
were connected with this smuggling.

DR. RAM SUBHAG SINGH : There is
bungling and actually there is no adminis-
tration there.

SHRI E. K. NAYANAR : 1 would like
to know whether you would take action
against the foreign exchaoge rackeieers.

SHRIMATI INDIRA GANDHI : As I
have just stated, political considerations
will not be allowed to come in the way or
to interfere with the administration of justice,
whether it is with regard to foreign exchange
malier or any other matter.
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SHRI P. P. ESTHOSE : Smuggling and
fake note printing are industries which are
in progress in our country. Recently, one
gemleman was arrested in Mundakayyam
in Kottavam di<trict of Kerala with Rs. §
lakhs of fake notes and he is in the lock-up
now. Will the Gowvernment of India take
some stern s'eps to prevent smuggiing and
printing of fake notes ?

SHRI RAM NIWAS MIRDHA : The
government have been faking a number of
legisiative and administrative measures to
check this type of activity.

SHRI JYOTIRMOY BASU: Rs. 5
lakhs of foreign exchange rackets in two
weeks and you say you a2re taking steps.
What a cock and bull story ?

SHRI RAM NIWAS MIRDHA : It is
because of our vigilance that we have been
able to capture ail these people.

SHRI K. LAKKAPPA : Smuggling of
foreign goods and currency notes is not a
new thing in this country. It has been going
on for years. [ am told that in Coimbatore
alone smuggled goods worth R.. 1 crore
were caught recentlv. Foreign currency is
found in the hundis of many temples.
Recently, Chinese currency was found in the
temple of Lord Krishna in Kerala, which
may be the action of Chinese agents who
are working in Kerala even in temples.
Since the smuggling of foreign goods and
foreign currency notes and the printiog of
fake Indian currencv notes is going oo in
Kerala and Tamil Nadu and since certain
religions institutions and certain musrs 8re
found to be the culprits, will the govern-
ment take stern action against the giures and
religions institutions to unearh the whole
thing 7

SHRIMATI INDIRA GANDHI : Yes,
Sir, stern action will be taken whenever any
such cases come to our notice.

SHRI SRADDHAKAR SUPAKAR :
The question did not relate to any particular
period of time. But the answer relates to
the period 1fth June to 2nd July of the
current year, May I konow whether smug-
sling business was being carried oo an
extensive scale even prior to June, 1970 and,
if so, what were the actions taken in respect
of those transactions ?

SRAVANA 23, 1892 (SAKA)
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SHRI RAM NIWAS MIRDHA: Of
course, raids to take place from time to
time. But more particulars cannot be given
unless notice is received.

ST qYAT SWIT WEW : qg WEEdr
# g g fedwa 12 far & wulg
18 g7 % AT 2 qarf am @ & 20
®{F 95¥ A%, ¥ awwar g fr og aga
wamgaAs § aY #al g fggaam &
1T fgeat & 7 g g qufa &y )

ot Tw framw fawl @ swFre gha
a7 wear § e gw ag i dudw Wik
T ATAET FT 9FIA FT AT TR Y
AT § 9% TATET & wqTar 9% §HE 9
;ﬁﬂzaﬁ-‘ﬂﬁﬁiﬁm fraery o
I

wt TR WX oy AN Y
ggAT Jrgal g fr T 5% 9 5w IR
#t :1% fasmga a1 @ 5 agi oF -
AT AT A TR F I FE wF
#1T IY fow & @ IFR ¥ Al &=-
faer <ar & ? ¥4 9% 71| UHr e

aie?

MR. SPEAKER : Here the question is
very specific. But he is asking a general
question.

SHRI P. GOPALAN : Ip recent months
foreign exchange racket as well as smuggling
activities are on the increase in some parts
of our country like Kerala. I would like
fo have a specific answer from the Minister
whether these smugglers and racketeers are
enjoying any type of political patronage of
any political party.

SHRI RAM NIWAS MIRDHA : As
was started earlier by the Prime Minister, no
consideration of a political nature is given in
any casec.

SHRI P. GOPALAN : The Minister is
making a general statement whereas I have
asked a specific question. I have not asked
the Minister whether political considerations
come in the way of taking ac'ion against
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any person. I have specifically asked whether
the Government have gone into this matter
whether any political party is supporting
this racket.

SHRI RAM NIWAS MIRDHA : No facts
have come to the notice of the government
which would connect these incidents with any
political party or person.

SHRI P. GOPALAN : Will you try to
findout the position or are you sure ?

SHRI RAM NIWAS MIRDHA : VYery
sure.

Proposal to Hand over Four Dakota
Operated Routes to Private
Operators

+

SHRI KOLAI BIRUA :
SHRI NARAYANAN :
SHRI MAYAVAN :

SARI N, R. LASKAR :
SHRI DHANDAPANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Government
have taken a decision that four uoeconomi-
cal Dakota operated routes flown by the
Indian Airlines will be given to the private
operators ;

(b) if so, the reasons for this decision ;
and

(c) what was the total loss suffered by
the Indian Airlines in operating the said
routes 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROIJINI MAHISHI) :
(a) and (b). No, Sir. On the contrary,
Indian Airlines have decided to continue
operating these services even though they are
uneconomic.

(c) The loss during the year 1968-69 is
estimated at Rs. 4895 lakhs,

SHRI KOLAI BIRUA : May ]l know
whether the Union Ministry is considering al-
terpative plans for operating enough flights on
the routes Bombay-Surat, Kolhapur-Sholapur
and Gorakhpur-Patna-Muzaffarpur instead of
giving these routes to private operators and,
if so when the final decision taken in this re-
gard is likely to be taken ? Secondly, 1 would
like to know how much revenue was earned
by the Indian Airlines by operatiog these
routes in the years 1967-68 and 1968-69.

*422,
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MR. SPEAKER : How does it arise out
of this question ? His question was whether
it is a fact that Government have taken a
decision that four upeconomical Dakota
operated routes of the IAC will be given to
private operators, )

Now you are asking about operation of
air services on other routes.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
As far as T have understood the question, it
is about other routes to the ones which I
have already referred. I think, the hon, mem-
ber is asking whether there is any proposal to
operate these Dakotas on certain other routes.
Now, about these other routes, so far, they
are not covered by Air services at a!l and the
Indian Airlines do not have any proposal to
start new additional services. The whole
point is that these Dakotas are extremely
uneconomical. In faci, we ure pradually re-
placing them. Therefore, to start new
Dakota services will not be possible, How-
ever, if private parties are interested in
routes on which the Indian Airlines do not
operate, under the Air Corporation Act, we
shall eertainly consider their suggestions,

SHRI N.R. LASKAR: May I know
from the hon. Minister whether it is not a
fact that most of thesc Dakotas have become
obsolete by now and, if so, whether they are
going to replace them by other aircraft so
that these services become economical ?

DR. KARAN SINGH : Obviously, it is
our intention to replace them with our new
purchases of planes, including the HS-748
from Kanpur. They are the planes which
will gradually replace Dakotas.

SHAI MANUBHAI PATEL : Is the
Government going back on its policy of
nationalising air services both under Indian
Airlines Corporation and Air India ? The
hon. Minister just now states that if private
parties come forward to operate on certain
routes which are not covered by them, they
will consider their case. May I know whether
the Goveroment is revising its policy and
giving some routes to private partics,

DR. KARAN SINGH : No, Sir. There
is no question of revising the policy. When
the Air Corporation Act was passed, there
was a specific provision that certain routes
can continue to be operated by private
parties. That is the cxisting thing and it
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has continued since 1953 when the Air Cor-
poration came into being. There is no ques-
tion of going back upon our policy. It is in
continuance of our policy. 1 may clarify
that no route which the Indian Airlines is
operating or is willing to operate will be
given to private parties.

SHI HEM BARUA : Since the Kalinga
Airlines do not operate in NEFA now, it is
a fact that Shii Biju Patnaik has approached
the Government for an additional service
elsewhere and, if so, what it the reaction of
the Government thereto ?

DR. KARAN SINGH :
mediate information on this.

I bhave mo im-

SHRI HEM BARUA : The Minister
does not deny 1t. He only :ays he does not
have the information.

SHRI LILADHAR KOTOKI: May I
know from the hon. Minister whether 1s it
not a fact that these Dakotas, even though
thev are uneconomical in operations, are
doing vital service in air-dropping for
Defence purposes, cic. in the North-Eastern
region and also in other inaccessible arcas ?
If some of them have become obsolete and
they are not able to operate the service in
those difficult terrains of the North-Eastero
region, may I know whether a suitable sub-
stitute to Dakota aircraft has been fourd to
be put in service in that region ?

DR. KARAN SINGH : It is true that
in the North-Eastern region, the Dakotas
have been rendering very valuable service
and it is for this very reason that, despite
the fact that this year we expect to lose about
a crore of rupeces on the North-Eastern
region operations, we are nevertheless conti-
puing them., As far as the replacement is
concerned, the Avro 748 will be able 1o
o péerate in those areas, as soon as we have
sufficient number of planes. Therefore, the
hon. Member neced not have any fear that
the service will be disturbed.

Arrest of Delhi Curio Dealers In Srinagar
+

SHRI B. K.
DASCHOWDHURY :

SHRI RAM AVTAR
SHARMA :

*424,
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SHRI LAKHAN LAL
KAPOOR :
SHRI MOHAN SWARUP :

Will the Minister of HOME AFFAIRS
be pleased to sate :

(a) whether the arrest of three Delhi
curio dealers was made by the Police near
Bijbehara in Srinagar wh ch lead to one of
the largest hauls of contraband currency in
the country and whether any enquiry was
held in the matter ; and

(b) if so, the details thereof and the
steps taken by Government against the
persons involved 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K 2 PANT): (a)and (b). According to
information reccived from the State Guvern-
megt of Jummu and Kashmir, on 7th July,
1970, the State Police recovered $20845 and
£741 (sterling) from three persons belonging
10 Delhi while they were travelling in a car
at Khanabal Anantnag Of the three one is
said to be the owner ol a brassware shop in
Delhi in which he is reported to be dealing
in old curios also. The driver of the car was
also arrested.

The case is under investigation,

SHRI B. K. DASCHOWDHURY : Ia
my question it has bzen specifically stated
that accordivg 10 the reported news, some
three Delhi curio dealers were arrested near
Bijbehara in Srinagar. But the hon. Ministet
has stated that they have been arrested at
Khanabal, Apantnag. I do not know
whether that is true. [ would like to invite
the attention of th: hon. Minister to the
news report published in th: Hiadustan
Times on 9th July. The question of foreign
currency racket has assumed a great signi-
ficance both inside and outside the House
and, unfortunately, for these unhappy inci-
aents, we have to travel from Kerala to
Kashmir. It is also reported in the news
item of the Hindusian Times that in the
racket of international smuggling of foreign
currency, some high-ups of the Kashmir
Government and some influential people are
connected.

MR,
please.

SPEAKER : No  alecgations
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SHRI B. K. DASCHOWDHURY : I
am not making any allegation.

I would like to know from the Govern-
ment whether thev have any specific infor-
mation about this report and, if so, what
action they propose to take against it.
Secondly, I would like to kn~w whether the
Central Government has made any assess-
ment as to what extent our country, in res-
pect of these incidents in Kerala and
Kashmir, is going to lose, every year, the
foreign exchange, whether it is worth Rs. 10
crores or 15 crores or whatever is the figure.
Have they made any assesement about it ?

SHRI K. C. PANT : My hon friend has
referred to & pews item.  But 1 am going by
the report of the State Government. The in-
formation that I have given is the one which
was sent to us by the State Government. So
far as the connection of some high-ups in
Kashmir is concerned, if he is referrini o
the Jammu and Kashmir Government, may
I only remind him that it is the State Police
which has arrested these people. It was to
the Stale Government that the Enforcement
Directorate sent the information. That
should satisfy him. The State Government
is not connected with this. They took prompt
action and arrested the people and all the
money has been recovered. So far as the
foreign exchange maiter is concerned, the
question should be directed to the Finance
Ministry.

SHRI B. K. DASCHOWDHURY ; It is
good on the part of the Minister to avoid
a reply in regard to foreipn exchange matter,
1 would like to know whether these cases have
been detected and certain action has been
taken. This has become an international smug-
gling racket. May I know whether the Cential
Government is prepared to starit a CBI
inquiry into it because it is a loss of foreign
exchange to the Jammu and Kathmir
Government and that means a total loss to
the Goveroment of India ? Whether this
Government prepared to give this matter
to the CBI for proper in vestigation ?

SHRI K. C. PANT: My hon. friend
does not seem to realise ihe seriousness of
this matter. There is smuggling into this
country, There is financing of these smugg-
liog operations, It is well koown fact that

AUGUST 14, 1970
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we have been taking various steps to check
this and over the years the law has been
made more stringent. The enforcement
agencies bave been muliiplied and the
operations along the coast have been intensi-
fied and the mobility of the forces has been
increased. Our intelligence is better both in
the country and outside,

SHRI B. K. DASCHOWDHURY : The
number of rackets has also multiplied.

SHRI K. C. PANT : They are coming
more to light because of these measures.,
Therefore you are more aware of them.

st TwrEaAre wat : geas WIS,
# 957 937 ¥ 09 U F7 A & 9
1 91 feamar Tgar g—ag arg@ &
ag f¥ ag g9 wdsh ¥ efwre frar
AT | gl g| seT ¥ foar war g—
“Whether the arrest of three Delhi
curio dealers was made by the Police
near Bijbchara in Srinagar which led
to one of the largest hauls of contraband
corrency...etc,”
o s gengar #fad gadr fz=h
etadms s frar mar &, et Sr
SFT FY AAGAAT WG F q@T AL @Ar
=rfaw |

# rar wgar g s P wer-sfa
& caamf@l &Y oFer nar @ s d
AGAT ST STQIET § q9T T gRIC AV
fradt meam ™ o & Igl I WT ghar
'midmarwefamag =
FIFTAET TF AAATC-AT = @r 2 |

U AF—@ T F A A9 F
F1IT &, ¥ 5a¥ aa< & fw oferm ) 9%
faers o&7 FEAE F4 F ®WEEA Wi
wWE1ag aig ¢ & we ag s
zaA @ ¥ I @r & | F sAAr Agar
g fs g st fem 1 1@ @R
wgf Ag alrom W@ ?
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ot gom wx g : F guwr ag F
WY &1 qaT9r §31 §—aar W17 AZA &
fF uage re de & wawfaw wiq faar
o ?

&Y TWEAR WAl 9 W@ gaAr
ST S T@r g, Faqar fadsy gar ar
wEETAaw e Fvgarg s @ AW
g e famw #5Y 3 fifay

wY §SW Wz 9@ © SqmIT §i9T @
gFar g, afma wafam &% &Yor @
grar g ?

st xm@Ear wai: §eas Agiay,
# foet 957 %1 39T Gra@ Ag gaT--
T Y sgrardt 9§ A7 £ 4T T qreaar
i aAmrd . gffw & @y weEd @,
FIFA Zaar 99 ¢ & 373 faars #1d-
arg) agf &Y ot gHfr—sT T araf w0
I "/AT =00 |

s} wor Wy qF . Aar A4 w9 2
Hz H oz 2—3A" § ©F geAq OF
g faa®t ogi o Y5 gFw , FfFT F
ZHIA &) SIS F AT H A oFE A7
g, 9% vy FeAY qwEl w2 A
gfere ¥ gaa) o931 § OlF gRA=NEA
ST TR, AT T AWM T I @
e

st TrRTAATT ST & HTAOAT AR
garagi?

st wET WX G : IALT ATH A
FM AR | @t 393 ) @
A% AFGAT 9T g1 T avaey  §, TEA
AT W W& g & a1 agr & g
arar | afeT 9 SAF Qi AEEd
{Yar aY =&t #w & fag g

&) gEraare wwi @ FTEA FqAT AL
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? fr gfew o7d fams wer wowr o
o1 gFAl 3—3W & AR # w3y
A8 #gr |

qEOE AQ T AW HT GG @
g

wte ungaAn fag : sdfes

o} S@F 9T 9T S &
firegare fod o § %41 94%F 18 T
AT THATH AT F wEAW F R 2Ey-
¥zm o5g w7 §, faad feedt @R sitare
& %% a2-aF wrafadi & ara § e ga¥
a7 ¢ 1 g7 a1 ag e smegite § oy
7z 304 S & AT A1y E ¥ few uw-
Hifaw aa ¥ gravg @Y 3, &4T IEEC
o I ¥ qar amarg ?

s FS WE 9T : IAH qIH HLA
T & 3@ §Fg Hzq 953 17 g fome
Y Fg Tiwed T gt § o Ew
srare 93 sftanr § ft 3y amitar
& agh ¥z g€ @y AT agi & o 3 for-
a0 gd ,

FET aF YA @ & g &
ara g, w1 fedd arf 2 g|H sEar wnf
=t F&F ¥ gafae ar awar § fF fesy
FAfa® g« § qraeg A9 g |

il Fa ara e ¢ T gaAfas
oA ¥ ITHT gEaw 3 AT G, WA @
qravg ¥ GG A F1§ gHAg w3 ?

st g w97 § g qwwar
fr aadifs mdY frenf & & w@i ot
anfa @ agt waAMfas o g@ dfr

SHRI SHRI CHAND GOYAL: The
Hon. Minister was telling one Member that
he was not taking this question seriously.
Sir, it appears to me that the boot is on the
other leg. The Miunister does pot seem to be
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taking the matter seriously. 1 would like to
know whether some connection was there
which was established with the other racket,
because, this matter relates to contraband
currency and we cannot just leave it to a
State even though the arrest might have
been made by the State Police. The guestion
is whether the Central (iovernment has
taken interest and tried to find out it con-
nection with the other racket because, during
the last year, thefts have taken place from
the Museums of Delhi and Chandiparh
Now that there curios have teen siolen
from these two museums is there any
connection of the present cases with these
thefis which have taken place from Deltn and
Chandigarh museums ?

SHRI K. C. PANT ; 1 thiok he is refer-
ring to the first question and 1 may say that
both are under ianvestigation and it is very
difficult for me to say anything. The first
one refers to transactions involving transfer
of money from Singapore and Malaysia
mvolving certain tra-sactions between Delhi
and Kashmir and possibly sale of some
curios. Apparently there is no conoection
between these two. With regard to the
museums, there is no connection,

woTEA gaie Srak & 143 wfa-
Az i fawrfom &1 @y wwan

€425, &t W9g s\ 39 gg wa
oAt garET gEI W & 143 gfa-
¥z ¥ fAfga fawfof Y &y s@ &
a ¥ 27 v@d, 1970 & warifea
SoT §eqT 882 % IO & ®EEW H a3
T & o F4 fF

(%) =7 wETER gER W@ &
147 sfadza € fawfal 1 a3
% fag g 9t famre < fagr mar & ;

(@) afz g, at war fagia fear §;
U1K

(w) afe g, @ wH fagsw w3
& s g 7

TR-ATE WeRTHY § I W (s
m frate fasf) : (%) & (7). 4% &@
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sfazw #t wfewiw  fawfal  wr
Wferd graeg Tog AT ¥ 2, wa:
za wfaaes 3t ga& fasrud ¥ fear
| e

ot AlEg UATT ¢ weme wElEm, Ay
a=f witew 7 gamr fr 5w wfades &
afus i fawifert &1 avgew wsT @<
F 7 &1 gafae 398 faarag IgH
A5 fegr war 3 0 & well wAR A
AT Frgar g fra ardra & g w3
FT4 F qrg 7 faeny wN 75 § W%
gEd ®Eag # W ar fa=re-faar
frar gaqr saft sfafemr & sEua
Far ?

ot 7w frare faaf @ 1487 oo
faad aravg % 77 957 & 99T @raeg
TS SEEA ¥ W @A ) gEy
fawifear & ag wsa s & wsafeaa
g1 wa: a7 ag fale 4 Favaz, 1969
# FFF o189 6 998 N My
g at fefid ot afader wea m@c
FR & N7 gt feoqnit & fag I

g g

Wt Wag swE o germ w@iEw,
a4z, 1969 ¥ 3z foird wow g
F qm Yot 7E 97y TAd feAl & A
Ft ST FXETA ¥ Iaex weAr gfafwar
T A 2 @ SEw @I T
wagT a1 et gf g ?

@ am g & fs wamfs ga
gt & fag o) AW o v
faar mar 4t w@r SEF faEw e
TR’ AT e 9T TET 9 W ag
A Fard fy gmafas gee s@m 3
fom w2t o g fawred & § 9%
qfafcs i Al7-917 & favg a9t @
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0§ o TR g R @t @ wiEm §I § wew aeErd A Al e

FY guared 37 & @y F@ 7

st 7ra frma (wef ;. za¥ FR
F "ALMT Y FT1 AT &) AL AT *WilF
FAT-A7 9T BT FIFT 7T FGER
Y fagdr @@t 2 fo gz foe o f
qera: o gareT ¥ grafiud & IAUC
FTOAT FT AT 59 qraeg o fogar oF
sar€ 1970 ¥ famr mar !

wgi a® ymafas gare AT wB
HHTH T 1 ST § Iq wET A g
®aw agt w1 & f5 o g AT HTE
Y ®Yar Tar qr 7z @WTH A1 WA AT
Ia% garar st g ¥ 7€ A7 fod
darz %1 | wa: ag fagg fRor aav f&
gt # @urg w7 faar and gaifE
TAET T gET F14 qr qg AT I

g

sl Wlmg s®E oA qu IE}
A& sar | geq fda 9% § Ko v faa
fa fagg o3 3R famif & & &l
o 39 4 faggarar @ ag § 7

sit Trm frare fawt : g3 & ®=w
wfamgamrgaar ¢ ot f& sfa
STEA % §Wee # g | By wmmRAa
| dar farr 2 oY fw ot fg st
ot gFIT G A7 @ & Ia¥ meafea
& wa: 93 I9gaT FAW A4r fF 3§ 9%
FE N RNE T Far A AF ) I\WE
yarar faad fr fagg wigwm = fogy
o ¥ gegae & fAg g7 g qx sfa-

Jza o1 9% & 1...(swawrE). .

ot 99 w77 aaf : §eR mEew F
&g & 5 4 7@=a7, 1969 91 g3 foyd
3% qr g & A IAF ;T IFR
ey gETd # femr @1 & oA
qrzar § g Ageaqd fedd st dea

a5 F1E aag W fAfk=a fear 8 fs
A fedl & sz 3 qud faqre der &
ara ¥ T 7 afy gi, @Y feaar zrgn fear
2 ? afr adY, &Y dar #aY a3t fear star?
gAY Aral w1 1A ftdl a3 @4 R
g1 gafae & qrar Tz 2 osmr WA
gOFTT &q faafasy o #15 ) av| w14-
ardy FM 5 wRT §IFT A A X
T GIEIT § 909 A o Fredara wd
ar & Y e ¥ TiF gAFr TeaArg
oF fafzqw egm H# 2 3

ot o frrw faef @ dar 43 o
fr3qq fear i g 998 a93 X g
ATl 71 30 faod ¥ faey wy § Ak
|19 &40 w@H 7 5 g @qarfs
fafa & gwafq gw 19 #37 § 398 *E
faga ¥¥ § Maa9T weg qeard § #1d-
a1t ¢ avdt & wa: ag w70 v wwitw
g 1§ awg fagifa &1 ¥ Faas
WA Weq GIRIT FTAATE 6T T—ag
Ifa sdra 4d¥ grar 1. (saawmA) ...

Imposition of collective fines on areas
Affected by communal rioty

..|..
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is fact that her Ministry
has asked the State Governments and the
Union Territory Administrations to impose
collective fines on any area affected by
communal disturbances ;

(b) if so, whether the said directive bas
been sent with the concurrence of all the
State Governments coacerned ;

*427.

(¢) whether Government agree that riots
are fomented by a handful of people with
an ulterior motive and that overwhelming
maujority of the population are innocent and
become victims ;

(d) whether Government also agree that
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innocent people are bound to be affected by
the imposition of coilective fines ; and

(e) il so, why Government are going to
penalise the entire population of a riot-hit
area for the crime of a handful of people 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (e). A
statement is laid on the Table of the House.

Sratement

To the course of information discussions
with some Chief Ministers on May 23, 1970,
on the communal situation in the country
there was general agreement that punitive
impositions in the areas where communal
disturbances had occurted can be effective
in bringing about quick restoration of peases
The legal position in this regard was
explained to the Sta'e Governments, Under
Section 15 of the Police Act, the State
Government can declare any area within the
State as the disturbed area, station additional
police in any such disturbed area and
recover the cost of such additional force
from the inhabitants of that area. It was
recommended that such a notification should
become the normal procedure in every care
of major communal disturbance. Exemption
from such recoveries should be made on
reasonable and objective grounds, such as,
in favour of those who are found to have
actively helped in the restoration of peace
and order, or In the appreheosion of
offenders or in the recovery of looted
property or who might have actually suffered
on account of the disturbances. A clear
and unambiguous snnouncement of Govern-
ment's policy in this regard, sccompanied
by wide pablicity to such policy, is likely to
bave a very salutary cffect and ecnsure that
the majority of tbe inhabitasts of a
communally sensitive area would come to
bave = pecuniury Interest not omly in the
prevention of communal disturbances but
also in the quick restoration of peace and
order, should such disturbances occur.

SHRI GANESH GHOSH: I do not
find any statement here,

SHRI RAM NIWAS MIRDHA : If you
would permit, I shall read out the statement.
It says :

“In the course of informal discussions
with some Chief Ministers...
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SHRI LOBO PRABHU : The statement
is already laid on the Table of the House.
So,!it should not be allowed to be read out.
It is already available with us. If he is
going to read out, theo it makes for delay.

MR. SPEAKER : He has not got. How
Is it other Members have got it 7

SHRI LOBO PRABHU : Everybody has
got it,

SHRI TENNETI VISWANATHAM :
All are not supplied with the statement,

SHRI GANESH GHOSH : Will the
Ministers be p leased to say if suggestions for
imposition of punitive fines have been
received from any of the State
Governments ?

SHRI RAM NIWAS
think the hon.
statement
question.

MIRDHA :1
Member has pot read the
and therefore he is asking this
1 shall read it,

SHRI GANESH GHOSH : Does the
Guvernment see that when such punitive
impositions are made on both the innocent
and the guilty, there is every likelihood of
this imposition serving as an incentive to
further riots ?

SHRI RAM NIWAS MIRDHA : This
question was very thoroughly discussed by
the various Chief Minister on May 23, 1970,
and their ooanimous conclusion was that in
areas which are communally sensitive, resort
to punitive fines would actually help in the
prevention and the spread of communal
disturbances, ecven though sometimes it may
not be very easy to know who were involved
and who were not involved.

SHRI GANBSH GHOSH : Will the
Minister please say how many officers were
proceded against, were prosecuted, at
Bhiwandi and Jalgaon after the recent riots
there ?

SHRI RAM NIWAS MIRDHA : This
question Is about punitive fines, and I do not
think that the question of the hon. Member
arises out of this.

W} FgeT e WA T
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sy sdefiz ¥ ag wyr g & fe 23 =g,
1970 %, ¥g <% fafred & a9
Fegae faguas 9T o g feenaw
gu ¥ IaH ag wAw it a1 fE
gamred &l % gfafeq Svw srar @
At & it ag gt Agan § % g faa
¥ St uy gu § WY I oo fraet
2, Ity faselt § AR vefafregea
¥ ST WY GAGATH AT T § Wl
wafis wwiT 7N @ oiwT @ g Wk
qg 7 faar & fs evww g wegAw
Teze, @A e ofadza ok gg dfa-
foww qriffsr Foavdt €, @ @ aEm
i & ¥ o ag T AW IfeT g
fs g A @wow ofedzm sk e
gfew srfead aifs 7 wuze & fag
zeeae farie & 378 a1 g &
T T AFT I AT gATH F TrAH
wrl & 3¢ ag Yfafer Eaw ar faan
w1 ? zafag & werA g S & g
|qrgar § fF w91 0 O |gw ofediea,
Rfafera v o < gfem wfesrfa
S & gar 2] F Q¥ HA e
fafaeed ®Y sg g & 7 w9m
w41 ot FT A6 Qo & 5 g FgAe
wgew & fiy dfafera wfear w@dr §
t 378 FuT w1 wh g oad s
FAIRHF wgr Fg A FIN ISW AT
wWE?

st v frama fasf : w83 free
fear fs ow T & gew wiEEi A
W 9% &1 faw smw fEAr) ag
GIEA §M@AT 19 GT A SAAT AW A
agi 9 a=nmwn fefs N @@ go
grafiaa Ten g 9T iR Fam AR
Tafdn AE aFER W F9H ¥ §Y F2
ar 7 F §@Fr 99 Ag) 93a1 R 5w
s®re #Y feafa grit ga+) 293 gu T
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sarew dar Ifwa anw ¥ FEE@
Framarg ’?

ot ggeAy yeRgE ¢ & gwra Al
¥ wAqT A1g @r or fF e fafqed &
T & e IER W @ dw
tfediza otz Wt gfaw gead wtogr #
ast ¥ ate FIT T AR FAT JAF
fore 4t fafreed &Y sor wY§ wofro
fegr ar ?

weas AR : AT aee 431
Tro H AT fag |

DR. RAM SUBHAG SINGH : Recently
there were communal riots in Chaibasa,
Jalgaon and Bhiwandi. May [ koow
whether the Chiel Mini<ters of these two
States have levied collective fine in those
areas 7 If not, what was the sense in passing
this resolution and getting it sent to the
States that people should be made to suffer
for the fauit and the incompetence of both
the Central as well as the State Governments
because law and order is their concern ?

SHRI RAM NIWAS MIRDHA : We
have no information that collective fine was
imposed in Chaibasa or Bhiwandi area. Why
that was not done would depend upon the
discretion of the State Government ..
(Interruptions)

SHRI RANGA : The question is
whether it was imposed ; if it was'jpot
imposed why they were not imposed. He has
not got any information. Is it not their duty
to get that information and be in possession
of it ?

SHRI RAM NIWAS MIRDHA : I had
said that according to our information,
punitive fines were not imposed.

SHRI RANGA : Why were they not
imposed 7

SHRI RAN NIWAS MIRDHA : To
that 1 have replied that the imposition of
the punitive fine would depend upon the
discretion of the State Government.
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SHRI RANGA : Is that the proper
answer 10 say that it depends upon the
State Government ? Then there is no need
for this quesiion at all. There is the overall
responsitil'ty of the Government of India,

DR. RAM SUBHAG SINGH :
Communal riots were because of your
incompetence,

MR. SPEAKER : He says that enforce-
ment is their responsibility.

SHRI RANGA : He sould enquire and
find out the reasons why they have not
imposed it.. (Interruprions)

SHRI BAL RAJ MADHOK : If law
and order is a State subject why should the
Centre butt in ?

st afiwwr ga@ : yeaer g, a3
sdfaea gafar faq A % swerfas
& g agi ag amar wAm FfET o
&l ¥ g wfgwifal s Jage
wHHGAT § A 9T I GUE I
ufgFifat & faars @t Far #damr
3 & a1t ¥ N1 grarg fFar wgr @
IR F fad & gaars fx gait afqar
A% ¥ 77 3¢ F432T AT UHo Gro FT
FATH WX gFAEar § FR@ "
w2 & A& qT arevariiE waET gur Wl
90 fgg geam 37 & ga@sy G A
g §) 7t Wit guafar § gaamA)
sawt afasrfgi & arma fFar 6]

I agw AT frar aY 13 Sy wf-
it & faars sar FEE 1
T H4T 7

oY v frarm fast @ 23 7€, 1970
! N geg dfdl F fafer g @ gaw
wf froig fadr o o faa® & Smwea
e & Frarfil & oo <gfafea Zaw
wary F1 4 o fagig wr g g€ Aifenr
%t frog fagr mar ar e 9w
greszrfow £3 2 Y 98% fag fardare
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auer wfasmifal & fasg ifs faar
garmT ¥ §17 FT W@ G 37 qwafwa
wfazifal & faars i ggar & wdag
FY FTF | ST FEIU A FE JUF AT
TEF Fraad 71 9 § #R 39 fraw .
Il qraT fwar g

A} IR ST : HEqET HEIEY,
™ w@rg § it FaemEr g fs e
A ¥ rewarfas I g agt T AYREE
Iatr 57 ad | & sAar gt g fw
WITH ALFI & g 7A@y 37 O &
ggard frq adi @ 95 sfama: ami &
s faar, &% groow f5y, o srEEw-
FA 778 o Fgmml F fads w1
#6d AT AT FEFE A F Afew
famr w7 g fom gomd & @i g2 o
T & IR F S 9T T GAAT FI
% ¥fww o 2 arwd g FTAE I-E
w1e g ot agf @ ag wifax w7 o0
am 2 ?

FAT TEFMT AZ ATFFIA AT FL0]
fr fa @i & &7 wroew 5 & 99 92
war arf gard Ay & a7 § ar 9@
argarar § faq &€ I grow SOy
% Feaerd #) evar afer agr dar @
gt M FE FT A I 0 sqow 7
waTEr @t 7 9 wfasifa § faams
srad wat fear ?

st tw fram fomat: g w@w &t
Faq afafer wrga & wag § § | ogi
aF JF 9 F waw § 5 oA
fer & Faars st7ard & g, Y 4
T FW § 97 9T FrLATE  Fovw,
g A fadid gaf & wa fagr g7 4%
FTare ¥ 913 ag "/Td a9 v oF fame
feafa qv frde &3t &1 O & oA
grafrT gi, WIg 9@ Y AT A § gT da
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9T TIATYUF FTIATE FTAT wifgd, W H
R F P AE qwd

Nt vwaTe e 9z fafa
9 AIAN 7z a1 qger ifay faad are
# qreR Fgr ?

we w71, ag afdm s, gg-wd
|/t Aq GrwAr weEt (sftwat ghaw
att) : ag agr gwa g @ ?

st YWMaTe qrEard : ag u aifas
a2 f5 oY 27 oy w93 ar E 9w
% fa®re aver aqr SrEans #3491 2 ) w7
a% ag TEl g 9 a% I @ew AT 21

5t FNTH AU . GFTE FT oGS

araT |rfgd o
People who start the riots,
you guing to punish them ?

how are

wegw WY : 9z agre  fear e
45 7%, 39 & arg foar fecds w0
wgieg ¥ wara faar, foe @¥ 2t a7 o
%8 w19 ot ?

SHRI SARDAR AMJAD ALl : Sir
let us remember the wise saying of Edmund
Burke, He said “We caonot station our
garrison in every nook and corner of the
State.” In a civilised State, the maintenance
of law and order should be the combined
effort of the Government as well as the
people. (/nferruption) The decision for the
imposition of a 1ax on all people alike of
the riot-affected areas is very welcome., But
I want to know whether the funds collected
out of such tax would entirely ke spent for
the relicf and rehabilitation of the riot-
affected people and, if not, in which way the
Government propose 10 compensate them, [
would like the Prime Minister to reply.

SHRIMATI INDIRA GANDHI - This
was a decision taken at the informal meetings
where all Chief Ministers were not present ;
only a few were. We are [following this
matter up with other State Governments.
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There are several views about this :
when such a fine is imposed, how should the
money be utilised. One of the views was
the same as that expressed by the hon.
Member. The other was that the Govern-
ment could spend the money lowards meet-
ing the expenses of the sjccial police and
such other arrapgements. But these metters
are all under consideration,

Central Help to States for Antl-
Dacoity Compaign
.+_
SHRI RAM KISHAN GUPTA :
SHRI S. C. SAMANTA :
SHRI KAMALNAYAN BAJA)
SHRI R. K. BIRLA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) what help is being given anoually by
the Central Government for anti-dacoity
compaign in the dacoli-infested arcas of
various States in India ;

(b) which of the States is getting the
maximum grants and the reasons for the
same ; and

ic) the success achieved so far by the
combined operations of the Central and
State Governments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT}: (a) to (c). A statement is
laid on the Table of the House.

*428.

Statement

Measures fur meeting the decoity manace
in the dacoit-infested areas in the States are
primarily the conc=rn of the State Govern-
ments who arc charged wilh the mainteoance
of law and order. However, Goveroment
of India are alive to the problem of dacoity
prevailing in the Chambal Valley area cover-
ing some districts of Rajasthan, Madhya
Pradesh and Uttar Pradesh which have been
chronically affected by this menace, and have
been in touch with the State Governments
concerned ;: #nd  concerted measures for
meeting the menace are being devised. In
this connection the needs of the State
Governmen's for  strengthening the law
enforcement machinery were discussed In a
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series of meetings with State representatives.
Among the measures being taken is the
utilisation by the State Governments con-
cerned, on an intensive basis, in this area, of
Central financial assisiance being given to
the States for modernising their police
forces ete. The intention is that the
equipment etc. purchased with such assist-
ance may be used in an intensive way in the
affected areas. Apart from providing mobile
and static radio sets, a number of police
officers of the States concerned are to be
trained at the BSF Academy at Tekanpur in
the application of special tactics in anti-
dacoity operations and in the use of special
equipment, The programme of training has
already commenced. Further  trainiog
exercises of units of BSF are being com-
ducted in the dacoity infested areas with a
view to infusing confidence in the local
population.

A programme of development of road
communications in this arca is also under
examination of the Planning Commission
who recently held discussions in this connec-
tion with representatives of the three State
Governments,

Thesc special efforts are expected (o
bring about noticeable improvement in the
situation.

st 7w fee g ;. meow wERY,
dA g gy ¥agwrm @ # f&ogw
qarer g fa carge +T, SAt awg ¥, 49
graw! Afew & arar wgar g & o@e
ot g &1 @Ar wifgy 1 ¥ A Ay
qaT™ F1 wqra g fear mar fo faega
Ta ware fegr a@r 1 wAT A9 Ang ar
# seliz qg & gATEFar g afwT e@r
¢ & wro are-arT 58 aWm & 1 9
"I &1 wefz 7Y 3@ ufay Q@ e
qar & fF AR oF @aETe &1 6 o
agt fear mar

weay WEAW © |IT agre ffad

St ow fema g o {0 9gET AT
gg o1 fs &2z q3ddz ¥ W TEE

Fria & fad e asg & af ok
fuadt Twm & 7€ | FEFTFIE wETA AN
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fear mar | gawr qaw 7@ wfs fow
FT F TART § SqTAT A g o) aE
& 91T 8% 99 ar § 1 gaFr W A
wary Agt faar qar ) @¥ @F ward
i g

SHRI K. C. PANT : Sir, in the state-
ment, & fairly detailed account has been
given of precisely what action is being taken
by the Government. The specific informa-
tion was given in reply to another question
in this House on 3rd April, 1970. The ques-
tion was in relation to Madhya Pradesh and
the answer was, a loan a of Rs. 3.75 lakhs
and e grant of Rs. 1,25 lakhs were sanction-
ed to the Goveroment of M. P. for moder-
nisation of the police force. Regarding the
general proposition, there is a scheme for
modernisation of police forces in the States,
for which the Central Government gives
assistance under a luen and grant assistance
scheme. Last year, Rs. 50 lakhs were given
to the State Governments under this bead,
25 per cent of this in the shape of grant and
the balance of 75 per cent being loan. The
above amount has to be utilised by the
State Governments for purchasing wireless
equipment, tramnsport and improving and
furnishing their technical laboratories like
forensic science laboratory, finger-print
lahoratory, ete. with modern equipment. In
the current year. Rs. 100 lakhs hLave been
provided for this purpose.

&t uw fema qm : )l § faa
qar g f& n& dle wwo uwHe wAEH
et e 2 fagd fam ard & mf R}
a7 za fren &t wme 3fam & ot @
fe foa faew & Trgdl %Y 9531 917 G
§¥ 7@ XA w1 @ fwar sirg ) & Srw
argar § f zw tfecegz @ foad adew
1 &fanr & s W@ g WX IWET ¥
twez fasar ? #ar W19 €@ W F WK
wrT agAr oft Jrga § 7

SHRI K. C. PANT : I cannct say how
many were trained but the report of the
State Government is, after these measures

had been taken which I bad outlined, there
has been a growth of confidence amoongst
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the people there, It is not only use of
modern methods and training, but the BSF
trainees, alter the training is over, camp in
that area and carry out exercises in order to
increase the confidence of the pzople of that
area.

SHRI R. K. BIRLA : May I know from
the Minister, particularly from Mr. Mirdha
who knows fully well the type of dacoity
going on in Rajasthan, whether the Govern-
ment of India is going to use the military
to see that this dacoity menace goes away,
because the police has totally failed to
eradicate this anti-social evil 7 Thisis a
very serious problem and all the possible
help, whether from the military or police,
should be taken to fight it.

SHRI K. C. PANT: The army is
required to perform certain functions, which
are very specific. For this purpose, those
armed forces which are designated for this
purpose will carry out the operations.

ST wwTaEr qret - A @Y oF aga
qIATFT A IIT qGAT ATEATE | W4T TG
a2 fr o 9dw & oF wE Few
SHIT FY qTAT WY 9 @ @I QF A ¥
Hg TAF Ty TF THE A TA W I
T & §g A7 wimal TVTAT TFT A
mw?sargg W sm g 5 owew wdw
gfea & ¥t gTwIT & gg grEar wiq
& fe gawY 350 arehifes TEwE & &
T waife spwl & g sEfew
wred § Pafs g, @ R @ FE
350 wreYdfew wrwes ¥ 7 ®41 Wil
¢, safs ¥ wg &) ¥ 9EN FT GETEE
FLEFA & 7

off weoT WX VW gsql & feEa-
fam %) arq &Y 2 1 g9 gyl ¥ Aew 93
gre ¥ 777 § 5 x@ gaeg § o gy
oY ggraar &z ngAHe X G, ag J
AT Iy g ait § oy fr wif g
wENfeF TeHEd AR & gEd qal §
MAgm g F qio Ao @it AR
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o fafre & ara & wuf g€ & wowmr
At @it | W wrase § oS ®grar A
2y, Ig gw aer ¥ W)

SHORT NOTICE QUESTION

Admisslon to St. Xavier's College Calcutta
+
SNQ 6. SHRI SAMAR GUHA :
SHRI B. K. DASCHOW-
DHURY :
SHRI TRIDIB KUMAR
CHAUDHURI :
SHRI HEM BARUA :
SHRI RABI RAY :
Will the Minister of EDUCATION
AND YOUTH SERVICES bc pleased to
state :

{a) whether it is a fact that St. Xavier's
College, Calcutta admits only those students
who have qualified in School Certificate
Examination and Higher >econdary Examina-
tion having English as medium of
instruction ;

(b) whether large number of students
who secured very high marks in Higher
Secondary  Examination this year werc
refused admission in the College because
their medium of instruction was Bengali ;

(¢) if so, the npumber of students
admitted in B. A., B.Sc,, B Com., and Pre-
University classes this year haviog (i)
English as medium of instruction and (ii)
Bepgall a8 medium of Instroction, in this
College ;

(d) whether such discrimination against
the students who passed Higher Secondary
Examination from Bengali medium schools
is against the principle of education in this
counntry ; and

(e) if so, whether Government propose
to hold an enquiry into the matter ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) and (b). No, Sir.

(¢) The number of students admitted is
as follows :

(i) Having English as Medium of
Instruction: B.A. 61 ; BSc. 71 ;
B. Com. 306 ; and P. U. (Arts) 18.
(ii) Having Bengali or any o her
Indian Languages as Madium of
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Instruction: B A, 78 ; B.Sc. 201 ;
B. Com. 476 ; and P.U. (Arts) 74,

(d) and (e). Do not arise.

SHRI SAMAR GUHA : I have no
complaint as such to make against St.
Xavier's College, St. Paul's College and
Scottish Church College. There are a
number of missionary colleges in Calcutta
and they are doing good service to the
cause of education. But this time a numbsr
of students approached me with the com-
plaint that although they have got 75 per
cent marks, only because they did not have
Eoglish as medium of instruction in the
Higher Secondary examination, they were
not admitted, But the figures are reverse,
May | know whether an enquiry would be
made about the missionary colleges in
Calcutta, whether there is any bar based on
the medium of instruction in the School
Final or Higher Secondary examination
ecither of West Bengal or any other
university ?

DR.V.K. R. V. RAO: Certainly I
shall have an enquiry made,

SHRI SA 1AR GUHA : May 1 know
whether the Central Goveroment will ask
the State Goverament or by itself a general
instruction to all colleges, particularly the
missionary colleges in India, that no student
should be debarred from admission in any
college for having any particular language as
medium of instruction in the Higher Secon-
dary or School Fiaal stage or at the stage
which permits them to get entry into any
college 7

DR.V.K.R. V. RAO: It would be
very difficult for me to issue any such
comprehensive direction.

SHRI B. K. DASCHOWDHURY : May
I know whether any particular policy direc:
tion has been given by the wuniversity to its
affiliated colleges in the matter of admission
of students whose medium of instruction is
not the same as that of a particu’ar college
and if so, what is that direction 7

DR. V. K.R. V. RAO : To the best of
my knowledge, English still continues to be
the medium of iostruction in Calcutta
University. But in actual fact, many boys
aod girls whose medium of iostruction in
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school has been Beogali or other Indian
languages are admitted into the Calcutta
colleges. When I was in Calcutta I enquired
in what laoguage the professors actually
teach m the colleges. I was told that they
teach in English, interspersed—I am quoting
from memory—by long interventions in
Bengali  As far as this college is concerned,
there is no ban on the students who have
taken Bengali as their medium of iostruction
in the School Final examination,

SHRI B. K. DASCHOWDHURY : My
question was different. My question was
whether there is a broad policy direction
given by the University to its affiliated
colleges regarding admission of students
whose medium of instruction is other than
that of the particular college.

DR. V. K. R, V. RAO: 1 thought, the
question was answered by implication,
because T understand that there is only one
medium of iostruction which is recognised
at the moment according to the statutes of
the Calcutta University for higher education
and that is English, but actually students,
whose medium of instruction in schoojs
is not Eoglish, are admitted ...(/nterruptions)

SHRI SAMAR GUHA : You are not
correct, Even in BA., B.Sc. and B. Com.
questions are allowed to be answered in
Bangali.

MR. SPEAKER : I very much appreciate
it that you are so peaceful today.

SHRI HEM BARUA : Is it not a fact
that the St. Xavier College particularly and
other missionary colleges in Calcutta do not
cfficially ban a language other than English
but lay a lot of emphasis on English indirec-

tly for admission of students in those
colleges ?
DR. V. K. R. V. RAO: [ should not

have thought so from the figures that 1 have
got. I have rather been shocked that such
a thing should exist as suggested by the
short Notice Question but then I got the
information which is that out of Y0 students
admitted to the Pre-University Arts class 47
did not have English as their medium, out
of 130 admitted for B. A. 78 did no. have
English as their medium, out of 300 admitted
for B.Sc. 201 did not have BEoglish as their
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medium and out of 760 admitted for B. Com.
476 did not have English as their medium.

SHRI HEM BARUA : But vou have
agreed 10 inquire into these figures.

DR.V. K. R. V. RAO : Not into these
figures,

SHRI JYOTIRMOY BASU : All this
has arisen out of your failure. You failed
to nike adequate arrangements for the
education of students in this country

W} AW qea - ot e wRRy
# %71 ¢ fF garar gfrafad) # za awie
FY rgsdt Y & W mar Frf faandt
guret difeqn & qzar 2, a1 gasy grfEar
fagar 2 19z @t we=A ML AW
##41 wgizg gz fasara feenaw f5 fodld
A faga#t g @ F8 &, A T8 Fa¥
t 2, gz #1f faadf A FAT S
ifzan & qzar srgar . &1 gaFr §4r
gt fear suanr Yz Fax) fgar faar
sitrar ? gF wrgw § {5 #¢ sng Sy S0
fegam a9 & ¥ 7 qzar F0@T &
ST qgT 9% arfasr 75 faar qrar &
" & 1@ 9T g uAwT Ag # AfwT
Al § a1 arf fema dqa
Hifeqn & qgar TR, 9%y Ifaa giasr
& 91 | Far 99§y @ SFT A
gegwmew & 7

DR. V.K.R.V. RAO :1 am sorry, I

amnot in a position to give any such
assurance.

st SXST g 5l AEEE A
ag ot @amT Afge fs ag ¥ Swwrw
w4 g 3 | ag agT TEAR wA ¢ f
7Y wEey greaw ¥ Ag &% | 99
ITHT O gurw w2 48 § fr gw famw
AT §) ARG FWT ARY §, A
firc welt Fgr e W g W 7
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MR. SPEAKER : It relates to private

institutions.

SHRI KANWAR LAL GUPTA : Itisa
question of the policy of Government and
what has been laid down in the Constitution
itself, '

DR.V.K.R.V.RAO:I am not in a
positi-n to give such an ussurance because
education happens to be a State subject and
the Central Government has no jurisdiction
in the matter,

SHRI RAM SUBHAG SINGH : It isa
Centrally administered arca mow and he
should reply to this question.

it $AT | I A9 Q qAT 916
y1ET | gt AR A wgr @ fe §fF oy
w2z gz @, wwfar ag duwmsw A
2 g5y &1 AfFF 5t g vFR 59 99
Y wzeAQ ATAT & 918§ K qaddzm
# fraFr aifadl a7 st 8 &€ @
ag au frar war @ v P dafay w1
agrar fzar s w7 37 9T qrady adf
&g sraar | mn fREY /7 § gw a@
Ax qra=d qars af 2, Ay 5 wgew 3w
FY ATEEG AY T A%q & ) g ¥gq "@ifaw
der g1z wi A fag asa ¥ 5 ow
vz #1 qrasdt aar g ?

DR. V.K.R. V., RAO : If the hon.
Member, instead of asking for an assurance,
had suggested to me that I should take up
thin matter with the State Governments even
though it is a suggestion for action, I would
have been glad to say that I shall follow
it up.

SHR1 LOBO PRABHU : The figures
given by the Minister, I thiok, correct the
general impression that missionary fnstitu-
tions are offenders in this respect. That
there are more Bangali medium students
admitted to the St. Xavier's College correct
the wrong impression that missionary
ijnstitutions were only encouraging Eoglish.
1 am grateful to the Minister for that and I
do bope for the indulgence of the remaining
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Members that they would not create such an
impression because it is not fair.

Now, my specific question to the
Minister i« that in makiog an inquiry about
preferences why he should restrict it to
missionary institutions who are not offenders.
Make the irquiry general and not only into
missionary institutions.

DR.V.K. R. V. RAO : I accept the
point that the hon. Member has made. This
inquiry will not be confined only to missio-
nary institutions. We will write to the State
Governments to  find out  about all
institutions,

SHRI S. KUNDU : May I know what-
her seats in this college are reserved on the
basis of the medium of instruction ; is it
that some seats are reserved lor boys who
pass through the English medium and some
for those who pass thiough the Bengali
medium ?

DR. V. K. R. V. RAO : My informa-
tion is-that there is no such reservation.

SHRI B. P. MANDAL : May I know
whether Government do not think it desir-
able that the medium of instruction in schools
and colleges of India should be Indian
ianguages and that imparting education
through English is not compatible with our
national honour and dignity because it is a
legacy of the old British rule, and may I
know what steps Government proposes to
take in this matter ; if not, why not ?

DR.V.K. R. V. RAO : | have come
several times before this House and indicated
to the House what steps we are taking to
facilitate the orderly transfer of the medium
of instruction from Eonglish to regional
languages, The Central Government is
particularly trying to help in the matter of
providing funds for the production of text-
books in Indian languages cither by trans.
lation by adaptation or by original writing
and a good deal of progress has alieady
been made in this direction.

ot wgd aat a: F fafees arga

¥ qoAT wrzan § f o R ag wAmE
fr 7 fad fogd seera & afts oot

FTAYS q A F qAG 4§ WgA § (%

AUGUST 14, 1970

Written Answers 36

gE< TATq FqTT FY AT ATAA €T B
gest € 919 WX SAer 3w Hifeaw
WIF IEATT F OgIAT & wrg S IAET
g R A g ag arg 2 fw
wgt / gz 97 dvad aryr § fomar
Hifean g sFgamT 37 2 I8 A9
fwar srar @ f5 ag zad feel S #
arstw gifaw 3 9% 9 9T F g
# Sradr gaaaE § ar & el 37
oz fag ferg & @@t 9% 3@ WETC
#og foar smar g ?
wlur ';'“f{"*r’br"*"'u:—;!;&i’l.g@";]
s ORI oA o0t b b
WS IEC SISIL G S s un
“’;!-'.‘-"‘-'-'-U"/;"-'“""r_'::‘fi:”w,.-:i-tg..fm.f;f
%fuﬁ’f":’ Ttz Sl g s
TN G l| TN S e fip ity g
op P G PR T ey e
%E"”"[J“:"""&*:'."*-"“"ée-,%n:hi.afrm{.tu
-4 ey Sowpsgmind
DR.V. K. R. V. RAO : Howis it
relevant, Sir 7 It is a separate question

altogether.
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freeit afeagm o a6l F wIw & 3fy
®IT wT T

€423, st TRM@EAC TER b7
AtagA qar qftagn &4 a8 aary F Far
FOr fw :

(%) #ar ag w9 & 5 faeet aficaga
& wgr 9795 3 fawfor 1 f& aw)
§ foud % gfg s & oo ;

(w) afz g, @t g@ aX & w0
w7 afafwarg ;

(n) #ar @z st ax & fr feeslt
afag & saaw ¥ sin A g feam
IHT # e 7 A% qur quA WO
Fag T3 ¥ T femr wq; W
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(7) afe g, 4t 37 arX & aewrc
s gfafwar g 7

gaz-1d W7 Alagr qar afaea
wet (s} rgedan) o (3) e (@)
fezdlr aftags gama & wgradas I Far
2 fF 387 moew, 1968 YT fawewaw,
1969 & dig H17 gaaal 97 faest af-
agn afafa & quer fzedl aftaza gwen
¥ gal & fa=ry & gydwm § fag
SE1F W@ ar | 9vg gewa 8 afafa
=gua Agt gf =z afafy oF wifafas
#egqr g A fgedt afvaza gowa & gar-
g7 & fag feeslt aav famm =mfufags
1957 & arvia wquifea & o & )

(w) oz (u). fesat aftags goaw
AWMU I a2 7@ ¥ z@A & fas
WIET AT & FYE 7w Agf Y & qveg
quA WU & W feedl @R aarw
SHIT AT mwIgAr & famrg w40
dfigfa & fam sigar 1 2

fasgsgrat jard an

426, ol WATATY WA ;T
99Eq A9T WHA® IYLGA A A qqA
FtFaT w0 fw

(%) 7arag a7 ¢ f5 ‘gz sfear”
st faar faggeadt gad @ar wrow
FHE & ; WK

(w) afz gi, at ga w02 & g7 a5
wrsfa gE 8 ?

quEw aqt wafae Igaw A0 (W
wu fag) : (F) wx sfvear & fase
afgey # fam-sgrdt  (vEE fr aw¥)
famm ¥ar ofenfaa s 1 91 were
TR

(=) s g <&
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World Sanskrit Conference

*429. *HRI C. K. BHATTA-
CHARYYA :
SHRI V. NARASIMHA RAO :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether his altention has been drawn
to the holding of the World Tamil Scholars
Conference at Paris in July, 1970 ; and

(b) in view of the fact that Sanskrit
has for & very long time been accepted,
welcomed and studied in a very large number
of countries, whether he proposes 1o take
the initiative in bolding a World Sanskrit

Conference ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : i(a) Yes, Sir.

(b) The newly constituted Kendriva
Sanskrit Parishad in its first meeting held on
4th May, 1970, recommended that for the
purpose of studying the Internationa! aspect
of Sanskrit and 1or suggesting ways and
means to utilize Sanskrit as a wehicle of
Internarional understanding and goodwill, an
International Sanskrit Conference should be
organised, for which preparations may be
started forthwith, The recommendations of
the Parishad have been accepted by the
Government of India. It is proposed to
seek the assistance of the UNESCO for
holding an International Sanskrit Conference
in India.

Losses Suffered by Public Sector Hotels as
Compared to Hotels in Private Sector

*430. SHRI LOBO PRABHU : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) with reference to the news item in
the Economic Times dated the 9th July,
1970, the reason why public sector hotels
showed a sharp fall in 1968-69 of profit
ratios compared with five lcadiog hotels in
the private sector and what steps are being
taken to fmprove occupancy and reduce the
expenditure ;

(b) how do the wage bills accounting to
25.2 per cent of the total expenditure
compare with hotels in U.K., U.S.5.R., Italy,
U.S.A. and Japan ;
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(c) comsidering that the gross asscts of
two public sector hotels were Rs. 5.::1 crores
and were Rs. 12.77 crores for five leading
private sector hotels, how is it that the
private sector hotels had a profit of Rs. 70
lakhs and a tax provision of Rs. 10 lakhs
while the public sector hotels had only a
profit of Rs, 1 lakh and oo tax provision ;
and

(d) whether there has been any inquiry
for lease of public sector hotels and what
was the amount offered and the reason why
it was not accepted 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The main reasons for the fall in profits
in the year 1968-69 were :—

(i) The implementation of the
recommendations of the Wame
Board resulting in additional
payments to stafl amounting to
Rs. 13.96 lakhs ;

(il) Higher depreciation and payment
of interest charges due to the
construction of the Annexe in
the Ashoka Hotel,

The following steps are being taken to
improve the workipg results : —

(i) Efforts are being made to
improve the services in all the
hotels by tightening supervision
and increasing the number of
trained staff ;

(ii) Additional air-conditioned ac-
commodation is being provided
in Ranjit and Lodhi Hotels ;
and

(ili) New equipments and modern
systems of control are being

introduced to reduce cost and
increase efficiency.
(b) Comparative statistical data in

respect of hotels in foreign countries are not
readily available.

(c) Out of the public sector hotels only
one yiz. Ashoka Hotel is a 5-Star hotel. The
Janpath group, comprising of three hotels,
viz. )anpatb, Ranjit and Lodhi are in
different lower categories. The tariffs in the
Puplic Sector hotels, especially those in the
lower category, are much lower than those
in the four private sector hotels referred to.
The public sector hotels are located in Delhi
where conditions aie different from those
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obtaining in the places where most of the
privale sector hotels referred to are situated.
There are also considerable disparities in
wage structures and service conditions of
staff,

(d) No, Sir.

People's Courts in Srikakulam District of
Andhra Pradesh

*431. SHRIG C. NAIK :
SHRI MAHENDRA MAJHI :
SHRI MEETHA LAL MEENA :
SHRI R. K. AMIN :
SHRI H. AJIMAL KHAN :

Will the Minister of HOME AFFAIRS
be pleassd to siate :

(a) whether the attention of the Govern-
ment of India has been drawn to a 1eport
in the Times ot India dated the 2nd June,
1970 about the existence of Red rule and its
People’s Courts in Snikaku'am District of
Andhra Pradesh ;

(b)Y if so, whether the Government of
India have received any report in this regard
either from the State Government or through
its own Intelligence sources ; and

c) if so, the details thereof and the
action, if any, taken in this regard *
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Yes, Sir.

(c) The so-called *“People's Courts' had
been held on a few occasions in the interior
areas of Srikakulam district of Andhra
Pradesh. These are part of the illegal
activitics of the naxalites and allied groups
of extremists and are utilised by them for
propaganda purposes. The Government of
Andhra Pradesh has been taking firm action
under law against these elements and their
activitics have been considerably curbed
during the last one year.

Constant Delays in Arrivals and Departures
of Indian Airlines Planes

*432, SHRI INDRAJIT GUPTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether he is aware that delayed
departures end arrivals of the Indian Air-



41 Writtea Answers

lines flights on trunk/regional routes are
daily becomiog the rule rather than the
exception :

(b) whether any statistics are availuble
to show the percentages of such delays due
to weather conditions, non-availability of
mircraft, mechanical defects, personnel
problems, andfor other causes ; and

{c) what specific steps are being taken
to check the deteriorating position and
avoidable harassment of passungers ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) to (c). 1 lay on the Table of the House
a statement giving the requisite information.
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increase in the percentage of delays and
caocellations in the past few months with
consequential inconvenience to the travelling
public. A statement prepared by Indian
Airlines showing delays to scheduled services
during the months of April, May and June,
1970 is sub-joined. Indian Airlines are cons-
tantly makiog efforts to reduce such delays.
and cach case of a take-off delayed by more
than 20 minutes is investigated jointly by
the Corporation and the Civil Aviation
Department, causes established and remedial
steps taken as far as possible. The present
shortage of capacity and the increasing
demand for seats are in large measure res-
ponsible for this sitvation. However, the
Corporation hope that with the increase in
capacity which will be available from mnext
year, the position will improve coosider

Itis a fact that there has been some  ably.
STATEMENT
{ APRIL 1970 | MAY 1970 | JUNE 1970
|
1. TOTAL NUMBER OF TAKE-OFFS 8116 8384 8131
2. %, AGE OF ON TIME (WITHIN 30 MTS) 85.95 80.09 71.38
TAKE-OFFS
3. % AGE OF DELAYED TAKE-OFFS 14,05 19.91 28.62
4. BREAK-UP OF ITEM 3 ABOVE
(i) ENGINEERING 1.84 219 2,67
(ii) TRAFFIC AND CATERING 0.47 0,95 0.86
(iii) OPERATIONS 0.22 0.41 0.63
(iv) TRANSPORT 0.05 0.16 0.12
(v) WEATHER 091 1.95 4,28
(vi) CONSEQUENTIAL 9.99 13.87 19.08
(vil) MISCELLANEOUS 0.53 0.31 093
(viii) AIR TRAFFIC CONTROL (DGCA) 0.04 0.07 0.03
14.05 19.91 28.62
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Privileges of Governor-Generals and
Governors Mentloned In Second
Schedule to the Constitution

*433. SHRI MADHU LIMAYE :
Will the Minister of HOME AFFAIRS be
pleased to refer to the Secend Schedu'e to
the Constitution of India and state :

(a) whet ad the details of privileges
etc. of the Governor-Generals and Gover-
nors mentioned in the Schedule ;

(b) the monetary equivalent or the
ﬂpendilure involved in maintaining these
privileges ; and

(c) whether Government intend to initiate
an amendment of the Constitution to do
away with such of these privileges as are
not comsistent with the liberal and demo-
cratic system established io the country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) Immediately
before the commencement of the Constitu-
tution, the allowances and privileges of
Governors were regulated by the Govern-
ment of India (Governors’ Allowances and
Privileges) Order, 1950 Under this order
Governors were entitled to certain customs
privileges in that no customs duties were
levied on the following articles if imporied
or purchased out of bond by the Governois
on appointment or during their tenure of
office :

(1) articles for the personal use,
wear or consumption of the
Governor or any member of his
family ;

(2) food, drink and tobacco for
consumption by members of the
Governor's household or by his
guests, whether official or not ;

(3) articles for the furnishing of any
of the Governor's official resi-
dences ;

(4) motor-cars  provided
Governor's use,

Similar privilege was also being availed of
by the Governor-General.

(b) The present President is pot availing
of this privilege. Some of the Governors
have been availing of this priviege and the
value of the Imports made by all the
Governors free of duty during 10 years from
1958-67 was about Rs. 5 lakhs, the total

for the
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amount of duty exempted being about
Rs. 2 lakhs.

(c) Instructions were issued in 1967
requesting the Governors to avail of the
privilege sparingly and only fzr purposes of
import or purchase out of bond limited
quantity of foreign liquor and manufactured
tobacco (4 ¢ cigars and cigarettes) required
for the use of foreign dignitarics staring as
guests of the Governors, Government do
oot consider that any basic change is called
for in the prese it scheme.

Demand for Judicial Enquiry into
Demclishing of Pillar Outside
Town Hall in belhi

* 34, SHRI MOHAMMED
SHERIFF :
SHRI D. N. PATODIA :
SHRI G. VENKATESWAMY :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Chiel Executiv= Council-
lor of Delhi has demanded a jndicial inquiry
into the incident outside the Town Hall
when the pillars of a rostrum being erected
for the Prime Minister's meeting were
demolished by the Municipal staff ; and

(b) if so, the details thezreof and the
steps taken by Government in the matter 7

THE MINISTFR OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C PANT): (a) The Chief Executive
Councillor wrote to Lt. Governor, Delhi,
on 2)st June, 1967, suggesting such an
inguiry.

(b) It has been reported that on June
20, 1970, when a rostrum was being cons-
tructed for the Prime Minister's meeting
inside Corporation park, some bricks of the
pillars were removed and a small “‘Shamiana™
meant for the labourers pulled down, by a
Section Officer of the Garden Depariment
of the Municipal Corporation. This
Section Officer has been placed under sus-
pension for having exceeded his powers |
and departmental action is being taken
against him. In view of this, the Delhi
Administration did pot consider it necessary
to order a judicial inquiry.
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Facility to aprear "ri!‘ll"el-} for Post-
Graduates Examination in Delhi
University

*.i35. SHRI ONKAR LAL BERWA :
Will the Minitter of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Gevernment
have provided facility for girl students to
appear privately to the Post-Graduate
Examinations of the Delhi University ;

(b) if so, the rcasons why this benefit
has not been extended to boys ;

(¢) whethker Government have any plan
to start correspondence cources for the
Post-Graduate Courses ;

(d) if so, when this scheme will come
into force ;: and

e} what will be the miniinum percentage
for admission ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R.
V. RAO): (n) and (b). The University
of Delhi has the power to hold examinations
and to grant to, and confer degrees and
other academic distinctions on non-collegiate
women strdents residing within the terri-
torial jurisdiction of the University. This
facility has existrd since the establishment
of the University and it has been given with
a view to providing an incentive for pro-
motion of women's education. Recently,
by an Ordinance promulga‘ed by the Presi-
dent of India, the Delhi University Act has
been amended to make provision for all
persons residing within the territorial limits
of the University to register themselves and
ppear at the ex ions of the University
as external candidates, The University is
framing detailed ordinances laying down,
among other thiogs, the examinations at
which such candidates will be permitted to

appear.

(c) to (¢). A proposal to start corres-
pondence cources in certain subjects in M.A,
is under consideration of the University.

All-Weather Ships

*416, SHRI SHIVA CHANDRA JHA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) how many all-weather ships are there

1 the country at preseant ;
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(b) between which ports
separately ;

(c) how many of them are of Indian
make and how maoy of foreign make ; and

they ply,

(d) from which foreign countries those
foreign make ships had been brought and
at what costs and conditions ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(2) the term *“all weather” ships is presuin-
ably referring to sea-going ships ; there are
at present 254 such ships in the Indian
merchant fleet,

(b) These ships operate either on the
coast between Indian ports or in India’s
overseas trade between Indian ports and
foreign ports or in international cross-trade
between foreign ports. Ships generally do
not operate specifically between any sets of
ports. It is, therefore, not possible to
indicate for each ship the ports bétween
which they ply, o '

(c) Out of the total of 254 sai—t‘m'n'
ships, 37 were buit in India and the remain-
ing 217 were built in foreign shipyards,

(d) The information is being collected
and will be laid on the Table of the House
in due course.
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Development of Netaji Museum, Calcutta

*438. SHRI SAMAR GUHA : Wil
the Minicter of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that in the
course of Half-an-Hour Discussion on Netaji
Museum held on the 22nd August. 1969,
Government promised to do their best for
helping the Netaji Research Bureau to
develop the Netaji Museum in Calcuita ;

(b) whether Government have received
any blue-print of development project for
this Museum ;

(c) if so, the details about the said blue-
print ; and

(d) the steps taken or proposed to be
taken by Goveinment for helping the Netaji
Museum ?

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES iSHR1 BHAKT
DARSHAN) : (a) Yes, Sir.

(b) and (c). Yes, Sir. The Bureau

bave asked for Rs. 3,07,000.00 for addition,
alteration and repair works in Netaji Bhavan
and Rs, 2,29,7C0 00 for all round reorgani-
sation and development of the Museum.

(d) The Institution has been asked to
send their application through the State
Government of West Beogal ; and 1t will
be considered sympathetically as soon as the
comments of the State Government are
received. 'We are also writiog to the State
Government ourselves,

Aerodrome at Hubli in Mysore

*439, SHRIS. A. AGADI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(1) whether it is a fact that Government
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have realised the importance of immediate
construction of an Aerodrome in Hubli-
Dharwar, Mysore State and orders for the
acquisition of land have been issued ;

(b) if so, whether the land has been
acquired ; and

(c.. when the construction work is likely
to be started and completed 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c¢). Government appreciate the
requirement of an aerodrome at Hubli-
Dharwar. An offer to provide land fiee of
cost has been received from the Corporation,
and Indian Airlines have also conducled a
traffic survey showing that there is adequate
traflic potentjal. The matter is now under
aclive consideration, keeping in view the
overall rosources potition.

Uncarthing of a Pak. Spy Ring in Jammu

*440. SHRI BAL.RA)J MADHOK :

SHRI JAI SINGH :

SHRI PRAKASH VIR
SHASTRI :

SHRI HARDAYAL DEVGUN :

SHRI YAJNA DATT
SHARMA :

Will the Minlster of HOME
be pleased to state :

(a) whether it is a fact that the Kashmir
Police has uncarthed a Pakistani Spy Ring
which has been operating in Jammu area ;

(b) whether it is also a fact that one
Ghulam Qadir, belonging to an intelligence
organisation of Pakistan and who had been
assigned the task of collecting the informa-
tion regarding the new rail link in the area,
bridges and roads and deployment of army
and border force, has also been arrested ;
and

(c) if so, the details of the fresh facts
that have come to light and the action taken
in the maitter 7

AFFAIRS

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). The Government
of Jammu and Kashmir have reported that
Ghuolam Qadir, a Pakistani national and
five Indians have been arrested on charges
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of spying, As the case Is under investiga-
tion, it will not be in the public interest to
disclose details.

Collection of Donation by Private Colleges

*441. SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether his attention has been
drawn to the reports that special and class
fees and forced donations have been collect-
ed by private colleges in the country at the
time of admission ;

(b) whether he is also aware of the fact
that the Madras University has set up a
Committee to make a probe into this ;

(c) which are the other places in the
country which have taken to this practice ;
and

{d) the steps taken by Government to
stop this practice ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R. V.
RAO) : (a) Yes, Sir. Some private
Engineering and Medical Colleges are known
to be offering scats to studznts against
donations or capitation fees.

(b) Madras University has set up a
Committez to prescribs uniform tuition fees
and special fees in all private colleges
affiliated to the University. The Committee
will also consider collection of donations
by these colleges. According to the infor-
mation available, no engineering or medical
college in Tamil Nadu is collecting donation
or capitation fces.

(c) All the Engineering colleges which
are collecting donations are located in
Mysore State ; the Medical Colleges are in
Mysore, Maharashtra, Andhra Pradesh and
Bihar.

(1) As for Engineering Colleges, the
Central Government has offered financial
assisiance to these colleges, if they came
under the discipline of the State Grant-in-
aid Code. Two such colleges have agreed
to do 8o,

As for medical colleges, the Conference
on Medical Education has recommended that
admissions should be on merit and the
Ceotral and State Governments examine the
economics of the colleges with a view to
taking them over. The Central Govern-
ment is considering the recommepdation.
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Pcrmlssion to use book in Examioations

*442. SHRI HEM BARUA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :
fact that some of
examina-

(a) whether it is a
the Universities have introduced
tions with books ; and

(b) if so, whether the impact of this
innovation has been gauged and examine-
tions without invigilators have been
proposed ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR Y.K.R.V.
RAO): (a) and (b). According to the
available inlormation Jodhpur University
has under consideration a proposal to permit
the examinees to consult books in the
examipation hall. It is not possible to say
at this stage what the impact of the pro-
posed measure will be.

This Govaroment is not aware of any
proprosal regarding holding of examinations
without invigilators.

Request by Punjab Government for review
of Union Goveroment's decision Re.
transfer of Fazilka

*443. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Punjab Qovernment
have requested the Union Government to
review their decision on Fazilka areas which
have been awarded to Haryaoa ;

(b) whether the Punjab Government
have received a large number of memoranda
from the people of these arcas desiring to
remain with Punjab ;

(c) il so, the reaction of Government
thereto ; and

(d) the decision taken in the matter T

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL KESEARCH (SHRI
K. C. PANT) : (a) No such request has been
received,

(b) Government have no information,

(c) and (d). Do not arise.
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Disappearance of a Ship from Calcutta
Port

*445. SHRI SHRI CHAND GOYAL:
SHRI P. VISWAMBHARAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that a Hong-
Kong based ship disappeared from the

Calcutta port in May last without proper
release orders ;

(b) whether there were Chinese nationals
on board the ship who were carrying stocks
of fire arms and Maoist literature ;

(c) whether the consignments were for
a Calcutta firm and, if so, the name of the
firm ; and

(d) the steps taken
irregularity and
erring Officers ?

to discover the
the action taken sgainst

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) to (d). The matter concerns the ministry
of Finance who are collecting the required
information. This wil! be laid on the Table
of the Sabba as soon as possible.

Curtailment of Canal Water Supply to
Fazilka 8nd Abohar by Punjab
‘Government

*446. SHRI SHRI GOPAL SABOO :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI RAM CHARAN
SHRI SHIV CHARAN LAL :
SHRI SHIY KUMAR
SHASTRI :
Will the Minister of HOME AFFAIRS
be pleased to : tate :
(a) whether it is a fact that the Punjab
Government have considerably curtailed
canal water supply to the Fazilka and
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Abohar areas after the Central Government
awarded Fazilka and Abohar arcas to
Haryana in lieu of Chandigarh ;

(b) whether it is also a fact that the
Pun ab Government have inforced Punjabi
as the sole medium of instruction in schools
and colleges which has compelled the parents
to send their childien for studies to other
places ;

(c) whether it is further a fact that the
development activities like electrification of
village, construction of roads eic. have been
held up ; and

(d) if so, the steps taken by the Central
Government to redress the grievances of the
people of that area and to do justice to
them 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C. PANT): (a) and (¢). No Sir. On
the other hand when such complaints were
recently brought to the notice of the Punjab
Government, they have denied that these
areas are being discriminated against in th:
matter of development or capal water
supply. Howeier, they pointed out that
there was a general complaint of inadequate
supply of canal water mot only in Fazilka
area but throughout the State. This was
due to the shortage of water in Gobind
Sagar.

(b} In Punjab, Punjabi is the medium
of instruction at all levels in all Government
managed schools.

(d) Does not arise with regard to (a)
and (c). As for (b), the matter has been
taken up with the Government of | unjab.

Activities of Foreign Philanthropic
Organisations in India

*447. SHRI JYOTIRMOY BASU :
Will tbe Minister of HOME AFFAIRS be
pleased to state :

(a) the names of forei n controlled or
mainly foreign fnanced  Philenthrophic
organisations of each country which are now
carrying on their activities in India ;

(b) the types of activities carried on by
cach organisation ;
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(c) the details 1egarding the sources of
their funds ;

(d) whether Government are kecping a
close watch on the activities of these foreign
Philanthropic organisations ; and

(e) il so, whether Government are aware
that scme of the organisations working in
India have been sponsored by the Central
Intelligence Agency of America ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT): (a) to (e). Information is
being collected and will be laid on the Table
of the House,
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Suppression of Crime Figurcs by Police In
Delbi

%449, SHRI J. N. HAZARIKA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether reports have come or any
information received in connection with the
suppression by the Police of crime figures in
Delbi by not registering all the cases or
minimising certain offences even after the
launching of the registration drive ;

(b) the percentage of rise in crimes
noticed after launching the registration drive
in January Jast ; and

(c) what are the reasopa or not register-
ing the crimes in Delhi previously and
whether any action hes been taken against
the Officers or employees responsible for not
registering all the crimes or mimimising
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF® ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to(c). A drive against
non-registration and incorrect registration of
crimes in Delhi was started in Jaouary, 1970.
The number of com,Jaints of non-registration
bas now gone down. As a result of the
drive, the incidence of registered crime lll
the end of July, 1970, has shown a rise of
17,19, as compared to the corresponding
period of 1969. Before the drive was started
cognizable cases werc being  properly
registered ; but if the officer incharge had
reason to suspect that the alleged offence
bed pot been committed he entered the
subsiance of inforn.ation in the daily diary
under provisicns of rule 24.4 (1) of Punjab
Police Rues 1934 instead of registerivg a
case straichtaway., The question of taking
any action, tberefore, docs Dot arise.
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Agla Foundatiop and Peace Corps

*450. SHRI BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Central Government
have information that the Government of
Ceylon has decided to wind up the activities
of the Asia Foundation and Peace Corps by
October becauss of their acting as ‘sub-
versive imperialist agencies’ ;

(b) whether Government are examining
the subversive activities, links, financial apd
other contacts of the above two agencies in
diverse forms ;

(c) it so, the details thereof including the
list of flnancial or matcrial  beoeficiaries
from them ; and

{d) whether Government propose to ban
the activities of these and other U. S.
agencies in India and, if not, the rcasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d). According 1o in-
furmation available, the Government of
Ceylon are understood to have decided that
the activities of the Asia Foundation should
be wound up in that country. Mo such in-
formation is available in regard to the
activitics of the Peace Corps in Ceylon.
Government keeps a watch on the activities
of all foreign agencies 1n India. The Govern-
ment had already decided that the activities
of the Asia Foundation in India should be
wound up. Accordingly, the Asia Foundation
stopped its activities since 1965,

Percentage fixed for Scheduled Castes and
Scheduied Tribes for Foreign
Scholarships

27¢1. SHRI MANGALATHUMADAM :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

\2) the percentage of quota fixed for the
Scheduled Castes and Scheduled Tribes in
the maiter of foreign scholarships for
training in Business Management ; and

(b) how many such Scheduled Caster
and Scheduled Tribes scholarships were given
to Kerala duriog 197°0-71 ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K. KISKU) :
(a) There is no separate scheme of foreign
scholarships for Scheduled Castes and
Scheduled Tribes for training in Business
Macagemen:. However, under the scheme of
Overseas Scholarships to Scheduled Castes
and Scheduled Tribes, Denotified, Nomadic
and Semi-nomadic Tribes, 9 scholarships are
distributed as follows :

Scheduled Castes 4
Scheduled Tribes 4
Denotified, Nomadic and Semi-

nomadic Tribes 1

The scholarships are not distributed

subject-wise.

(b) Selections for 1970-71 are yet to be
made.
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Nineteenth Report of U. P. S. C. on intake
of Officers of Central Enginecring Services
in C.P.W.D.

2793, SHRI 5. D. SOMASUNDARAM :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether the Union Public Service
Commission bhad pointed out in its Nine-
teenth Report that intake of Offi ers of the
Central Engineering Service Class 1 is
low in the Central Public Works Depart-
ment ;

(b) whether the Commission had recom-
inended the names of Oflicers for inclusion
in the various categories of the Central
Health Service st its initial constitution as
revealed by their Fifteenth Report ; and

(c) if so, the reasons that prompted the
Commission for not adhering to one uniform
policy of recommending the names of
Officers for inclusion in the various cate-
gories of the Centra! Ecgincering Services
at ils iniiial constitution as per demand when
the recruitment rules for the Central Public
Works Department were framed in 1954 in-
stead of pointing out late that it is the fault
of the Central Public Works Department ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) The re-
ference presumably is to para 34 of the
Nineleenth Annual Report of the Union
Public Service Commisston. The poiot em-
phasized therein was that the wvacancies
actually reported to the Commisslon by
Government were, over the years, much less
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then the number actually required to be
reperted to them for the purpose of being
fl!lcd on the results of the Engineering Ser-
vice Examinations.

(b) Yes, Sir.

 le) Recruitment to the various Services
is made in accordance with the recruitment
rules framed by the various Ministries for
the respective Service or Services under their
control. Thus, the initial constitu'ion of, and
subsequent recruitment to, the Central
Health Services is governed by the rules
pertaining to that Service, as notified by the
Ministry of Health,  Similarly, the recruit-
ment 10 the Cential Engineering Service
Class I in the Central Public Work Depart-
ment is required to be conducted i accor-
dance with the provisions of the recruitment
rules for that service, as notified by the
late Ministry of Works, Housing and Supply.
These rules do not contain any provision
for initial constitution on the lines of the
Central Health Service,

Expenditurc incurred on Constraction of
Constal Highway in Gujarat

2794. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to refer to
tke reply given to the Unstarred Question
No. 935 on the 2:th February, 1970 regarding
the construction of Coastal Highway in
Gujarat and state :

(2) whether the required information has
since been collected ; and

(b} il s0, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes.

ib) The State Government have informed
as below :

1. Constructing Dahej-Gandhar Amod
Roed joining to Padra Jambusar
Broach Road missing Section of
State Highway.

An expenditure of Rs. 2,921/- has been
incurred on the work upto the 3Ist March,
1470.

The work has been divided into three
Sections ,jz (1) Dahej-Muler ; (2) Muler-
Roza-Tankariya ; (3) Roza Tankaria-Amod.

So far, the plans and estimates for the
Seclion (romm Amod to Roza-Tankaria have
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been administratively approved and tenders
invited The plans and estimates for the
remaining two sections have not yet been
administratively approved. There is, there-
fore, no shortfall in regard to works sanc-
tioned so far.

No definite date for completion of the
work can at present he mentioned. But it is
expected to be completed during the Fourth
Plao period.

2. Constructing a short route of
Bhavnagar-Ahmedabad Road (State
Highway) in Bhavnagar District,

An expenditure of Rs. 2,01,704/- has been
incurred on the work upto the 31st March,
1970.

The work has been divided into four
secticns, Whereas agencies in respect of two
seclions were fixed in October, 1969, tenders
in respect of the other two sections were
iovited in March and April, 1970 and they
are in process of obtaini Gover t

orders, There is, therefore, no short-
fall.

The entire work is expected to be com-
pleted by 30th April, 1973

Number and Value of Stone Figurines
and Broozes stolen

2795. SHRI BABURAO PATEL : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) the total number and value of stone
figurines and bronzes stolen from January,
1969 to June, 1970 and places fiom where
they were stolen

(b) the number of persons arrested in
connec:ion with thefts of antiques, figurines,
bronzes etc. and the total number sent to
jail by courts on beiog found guilty ;

(c) whether it is a fact that the stolen
property is usually restored to the theft ;
and

(d) the reasons why the courts do not
penalize sufficiently the guilty ones ?

THE MINIS>TER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR1 BHAKT DAR-
SHAN): (a) Ion =0 tar as thefts from the
Centrally protected monuments are con-
cerned, a statement giving the necessary in-
formation is caclosed. Sculptures etc. in
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Centrally protected monuments are not
meant for sale and the question of their
valuation, therefore, does not arise.

(b) All cases of thefts are promptly re-
ported to the local police. The position
regarding these cases is indicated in column
6 of the statement laid on the Table of the
House. [Placed in Library. See No- LT-
3978/70). No information is available regard-
ing the actual number of persons arrested or
sent to jail.

" (¢) No such instances have come to the
notice of the Government.

(d) Itis open to the courts to award
such punishment, as they may consider
appropriate, having regard to the provisions
in the relevant enactment.

Disposal of Dakotas by
Indian Airlines

2796. SHRI BABURAO PATEL :
SHRI HIMATSINGKA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of Dakotas of the Indian
Airlines awaiting disposal at the Safdarjung
Airport and the number to be retained by
the Indian Airlines for certain routcs ;

(b} the present price per Dakota ;

(c) whether it is a fact that it is difficult
to find buyers for these Dakotas which
fetched Rs. 2 lakhs each at onme time,
and

(d) if s0, how do Government propose
to dispose them of ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Indian Airlines have at present a fleet of
23 Dakotas of which nine are in actual
operation. Of the |4 grounded Dakotas 10
are parked at Safdarjung acrodrcme. Iodian
Airlines are phasiug all their Dakotas out of
service.

(b) to (d). There is mot much demand
for Dakotas at present. The Corporation
arc, however, making efforts to sell them at
the best price available,

Action against Contractors, Engineers and
Designers Held Respousible for Collapse
of Hangers at Santa Croz and

Palam Aljrports
2797. SHRI BABURAO PATEL : Will
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the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) the names of the Contractors, Engi-
neers and the Designers who were responsi-
ble for the collapse of the Hangers at Santa
Cruz, Bombay. on 1¢th February, 1970
and at Palam, New Delhi on 30th March
19.0 ;

(b) whether in view of the frequency o
such accidents, negligent contractors and
Engioeers would be disqualified for this
purpose ;

(c) the results of the inquiry conducted
by the Chief Engineer of C, P. W. D, and
Civil Aviation Director into the collapse of
the Hanger at Palam ; and

(d) the pature of action, if any, taken
against the erring contractor and Engineer
and if no action hes been taken in the
matter, the reasons therefor ?

THE MINISTER OF 10URISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a)

Santa Cruz Palam
Contrac- M/s. Chamundi M/s. Globe
tors Construction Co. Hi-Fabs,
New
Delbi.
Enginecss Shri V. P. Shri K. V,
Saralkar, Sabnis,
Temporary Jr. Jr. Technical
Technical Officer,
Officer, Site Site Engi-
Engineer, Air; neer, Alr-
India. India.
Designers M/s, Engineering Shri H, A,
Consultants, Gilder.
India.

(b) and (d). The services of the Engi-
peers concerned have been termipated.
Similar action has been taken in regard to
the desigoers for the work at Palam and
their fees have also been withheld. The
agreements entered into with the Contractors
have been terminated.

(c) The findings were that the aocidents
were due to imprudent designs, incorrect
execution of work and Isck of adequate

smpervision.
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Road Accldents Occarred in New Delhi
doring January, 1970

2798. SHRI KINDEK LAL : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the number of road accidents occur-
red in New Delhi during January, 1970 and
the names and ages of the persons killed and
injured in each accident ;

(b) the plate numbers of vehicles and
names of the drivers involved in the afore-
said accidents during the period ;

(c) the action taken ogainst the drivers
in each care separately ; and

(d) whether in some cases they have
been left scot free and, if so, the reasons
therefor and under what sections of the
relevant law action has been initiated against
them 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) 386
road accidents are reported to have occurred
in New Delbi (South Delhi and New Delhi
Districts) during January, 1970, out of
which 20 were fatel, 112 resulted in injuries
(including 12 cases of minor injury where the
names of persons were not recorded) and
the remaining 254 were non-injury accidents.
The names and ages of the persons killed
and injured in these accidents are given in
the statement laid on the Table of the House,
[Placed im Library. See No. LT/3979/70.]

(b) to (d). The information required is
being collected from Delhi Administration
and will be laid on the Table of the Sabha,
when received.

Arrests Made in ammu and Kashmir

2799. SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased to state :

(n) the number of arrests made in
Jammu and Kashmir for treason during the
last three years ; and

(b) the number of detenues in Jammu
and Kashmir duriog the last three years and
out of them bow many approached the
Supreme Court and how many were acquitted
by the Supreme Court ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
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MINISTFR OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Information is
being collected,

foen s & saafae sam
& ufawmfagt wr s

2800. sit T Fawq WA ¢ ow
forer war gaw Far AN fger -
w9 & ymrafas oo & wfgwifal &
WA & it & 8 w®E 1970 %
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graw ¥ qg FqA FT FI w4 F ¢

(%) w1 oz w9 & f5 oF =afm =
farasr fgats 30 frarax 1969 & Fmi-
a7 wrdw q&qr 475/69/ fo wre #F
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faren wewreg ¥ fi W saw
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Foreigo Exchange Violation by M/S

Royala Corporation

2802, SHRI MANGALATHUMADAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

() whether a case of misappropristion
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by the Directors of Madras Typewriting
Manufacturing Company  M/S Royala
Corporation in their dealings etc. has been
noticed by the Central Bureau of Investiga.
tion ;

(b) whether the Economics Offence Wing
has been asked 10 investigate the dealings of
its Directors ;

(c) whether any foreign exchange viols-
tion case was also fouod agaiost its Direc-
tors ; and

(d) if so, the steps taken by Govern-
ment o establish the case 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) No, Sir.

(c) A case of violation of the provis
sions of the Foreign Exchange Regulation
Act, by M/S Rovala Corporation (P) Lud,,
Madras, and two of its Directors, as come to
the notice of the Enforcement Directorate.

(d) In this connection, adjudication
praceedings have already been initiated and
the mater is now pending adjudication.
Prosecution has also been launched against
two Directors of the Company on a charge
of criminal conspiracy and this case Is
subjudice.

Persons Arrested in Foreign
Currcncy Racket

2803, SHRI M. A. KHAN: Wiltbe
Minister of HOME AFFAIRS be pleased to
slate :

(a) the total number of personnel, both
Indians and fore gners, convicted by courts
and arrested in cases of foreign curreocy
racket in Punjab, Haryana and Jammu and
Kashmir and in the Union Territory of
Delhi between the 24th May and 24th July,
1970 ;

(b) whether Government Servants, both
Gazetted and non Gazetted, and ladies were
also among them ; and

i) il so, their pumber, State-wise ;

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (¢). The De¢lbj Admigise
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tration have intimated that no person has
been ariested for this offence during this
period. Ioformation in respect of Pun‘ab,
Haryara and Jammu and Kashmir is being
obtained and will be laid on the Table of
the Sabhs on receipt.

Persons Punished for Illegal Possession
of Arms und Ammunition

2804. SHRI M. A, KHAN: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the total number of persons, both
Indians and foreigne:s, punished by the
courts and arrested in Punjab, Haryana,
Jammu and Kashmir and the Union Terri-
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tory of Delhi for illegal possession of arms
and ammunition between the 24th May and
24th July, 1970 ;

(b) whether Government servents, both
Gazetted and non-Gazetted and ladies were
also among them ; and

(c) if so, their number, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Statement
containing the reguired information in
respect of Punjab and Delhi, is laid on the
Table of the House. Infarmation in respect
of Haryana and Jammu and Kashmir is
being collected and will be laid on the
Table of the House on receipt.

STATEMENT

Name of Siate/

Number of persons (both Indians

Number of Goveroment

Union and foreigners) arresied [convicted Servants (Gazeited or
Territory for illegal posses.on vf arms and non-Gazetted) and Ladies
ammunition between May 24 and among them.
July 24, 1970.
Persons arrested Persons convicied
Delhi 66 tincluding 59 4 Nil
persons arrested
for illegal posse-
sion of knives)
Punjab 758 233 1 Non-gazeited Officer.

2 Ladies (none in
Governm.ent employment)

Bungling Case of Border Roads
Projects in Rajasthan

2805. SHRIS. K. TAPURIAH :
SHRI N. K. SOMANI :
SHRI MEETHA LAL MEENA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether itis a fact that the Chiel
Minister of Rajasthan has referred to some
Central agency the bungling case of Border
Roads Projects in Rajasthan ; and

(b) if so, what is that agency and what
is its report 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS.
PORT (SHRI 1QRAL SINGH) . (a) and
(bl. The Rajasthan Government have
proposed that the case may be referred to

the Chicf Engineer,
Department and
examination.

Central Public Works
the proposal is undef

Request by British High CommIssion
For Permission to Meet Miss
Taylor Arrested in Bibar

2806. SHRI S. KUNDU :
SHRI LAKHAN LAL KAPOOR :

Will the Minister of HOME AFFAIRS
be pleased to state @

(a) whether it is a fact that the British
High Commission in India made a request
to meet Miss Mary Taylor who had been
arrested with a gang of Naxalites in the
Jaduguada forest area of Bihar ;

(b) whbether it is also a fact that the
British Government have refused to give any
particulars of Miss Taylor ; and
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‘c) if so, whether the permission was
given and Government's reaction to part (b)
above ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINI~TER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). At the request of
the British Hich Commission in India, a
representative of the High Commissico has
been allowed to meet Miss Taylor. No
request for information of any kind about
Miss Taylor was made to the British High
Commission or British Government.

Processing of Recommendations of
Admin'strative Reforms
Commission

2807. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether It is a fact that the recom-
mendations of the Administrative Reform
Commission in respect of Personnel Adminis-
tration and its transfer from the Home
Minister to the Prime Mipister have been
accepted by Government ;

(b) whether it is also a fact that the
other recommendations of the Administra-
tive Reforms Commissions in respect of
specialists and experts were processed by a
new Department under an I.C.S. Secretary.

(c) whether the Committee of Secretaries
which further processed these recommgnda-
tions also consisted of 1.C.S. and 1A.S.
personnel, { € people from the category of
general administrators ;

(d) whether the Secretaries’ Committes
bas rejected the recommend.tions of the
Administrative Reforms Commission ; and

(e) if 8o, the decision of Government in
this regard and its rationale 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The Adminis-
trative Reforms Commission®s recommenda-
tion 'n its Report on the * Machinery of
the Government of India and its Procedures
of Work™ to create a Depariment of
Personnel and to place it under the Prime
Minister has been accepted by Government.
The Admipistrative Reforms Commission's
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recommendations ia its Repert on “‘Personnel
Administration’ are <til! under the considera-
tion of Government.

(b) No.

() to (¢). Do not arise in view of the
answer to (b) above.

Split'ing up of C.S.T R. Laboratories and
Attaching thrm with Respective
Minirtries

SHRI D. R. PARMAR :
SHRI SITARAM KESRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Administrative Reforms Commisslon had
proposed to split up the CS.1.R. (Council
of Scientific and Industrial Research) Labo-
ratori=s and to attach them to the respective
Ministries ;

(b) whether it is also a fact that the
Directors of C.S.L.R. had opposed the pro-
posed split of the CS.I.R. as they felt the
present sel-up to be the beit ; and

{c) if so, the reaction of Government
thereto 7

2808.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The report
of the A R.C. on Scientific Departments, of
which only a summary of recommendations
has so far been reccived, suggests that the
Council of Scientific and Industrial Research
should be divided irto four or five well
defined groups on the basis of allied disci-
plines of iesearch conducted into scparate
commissions ob the pattern of the Atomic
Energy Commission,

(b) In a conference held recently the
Directors of National Laboratories/Institutes
opposed any proposal for the splitting up
of the C.S.IL.R

(c) the matter is under consider.tion,

loternational Arms Smugglers’ Gang
in Kashmir

2809. SHRI LAKHAN LAL KAPOOR :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether Government have unearthed
a gang of arms smugglers haviog loter-
national conpections in Kashmir recently :
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(b) whether it is a fact that a large
number of its members belong to Europe ;

(c) whether these men belong to an
international organisation ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) to (d)
The required information is beirg collected
and will be laid on the Table of the House
on receipt.

Releage of Border Scecurity Force
Persoonel Kidnapped by Pakistan

2810. SHRI G. VENKATASWAMY :
Will the Minister of HOME AFFAIRS be
pleased to stale

(a) whe'her Pakistan has since sent in
any reply to the note, sent by the Ins ector
General of Police Border Security Force,
demanding release of two Border Security
Force personnel who were kidnapped by the
East Pukisian Rifles ;

(b) if so the nature of the reply receiv-
ed ; and

(c) if mot, the steps proposed to get
those two personnel released ?

THE MINISTER OF STATE TN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (c) Yes,
Sir. The Director General, East Pakistan
Rifles in his communication of I6th June,
1970, to Inspector Genera!, Border Security
Force, Eastern Frontier, Calcutta alleged
that the two BSF per:onnel were arrested
in Pakistan territory ; that & high level
enquiry was being conducted into the inci-
dent and results would be intimated very
soon No further communication has been
received from him in the matter.

Besides the protests at the Sector and
the 1G BSF level, protest was also lodged
with the H gh Commission for Pakistan in
India at whe Central Government level.
The Government of India are pursuing the
matter through diplomatic channel with
the Government of Pakistan 10 secure the
early relcase of the kidoapped Border
Security Force persoancl.
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fafw=r afafadl wix frssyaf
¥ wfagl & amfEm™
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faa) & am fafgee aff fea
amar ¥

(tv) am fdgAi &1 sfaw &1 A
¥ ogd, 38 w1d & fag @z
Y ggnfa arg & & J1dr g

T afafad/faededl & sz
1 am frdgs #@ sgg Ifafea
fagrat &1 a1§ fawem adi gur d
gudia wfafaal/fosevsal & amfaaw
wigssrarsl gra iy ormd &

Removal of Three Labour Colonles of
Chandigarh

2812, SHR! SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Chandigarh Administra-
tion has decided to 1emove the thiee labour
co'onies of Chandigarh from their present
sites and il so, how long it will take to
remove them ;

(b) how long it will take to set up new
colonies ; and

(c) whether the residents of the colonies
are demandiog that they should be removed
only after the setting up of the new colonier
and, if so, the reaction of Goveroment to
their demand 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (c). The Chandi-
garh  Administration proposes to remove all
the labour colonies in the area covered by
the Master Plan of Chandigarh. These
colonies will be removed only after alter-
pative arrangemen! for the authorised
residents of these colonies are completed.
The schemes for ecstablishing well planned
labour villages for inhabitants of the labour
colopies are under preparation by the
Chandigarh Administration It is not
possible 1o specify any time limit for this
purposs.
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Recognition of Government Employces’
Uulons

2813, SHRI PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the conditions prescribed by the
Central Goveroment for giviog recognition
to the Unions of Government employees ;

(b) the categories of Government ser-
vants which are included in the category of
Trade Unions ; and

(c) the Trade Unions at present recog-
nised by the Government of India and the
membership of each of them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) There are no
rules for recognition of Associations/Unions
of Government employees at present, except
in certain Ministries like Railways and
Defence.  Extracts of the Rules regaid-
ing conditions for recognition in the
Minietries of Railways and Decfence are
laid on the Table of the House. [Placed in
Library. See No. LT-39€0{70]. For the
purposes of the Scheme for Joint Consulta-
tive Machinery and Compulsory Arbitration
for Central Government employees, however,
ad hoe recognition is granted to those
Federations [Associations/Unions, which bad
enjoyed recognition in the past, and which
represent broadly and adequately all  the
categnries of employees of a Department,
provided they subscribe 1o the Declara-
tion of Joint intent  Where there has been
no recognised Federation/Association/Union
in the past in 8 Depsriment, or where the
existing Federation/Association/Union does
not represent all the categories adequately,
another Association/Union is considered for
grant of such gd-hoc recognition.

(b) the question presumably refers to
the categories of employees who can form
Trade Unons. If so, Trade Unions can be
formed by those employees who are
“workmen" within the meaning of Section
2(g) of the Indian Trade Unions Act, 19.6.

(¢) The information is being collected
and will be laid on the Table of the Sabha.

Allocation of Plan Funds between
Andhia snd Telengaoa Reglons

2814. SHRI P. C. ADICHAN :

SHRI C. JANARDHANAN :
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SHRI ESWARA REDDY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Telengana Review
Committee has evolved and formula for
allocation of plan funds between Andhra and
Telengana regions ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) No, Sir. This ques-
tion was considered at the second meeting
of the Review Committes and it was decided
that the matter should be discussed by the
Member, Planning Commission with the
Chief Minister of Andhra Pradesh and
Chairman of Regional Committee.

(b) Does not arise.

Establishment of & National Council of
Science and Technology

2815. SHRI VASUDEVAN NAIR :

SHRI K. M. MADHUKAR :

SHRI SARJOO PANDEY :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI C. JANARDHANAN :

Will the Mioister of HOME AFFAIRS
be pleased to state :

(a) whether the Administrative Reforms
Commission in its report on Scientific
Departments has suggested the establishment
of a National Council of Science and
Technology as the apex body to advise
Government in all aspects of Scicntific
rescarch |

(b) whether Government examined
suggestion ; and

(e) if co, the decision taken thereon ?

the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) to (c).
According to the summary of recommsnda-
tions of the report received by the Govern-
ment, the Administrative Referms Commis-
sion has suggested the establishment of such
a Council to advise Government on broader
aspects of scientific research The matter
is under consideration.
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Losses Sustained by Exportcrs due to
Stilke at Calcutia Port

2816. SHRI D. N. PATODIA :

SHRI N. K. SANGHI :

SHRI S. K. TAPURIAH ;

SHRI N. K. SOMANI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that as a
result of the prolonged strike in the port
of Calcutta. the exporters are sustaining
heavy losses ;

:b) whether his Ministry has considsred
the desirability of enlisting the help of the
Navy for doing the loading and unloading
work ; and

(c) if so, the decision taken in this
regard ?
THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGIL :  (a) It is
a fact that exports have suffered as a result
of strikes by bargemen and dcck wotkers
and go-slox novement by shore workers at
Calcutta Port during the period from 22nd
May to 3Ist July, 1970. While the final
figures regarding exports made from Calcutta
during the month of July, 1970 are pot yet
available and the datu. regarding exports
made between 2204 May and 31st May, 1970
is also not separutely available, exporis
made through Calcutta Port in the month of
June, 147 were less by about Re. 2F crores
as compared to the exports made in the
month of June, 1969.

(b) and (c). The strikes and the go-slow
movement having been withdrawn, the
question of :ceking the assistance of the
Defen e forces docs not arise.

Councll of Scientlfic nd Industrial Research

2817. SHRI SAMAR GUHA : wii
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a foct that the A R.C.
has recommended dissolution of the Council
of Scientific and Industrial Research and
disposal of different wnits theie under to
different Minister related to their activities :

(b) if so the reaction of Government to
this recommendation :

(ci whether it is also a fact that dyarchi-
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cal control over the C.S.I.LR. by the Prime
Minister as its President and the Education
Minister as its Vice-President has led to
serious confusion and mal-administration of
the CS.LR.;

(d) whether it is further a fact that
although the CS.LR Enquiry Commitiee
was not sent to the Ministry of Education
but to the President of the body only and
the Education Ministry came to know about
it only through press ;

(e) whether for effective and purposeful
functioning of the CS.LR. a separate
Ministry of Scientific and  Technological
Development will be set up ; and

(f) if not, the steps taken for removing
the present mladies affecting the CS1R. 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The report
of the A.R.C. on Scientific Departments, of
which only a summary of recommendations
has so far been received suggests that the
Council of Scientific and Industrial Research
should be divided into four or five well
defined groups on the basis of allied
disciplines of research conducted in them.
These groups should be constituted into
separate commissions on the pattern of the
Atomic Energy Commission.

(b) The matter is undsr consideration,

(c) There is no dyarchica! control ; the
powers of the President and Vic-President,
CSIR have been defined respectively in the
Rules and Regulations and Bye-laws of the
CS.ILR

(d) The Inquiry Commitiee was set up
by the Paesident CSIR, under the provisions
of Rule 57 of the Rules and Regulations of
the CSIR. Part I of the Report of the
Committee relating to personnel policies was,
therefore, submitted to the Prime Minister
as President, CSIR.

(c) and (f). These matters will be
considered by the Government on receipt of
Part Il of the Report of the Sarkar
Committee relating to the overall functisoning
of the CSIR.

Applications for Grant of Scholarships and
Pussage Gran's to S.C , S.T. Denotifled
Nomadic and Semi-nomadic Tribes

2818. SHRI SIDDAYYA: Will the
Minister of EDUCATION AND YOQUTH
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SERVICES be pleased to state :

(a) whether applications have been
called for from the candidates belonging to
the Scheduled Castes, Scheduled Tribes
Denotified, Nomadic and Semi-nomadic
Tribes for the award of scholarships to go
abroad and for Passage grants for the year
1970-71 ;

(b) if so, how many candidates had
applied, category-wise and how many were
selected ; and

(¢) how many cand:dates actually left
for studies abroad 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A, K. KISKU) :
(s) No, Sir.

(b) and (c). Do not arise.

Construction of Second Howrah Bridge on
Hooghly Rliver

2t19  SHRI SAMAR GUHA : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleaszd to state :

(a) whether global tender for second
Howrah Bridge on the rever Hooghly has
been called ;

(b) if s0, the number of tenders received
so far ;

(c) when Government are going to
finally decide the issue of giving contract
for the bridge ;

(d) whether a time schedule has been
fixed for quick construction of the second
Howrah Bridge ; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT iSHRI IQBAL SINGH): The bridge,
when constructed, would fall on a local
road. The Government of West Bengal,
are therefore, primarily concerned with all
matters pertaining to the execution of this
project. They have supplied the following
information :—

(a) Tender inviting notice was advertised
in Indian Newspapers only with the intension
that Indian firms themselves should initiate
action for foreign cooperation to the extent
required.

(b) Last date of recelving tenders is
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10th September, 1970. No tender has
received as yet.

(c) After evaluation of tender ;

(d) This will be dore after acceptance of
tender and decision on the type of bridge to
be constructed.

(e) Does not arise.

been

Profits and Expenges through Lotterles

120, SHRI GANESH GHOSH :

SHRI K ANIRUDHAN :

SHRI VISWANATHA
MENON :

SHRIMATI SUSEELA
GOPALAN :

SHRI NAMBIAR :

Will the Minister of HOME AFFAIRS
be pleased to state :
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(m) the total collections made by the
State Goveroments through their lotteries ;
and

(b) the expenses of these State Govern-
ments on advertisements, issuing of prizes
ctc., State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) and (b). A
statement contsining the required infor-
mation received from the Governments of
Bihar Haryana, Kerala, Madhya Pradesh,
Maharashtra, Orissa Punjab, Rajasthan,
Tamil Nadu, Uttar Pradesh and West
Bengal is laid on the Table of the House.
Information in respect of the remaining
States, who are conducting State lotteries,
will be laid on the Table of the House on
receipt,

STATEMENT
5 No. Name of State Total collection through Expenditure on
State lotteries prizes advertiss-
ments etc.
1 2 3 4
(Ggures in lakhs)

1. Bibar (upto 31-3-20) 29.93 9.81

2. Haryana (upto December, 1969) j20.22 156.33

3, Kerala (upto December, 1969) 504.44 114.42

4, Madhya Pradesh (upto December, 1969) 38.68 19.62

3. Maharastra (upto 31-3-70) 824w 331.50

*.  Orissa (upto 31-3-70) Estimated 6.85 4.96

7. Punjab (upto 31-12-69) 23,44 166.56

8. Rajasthan (upto 31-3-70) 136,03 88.03

9, Tamil Nadu (upto 31-12-69) 1180.10 511.48

10. Uttar Pradesh (upto 31-12-69) 181.26 54,73

11. West Bengal (upto 31-12-69) 7191 2632
Appointment oan Scheduled Caste girl 8g the post of an air hostess, was rejected

Ir Hostess

SHRI R. K. BIRLA :
SHRI MUHAMMAD
SHERIFF :
Wil the Minister of TOURISM AND
CIYIL AVIATION be pleased to state :

(a) whether Government have made any

enquiry into the incident where a Scheduled
Caste gltl, who was otherwise qualified for

2821,

because she belonged to the Scheduled Caste
and pext year she was taken when she did
not disclose her caste ;

(b) if so, the result thereof ; and

(c) the punishment, if any, given to the
persons responsible for that ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(8) 1o (©). Air-Indis and Indisn Airliogs
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bhave reported that 98 the name of the
candidate has not been given, they have not
been able to verify the facts from the large
number of applications received by them for
the post of air hostess.

Meeting of Telengana Review Committee
for Allocation of Funds for Telengana

2822, SHRI M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether a meeting of the Telengana
Review Committes was held in June, 1970
at New Delhi ;

(b) if so, the decisions arrived at on the
allocation of Plan Funds for the Telengana
reglon ; and

(c) whether, in view of the fact that
development needs of Telengana were not
adequately met in the rast, more funds
would be allocated to that region by the
Central Government directly ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) The Committee considered this
matter and decided that it should be
discussed by the Member, Planning Com-
mission, with the Chief Minister of Andbra
Pradesh and the Chairman of the Regional
Committee,

(c) Attention is invited to paragraphs 6
and 7 of the Press Communique on
Telengana issued by Government on 18th
February, 1970, & copy of which was laid on
the Table of the House in reply to Starred
Question No. 276 on 6th March, 1970,

Allocation of Funds for Telengana
(Andhra Pradesh)

2823. SHRI M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether, for the first two years of
the Fourth Plan period, Telengana was to
have been given 42 per cent of the total
aMocation of Funds made to Andhra
Peadesh ;

(b) whether the allocated amount has
actually been spent on Telengana ;
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(c) what is the percentage of allocation
for the remaining three years of the Plan;
and

(d) whether, in view of the development
needs which were neglected in tho past,
Telengana would receive a more liberal and
larger allocation from the Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF BLECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). No decision has
been taken as to what should be the due
share of Telengana in the general develop-
ment expenditure of the State. The
allocations for remaining years of the Plan
depend on the decision on this poiot.
However, the Andhra rragesh Government
have reported the following figures in respeoct
of the two years of the Plan :—

For State  For
as a whole Telengana
(Rs. in (Ry. in
crores) crores)
1969-70
Plan outlay
(iocluding special
Development of Telen-
§ana) 94.62 .77
Expenditure (based
on provisional figures).  79.51 38.24
1970-71
Plan outlay
(1) excluding special
development funds, 78.56 30.5%9
(2) special  develop-
ment funds (for
Telengana Rayala-
seema  and other
backward areas). 15.00 9.00

(d) Attention is invited to paragraphs
6 and 7 of the Press Communique oam
Telengana issued by Government oo 18th
February 1970, a copy of which was laid on
the Table of the House in reply to Starred
Question No. 276 on 6th March, 1970,
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Expenditure incarred on Prime Minister’s
tour of Mysore State

2824, BAL RAJ MADHOK : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that she went on
an organisational tour of Mysore State in
July, 1970 ;

(b) whether it is also a fact that she
utilised this party tour for co:demning and
malingning other parties including the one
to which the rulinc party of Mysore
belongs ;

(c) what is the total expense incurred
by the Central Government and ils various
agencies on this tour ; and

’d) how much of this expense has been
borne by the New Congress on behalf of

which the Prime Minister undertook the
tour 7
THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS (SHRI
K S. RAMASWAMY) : (a) and (b). The
Prime Minister undertook a tour of Mysore
State in July, but it is not correct to say
that it was only an organisational tour
conducted on behalf of her party. She
participated in  official functions, such as,
presidiog over the diamond jubilee celebra-
tions of Gadag, Co opeiative Cotton Ssles
Society, Gadag, addressing the Chamber of
Commerce in Bangalore, laying the founda-
tion stone of the Youth Welfare Centre of
the Government of Mysore etc.

While on such tours or all other times,
the Prime Minister does mot malign any
parties, Obn the contrary, she repeatedly
pointed out during the Mysore tour that she
was Dot interested in  vituperation or
invective. But the Prime Minister does
take the opportunity in the course of her
speeches, whereever they arc made, to
explain the policies of Government end also
to answer charges made ageinst Government
or herself.

(c) The total expenditure by way of
TA/DA of the officers of the Prime
Minister's Secretariat who accompanied the
Prime Minister during the tour came to
Rs. 8525% The corresponding figures in
respect of the officers belonging to other
Ministries and organisations ar¢ ot
available, The bills on account of the
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journeys performed by rail are still awaited
from the Railway authorities.

(d) There is a decision in regard to the
expenditure to be met by the State and by
the political party concerned on Prime
Minister’s security, public meetings etc.

Declaration of Mahanadi river as
national waterway

2825. SHRI DHANDAPANI :
SHRI KOLAI BIRUA :
SHRI MAYAVAN :
SHRI NARAYANAN :
SHRI B. K. DAS-
CHOWDHURY :
SHRI N. R. LASKAR :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Central
Inland Water Transport Committee have
suggested to Government that the Mabanadi
river in Orissa should be declared a national
waterway ,

(b) if so, the reaction of Government ;

() what are the reasons given by the
Committee in support of its suggestion ;
and

(d) how far Government have examined
this suggestion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) No,
Sir. The Government have not yet received
the recommendations of the Inland Water
Transport Committee, in respect of Orissa.

(b) to (d). Do not arise.
Additional benefits for 1. A. S. Officers

2826. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether her attention has been
drawn to the two Circulars emanting from
the Home Department in which the 1. A, S.
Officers have sought to confer additional
benefits on themselves ;

(b) the details of these circulars ; and

(c) the response of the State Govern-
ments In regard to the Circulars about
increased emoluments to Chief Secretariey
who belong to the I. A. S, Cadpe ?



85 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b
Yes, Sir. The circulars relate to proposal
to increase the minimum of seleclion grade
posts from 5% to 159% and equating the
pay of Chief Secretaries under the State
Governments to that of Secretaries to
Government of India. The increase in the
minimum of selection grade posts was
considered pecessary to remove stagnation
and improve the prospecis of I. A. S. officers
for promotion to the selection grade. The
upgradution of the post of Chief Secretaries
was considered necessary because it was felt
that the responsibilities of these posts in the
States have multiplied and are no less
onerous than those of the Secretaries to ths
Government of India. It was also felt that
this would permit an ioter-change between
the Central Government and the States, of
officers of the level of Secretaries to the
Government of India.

(c) Only ope State Government opposed
the proposal to increase the pay of Chief
Secretaries ; two State Governments did not
send any reply, while all other State
Governments have agreed to the proposal.

€ Minister visit to Kasbmir

2827. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether she visited Kashmir in 1970
and specially those poiots where fire took
place in the last one year and, if so, whether
she made any inquiry in the matter and, if
80, the result thereof ;

(b) whether she also has discussed with
the Chief Minister and other politicians
regarding the recent J. & K. convention ;
and

(c) if so, whether she was informed that
more than 80 per cent papers read by
delegates were in favour of independent
Kashmir ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). The Prime Minister
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visited Srinagar in the middle of July, 1970.
She had discussicns  with the State Chief
Minister as well as other Ministers, public
men and Officers of the State Government
on administrative and developmental matters
concerning Jammu and Kashmir,

Recoyery of Chinese illustrated and printed
leaflets in Cachar District

2828, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to the recent Press reports
regarding the discovery of substantial
quantities of Chinese illustrated and printed
leaflets and a peculiar Mechanical device
(believed to be @ highly transistorised com-
mupication gadget) in the interior of the
Lakhichorra Reserve Forest in Cachar
District, near the Manipur border ;

(b) if so, the details thereof ;

(c) whether any enquiries have been
made as to (i) how the above mentioned
things came to the place where they were
found ; (1i) what is written in the leaflets ;
and (iii) what is the object described as a
‘peculiar mechanical device' ;

(d) whether any arrests have been made
in this connection ; and o

(e) the steps taken to prevent such
things being brought or dropped from air in
the Indian territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSIRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (¢). Facts are being
ascertained.

Failure of black out Exercise in Delhi

SHRI RAM KISHAN GUPTA :
SHRI M. A. KHAN :
SHRI N. R. DEOGHARE :

will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether it is a fact that black out
excrcise on the 3rd July, 1970 in New Delhi
was complete failure and even the entire

7829,
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compound of the Union Finance Minister’s
Bungalow and the New Congress office at
15 Windsor Place presented a festive look
with all the lights on ; and

(b) if s0, the causes of failure and the
action to be taken against the defaulters 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFFIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) The assessed percentage
of black-out achicved was mnearly 70-80.
Therefore, though not as successful as aimed
at, it was not a complete failure.

‘The Directorate of Civil Defence had
deployed a number of assessment teams and
observers to report about the effectiveness of
the black-out exercise. The Directorate
did ot reccive uny report from any of these
agsesament teams oOr observers that the
Fioance Minister’s bungalow or the New
Congress Office at Windsor Place presented
& festive look with all lights on.

(b) In the earlier exercises there was a
tendency to switch off lights in domestic,
industrial and commercial premises and to
stop work for the period of the exercise.
In the exercise on the 3rd July, 1970 the
people were advised that instead of switching
off the internal lights, they should screen
them properly so that work should not stop.
Absence of greater success was due to this
experiment and poor audibility of sirens in
certain areas. Popular response will improve
with more exercises and experience. Steps
are being takem to instal additional sirens
and to improve arrangements for swilching
off street lights.

ST WA AT YT TOSW €7 I

2830. st awaw fag gwan:
W1 @EET WA 48 qa A FO &7
fe:

(%) %1 3% g # dge wew
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East Pakistanis Raid on Border Villages

2831. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether a man was shot dead and 15
were seriously injured when armed gangs of
East Pakistanis ransacked the border villages
of Dhulibari, Gowali, Yanbasti and Taihari
on the Indo-Fakistani border on the 29th
June, 1970 ;

(b) whether it is a fact that the intruders
lifted 90 heads of cattle from the villages ;
and

() if so,
matter ?

the action taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) to (c).
According to information available on the
night of 26/27th Junme, 1970 a case of theft
occurred at Talbari, P. S. Goalpukur and on
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the night of 28/29 June. 1970 another oase
of theft occurred in the same same village.
On the same night a gang of unknown per-
sops raided a houses in village Atijala under
Dhhuliabari Anchal, P, S. Goalpukur and
killed one person who had come to the
place as day labour. The cases are under
iavestigaticn. These places are between 5
and 12 kilometers from the border. On com-
pletion of investigstion, complicity or other-
wise of any Pakistani nationals in the com-
mission of these offences will be known.
Information in respect of Gowali, Yanbasti
and Taihari is being collected,

Pakistani Nationals Residing in India

2:32. SHRI ARJUN SINGH
BHADORIA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the pumber of Pakistani natiomals
who woere residiog in cach of the Indian
States @8 on the 31st March, 1570 and the
purpose for which they were residing
there ;

(b) the number of Pakistuni nationals
apprebended for spying against India during
the year 1968-69 and 1969-70 ;

(c) the number of persons among those
weo were awarded punishmem for spying
and the number of persons who were re-
leased before they had completed their terms
of imprisonment ; and

(d) the number of Pakistani spies who
were exchanged with Indian nationals arrest-
ed in Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d). The information
is beipg collected and will be laid on the
Table of the House.

Demonstration by Teachers of Visva-Bbarati
University

2833, SHRI K. M. MADHUKAR :
Will the Minister of EDUCATION AND
YOUTH SERVICES be plcased to state :

(a) whether it is a fact that the teachers
of the Visva-Bharati University abstained
fsom all duties on the 26th April, 1970 and
staged a demonstration ;
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(b) If so, what were
and

(c) how was the matter settled ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.lV,
RAO) : (a) and (b). Members of Adhyapaka
Sabba of the Visva-Bharati University ab-
stained frcm duty on the 26th April: 1970
apprehending disciplinary action against two
teachers.

(c) The matter was setbled
mutual negotiation.

their demands

through

Handling of Iron Ore Export by Portg

L
2834. SHRI SURENDRANATH DWI-
VEDY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

{a) whether there is apy plan (o raise
the capacity of various Poris in the country
for handling iron ore export ;

(b) what are the drafts of the Pons
where such increase is proposed and what
would be their capacities during 1970—380 :
and

(c) what is the maximum capacity of
ship that can be accommodated in each of
the Ports and what will be the position
duriog 1975 and 1980 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI 1QBAL SINGH) : (a) Yes.

(b) The presen: draft at the various iron
ore loading ports is as follows :

Calcutra Port

2410 28 fi,

M adras Port

Jawahar Dock (East) 36 feet.
South Quay III 30 feet
Visakhapatnam Port

West Ore Berths 33 feet
Mormugao Port 28 feet
Paradip Port 37 feet

The capacity of the ports for handling
iton ore is expected to be raised as follows
dwing the Fourth Five Year Plan
poriod (1973-74) :
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(In millions
of tonnes)
Calcutta Port
Ore Berth at Haldia Dock 3
Madras Port
Ore Berth in the Outer
Harbour 5
Virakhapatnam Port
Outer Harbour 10
Mormugao Port 3
Paradip Port
New Major Port at
Mangalore 0.5

It is difficult to visualise at this stage
as to what will be the capacities of the ports
for iron ore handling beyond 1973-74.

(¢) The maximum capacity of ships
which can be bandled at present at each of
the ports mentioned above is #s follows :

(In dead Weight

Tons)
Celcutta 18,000
Madras 35,000
Visakbapatoam 36,000
Mormugao 17,000
Paradip 40,000

The position duriog 1975 80 is expected
to be as follows :

(In Dead
Wt. Tons)
- Calcutta'-[-l-.lgl_dial §0,000
Madras Outer
Harbour 70,000 initially
and 1,00,000 ultimately
Visakhapetnap

Harbour Quter 1,00",000 initially
and 2,00,000 ultimately

Mormugao 60,000 initially
and 1,00,0 O ultimately
Paradip 60,000
Mangalore 20 000
Change ovir to Computerised Weather
Forecasting
2815, SHRI DEVINDER SINGH

GARCHA : Will the Minister of TOURISM
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AND CIVIL AVIATION be pieaced to
state :

(a) whether it is a fact that India has
switched over to computerised weather fore-
casting recently on trial basis ;

(b) if so, the details thereof ; and

(c¢) by what time the regular computerised
forecast is expected to start ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes. Sir.

{b) From July, 1970, computerised
weather prediction char(s giving the pre-
dicted winds and the contours of the 500
millibar (6 Km) surface are being prepared
once every week at the Northern Hemisphere
Analysis Centre, New Deihi, and the Institute
of Tropical Meteorology, Poona. This is
being done as an experimental measure,
utilising the computer facilities available at
the Planning Cammission, New Delhi, and
the Tata Institute of Fundamental Research,
Bombay.

(¢) Regular computerised forecasts are
expected to start by 1972, when the Todia
Meteorological Department expects to have
its own computer.

Kidoapping of Loyal Nagas by Hostiles

2836. SHRI KOLAI BIRUA :

SHRI NARAYANAN :

SHRI MAYAVAN :

SHRI N. R. LASKAR :

SHRI D. AMAT :

SHRI HIMATSINGKA :
SHRI P. C. ADICHAN :
SHRI BEDABRATA BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether it is a fact that a gang of
underground Naga hostiles kidnapped six
Nagas from their houses at Phaibung Khulen
Owiuo Sub Division of Manipur on the 19th
July, 1970 ;

{b) whether the kidnapped Nagas were
hostiles who surrendered to the Manipur
Covernment recently ;

(c) if so, whether Government have failed
10 give protection to the loyal Nagas ;
und

(d) what action Government propose to
take to help and protect the loyal Nagas in
future ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d). Facts are being
ascertained and a statement will be laid on
the Table of the House.

Justification of Chinese occupation of
Indian Territorry

SHRI KOLAI BIRUA :
SHRI NARAYANAN :
SHRI MAYAVAN :

SARI N, R. LASKAR :
SHRI DHANDAPANI :
SHRI BHIBHUTI MISHRA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the meeting
of the first Congress of the Communist
Party of India (Marxist-Leninist) in a reso-
lution has justified the Chinese occupation
of the vast Indian Territory in the Northern
Borders as a right reply to India ;

(b) whether the Union Government have
not taken any strong action against the
publication of this document ;

(c) if 80, the reasons therefor ; and

(d) what action is being proposed in
futare on such publications ?

2837.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER O’ STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) No such specific reso-
lution bas come to the ootice of Govern-
ment.

(b) and (c). Do not arise.

(d) The State Governments are taking
action according to law against publishers
and printers of seditious and other kinds of
legally objectionable literature.

Campaign agalost Anti-Unity Policy of
CPI (M) and President’s Rule in
West Bengal

SHRI R. R. SINGH DEO :
SHRI N. K. SOMANI :
SHRI J. MOHAMED IMAM ;

2833,
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SHRI R. K. AMIN :
SHRI K. M. KOUSHIK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the eight former consti-
tuents of the United Front Government of
West Bengal recently launched a Stale-wide
campaign against the anti-unity policy of the
Communist Party of India (Marxist) and the
President’s rule ; and

(b) if so, details thercof and the reac-
tion of Government of India in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). Attention is
invited to the Starred Question No. 299
answered in this House on 7th August, 1970.
The attitude of the constituents of the
E. P. C. to the other political parties, which
is well known is not the concern of the
Government.

National Plan for Nop-Student
Youths

SHRI SITARAM KESRI :
SHRI RABI RAY :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have formulated
a national plan for non-student youths ;

(b) if so0, the details thereof ; and

(c) the amount allotted for the said plan
in the current year ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAQ) : (a) An outlipe of the National
Programme for non-student youth has bezn
prepared.

(b) The statement is lald on the Table
of the House. [Placed in Library. See No.
LT-3981/70.]

(c) Rs. 35.02 lakhs.

fasafawreg w1 grrwl w1 @8
weal at 3@ & Qeen
2840, =it THTEATT QTR
ot e fog et ¢

2839,
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g ¥ o1 ofcagT Fam & fawE @ &
fau qaq sarg £ @ 2

Political Crisis in Goa

SHRI B. K. DAS-
CHOWDHURY :
SHR! SHRI CHAND

GOYAL :

Will the Minister of HOME AFFAIRS
bs pleased tn state :

(a) whether the President of Goa Con-
gress (N1 has urged that the only solution
to the present political crivis in Goa was
suspension of the Assembly and the imposi-
tion of the President’s rule ;: and

(b: if so. the details thereof and the
reaction of Government thereto ?

2843,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND IMI USTRIAL RESEARCH (SHRI
K. C. PANT): (a) The President of the
Goa, Daman and Diu Piadesh Congress
Committee did make such a suggestion some
time ago,

(b) It does not call for any reaction at
present as the Legislative Assembly of the
Union Territory is scheduled to meet on the
20th of this month.

Maintenance of law and Order in States

2844, SHRI B. K DASCHOWDHURY :
SHRI V. NARASIMHA RAO :
SHRI DINKAR DESAI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a study Team of the
Administrative  Reforms Commission had
asked the Centre to take a positive hand in
the maintenance of law and order in the
States and have said that such & role was
quite consisteat with the provisions of the
Constitation ; and

(b) if so, the steps taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b). A
Workiog Group on Police Administration,
constituted by the Administrative Reforms
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Commission, had in their report observed
that some provisions of the Coostitutign
would indicate that the Centre has a posi-
tive and vital role to play in the law and
order matters in the couatry. The report of
the Group cou'd not b: considered by the
Commission and the action to be take on
the report is under examination,

Appoin’'ment of Second States Re-
Organisativn Commission

2845. SHRI R, K. DASCHOWDHURY :
SHRI HEM BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether Government have considered
10 have second States Re-organisation Com-
miss:wn in the country ; and

(b) if so, the details thereof and, if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No, Sir.

(b) There is no mnecessity for such a
Commissioa.

Ghierao of A India’s General Manager
by its Stuff

2846. SHRI B. K. DASCHOWDHURY :
SHRI LAKHAN LAL KAPOOR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Geperal
Manager of Air India was gheraoed by the
employees of the Air Jodia in Juoe 1970 ;
and

(b) if s0, the cdetails thereof and the
steps taken by the management to agree to
the just demands of the employees 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and -b). On his arrival at Palam from
Bombay on the night of the 23rd June, 1970
the General Manager of Air India met the
local representatives of the Air Corporations
Employees* Union as desired by them. They
demanded an assurance in regard to some
issues which were already under npegotiation
with their ceotral union, The General
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Manager agreed to look inte them expendi-
tiously on return to headquarters. However,
after the meeting at about 11.30 P, M., he
was gheraoed by about 40 employees for
approximately 35 minutes near the Interna-
tional entrance. One of the demands has
been accepted and other is under negotiation.

gaqr aat feam qur woge @ g
gfir ot wadeat wewr €7 wr  wimam
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Resolution Adoptrd by Calcutta Police
Association

2849 SHRI SARDAR AMIJAD ALI:
Will the Minister of HOME AFFAIKRS be
p.cased to siate

(a) whether it is a fact that the Cal~utta
Police Association has adopted a resolution
to the effect that it will start movement if
social security is not given to their
members ;

(b) if so, in what context the Associa-
tion adopted the said resclution ; and

(c) what is the reaction of Government
thereto 7

THE MIMISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (&) to (c). The required
information is being obtained from the
Government of West Bengal and will be
laid on the Table of the Sabha on receipt. °
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Adyisory Board to Check the Influence
of Naxabism and Communalism
on Non-Students Youths

2850. SHRI S. K. TAPURIAH : Wili
the Minister of EDUCATION AND
YOUTH SERVICES be pleased ro state :

(a) whether to save the non-student
youth from the influence of Naxalism and
Communalism Goverrment have decided to
sct up an advisory board ; and

(b) if so. when its first report is expected
and whether in the mcannme some steps
will be taken to materialise the scheme for
attracting the youth from falling prey to the
above mentioned forces ?

THE MINISTER OF EDUCATION
AND YOL_TH SERVICES DR.V.K.R V.
RAO) : (a) and (b). The National Advisory
Board on Youth has been set up for the
purpose of providing necesssry caordination
between the various governmental and non-
governmental agencies engaged in the promo-
tion of youth welfare and youth services
programmes, for formulating and sponsoring
youth pregrimme as pilot projects for
implementation by various agencies and
accreditation of organisations engaged in
youth welfare and youth services programmes,
The objective of the youth programmes is
generally to provide opportunities to the
non-student youth for self expression, self-
development and cultural  attainments,
preparation and training for work and
family life, enabling them to assume social
and civic responsibilities, to develop in them
a spirit of comradeship, patriotism, cultural
outlook and to facilitate their participation
in plenning and implementation of the
programmes o©of community and national
development, The Natiopal Youth Advisory
Board is likely to meet soon.

Certain proposels relating to  youth
services has been received fiom voluntary
organisations. These are under consideration.
It is difficult to say at th's stage whether
such pilot projects as are proposed to be
launched will attract the youth away from
the influence of Naxalism and communalism.

Setting up of Youth Hostels

2851, SHRI S. K. TAPURIAH :
SHRI 5. A. AGADT :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) whether the work to sct up Youth
Hostzls in the country to promote travelling
among youths has sioce been taken io
hand ; g

(b) if so, the number of Youth Hostels
that are proposed to be set up and their
location state-wise ;

(c) what would be the estimated cost
and capacity of each of the Hostel ; and

(d) the rules and condilions governing
elig ibility for admission to these Hostels ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(3) Yes, Sir.

(b) The State-wise location of the
proposed 9 Youth Hostels is given below :—
1. Rajasthan —Jaipur
2. Maharashtra - Aurangabad
3. Tamil Nadu —Madras
4. Kerala — Trivandrum
5. Mysore —Hampi
6. J&K —Patni Top
7. Darjeeling ]
District Location yet to

8. Uttar Pradesh | be decided.

9. Himachal Pradesh
c) Rs. 2.50 lakhs ; 45 beds.

{d) The rules for the use and occupation
of the Hostels have yet to be worked out.
However, these are likely to be on the lines
of the rules prescribed by the Youth Hostels
Aassociation of India.

e aar wuat § wwrfm et averc
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Allocation of Funds under the Head
“Education’” for West Bengal in
Fourth Plan

2856 SHRI GANESH GHOSH :
SHR1 MOHAMMAD ISMAIL :
SHRI JYOTIRMOY BASU :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the final allccation of funds wnder
the head “Education™ in the Fourth Plan tor
West Bengal ;

(b) wheiher the allocation has been

drastically pruned :
(c) if so, on what ground ; and

(d) under which  specific
allocation has been reduced 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V K R ¥
RAO) : (a) The Fourth Plan outlay for
‘West Bengal has not been finalised.

(b) to (d).

items the

Does not arise.

Agltation by West Benpal Gove nment
Ewployves und Stoppage of Work
at Berhampur

2857. SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI1 JYOTIRMOY BASU :
Will the Minister of HOME AFFAIRS
bz pleased to siate :
(a) whether the employees of the West
Bengal Government have been carrving on
agitation in

protest agaiost  repression
against them ;
(b) whether there was an incident at

Berhmmpur (M- rshidabad) on the 27th May,
1970 in which a number of employees were
injured and 10 arrested ;

(c) whether all the employees of Berham-
pur {numbering about 500) who stopped
work from the 27th May to 6th June, 1970
in protest against the Police action agsinost
them, have applied for leave ; and

(d) if so, the details of the incident that
took place a1 Berhampur on the 27th May,
1970 snd the steps taken so far to reach an
amicab'e setilement ?
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THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) ;: (8) A section of the State
Government employees have bzen res-rting

to demonstrations, cic., to piess theic
demands. .
(b)Y to (d) Accordine to information

available. oo May 27, 1970, the District
Magistrate, Murshidabad, wa« gheraced by
zome State  Government employees of
Berhampur for about six hours. The police
has to use teargas and resort to lathi charge
to rescue the District Muagistrate ; some
persons were injured in the process. 10
emplovees were arrested under section 147/
143/3 2/312 IPC Most of the State Govern-
ment employees at Berhampur applied for
leave for a period from May. 27 to &th June
1970. The present posilion regarding the
cases registered aeainst the arrested persons
is being ascertained.
Reliel Work fo- Refugees in 24 Parganas

i West Bengal)
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI JYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS
be pleased ro state :

ta) whe her it it isa fact that an agency
known as “Christian Agency for Social
Action. Reliel and Development 5, Russel
Street, Ca'cutta 106", has been allowed to
carry on relief work among the newly-
arrived refugees who have settled at Barasat,
Basirhat and Hasnabad in the District of
24 Parpanas, Wesl Bengal ;

(b) if 8o, the details of the antecedents
of this agency :

(c) whether this agency receives money
from the US.A. and whether it has any
conpection with the CI A, ;

(d) what are its activities ; and

(e) the antecedents of other pon-offi:ial
relief organisations which are engaged in
relizf orgivisations which are engazed in
<liefl operations at places mentioned in part
(a) above ? '

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): () to(e). According to

2558.
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information available, the Christian Agency
for Social Action are doing welfare work in
the border towns of Hasanbad, Basirhat,
Bongaon, etc. Th: CASA is reported to
be working in close association with the
World Council of Churches. Geneva, and
other inter Church Aid Ageacies There
is no evidence that the C.A.S.A. is coonect-
ed with the CIA. The other non offizial
relief organisations engaged in relicf opera-
tions in these aieas are ; The Ramakrishna
Mission, Sri Guru Sangh, Women's Orpani-
sation, Bharat Sevashram Sangha, Indian
Red Cross and Glrls Guide Organisation of
Calcutta.

Propocal to have onlv Numbers on
Number Plates of Vehicles

2859. SHRI RAM KISHAN GUPTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to the
reply given to Unst.rred Question No. 968
on ?7th February, 1970 and state the stage
at which the proposal to have numerical
number plates on molor vehicles is hanging ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI 1QBAL SINGH): The pro-
posal is still under the consideration of the
Government.

Edscation Mini:try's Cooperation in
Yuv Vaoj Programmes of A1 R,
New Delhi
2860. SHRI RAM KISHAN GUPTA :

SHRI S. C. SAMANTA :
SHRI KAMALNAYAN BAJAJ :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether any co-operation is given
by his Ministry in the Radio and T V.
broadcastes in the ‘Yuv Vani’ programmes
of ALR,, New Dethi ;

(b) if so, the nature thereof ; and

(c) if no co-operation is given, what are
the reasons that his Minisiry which is con-
cerned with the education of the ‘youths has
no hand in the programmes set for them ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.

V. RAO) : (a) Yes, Sir.
(b) An officer of this Ministry is a
‘member of the Advisory Committee of Y.“
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Vani, which is primarily concerned with the
drawing up of its programmes.

(c) Does not arise.

Role of Central Police in Bandhs
2861, SHRI RAM KISHAN GUPTA :
SHRI § C. SAMANTA :

SHRI KAMALNAYAN BAJAJ

Will the Mi-is'er of HOME AFFAIRS
be pleased to state :

(a) whether any task is assign°d to the
C.R.P. or any other Central Police Forze
during the Bandhs which are orginised in
any purt of the country :

(b) what part did these Forces play in
the Bandh which was observed in West
Bengal on July 14 last ; and

ic) whether any steps have been taken
to minimise the recurrence of such Bandhs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE., DEPARTMENTS
OF ELFCTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C PANT): (a)andib). Units of the
C.R.P. and other forces are made available
by the Central Government whenever
required by the State Governm=nts. Such
units are used in aid of civil authorities for
dealing with sitvarions, including bandhs,
affecting public order. The manner of use
of such units is determined by State authori-
ties according to their requirements. The
Government of West Benga! made use of
such units on 14th July for maintaining
public order.

(c) The occurrence of bandhs and other
suzh agitations can be minimised only by
the combined wisdom of the political parties
concerned and the pressure of public opinion
sgainst the dislocation of normal life they
cause.

Unemployed Engineers

2862. SHRI LOBO PRABHU : Will
the Minister of HOME AFFAIRS be pleased
to stale :

(a) the reason why Goveroment have
pot considered employment opportunities
for uoemployed Enpgincers in technical
courses in the Higher Secondary Schools
and whether Government would inquire
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from the State Governments their willingness
to s'art such courses and the help they
expect from the Cential Governments ;

(b) the reason why idle Engincers are not
emplcyed in pieparing plans and estimates
for improving feeder roads and for restoring
irrigation sources ; and

(c) whether the Centre would give loans
and grants for such works when they are
taken up by the State Governments addi-
tionally to the Fourth Plan as the contribu-
tion of the Centre would be justified by
the relief to the problem of unemployment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) The Education Com-
mission have recommended a changed
educational ratt:rn involving 'general educa-
tion for 10 years in high schools. It is,
therefore, pot preposed to ask the State
Governmen's to start technical rourses in
higher secondary schools. The question of
employment of engineers in these schools,
therefore, does not arise.

(b) The Central Government initiated a
set  of measures in May 1968 to create
additional employment  opportunities for
engineers. Ore of these measures urges the
State Governments and Central Ministries
to undertake preparatory work in connection
with projects to be included in the Fourth
and subsequent plans, A number of State
Governm.ms have already created additio-
nal posts for engineers to carry out such
investigatory wotk. Preparation of plans
estimates for improving feeder roads and
for restoring irrigation sources would be
ircluded in such investigatory work.

(c) Central assistance for the Fourth
Plan schemes of the State Governments are
not related to any specific schemes but would
be in the form of block loens and granots
based on certain criteiia evolved by the
National Development Council, However,
the Central Government made a special
provision of non-plan loan assistance of
Rs. 2 crores to Statz Governments and
Union Tervitories in 1969-70, This assis-
tance was meant to step up the pace of
investigations and surveys of polential
irrigation and power projects rarticuolarly
with a view to providing additional cmploy-
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ment opportunities for engineers and othey
technical personnel,

1 AS. and I.CS. Officers In Executive
Duties

2863, SHRI LOBO PRABHU : Wil
the Minister of HOME AFFAIRS be pleased

to state :

(a) what is the present number of the
1.A.S. Officers and what was the equivalent
number in the I.C.S. on Exccutive duties : 8

(b) whether the increase has reduced
the status of the Service and does it aocu-uut
for failure to attract the best talent ;

(c) whether the LAS. could nof, -be
democratised by half its ranks being filled
from all ranks and all Services being allowed
every third year of scrvice 1p ajiyfor a
competitive examination for 1he IAS .
and

(d) whether this would secure emulation
at all levels and all the time and give
technical services representation in the
sdministrative cadre ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The 1otal
number of [ A.S, Officers on 1.1.1970
2587, It is presumed that py the l'g;
Officers on Executive Duties, thé Hon'ble
Member refers to ICS officers in'the executive
Branch as distinzuished from the Judigiary.
Since he has not indicated the point of 'tinle
at which this number is to be determingd
it is not possible to give this information.

(b} No, Sir.

(c} Merit is the primary crlte.riln of
sclection to the ILAS., be it by direct recruit-
ment or recruitment by promqtjun Diregt
recruitment is made through competitive
examinations hcld by the Union Public
Service Commission which is open to all
persons who have the minimum educatiops!
and age qualifications. There ‘is m percent-
age reserved for released Emebgency Cori-
missioned and Short Service Commissioned
Officers, which is also fllled wp through -a
separate compelitive ewamination. There
is provision for promotion of State Civil
Service officers and non-State  Civil
Seivice officers o the: LLAJS. based on
selection by merit, Apart’ from thesk
normal methods of recrulumest ‘to the LA S,
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special recruitment and emergency recruit-
ment is being adopted whe .« ver there 18 dny
special need for augment: g the strength of
the Cadre.

(d) Does not arise.

wfrge § figk A

2865. st wya fag watlzan : &ar
gE-e1d WAL gg IAr & I FI0 fE
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(%) sarzz 89 g f% wa v 7F
§ afoge ¥ fgd faidl amr &w aza
wfes afrag & 77 & 9 @1 faad
arra} 1 Fger wda wfaar qrer g
fear o wr & &l

(@) wr wr@ aFR A W fad
Ampeli ) guTT F & foo Y5 -
afg afoar ar€ 8, N aeww fearfas
Sy ?

mwp-wE wAea § owie gRefaew
it amfrs o steife  wgeaE
fawmif § T EAYy (o g weR dF) -
(%) st 7@, =srma  wfaa ag am
wYE Xy Aar wra F Ag A g

(&) AzmigEr aqt #t afafafai
® faesg grarems 9o o @1 @ #
‘awy fAT gawar Ay ar @ 2

Deploying of Central Industrial Security
Force at Culcutta Port

2866. SHRI INDRA!'IT GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is proposed to post the
Industial Security Force in the Calcutta Port
for the purpose of combating pilferage of
goods ; and

(b) if .80, whether the Port Police is
going to be withdrawn ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
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K.C. PANT): (a)and(b). The question
of introduction of the Central Industrial
Secu:ity Force into Calcutta Port is undec
examination,

Members of 1.C.S. who refused to serve
the Government upon the Achievement
of lodependence

28 7. SHRI MADHU LIMAYE :
Will the Minister of HOME AFFAIRS te
pleased to state :

(a) how many non-Indian members of
the 1.C.S. refused to serve the new Govern-
ment upoa the achievemsnt of independence ;

(b whether these officers were pad
their pensions (anunities) in Indian rupees
or in pounds sterhing ;

f¢) whether these annuities were capitalis-
ed and paid out frem the sterling balances
held bv India in Britain ; and

(d) the tolal amount spent on this so
far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) 247 non-
Indian | CS. officers elected to retire/were
called upon to retire, and 49 non-Indian
1.C 5. Officers opted for Service in Pakistan
in |v47

(b) The information is mnot readily
available.
c) and (d) The information is being

ccllected and shall be laid on the Table of
the House.

Duping of Foreigners of thejr
Travellers Cheques

28' 8. SHRI MUHAMMAD SHERIFF :
Will . the Minister of HOME AFFAIRS be
pleased to siate :

(a) whether any engquiry was held in
the racket of duping of foreigners of their
travellers cheques and any arrests were made
in Bombay duriog the months of June, 1970
and

(b) if so, the dectail: thereof and the
steps taken by Government sgainst those
culprits 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHR[

Ki C, PANT) : (2) and (b). The informa_



n3 Written Angwers

tion is being collected from the State
Government coneerned and will be laid on
the Table of the House on receipt.

Enquiry Regarding Recovery of Chinese
Notes in a Temple Box in Kerala

2869. SHRI MUHAMMAD SHERIFF :
Will the Minister of HOME AFFAIRS be
pleased to state :

() whether any enquiry was held regard-
ing the Chinese Notes found in @ temple
box in Kerala in June, 1970 ;

(b) if so, the details thereof and the
steps taken by the Government in this
regard ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT': (a) to (c) Attention is
invited to the answer given by the Minister
of Revenu: and Expenditure to Starred
Question No. 4 on July 27, 1970,

ugz gfeqr gror aran & aRE
amta qad w1 fawma

2871. wt gisre A1 AvaAT
st Ay A
=it g5 Aroan oy
+T FFR 947 wGUTT :
w5t SEATY TE A
T qgzd qar adfas Sy @A
7g 3qT ¥ FAU FIA F
(%) =ar aI&1T #1 eqrq i q
S¥Ifad g1 a1 wHE /ROl §
safaa us fasrqq ‘gaz gfear gra arn
w7 oYz MA@ @1d’ N7 faamr @
§;
(&) za qx a1FT At sqv gfafwra
¢ YT g a1t ¥ qHTL w7 Ay wAATg
s o fawrc g ?
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giza aqr wafre IgaT v (w0
wal fag) : (%) wax ffemr & g
frar 2 fF 9= =0t Y 3@ TwIT w
#§ fammga 7Y faar &

(m) w7 7} 9zan

aefagny (weq sqw) W sree-
dfagifaw wreta gor w1 qar
T A

287", ot wiwry Ao ey
=it Ay A
it &5 Arera fag
&Y FOATY T W
il gER T STA
#7 fs g g Awm W ag
FATT F FI7 F40 fF

(%) w1 ag ax ¢ 5 quamw A
geg 939 ¥ mfagme ¥ srew-Afamfes
FTA FT THEIWT FT qar wrar § ;

(&) #m 7FR & Q@ gUIAm
10 At ATE wE qFEAT $ g8 I e
L

(n) afg zi, aY aeazaest gt v
CAP I8

(w) Ivde qwAl F grdAar &
& - SIA AR FT AT AT E P

fae awr gaw dar ammmg § e
wat (s Awx @A) o (F) * (w). §wv-
SCgA A £7 g1 & Ia% wlafw
wE GFR & g R gEm g 3
aaify gafaa sifawifal & oo faen #
oqrasaF gAA0 UFA &K AT G Y oa9v
Tamete Y @NT gz qT T femr

ST |
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armET Wit e ¥ wifAw g
qy ufaaw

2873, »i} wifwTe w8 AT
=Y qCAAA
st wrea fag Atgm
it g Averaw fag
=t gER T FYIW
st SreATq T WA

¥IT ME-wTE WA 47 TaA F FA
o fF .

(%) 7a1 &g awwe omar faa)
weg srfasidr & armerz WY Ag H AT
vt gF ST gT IAF g6 &1 qA(T
fier s qx w1 wfqarg [m@T

(=) afz &, &t ¥R & @ @y
¥ qor FraEEr A E

(7) #a1 @FIT T aG T qar
que & g sfa s 5 gy oqan
F UM ¥ UF W &1 A G707 g9 F
fad Awr & war qi, Jwr F aifgsifar 3
arfqw 9T ) FFr v ;

(a) #ar ¥ srdarfeai WA
wfaam # fafgs wmar & fazg & ; o

(%) afy g, at Tq amrg # @aETe
I w7 FEAE F A7 E Y 7

Tg-Td Aaten § Wi e
Wi amfe aar weifee  agEew
famat & v st (st wow wx da)

(=) o g, =T

(=) wot 7 F3ar |

(w) 2 e T gfwa fear ¢
ar w1 ArvwT AE guT @ )

(7) 3 (¥). @ 7E I |
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weraT & et et afegmr fage-
faerea @ arq @ra g

2874, =it wiwTe wre AT :

=t TR AT ST
it wtw s A

w1 fen Aar guw ¥ AT 4
JATH FY FO FOO fF

(%) %31 98 @% & fF afzarmr faza-
froeg q=gT & FTow $1 W I@ F
faefaaa &T wr @ f& & 9% @™
g A ;

(@) %av ag w9 & 5 7 FEe
¥ qfegrar famafaares & gma @rae
2% F7 374 foer & wregm 9T 99T
qgar ;

(1) %3t ag A |9 & fr Fro=t a9

7 foeit & @1t 4 g@ "avg ¥ qrqonN
= T § ; A

(w) afz g, @Y g qFa™ § §0@K
#Y & afafwar & ?
farerr @av gas Jav @t (310 Ao
%o wWrTo gto ImA) : (F) darat fasm-
faereg, ofegret & wfgwc & #1
farearx STigT faor aF A€ &1 agify,
qzarar, §Tel, wieer aqr Oy faei &
fega #oa g9 fawafaama d qag &
(@) & (). g=aT UFA & a1 G
2 a9 V-9 9T @ & et |
”TEATT AT
2476, it oA A
&t WierT are dear
st Area fag wga
st gew wT weET
st oAy T AW
4T ME-HTE AT 4 A@ATY FOFAT
w1 fF
(F) ®r g 7 W ¥ WA
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a1z & faam S5, 9gw o fagral
T wegaqd feqr §

(&) w1 @R IaF faem sk
fagrdi & wewaw & qzarg @ a@war #1
uadifas 29 & &9 F wrwar 34 ¢

(v) #vag @9 & f& ag @wed
aqar gfeaw gnew @ foew gay wafl.
gafragl & fau zad #1¢ warq adf & ;

(9) =21 91T & 1w qafs samw
g fF dmew Y faer wiwg € wiwr
fdt o1 2w & afq afaw ¢ ; W

(%) 2o & faPwq Towi # &2 &
wEedl #Y gear feadr g ?

TE-%Tq WArea § T went (T
fram fawf) : (F) g 7 "
WA gTa agrwfga 1961 # gAg TQ
fasr £) 2@r § 1

(@) &naAl wY afafafaal #1 frafaa
G & fqa A w177 A Q7 F FQ,
fedl §TeT ®) UWAfaF W H wOH
qregar 2 41 1 "ET G )

(w) gafy 1961 ¥ waaATd 1 §OST
% fagia ¥ 9 & QIER 9T /L qAqq
qT £1¢ OF 78 &, feT oY a0 & a9
it 9 gu AdY @ fF fafwe ol &
LIUIECIC I L

(7) T #1€ gAmy guasw A g

(¥) Usg g & guAT OEfAa
NATER

Arrest of Naxalites

2877. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be

pleased to state :
(a) the total number of Naxalites arrest-
ed so far in the country, State-wise ;
(b) the number of Matriculates, Gradu-
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ates and M.As, and Higher Degree-holders
among the arrested Naxalites ;

(c) the divisions in which they are put
in jails with their division-wise numbers in
the States ; and

(d) the number of fcmale arrested
Naxalites, State-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) A statement based on
the information received from the State
Governments is laid on the Table of the
House.

(b) 1o (d). Facts are being ascertained
from the State Governments.
Starement
Name of the No. of extremists
State arrested
Andhra Pradesh 1641
Assam 388
Bihar 625
Kerala 163
Tamilnadu 44
Maharashtra 15
Mysnre 5
Orissa 27
Punjab 123
Rajasthan 3
West Bengal 2291

Information from the Governments
of Uttar Pradesh and Jammu and
Kashmir is  awaited. The State
Governments of Gujarat, Haryana
Madhya Pradesh and Nagaland have
furnished nil information.

Appolntment of Women to I. A 8. Cadre

SHRI S. A. AGADI :
SHRI V. NARASIMHA RAO :
SHRI MURASOLI MARAN :
¢ SHRI BIBHUTI MISHRA :
SHRI N. R. DEOGHARE :
Will the Minister of HOME AFFAIRS
be pleassd to state :
(a) whetber it is a fact that the Uttar

2578,
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Pradesh Government
Union Government not 1o post women
Officers to the 1. A. S, Cadre in Uttar
Pradesh and also requesied the feasibility of
stopping recruitment of women officers to the
I. A. S. Cadre ; and

(b) if so, the action
matter ?

have requested the

taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) The matter is under consideration.

Land Grab Movement in Delhi

2879. SHRI BALRAJ MADHOK :
SHRI PRAKASH VIR
SHASTRI :
SHRI YAINA DATT
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it
garh  movemen:
capital ; and

{b) if so, the steps taken by Govsrnment
to put down this menance 7

is a fact that the land
has also spread in the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT): (a) and (b). No, Sir.
However the Delhi Administration is vigilant
and will deal firmly with any defiance of
law.

Need for road link with Chamba for
Tourlst Traflic

2880. SHRI BALRAJ MADHOK :
Wwill the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that it is a long

standing demend of the people of
Bhadarweh known as ‘little kashmii® that
its road link with Chamba should be

completed to open it for 1ourist tragc ;

(b) whether it is also a fact that such a
road link will open up not only Bhadarwah
but also upper wvalley of Ravi to tourist
traffic ;

(c) whether it is further a fact that the
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Jammu and Kashmir Government are
vacileating in the matter even after having
agreed to build its part of the road ; and

(d) if so, what steps his ministry has
taken to sce that this road link so vital for
opening up this area for tourism is cons-
tructed early 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) snd (b). Yes, Sir.

(c) and (d) Both the Himachal and
the Jamn.u and Kashmir Government have
agreed that this road be financed under the
new pattern of financial assistance involving
100% loan. Their request is under
considera‘ion of the Ministry of Tranmsport
and Shipping.

Seniority of Grade-II1 Stenographers

2881. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

() whether it is a fact that while
allocating seniority to Grade-111  Steno-
graphers, clerical experience has been
allowed to prevail and per:ons who secured
appointments of Steno-typists in 1569 (up to
*1st July, 1969) have since been declared
senior to such of the individuals as have
already put in more than § years service as
Steno-typists ;

{b) whether it is also a fact that those
who have already competed in departmental
tests too are expected to pass the test again
from the Secretariat Training School ; and

{c) whether it is further a fact that the
fixation of their pay in Grade-IIl (i e.
U. D. C's scale of Rs. 130-280) ireating the
process as conversion and not prometion,
would have entitled them to draw pay at
higher rates 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM KIWAS MIRDHA) : (a) Prior to the
introduction of Grade-111 of th: C. 5. 8. 5.
w. e. . 18.69 consequent on the reorganisa-
tion of the Stevographer’s Service there was
no common cadre for steno-typists, Being
L.D. Csand U D Cs they were members
of the Central Secretariat Clerical Service.
On their induction in Grade-111 of the
C. 5 8. 8.,it was decided, in consultation
with the U. P. S. C., that the seniorily of
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Grade 111 Stenographers should be fixed with
reference to their seniority in the Central
Secretariat Clerical Service.

(b) Pricr to 18.69, there was no
“competitive” test for appointment of steno-
typists. Persons who have been sppointed
by the Ministries/Officers as steno-typists on
the basis of tests held by them have to pass
a qualifying test in English/Hindi Steno-
graphy to be conducted by the Secretariat
Training Schocl at 80 words per minute
within a period of 2 years for which they
will be given upto 4 chances. However, the
following categories of steno-1ypists have
been exempted from the requirement of
passing any further test :

(i) Steno-typists who have already
passed the tests conducted by the
Secretariat Training School ;

(ii) those who have qualified in the
Hindi Stenography Examinations
conducted under the Hiudi Teaching
Scheme ; and

(iii) those who have been nominated as
steno-typists on the basis of the
results of the  Stenographers
Examipations held by U. P.S. C,
in 1965 and 1966.

{c) The posts of steno-typists have been
converted into Grade Il of the CSSS with
effect from 1.8.1969 and the pay of ihe
steno-typists appionted to these posts bas
accordingly been fixed on the basis of
conversion on the analogy of F. R. 22;a) (ii)
taking the special pay drawn by them in
the posts of LDC/UDC as part of basic
pay.

Plebiscite Front Propaganda against ‘ndia

SHRI KANWAR LAL GUPTA :
SHRI RAM AVTAR SHARMA :
SHRI J. B. SINGH :

Will the Minister of HOME AFFAIRS
be pleased to siate :

(a) whether it is a fact that some leaders
and workers of the Plebisc'te Front in
Kashmir are propagating 2gainst the Tocian
Government openly ;

(b) whether it is also a fact that they
plead for Pakistan against India ;

(c) how many workers of the Plebiscite
Front have been arrested so for ;

2882.
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(d) the reason why the lcaders of this
front have not been arrested so far ;

(e) the reasons for not bapning the
Plebiscite Front there ; and
(1) the total rumber of infiltrators

belonging to the Plebiscite Front of Kashmir
in the last two years and how many of them
are still in custody ond how many of them
are on bail ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (p). The leaders of
the Plebiscite Front have been propagating
that the accession of the State of Jammu
and Kashmir to the Union of India is not
final. Although the Front leiders do not
openly plead for Pakistan, some of them
are reported to have pro-Pakistan leanings.

(c) Information is being collected.

(d) and (¢). Goveroment would take
suitable action at the appropriate time to
defeat any activity aimed at undermining the
integrity of India.

(f) Government have no information
that any infiltrators apprehended while
crossing the barder in Jammu & Kashmir
belonged to the Plebiscite Front.

Persons killed during Panchayat Elections of
Andhra Pradesh

SHRI P K. DEO :
SHRI K. P. SINGH DEO :
SHRI 5. P. RAMAMOORTHY :

Will the Min 'ster of HOME AFFAIRS
be pleased to atate :

{(a) whether 11 persons were killed in
Andhra Pradesh during the recent Panchayat
Elections held on the 10th June, 1970;

(b)Y whether tte Government of India
have received any report in this regard from
the Andhra Pradesh Government and, if so,
the details thereof ?

78R3,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Ioformation is being collected and will be
laid on the table of the house,
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Plan to encourage Tourists from Latin
American and European Countries

2884. SHRI R. K. BIRLA : Will the
Mimster of TOURISM AND CIVIL
AVIATION be plcased 1o state :

(a) whether it is a fact that Government
are conteplating to encourage tourists to
this country Irom Latin American and
European countries ;

(b) if so, the details thereof ;

(c) the names of countries from where
larger nnmber of tourists come to India ;
and

(d) the number of tourisis visited India
from each country during last year and this
year so far ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The Government have for the
past sevcral years been encouraging tourists,
including those from Latin America and
Europe, to visit this country. A Government
of India Tourist Office was started in Mexico
City in April 19¢9. Activities in Europe
were expanded in July 1968 with the launch-
ing of *Operation Europe™ for joint promo-

tion of tourism by the Department
of Tourism and Air-India. As a result,
four new offices at Geneva, Brussels,

Stockholm and Milan were opened, in
addition to those already existing in Paris
and Frankfurt. Publicity and promotion
efforts in both Latin America and Europe
have since then been considerably stepped
up.

(c) The United States sent the jargest
number of tourists during 1969. The next
in order were the United Kingdom, Ceylon,
Germany, France and Australia.

() A statement is laid on the Table of
the House, [Placed in Library. See No.
LT—3984/70]

Fall in sale of Gandhian literature in
West Beogal

SHANKER
HOME

2885. SHRI BENI
SHARMA : Will the Minister of
AFFAIRS be pleased to state :

{a) whether the sale of ihe Gandhian
literature has been hit badly due to the
naxalite violence in Calcutin ;

(b) if so, the reaction of Government
thereto ; and
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(c) the steps tahen or proposed to be
taken to check the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) ® (a) to (c). Facts are being
ascertained from the State Government.

Ninth Commonwealth Games Held at
Edinburgh

2886 SHRI BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether the Ninth Commonwealth

Games were held in  July, 1970 at
Edinburgh ;

(b) how did India fare at the said
games ; and

(c) the steps proposed to be taken to
raise the standard of games in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

tb) India could secure five Gold Medals
fall in Wrestling), three Silver Medals (all
in Wrestling) and four Bronze Medals (one
each in Athletics, Boxing, Weightlifting and
Wrestling); and was placed sixth among
the forty-one countries, which participated
in the Commonwealth Games,

(e) It is primarily for the National
Sports Federation in each game to take
steps to raise the standard of games. The
Mational Institute of Sports at Patiala and
this Ministry have also been giving advice
and help in this regard fiom time to time.

Jumbo Jets

28~7. SHRI BENI SHANKER
SHARMA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the concerns with which orders have
been placed for the purchase of Jumbo Jets
and the price thereof ;

(b) the date by which the same are
expected 1o be commissioned into service ;
and
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(c) whether there is any proposal to
reduce the fares on the domestic routes and,
If 80, the extent thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH):
(a) Air India have placed orders for Jumbo
Jets with M/s. Bueing Company, Seattle,
U.S.A. The cost of the first two is Rs. 48.20
crore and that of the third Rs. 27 crore
approximately.

(b)Y The first two aircraft are scheduled
to commence operations in May 1971 and
the third in April, 1972.

(c) No such proposal
deration.

is under consi-

Facilities for Overseas Studvnts of Indian
Origin for Studyiog in India

2888. SHRI JYOTIRMOY BASU : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) what faciiities are there for the
overseas students of Indian origin to study
in India ;

(b) what facilities are there for overseas
students of Indian origin to get admission
to professional courses like Engineering,
Medicines etc. ; and

(c) whether Government consider the
facilities so far offered to be adequate 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICE (PROF. A. K. KISKU):
(@) to (c). Urder the General Cultural
Scholarships Scheme of Government of India,
foreien students and students of Indian origin
permanently domiciled abroad, from Asian,
African and some other foreign countries are
awarded schelarships for studies in India for
pursuing those courses for which lacilities
are lacking in the applicant’s own country
but mre available in India. Theve include
professional courses like medicine and
engineering too.

2. Under the Government of India"s
Commonwealth Scholarships/Fellowships
Plan, nationals of commonwealth couniries,
whether Indigencus or of Indian origin, are
awarded scholarships for studies/training/
research leading to degree/diploma/certificate
or as casual students in various subjects for
which facilities are available in India.
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3. Self-financing foreign students and
students of Indian origin permanently settled
abroad are assisted by the Ministry of
Education and Yourh Services in securing
admissions to various courses other than
Medicel and Engineering in the Indian
Upiversities and Colleges, provided they
satisfy the minimum academic standards
prescribed by the Indian Ubiversities.

4, In the matter of admission to
Medical and Fnginecering institutions, the
Ministry of External Affairs under its nomi-
nation scheme, assists & limited number of
self financing foreign students and students
of Indian origin domiciled abroad perma-
nently against the reserved seats placed at
their disposal by the Ministry of Health.

Family Planning, Works and Urban
Development (Department of Health) and
the Ministry of Education and Youth

Services, respectively.

5. The number of seats reserved for
foreign students and students of Indian
origin permanently domiciled abroad, in all
professional courses other than Medical
courses have been found to be adequate.
There is, howcver, an over-increasing demand
for medical seats. As the numbers of seats
for medic1l courses is inadequate to meet the
pressure of Indian  students, the State
Goverenments and Universities are reluctant
to increase the quota for foreign studeots.

Vehlcles under Central Road Transport
Corporation

2889. SHRI JYOTIROMY BASU : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the total number of wehicles (all
types) under the Central Road Transport
Corporation ;

(b) the total number of workers and
employees in the Corporation ;

(¢) whether on the S8th May, 1970, a
memorandum was submitted on behalf of
the Central Road Transport Corporation
Ltd Workers® Union, 36/11, B. Road
Bamangachi, Howrah-6. to the Prime
Minister, in the context of the recommenda-
tion made by the Public Undertakings
Committee of the Parliament in favour of
winding up the Corporation ;

(d) if so, the content of the said
memorandum ; and
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(¢) what action, if any, has been taken
by Government on the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) 455
(including 174 gifted vehicles).

(b) 1448,

(¢) Yes,

(d) The memorandum has stressed the
role played by the Central Road Transport
Corporation and the services rendered by it
to the pation, during the Chinese aggression,
and the vital part it can play in an
emergency like war, famine, flood, etc. The
view has been expressed that winding vp of
the Corporation would be detrimental to
buildiog a stable socialistic rational economy,
besides rendering  nearly 1,400 of ts
employees jobless.

It has been urged that, instead of taking
the extreme step of winding up the Corpo-
ration, suitable remedial measures should be
taken to ensure that it becomes a viable
unit. Some remedial measures have also
been suggested.

(e} The views expressed in the memoran-
dum have been noted.

Fwrwdfaal & difea v & gmaar

2890. &t gegwq g&T: F9T -
T4 7 4g qATH FY 297 O 0% ¢

(%) #r ofgam g & wegafa
qrEA FIA § I9 A1 412 IT5 qf @
wt Feaedfogi, fafys @irgardy, agr
v uafas qai #1 fgaw afafafaqr
& difeq ol &9 & "raa gu surfew
g ar are a7, o fyast gwafe ar ar
gz & wf ar 7vz & & wf, IF gRFar
2 w1 M1 grarw g & fagroda €
T afz g, @1 aeasEr s Rr @ R ;
R

(&) wr g7 arfedl, @i o)
et & faast aeafa ae s & af g,
gurasn 23 1 s q@ & fa=ra-
o7 § s afe g, @) aegsaeET ST
wr g ?
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TE-wd wAreg § Wi gawefaew
it dmfE qer slfe sgEew
faarit § weg ®A (o go@m AT qd) ¢
(%) 1T (&), 90 EIFTC X gaAT )
safrar a7t a1 w@r &

wiaw wreata faardi afeas wr
fads geqmAl & W

2801, =t mf guw : w fae
qq1 A% FIT A g7 F@TH W) FA
war fF

(F) 97 fa2dt geart & +w AW
¢ faad arg usiy sad ¥3F @9 g
darfag agr witg aFr & fer fawmr
g wregar giol wfgd wdy  faandt
ofeqy 1 arasa d ;

(@) s ofewg & fwad s/
qetfasifeai 7 aa ax fa2a9) &) arar Y
#,uR

(7) 3% ¥ fraw safsaqt ¥ gawmw,
EMAT €Y7 aFdET T oqEAT AT O
IT 9T §LHT *1 4 Gfafwar 2 7

feren aar gaw Far @l (30 Ao
#o wXo d@to Trw) : (F) SHGT A
fadry a9t ¥ @raeg & gaw @wsAl A
wiarfes wraar & fag 1€ faaw ad
2| 38§ ¥ wAteq ¥ afaw Wi
faendf afrez &Y #1€ wrgar 4@ @
st fadaft deqrAl & ary zad graeal &
it & 715 g9 | f5 ot 5w wevem
¥ gaw dwsAl 61 gaw dar ofrwa) &1
N fafwea woefas zaf & grafag 6,
1969 & wie-ng ¥ oF we kST o
gt fogit 20 ¥ weAt/udfEai
garar @ ar, faad sfes ardm
faerrdf ofcag #1 o afmfes fear mr

qr1
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Strengthening of District Administrations in
conoection with Communa) Tensions

2892. SHRIJ. N HAZARIKA : Wil
the Minister of HOME AFFAIRS be pleased
to stare :

(a) the steps taken or being taken for
strengthening the DNisrict Administrations in
rursuance of the assurance given to the
Chief Munisters of warious States in con-
nection with communal tensicns ;

(b} whether any new Ilght has been
thrown on the happenirgs of communal
disturbances in Maharashtra Pradesh as a
result of the visit of the former Home
Ministers to the riot affected areas recently ;
and

(c) what sums of money have been given
to the riot-affected people by the Central
Government and the State Government for
rehabilitation and other purposes 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) In the course
of informal discussions with some of the
Chief Ministers on May 23, 1970 regarding
the commual situation, there was gencral
agreement on the need to stiengthen the
district  administration. The measures
suggested for the consideration of the State
Governments include the following :

(i) In the communally sensitive
areas, tested officers known for
their sound judgement alertness
and ability to deal effectively
with communal situations,
should be posted and such
district postings should be made
more attractive.

(ii) Adequate staffing of the districts,
sub-divisions and police stations
concerned should be eusured.

(iii) Adequate arrangements for the
collection of intelligence, its
prompt assessment and utilisation
should be made.

(iv) Adequate armed police reserves
should be so located that these
areas can obtain reinforcements
without delay.
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(b) The then. Home Minister om:mpd
Bhiwandi and Jalgaon only to first-
band koowledge about what had happzned
and to impress upon the authorities
concerned the wurgent nexd to restore
normalcy in the disturbed arecas. He had
conveyed his impressions to the House.

(c) No request for Central assistance in
undertaking rehabilitation measur¢s has bern
received from the State Government. The
exnenditure incurred by the. State Go\rerli-
ment during 1970 is being ascertained.

C B | Inquiry into Charges Against
Ex-Ministers of Bihar

2893, SHRI S. M. BANERIJEE: will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Central
Bureau of Investigation is investigating into
the various charges against some of the ex-
Ministers of Bihar Government ;

(b) if so, the names of those persons ;

and
ic) the nature of charges 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) = (a) Yes, Sir.

(b) Shri Krishna Ballabh Sahay : Shri
Jaflar Imam ; Shri Mahesh Prasad Sinha ;
Shri Raghvendra Narain Siogh ; Shri Ambika
Sharan Siogh ; and Shri Ram Lakban Singh
Yadav.

(c) Charges under investigation relate to
alleged abuse of power and official position,
favouritism and causing undue pecuniary
advantage to private parties, interference
with the due process of law, mis-use of
Government  vehicles, acceptance of illegal
gratification, acquisition of assets dispro-
portionate to the known sources of income,
etc.

Grant of Special Allowance to Magistrates
in Delbi

2894, SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAI J. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whether Government have received a
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ruggestion from Delhi Administration for
the grant of a special allowance of Rs. 200/-
to additional District Magisirates and
Rs. 100/- to “ub Divisional Magistrates in
the Union Tcrritory of Delhi; and

(b) if 8o, the decision taken by Govern-
ment in the matter ?

Writien Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) Orders were issued on the 10th
August, 1970 for the grant of srecial pays to
Additional District Magistrates and Sub-
Divisional Magistrates in Delhi as under :—

(i) Rs. 150/- P.M.to A D.Ms. while
the posts are held by IAS
Officers with at 'east five years'
service ; and

(ii) Rs. 75)-pm. to S.D Ms. while
the posts are held by officers of
the  Delhi, Himachal and
Andaman and Nicobar Islands
(DHANI) Civi' Service with at
least 6 years service.

These special pays will, for the present
be admissible for a period of 2 years
whereafter the position will be reviewed.

Proposal to Stop Free Postage Facility at
Palam Aiiport

2897. SHRI DEVINDER SINGH
GARCHA :
SHR1 MANIBHAI J. PATEL :

SHRI SITARAM KESRI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o s'ale :

{a) whether it is a fact that Government
have decided pot to provide free portzge to
passecgers at Palam Airport and, if so, the
reasons therefor and what alternate arrange-
ments have been made in this regard ;

(b) whether the abolition of free surface
transportation is also under considerat:on of
Governnient and ; if so, the deiails thereof
and what alternate arrangements are under
the consideration of Government ;

(c) whether it is also a fact that
passengers  particularly  foreign  tourisis
encourter many difficulties and harrassment
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by Taxi drivers and touts on the land side of
the terminal building ; aod

(d) if so, what action
propose to take in the matter 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(8) and (b). These facilities are normally
provided by the Airlines. The Airlines
Operators’ Commitiee, Delhi. has written to
me on the subject of free ground trans-
poitation recently, but no final view has
been taken,

(c) There have been instances of taxi
drivers and their touts causing annojance to
tourists at Delhi airport.

(d) The
taken :—

(i) Entry into the terminal building
has been regulated by the issue
of tickets ;

(ii) Traflic constable are deployed on
duty round the clock.

Government

following steps have been

Police Post ut Palam Airport
2°98, SHRI MANIBHAI J. PATEL :
SHRI] DEVINDER SINGH

GARCHA :

Will the Minister of TOU ISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Director
General of Civil Aviation has approached the
Delhi Administraticn for the opening of a
Police Post at Palam Airport as is the case
at other inlerpational airports in the
country ;

(b) whether any progress has been made
in this regard ; and

(c) if so0, the details thereof 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (¢). Yes, Sir. The Delhi Adminis-
tration have been addressed in this regard
by the Controller of Aecrodromes. Delhi
Region, and the matter is under exami-
nation,

Activities of Naxalites in Delhl

2899. SHRI D. N. PATODIA : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that all files



pertaining to the activities of Naxalites in
Detlhi are being proposed by a Superi- ten-
dent of Police of Delhi who was actively
assoc'ated with the Reception Committee for
the reception of Madame Bin ;

(b} whether it is also a fact that
recent c¢xplosions in South Delhi parks have
been played down as cracker blast by the
Delhi Police ; and

te) if so, whetter Government would see
that the cases of Naxalites are transferred to
somz other Officers ?

Writtan Amwers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND

INISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). No, Sir.

(c) Question does not arise.

Agitation by C P. L. (M

2900. SHRI D. N. PATODIA : Wil
the Minister of HOME AFFAIRS be pleased
to slaie ©

(a1 whether Government's attention has
been drawn to the news-item in the Sraresman
dated the 18th June, 1970 that accordinv to
the Government's own assessment the CP.I.
(M) extremists are hikely to launch desperate
uction shortly ;

(b) if so, on what is based this assess-
ment : and

(c) whether Government’s machinery
is fully geared to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) Government are not aware of the
basis of the news-report.

(c) Yes, Sir.

Inquiry inte Bordwan Murder Case

2901. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleased
to state vhether inquiry into the Burdwan
murder case has been completed and, if so,

tbe findings thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : The case registered regarding
the incident is still under investigation The
judicial inquiry instituted by the State
Government has been concluded and the
report of the Commission has been sub-
mitted to the State Goverumeat. The re-
port is under examination,

Juwahar Lal Nehru Bridge at Agra

2902. SHRI BABURAO PATEL : will
the Munister of HOME AFFAIRS be pleased
to state @

(a) whether it is 2 fact that on the 10th
June, 1970, a young man was seen planting
a 1 foot long and 5 inches thick object
under the newly constructed Jawahar Lal
Nehru Bridge at Agra ;

b) if so, the nature of object found and
how it was removed ;

(c) the results of the inguiry made and
the names of persons involved in the bomb-
planting ; and

(d) the steps taken to guard the Rs. 43
lakh bridge and, is no steps have been taken
in the matter, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d). The required in-
formation is being collected from the State
Government concerned and will be laid on
the Table of the House on receipt.

Development of N. E F_A.

SHRI D. AMAT :
SHRI HIMATSINGKA :
SHRI P, C. ADICHAN :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is-a fact that with a view
to achieving expeditious developnient of
NEFA, it was put under the Central Govern=
ment as & Union Territory with a special
status, and the so-called *Inner Line Control®
imposed therein ;

2403,
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(b) if so, how for the object of spcedy
economic and social development of NEFA
for which special status was accorded 10
this territory has so tar becn achieved ;
and

(c) in what circumstances and when
Government propose to withdraw the said
‘Inner Line Control’ and the special sta'us
_ accorded 1o this territory and merge it with
the neighbouring Siate ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIxS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): 1a) Cobstitutionally NEFA
is not a Union Territory. It is adminisiered
by the President through the Governor of
Assam acting as 'is Agent. The ‘lnner
Line® prescribed in the Bengal Ea tern
Frontier Regulation, 1873 has been notified
to prevent exploitation of the people of
NEFA.:

(b) Satislactory  progress has  been
achieved in the social and economic develip-
ment of the area.

{(c) Thete is no proposal to withdraw the
“Inner Line' and the special status of NEFA;
and merge it with the peiglbouring
State

Snlll:lllns away of the Purse of 8 Woman
of Soviet Embassy io New Delhi

2905. SHRI V. NARASIMHA RAO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a well
dressed per on snatched away the purse of
a woman of the Soviet Embassy in New
Delhi on the 9th July, 1970 ;

(b) if 80, the name of the person ;

(c) whether it is also a fact that he is
the son of a sepior Army Officer ; ard

(d) if so, the name of his father and the
action taken against this person ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOmME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (d). On 9th July,
1970 Shri Yaspal Sing Yirk S/O Lt Col.
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K. S, Virk is alleged to have snatched away
the purse of a Russian woman, an employee of
Soviet Embassy. He was arrested and a case
under sections 3/9/35¢/411 1. P. C. has been
registered against him at Police Station
Chanakya Puri. The case is under investi-
gation and the accused has been relcased on
bail.

Hustile Mizos in Tripura

2906. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HOME
AFFAIRS be pleased 1o state :

(a) whether it is a fact that hostile
Mizos have shifted their depredations to
Tripura as thev reportedly find this area
somewhat more vulnerable :

(b) whether it i~ also a fact that hostile
Nagas have also joined hands with Mizns
in their activities in Tripura : and

(c) if so, the steps taken by Government
to curb their nefarious activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) There have been a few
instances of such depredations in Tripura
by Mizo hostiles operating from East Paki-
stan,

(%) Government are aware of the links
between the ~aga hostiles and the Mizo
hostiles. However, there is no information
regarding any direct collusion between the
Naga and Mizo hostiles in any of the recent
incidents in Tripura.

(c) Intensive patrolling in the areas con-
cerned and close watch cp the activities of
the hostiles is being maintained.

Discriminatory Treatment meted out to
Indion Officials by Commonwealth
Games Ogganisers in Edioburgh

2907. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether Government’s attention has
been drawn to a reported complaint made by
the Officials of the Indian Teams (Sccretary.
Asian Committee of the International Wrest-
ling Federation (FILA) sod the Secretary. of



137 Written Answers
the Indian Athletic Federation) regarding
discriminatory treatment meted out to them
by the Commonwealth Games Organisers in
Edinburgh (England) ; and

(b) if so, de'ils thereof end the reme-
dial steps taken in regar- thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN': (a) According to a report sub-
mitted by the Chef de Mission of the Indian
contingent to the Government, po discrimi-
pation was shown against Indian offiicials
by the Orgenisers of the Commonwealth
Games at Edinburgh.

(b) Dues not arise.

Development of India Tourism Develop-
ment Corporation

280%. SARIMATI ILA PALCHOU-
DHURI : Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
siate :

(a) the progress made so far for develop-
ing the India Tourism Development Corpora-
tion into a powerful organisation fur  the
development of integrated tourism

(b* whether any definite programme has
been chaiked out for expansion of tourism
by this Corporation ; and

(c) if so, the details thereof and when it
is likely to be put into execution ?

THE MINISTER OF TOURISM AND

CIVIL AVITATION (DR. KARAN SINGH):

(a) 10 (c). To ensure integrated approach to
the promotion of tourism, the Ashoka
Hotels Ltd, and the Jaopath Hotels Ltd.
were marged into the India Tourism Deve-
lopment Corporation in March, 1970. The
Corporation has plans to set up hotels at
Kovalam, Srinagar, Gulmarg, Calcutta Air-
port, Jaipur. and Bangalore. The: hotel at
‘Bapgalore is likely to be completed by the
“end of the year. Steps are also being taken
to augment other tourist facilities through

the Corporation including provision of
transport, tourist literature, cotertainment
etc. The schemes are at different stages of

consideration/execulion.
Improvement of Calcutia Airport Fur
Jumbo Jets

2009, SHRIMATI 1LA PALCHOU-
DHURI : Will the Minister of TOURISM
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AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact thata i_clkme
for improving the Calcutta Airport 50 as to
enable it to receive Jumbo-Jets and Boe:n;
747 Aircraft, has been sanctioned by
Goveroment ;

(b) if so, the details of the scheme
including its financial implications ; and

(c) whea the work is to be
commenced and comple.ed ? .

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARANSINGH):
(a) to (c). Calcutta Airport i< even now ina
position  to receive Boeing 747  eircraft
(Jumbo-Jets) Certain essential improvements
are, however, be'ng carried out and addi-
t-onal facilities provided so as to meet the
requirements more  adequately,. A new
international  terminal building costing
approximately Rs. 2.0 crores has already
betn constructed and is in operation. A
new operational block is also being con-
structed at a cost of Rs. 61 lakhs. In addi-
tion, the strengthening and extension of the
runway and construction of & parallel
taxiway logether with centre-line lighting,
strengthening of the apron in front of the
new terminal building, acquisition of land
required for development works etc, hnve
also been approved involving an :xpendlll.lli
of the order of Rs, 5.85 crores.

likely

The works are expected to be completed
within the current Plan period »
Tourist Offices in Foreign Countries

29.0, SHRI N. K. SANGHI : Will the
Minister of TOURISM AND CIVIL
AVIATION bz pleased to stats : '

(a) whether in view of the encouraging
result achieved by the Department of
Tourism in having opened an oflice in
Maxico City for attracting tourists from
South America which resulted in a number
of ohattered flights to India, Government

propose to open such offices in other
countries : and

(b) if so, the names of those countries ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH).:
(a) and (b). The requirements of tourism
promotionare constantly kept in view gad
approprigte action vnll he taken u'lunur
necessary.
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Indian National Involved in Bring-
1 e+ ing Sterling From U. K.

Written Answers

2911 SHRI N. K. SANGHI : Will the
Minister of HOME AFFAIRS be pleased to
stale

(a) whether the Central  Burcau of
Investigaticn has b=en able to probe into the
antecedents of the Indian National often
visiting India cn a British Passport and
bringing in large amounts of sterling at each
visit a8 reported in the ‘Hindustan Times'
dated the 2nd July, 1970 (Delhi Edition) ;
and

(b) if so, what are the findings 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The Central Bureau of
Investigation have not iovesiigated any such
case.

(b) Does not arise.

Representations by Jan Sangh Organisation
lo Varanusi Re : Vacation of Building
Occupird by Muslim Political
Parties and Organisations
in Aligarh Muslim
University

2912, SHRI N. K. SANGHI : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it it a fact that the Jan
Sangh Organisation in Varanasi and the

Vidyarthi Parishad, on being asked bv the Vice-

Chancellor of the Banaras Hindu University
to vacate the building occupied by the
R.S.S. inside the Campus, made representa-
tions to the Central Government that build-
ing occupied by students under the influence
of Muslim political parties and organisations
in the Aligarh Muslim University campus be
also got vacated, before the R.5.S could be
asked to leave the building

(b) whether it is a fact that the Vice-
Chancellor of the Baparas Hindu University
bad a meeting with the R.S.S. Chief in
Bombay in this connection and, if so the
outcome thereof ; and

(c) what is Government’s view in the
matter of reciprociy 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V.
‘KAO) : (a) No, Sir, .
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(b) Yes. Sir : but no amicable settle nent
the Vice-Chancellor attempted to secure,
could be reached.

(c) Does not arise.
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Killing of Policcmen by Naxalites
in Calcutts

2¢17, SHRI S. P. RAMAMOORTHY :
Will the Minister of HOME AFFAIRS be
pleased to state :
were
exter-

(ai whether scveral Policemen
recentlv killed by Naxalites and other
mists in Calcutta ; and

(b) if 5o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE., DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b) Facts are being
ascertained from the State Government,

Murders by Naxalities in Andbra Pradesh

2 18, SHRI S. P. RAMAMOORTHY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Naxalites have killed a
number of people in Hyderabad and other
parts of Andhra Pradesh ; and

{b) if so, whether the Government of
India have teceived any report from the
Andhra Pradesh Government in this regard
and, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Upto date facts
are being ascerigined from the State
Government.

Clash Between Two Groups of
Naxalites in Jalpaiguri

2919. SHRI S. P. RAMAMOORTHY :
Will the Minister of HOME AFFAIRS be
be pleased to state :

(a) the details of persons killed and
seriously injured in Jalpaiguri recently in
violént clash between two groups o |
Naxalites ; and
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(b) the reaction of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : (2) and (b). Information is
being collected and will be laid on the table
of ihe House.

Kidoapping and Murder by Naxalites

2920. SHRI P. L. BARUPAL : Will the
Mipister of HOME AFFAIRS be pleased to
state :

(a) whether it Is a fact that a Savara
tribal woman named Nayakamma, was
murdered and her brother kichagadu was
kidoarped bv a band of Naxalites in a raid
on Nayakammaguda, a hamlet of Polla
village, in Srikakulam District of Andhra
Pradesh :

(b) if, so, the backgrounds of this
iocident ; and
(c) the steps Government propose to

take io the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT:: (a) to (c). Accordingto
Information received from the Goveroment
of Aodhra Pradesh, no such tribal woman
was murdered. However, one tribal male by
pame Naikamma was murdered by the
extremists when they raided Nayakammaguda
a hamlet of Polla village in Srikakulam
District on the night of the 18ith March,
1970. One Arika Pitchaiah (Kichagudu),
brother of the deceased, was also kidnapped
by them. The Polics have registered a case
under Section 147, 148, 302 and 365 1P.C
read with section 26 of the Arms Act. The
State Government have also reported that
Sbri Arika Pitchaiah has since returned
home The State Government are taking
all steps necessary 1o infuse confidence
among the tribals and to prevent recurrence
of such incidents.
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f\"aulionof Building Occupiedhy RS S.
in Banaras Hindu University Campus

2923. SHRI G VENKATASWAMY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(a) whether the Banaras Hindu Univer-
sity has taken back the pos ession of the

University building from the Rashtriva
Swayam Sewak Sangh ;
(b) if not, the reasons for the same ;

and

(c) the time by which the possession
will be taken finally ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K. R. V.
RAQ) : (a) No, Sir.

{b) and (c). The University authoritics
bad been negotiating with the leaders of the
R.SS. at various levels for vacation of the
building in an amicable manner, but no
agreement could be reached. At its meeting
held on July 25, 1970, the Executive Council
of the University unanimously passed a
resolution revoking the permission by which
the R S5, is using this building. Suitable
aclion is being taken by the University to
give effect 10 the resolution of the Eaecutive
Council. It is not possible at this stage to
indicate precisely the time by which the
possession of the building will be taken.

Discovery of Anclent Port at Korkay

2924, SHRI G. VENKATASWAMY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o state :

(a) whether the Tamil Nadu Archaeologi-
cal Department has discovered an ancient
port at Korkay on the north Tambarraparni
river in Tirunelvely District ;

(b) if so, the detpils thergof ; and
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(c) the extent to which the Centre is
helping the State Government in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b), The Depart-
ment of Archaeology of the Government of
Tamil Nadu under-took an excavation at
Korkay, which is mentioned by classical
geographers like Piolemy as a port. The
site was first excavaled by Caldwzll about a
century ago. who located a few burial urns.
During the present operation, the State
Department of Archacology had obtained a
sequence of occupation at the site, ranging
from the 8th century B. C. to the medieval
period.

(¢) The State Government
asked for any financial
tance from
India so far.

has not
or technical mssis-
the Archacological Survey of

Increase in cungestion in Bombay Port

2925, SHRI MOHAN SWARUP : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state : )

(a) whether it is a fact that due to
boycott by the Seamen, the cougestion in
the Port of Bombay has increased ;

(b) if so, the number of ships in the
dock during the second week of July, 1970 ;

(c) the reasons of the boycott by the
Seamen ; and

(d) whether the boycott has since been
lifted ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAITAH!:
(a) Some deiention was caused to vessels
at Bombay Port due to boycott of *signing-
on* and signing-off** by merchant navy officers
and seamen on the 9th and 10th July, 1970.

(b) The number of skips whose depar-
ture and entry were delayed on 9th and 100h
July was as follows :

Delay in departure : 6 and 7
pectivly.
2 and 3 respectively.

(¢) The boycott by officers and seamen
was in protest against the enforcement of
the new Bagyage Rules, 1970 from 27th June,

Delay in entry :
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1970, under which duty free allowance for
import of various goods was reduced from
Rs. 1000/~ to Rs. 500/-.

(d) Yes, Sir. It was lifted on 10th
July, fol'owing an agreement reached with
the Union representatives on the arrange-
ments for the smooth operation of the new
Baggage Rules, 1970,

»oridien Amgwers

Admission to Pre-University Course In
Manipur

2926, SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND_
YOUTH SERVICFS be pleased to state :

(a) the total number of students who
passed the Matriculation Examination, 1970
in Manipur ;

(b) the total number of students who
appeared in the Pre University Course
examinstions in the cnlleges of Manipur
during 1970 and the number of students who
could not get through :

(c) the total number of students who
sought admission in Pre-Universny Course in
the colleges of Manipur during 1970-7i ;

(d) the number of students who were
Fiv:n admission in the Pre-Un:versity Course
in the different colleges in Manipur in
1970-11 ;

{e) the number of students who are still
cenied admission to the Pre-University
Course this year ; and

(f) the steps taken by the Government
of Manipur to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (f). The requisite
information js being collected and will be

placed on the table of the Sabha as soon as
possible.

Duties of Secarity Commissioner in Manipur

2927. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the fuoctions and duties to be
performed by the Security Commissioner, in
Manipur ;

(b) whether it is a fact that he,is
entrusted with various developmental and
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administrative functions over and above his
main security duties ;

(c) whether it is because of the
President’s rule that he is entrusted with
these functions and responsibilities ;

(d) whether Government are aware of
the varied activities and the functions he is
made to carry out ; and

(e) if so, whether Government encourage
this exercise of power by one officer in this
way 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Security Commissioner
in Manipur has been appointed to supervise
and courdinate security work and village self-
defence.

(b) Yes, Sir,

(c)to (e)., With a view to ensuring
accelerated development of the four newly
created hill districts of Mavnipur on an
integrated basis, the Government of Manipur
have entrusted the woik of coordinating
Development administration in the hilis to
the Security Commissioner who is a senior
Officer with long aod wide experience of
work in the tribal areas. The Security
Commissioner does not however, handle any
matters connected with appointments and
services or Home Department save those
having a *bearivg on security. There is
therefore, no concentration of power in one
man ; nor is this arrangement coooecled
with the President’s rule.

Recruitment of I. A. S. Officers in
Mysore State

SHRI N SIIVAPPA :
SHRI G. Y. KRISHNAN :

Will the Minister of HOME AFFAIRS
be pleased to staie @

(a) whether it is a fact that out of 169
Officers which is toial strengih of I A, S.
Officers in the Mysore State, 141 have beenm
recruited directly ;

(b) whether it is also a fact that there
is no adequate representation of the
Scheduled Castes and Scheduled Tribes in
the I. A. S, Cadie ; und

(c) il so, whether there is any proposal

2928.
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to increasc the quota of State promotees to
these services ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The present
authorised strength of 1. A. 8. Cadre of
Mysore is 163, out of which the direct
recruitment posts aie 135,

(b) The reservation in favour of
scheduled Castes and Scheduled Tiibes
candidates in the I. A S.is made at the
vate of 123% and 59 respectively only of
the wvacancies to be filled through the
Combined  Competitive Examination ;
reservation is made on an All India basis
and not State-wise. During the past few
years they are being recruited upto the
number of vacancies reserved for them. Out
of them, a jroportionate numbers is being
allotted to Mysore.

(c) The recommendation of the Adminis-
trative Reforms Commission to increase the
promotion quota to Class I Services includ-
ing All India Services is under cxamination.

Isdian Teams to Mount Everest and
Nanda Deri

2930. SHRIG. Y. KRISHNAN : Wil
the Minister of EDUCATION AND
YOUTH SERVICES br pleased to state :

(a) whether any attempt was made by
the Indian teams on Mount Ewverest or
Nanda Devi peak during the years 1960-70 ;

(b) whether any Indian team is propos-
ipg to go on an expedition to Mount
Everest or Nanda Dewvi peak this year ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir. The Indian

Mountaineering Foundation had spoosored
three expeditions to Mount Everest 1o 1960,
19 2 and 1965 and one to NMNanda Devi in
1964.

(b) and (c). There is no proposal for
another attempt on Mt, Everest by an
Indian team this year. However, the
Gujarat State Council of Sports organised
an Expedition to Nanuda Devi (25,645 feet)
during this year. The team consisted of ten

members and was led by Shri Nandlal
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Purohit. The team left for the mountains
in May, 1970 and returned in July, 1970.
The climb had to be abandoned after
reaching a height of about 23,000 ft. owing
to bad weather.
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Vocatiopalisation of Education

2931. SHRI HEM RAJ : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unstarred Question No. 2-03 on
the I3th March, 1970 regarding recrienta-
tion of educational system and state :

(8) whether Government have finalised
the scheme for the vocationalisation of the
education in view of the mounting prublem
of educated unemployment ; and

(b) if so, what ere its details and
whether a copy of it would be laid on the
Table of the House 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V.RAO) : (a) and (b). It is
proposed to initiate Pilot Projects in selected
arcas in the field of work experience and
vocational and technical training. The
fuller details of the scheme are being worked
out in consultation with the State Govern-
ments, Plaoning Commission and Ministry of
Finance.

Central Assistance for Improvement of
Tourism in Religious Places

2932, SHRI HEM RAJ: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the help that the Central Govern-
ment provide to the State Governments or
the Union Territories for the improvement
and development of tourism in religious places
of worship ; and

(b) the smount of such belp given dur-
ing the last three years and proposed to be
given during the Fourth Five Year Plan,
State-wise and Union Territory-wise ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Due to limited resources the
Central Government is not at present in a
position to take up schemes of this pature,
altbough the gencral plans lor tourist deve-
lopment do include several places of religious
impoitance.
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Censtruction of Road from Purl to
Koparak for Promotion of Tourism

2933. SHRI SRADHAKAR SUPAKAR :
Will the Ministes of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is proposed to coostruct
a road from Puri to Konarak slong the coast
to promote tourism ; and

(b) if s0, the total expenditure involved
and whether it will be taken up in the near
future ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH;:
(a) and (b). The Government ot Orissa pro-
pose to construct a ‘Marine Drive’ from Puri
to Konarak at an estimated cost of Rs. 2
crores. Work on the project has started.

Issue of Licences for Publishiog Maps

2934, SHRI K. LAKKAPPA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that Government
propose 1o issue licences to published
maps :

(b) il so, whether Government propose
to destroy maps already published by the
private publishing firms which are not uplo
the specification and criginal drafis ; and

(c) if not, what arrangements bave been
made to correct incorrect maps already pub-
lished by the private publishing firms ?

THE MIN'STER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) No, Sir.

(b) Does not arise.

(c) All publishers have been asked to
get the boundaries and otber details of India
checked by the Survey of India before pub
lishing the maps or atlases. Moreover, State
Governments and other educational authori
ties have been requested to approve ooly
those books and other publications in which
the correct map of India is shown.

Use of Indigenous Materlal for Aircraft
Seuts and Safcty Bells

2935. SHRI P. VISWAMBHARAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact thst the Indian
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Airlines had requested the Council of
Scientific and Industrial Research to conduct
research in the use of indigenous materials
for fabricating aircraft seat and safety
belts ;

(b) whether the Council had since made
the necessary 1esearch ; and

(e) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to 1c) A request for conducting research
into indigenous material for manufacture of
aircraft seats and safcty belts was referred to
the National Chemical Laboratory, Poona,
the National Metallurgical Laboratory, Jam-
shedpur and the Ahmedabad Textile Indus-
t-ies Research Association, Ahmedabad, in
October, 1968 through the Council of
Scientific and Industiial Research. The
results have not so far become availuble 10
the Corporation.

Alr India’s Hoarding on Display at Scindla
House, New Delhi
2936. SHRI LAKHAN LAL KAPOOR :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a! whether it is a fact that the Air
India has put up a big hoarding on display
as its office at Scindia House, New Delhi,
showing Mr. Enoch Powell, one of the U. K.
legislators inviting Pupjabi travellers for a
free trip to Delhi;

(b) if so, what is the significance of such
kind of advertisement ;

(c) whether a Government undertakiog
should indulge in such kind of advertise-
ment : and

(d) if not, whether Government propose
to withdraw this advertisement ?

THE mMINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (d) Air India had put up a humerous
advertisement showiog Mr. Enoch Powell as
a travel agent. The advertisement has since
been changed as part of Air India's normal
adverlising programme.

Observation of Central Road Research
In:titute Re : Increase in Passenger
Trips by Mass T'ransport

2937 SHRI M., L, SONDHI : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that the Central
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Road Research Institute has abserved that by
the year 1981 the passenger trips in Delhi
by mass transport would increase to 14 60
lakhs and that the D, T, U., will oot be able
to meet this heavy demand

(b) if so, the steps taken by Government
to develop an cfficient mass transit system ;
and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) Ina
preliminary traffic and transportation plan-
ning study of Dzlhi taken up by the Central
Road Research Institute, as the request of
Metropolitan Transpor. Team of the Plan-
ning Commission, the Institule has observed
that the passenger trips by mass transport
in Delhi urban area would increase to 14.6
lakhs per day in the year 1981. The losti-
tute has suggested that, to saiisfy this heavy
demand, an efficient rapid mass transit sys-
tem should be worked out, »s the DTU
alone will not be able to meet the require
meats.

{b) The D. T. U. has been purchasing
additional vehicles, under its Five Year Plans,
to meet the traffic requitements of Delhi as
far as possible. A crmprehensive traffic and
transportation study for the Delhi Metro-
politan Area by the Centra! Board Rescarch
Institute is under progress, in order to est-
ablish traffic corridors for providing mass
transit system. Afier the r1esulis of this study
are available, the question of provision of
rapid mass transport system in the Union
Territory will ke considered.

(c) Does not arise.

Observations of Central Road Research
Institute Re : D. T. U. Buses

2938. SHRI M, L. SONDHI : Will the
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the Central
Road Research Institute came to the con-
clusion that the D. T. U. buses ply to full
capacity during peak hours und are loaded
beyond their normal capacity .

(b} il so, whether Government have
teken any steps to tackle the rush hour pro-
blem of 37,500 workers emrloyed in the
Central Secretariat described by the Central
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Road Research Institute as the “biggest em-
ployment centre™ ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes.

(b) The D. T. U. which provides passen-
ger transport services in the urban areas of
Delhi, is purchasing additional vehicles to
meet the transport needs of commuters in
the Union Territory.

A comprehensive traffic and transpor-
tatwon study for the Delhi area "y the Cen-
tral Road Research Institute is currently
under progress, The question of provision
of a suitab'e mass tran it system, on a long
term basis in order to meet the rush hour
problem in Delhi will be considered after the
results of the above survey are available.

(c) Does not arise.

Development of Indian Airports for
receiving Jumbo Jets

2939,  SHRI VIRENDRAKUMAR

SHAH :

SHRI BENI SHANKER

SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Air
India would acquire two Jumbo Jets by
Mareh, 1971 and a third one 8 YeBr
later ;

(b} whether it is ulso a fact that the
Chairman of Air India, Shri J. R. D. Tata,
who was also the Chairmin of the Inter-
national Airports Committee, has publicity
stated that the Indian Airports are not yet
fully ready for the occasion ;

(c) whether it is further a fact that the
Director General of Civil Aviation and @
member of the Tata Committee referred
above, feels the other way round ; and

(d) if so, whether Government would
look into the mutter further and ensure that
adequate ground facilities arc created well in
time befere th: Jumbo Jets are due to be
pressed into service 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) Two Jumbo Jets will be delivered to Air
India in April, 1971 and a third in March,
1972, .
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(b) At a Press Conference held in Delhi
on the 24th April, 969, Shri J. R. D. Tata,
who was the Chairman of the Committee on
International Airports, stated that while the
runways would be ready for the Juibos
when they come to India, new airport tecmi-
pal buildings would not be 1eady by that
time. He, however, added that the existing
terminal buildings would be expanded and
modified in time to handle the additional
traffic.

(c) and (d. The Director General of
Civil Aviation was of the opinion that the
international airports are even now in a
position to receive Jumbo Jets,  Essential
improvements are, however, being made and
additional facilities pravided so as to  meet
the requirements more adequately.

Italian Radars for Airports

40. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether at the request of the
Dircctor-General of Ciwvl  Aviation, the
Director General of Supplies and Di posals
had placed orders in 1965 for 4 Italian
‘high-power air-route surveillance radars' at
a cost of Rs. 390 crores for the airports at
Delhi, Bombey, Madras and Calcutta ;

(b) whether major portion of the equip-
ment was received during May, 196 and
May, i' 69 ;

(c) whether the above is likely to remain
in storage for two to three vears more
either because of delay in the initiation of
land acquisition proceedings in respect of
New Delhi and Calcutta airports or due to
dzlay in sanctioning estimates in respect of
Bombay and Madras airporis ;

(d) whether the manufacturers’ guarantee
period of one year from the date of commis-
sioning or |5 months from the date of
shipment from the Italian port, whichever is
carlier, would expire before the installation
of the above equipme-t ; and

(c) if so, the reasons for allowing the
above state of affairs ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. The equipment was originally
intpaded for Delhi, Bombay, Calcutia and
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Nagpur. Madias was substituted for Nagpur
in 196 .

(b) Yes Sir, between May, 1968
May, 1969.

(c) All the estimates in respect of Delhi.
Ca'cutta, Madras and Bombay have been
sanztioned und construction work is already
in progress at Madras and Bombay. It i
hoped to instal the equipment at these two
places before the end of 1971, In regard w
Delhi and Calcutta land acquisition proceed-
ings are in progress and efforts are being
made to expedite them and instal the equip-
ment as soon as possible.

(d) and (e). Certain deficicncies in the
equipment have still to be supplied by the
manufacturers and the question of the
suarantee period is under consideration,

and

I. A. C. Chairman's Trip to Washington
for Purchase ol Planes

2+41. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
slate :

(a) whether it is a fact that the arrange-
ments for financing seven Boeings for the
Indian Airlines were completed on the 20th
June, 1970 ;

(b) whether it is also a fact that the
Chairman of Indian Airlines went to wash-
ington spec‘fically for the purpose of attend-
ing the signing ceremony ;

(c) if the replies to the above parts be
in the afrmative, whether the personal
presence of the Chairman of the Indian
Airlines was so essential at the time of
signing ceremony that he had to go to
Washington, presumably at the cost of the
Indian Airlines ; and

(d) the rational for the Government
decision to permit the above trip 7

THE MINISTER OF TOURISM AND
CIVIL AVAITION (DR. KARAN SINGH) :
(r) At ents for fi ing the purck
of seven Boeing 737-200 aircraft were complet-
ed in March, 1J70 and the formal agreement
was signed on 18th June.

(b) The Chairman, Indian Airlines went
to Washiogton to sign the agreement on be-
half of the Corporation.

(c) and (d). The' Exim Bank was repre-
sented by its Chpirman and the Government



159  Written Aramiwe

of India by our Ambassador in the United
States. It was accordingly considered neces-
sary that the Chairman should siga the
agreement on behalf of Indian Airlines. The
Chairman also held discussions with top
officials of the Boeing Company in connec-
tion with the training programme ot Indian
Airlines' piiots for the new aircraft.

Construction of Hotel in Collaboration
with Foreign Firms

2942, SHRI R. BARUA :
SHRI CHENGALRAYA

NAIDU :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether some individuals/firms have
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submitted proposals to construct big hotels
in the country in collaboration with foreign
assistance/expertise ;

(b) if so, the names of the parties as
well as of the foreign firms with whom
collaborations have been sought ; and

(c) the numbsr and names of the indi-
viduals/firms who have been given licences
to construct hotels with foreign assistance
duriog the current year so for ?

THE MINISTER, OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(s) and (b). A statement is attached.

(c) No proposals for the construction of
hotels with foreign assistance have been
approved during 1970.

STATEMENT

Indian Party

Foreign Party

Year of approval

1. Indian Hotels Co. Ltd.
2. Bast India Hotels Ltd.

3. Metropolitan Hotels Ltd.

Intercontinental Hotels

Corporation U.S.A. 1967
Sheraton International

US.A. 196R
Hilton Hotels International

USA. 1969

4. Allams Advins Hotels
Pvt. Ltd.

Holiday Iops. Inc. US A,

Collaboration proposal
submitted recently, but
blueprints of the pro-
ject awaited from the
party.

Construction of a Hotel by Sahu Jain
Services or Alokudyog Services in
Collaboration with a
Foreign Firm

2943, SHRI CHENGALRAYA NAIDU :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) whether it is a fact that the Sahu
Jain Services or the Alokudyog Services
bave submitted a proposal to construct a
hotel in collaboration with some foreign
firm ;

(b) if 30, the briel dctails of the pro-
posal ; and

{c) whether a final decision has
taken on it ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) No such proposals has been rectived.

been

(b) and (c). Do not arise.
Dredging of Sand Bars From Narmada
River

2944. SHRI D. R. PARMAR : Will the
Minister ol SHIPPING AND TRANSPORT
be pleased to staie :

(a) whether it is a fact that heavy sand
bars have bren formed at the mouth of
Narmada river near Broach which require
dredging;

(b) if sc, the action Government have
taken or propose to take for dredging these
heavy sand bars to help resuming larger
country craft services which had been
stopped due to heavy siltage ; and

(c) if no action has been takea in the
matter, the reasons therefor ?

THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (&) to (c),
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Maintenance of waterways and traffic thereon
are primarily the concern of the State
Governments. The Government of Gujarat,
who are concerned with the subject matter
of the question, have been requested to
furnish the requisite information. This is
awaited,

Financial Assistance for Henovation of
Anclent Temples in Kerala

2946 SHRI MANGALATHUMADAM :
Will the Minister of EDUCATION AND
YOUTH SFRVICES be pleased to state :

(a) whether the Cochin Dewaswom
Board has approached his Ministry for the
grant of some financial  assistance for
renovation wark of ancient temples in
Kerala, a5 per recommendations of Sir CP.
Ramaswamy Iver Commission : 2nd

(b} if s, whether any steps have been
taken to expedite the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION  AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : {a) No such request has been
rectived by this Ministry so far,

(b) Does not arise.

Census Commissioner

2947, SHRI MANGALATHUMADAM :
Will the Minister of HOME AFFAIRS be
pleased 1o state :

ia) who ic the present incumbent of the
Office of the Census Commissioner ;

{b) whether there is any proposal to
replace him by another person ; and

{c) if so, the reasons for the same 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Shri A.
Chandra Sckhar, 1.AS.

(b} No.

(c) Does not arise.

Reports Submitted by Shipping Corpora-
tion of India

2948 SHRI MANGALATHUMADAM :
Will the Minister of SHIPPING AND
TRANSPORT re pleased to state :

(s) the number of reports that have been
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submitted by the Shipping Corporation of
India as Managing Agents of the Jayanti
Shipping Company since the year 1966 ;
and

(b) the additional increase in the opera-
tional earnings of the Corporation especially
from the Jayanti Shipping Company ?

THE MINISTER OF PARLIAMEN:-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI K. RAGHU
RAMAIAH) : (a) Since their appointment,
in June 1566, as managing sgents of Jayanti
Shipping Company, the Shipping Corpora-
tion of India have submitted 13 reports as
part of the agenda papers to the Board of
Control, appointed by the Government of
India under Section 3(i) of the Act24 of
1965. [Ths Jayanti Shipping Co. (Taking
over of Management) Act 1966].

(b) Since the Shipping Corporation and
Javanti Shipping Compuany are two separate
entitivs, having their indepzndent fleet and
organisation. there is no question of any
increase in the operational earnings of the
Shipping C-rporation due to the Jayanti
Shipping Company.

Resul' of enquiry regarding attempt on
the Lite of Shr1 Jyot: Basu

2:49 SHRIN. R. DEOGHARE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether any clue has been found
about the p:rson who made an atiempt on
the life of Shri Jyoti Basu on the 3lst
March, 1970 ;

(b) if so, th details of the person ; and

(c) if not, the reasons therefor _?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM HNIVAS MIRDHA): (a) to (c).
According to information recrived from the
Government of Bihar, the case is still under

investigation,
Indian Educational Scrvice

2950. SHRI N. R. DEOGHARE :
SHRI HIMATSINGKA :
Will the Minister of HOME AFFAIRS
be pleased to state :
{a) whether Government have decided
to set up an Indian Educational Service ;
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(b) if 80, when this
implemented ;

(c) whether Government propose to keep
the maximum age limit at 35 years for
competition for tis Service as was done in
the cases of the Indian Economic Service
and Indian Statistical Service ; and

{d) if oot, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :(SHRI
RAM NIWAS MIRDHA) : (a) and (b. A
Resolution under  Article 31211, of the
Constitution was passed by ths Rajya Sabha
in March 1965 for the creation inrer a ia of
the Indian  Educational Survice.  This
Resolution had been accepted by All the
States in principle. Howewver, when the
details of the scheme for constituting the
Indian Educational Service was subsequently
circulated to State Governments for their
acceplance, 5 State Governments revised
their earlier stand and indica'ed that they
did not want to participate in the Service.
Since so many of the Sta'es were not agree-
able to participate in  thit Scheme, the
Government of Ind-a decided that no further
action need bhe taken. for the present, to
amend the All India S-rvices Act to provide
for the creation of this Service. Accordingly,
no sleps are bzing taken to constitute this
Service.

(c) and (d). Do not arise.

deciston will be

Reervitment Rules for I'rincipal and
Vice-Principul of Higher Secondary
Schools, Manipur

2951. SHRI M. MEGHACHANDRA :
Will the Minis'er of EDUCATION AND
YOUTH SERVICES be pleascd to state :

(a) whether the Government of Manipur
have fram=d the Rec:uitment rules for the
Principal and Vice -Principal of the Higher
Secondary Sctools in Manipur ;

(b) if so, the details thereof ; and

(c) the pay scale of the Principal and
Vice-Principal as on date 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN : (a) Yes, Sir,

(b) According to the Recruitment Rules,
Principals are to be appointed by promotion
from Vice-Principals of Higher Scgondury

AUGUST 14, 1970

Written Answers 1.4
Schools and Headmasters of High Schools
by the method of selection ; and Vice-Prin-
cipals of Higher Secondary Schools are to
be appointed by promotion by selection
from Lecturers of Higher Secondary Schools
with Post-Graduate Degree.

(c) Principal : Rs. 350 - 1000 with &
minimum start of Rs. 450/

Vice-Principal Rs. 300 870 plus special
pay of Rs. 50/— per month,

Pay Scales of Graduate Hesdmasters
in Manipur Schools

2952, SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given to Unstarred Question No,
5149 on the 3rd April, 1970 regarding Pay
Scales of Headmasters in Manipur Schools
and state :

(a) whether the Government of Manipur
have taken any decision for pavment of
Graduae scales 1o the Graduate Headmasters
of M.E AND J B. Schools in Manipur ;

(b} whether the Government of Manipur
are considering either to pay enhanced
increment or to pay Graduate scales to
teachers who have become Graduate although
they were appointed to undei-Graduate
posts ;

(c) whether the Graduate teachers of the
above category are approaching the Govern-
ment of Manipur for the grant of Graduate
scales of pay ; and

(d) if so, the decision taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) 1o (d). The requisite
information is still awaited from the Mani ‘ur
Administration and will be placed on the
table of the Sabha as soon as possible after
it is received.

Strike by Non-Gazetted Officers of
West Heogal

2953, SHRI A. K. GOPALAN :
SHRI MOHAMMAD ISMAIL :
SHRI GENESH GHOSH :
SHRI E. K. NAYANAR :
SHRI UMANATH :
SHRIMATI ILA

PALCHOUDHURI ;
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SHRI SHIVA CHANDRA JHA :

Will the Minister of HOME AFFAIRS
be pleased t~ state :

(a) whether it is a fact that the over 2
lakh No~-Gazetted Officers in West Bengal
went on a Statewide token strike on the 25th
June, 1970 ;

(b} if so, the
Gazetted Officers ;

(c) whether Government have conceded
apoy of the demands ;

(d) if so, the details thereofl : and

demands of *he non-

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir,
most of the Non Gazetted employees of the
Government of West Bengal were op strike
on 25in June, 1570.

(b) The Sirike notice was given on the
following grounds ;—

(i) There have been large scale attacks
directed against the State Govera-

ment employees and  their
organisations ;
(ii) The employces have been in-

humanly bealen by Central Reserve
Po'ice at Berhimpore ; and

(iil) There are other wvital issues for
which the employees hive been
agitating for long.

(c) to (e). (i) The allegation of attacks
on Government employees is baseless. A
number of employecs are being prosccuted
for criminal acts under the ordinary laws of
the land as they are a8 much subject to the
law as ordivary citizens,

(ii) The allegation of police excesses at
Berhampore has been proved to be baseless.
The Governor offzred to  hold a judicial
enquiry into the matter, but the Siate Co-
ordination Committee of the West Bengal
State Goveroment Employees’ Associations
and Uniois supgested instead an executive
enguiry by 'he Member, Board of Revenue,
which was ordered by the Governor. ‘lhe
Coordination Committee stayed away from
the enquiry, which was vrdered on tneir own
demand. The Enquiry Oilicer’'s finding was
that the police used minimum force necessury
1o deal with the situation. The allegation
is thus unfounded.
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(iii) The Coordination Committee have
vaguely referred to other vital issues, but
have not specified what they aie. If they
have in mind the imnlementation of the Pay
Commission®s recommendations, it may he
mentiored that the Pay Commission sub-
mitted its report 24 years after its appoint-
ment. The implemeniation of the recom-
mendations of the  Commission would
involve a financial burden on the Stiate of
more than Rs. 50 crorss per ycar. The
matter is under the consideration of the
State Government.

R.S.S. Workers and Sympathizers

SHRI C. K. CHAKRAPANI :
SHRI JYOTIRMOY BASU:
SHRI E. K. NAYANAR :
SH«I UMANATH :

SHRI P. GOPALAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

fa) whether Government’s atlention has
been drawn lo the reported s'atement of the
RSS General Secretary, Shri Balasaheb
Deoras, stating that active workers and
sympathizers of the RSS are more than
2 million ;

(b) if so, the details thercof ;

{c) whether it is a fact that some time
back Government had informed Parliament
that the number of the RSS workers are
helow 50,000 ; and

(d) if so, whether  information supplied
by Government was wrong ?

2954,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) aud (b).
Government have seen press reports of an
interview of Shri Deor»s, in  which he
claimed (nrer aifa that the npumber of
fricnds, gympathisers and members of the
RSS was over 20 lacs in the country.

(¢) No, Sir. On the other hand, while
fulfilling an assu:ance given in 1eply to Lok
Sabha Unstarred Quesiion No. 2367 dated
March 1, 1968, the strength of the kSS
(except in Jammu aod Kishmir, Orissa,
Tamil Nadu and Tripura) as obtained fiom
the State Governments;Union  Teiritory
Administrations was stated as 2,76,191.

(d) Does oot asrise.
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Construction of ap Airport at Salem

2955. SHRI NAMBIAR :
SHRI K. RAMANTI
SHRIMATI SUSEELA
GOPALAN :
SHRI P. RAMAMURTI :
SHRI UMANATH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any preliminary survev had
been conducted by Government to construct
an airport at Salem ;

(b) if so, the details thereof ; and

(¢) when is the construction likely to be
taken up ?

THE MINISTER OF TO!IRISM AND
CIVIL AVIATION (DR KARAN SINGH):
(a) 10 (c). Indian Airlines carricd out a
treffic survey ir 1968 and came 1o the
conclusion that Salem did not «fler enough
traftic potential to justify regular orerations.
However, Indian Airlines propese to conduct
a fresh survey in ihe next few months.

Lawlessncss in Conl Mine Areas of
West Bengal

29%¢, SHRI SARDAR AMJAD ALL:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of

the coostant turmoils and acts of law-
Jessness in the coal mine areas in West
Bengal ;

(b) whether Government consider that
such activilies would seriously affect the
above Industry ; and

(c) what policy Government have to keep
peace in such industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to ic). Rivalries between
labour unions belonging to different political
parties have lcd 1o violent clashes and other
acts of lawlessness in the coal mines arcas
of West Bengal. Goveinment deprecate such
rivalries as well as the resultant acts of
violence ard lawlessness  Action cnder law
Is being taken against persons suspected to
be involved in commission of offences,
Preventive action to  maintain law and order
bas also been taken.
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Communal Instigation in West Bengal

2957. SHRI SARDAR AMJAD ALIL:
Will the Minister of HOME AFFA'RS be
pleased to state :

(a) whether Government are aware of
the fact that a cerain  group of people is
actively engaged in egging communal
instigation in the State of West B=nual ;

(b) whether it is a fact that such
activities are spreading in and around the
place where refugees from East Bengal are
living ; and

(c) if so, what action Government have
taken to curb such activities ?

THE MINISTER OF STATE IN THE

MINI*TRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : ia) to (c). Facts

are being asccrigined from the State
Government.
Letters Threatening the Life of
Prime Minister
2958, SHRI D. AMAT : Wil the

Minis'er of HOME AFFAIRS be pleased to
stale :

(a) whether a number of letters threaten-
ing the Prime Minister’s life have been
received recently and, if so, the details
thereof ;

(b) the results of the inquiries made in
respect of their sourc: and the grouods on
which the threats are based ; and

(¢) how many of them are found to
have arisen for communal reators from
persons belonging to the majority commu-
nity.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). Yes, Sir.
A number of such letters have been received
during the past few mooths. Prompt
inquiries are made to trace the writers of
such letters as and when received and
suitable aclion is taken where necessary, It
would not be in the public interest to

disclose the details of such inquiries.
Communal matiers, political issues like
border disputes, matters relating to State

administration, and economic matters like
rising prices, are among the grounds con-
tained in such threatcning letters,
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(c) It would not be in the public
interest to disclose th: number of such
letters received from members of any
particular community.

Alr Liok Detwcen Bhubaueswsr, Delbi,
Bombay and Madras

2959. SHRI K. P. SINGH DEO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) whether it is a fact that there has
been a persistent demand  from the Union
Ministers/State Ministers/M Ps. and gencral
public for a dircet  air link  between
Bhubaneswar, Delh, Bombay and Mauras ;
and

(b) if so. the steps taken by Government
to provide this air link ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINCH):
(a) The Government of Oris-a hal suggested
to Indian Airlines that there should be &
direct service between Delhi and Bhuta-
peswar, and several M.P.. have also
supported the idea,

(b) Indian Airlines have reported that
the through treffic betwern Declhi and
Bhubaneswar is not more than 7 or 8
passengers per day and there is therefore
no commercial justficativn for a direct
service between these two stations at present.
The Delhi-Calcutta-Delhi Caravelle service
and the Calcutta Bhubaneshwar-Vizagapatam
F-27 service have been suilably schedule
to provide immediate connections at Calcutta
in both directions, However, the matter
will be reconsidered from time to time after
the aircraft position impioves.

Introduction of All-India Tourist Bus Service

29¢0. SHRI K. P. SINGH DEO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) wkether Government have taken any
steps to introduce an All-India Touwist Bus
Service with a view to provide tourism in
the country ,

(b) if so, the details thercol * and

(c) if the reply to part (a) above bein
the pegative, the reasons therefor and
whether Government would consider the
question of introducing such & Bus Service ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (I?’R. KARAN SINGH) :
(a) No, Sir.

(b) Does not arise.

(c) At present there is no system for
issuing all India permits for tourist buses,
Model tourist vehicles rules have been
circulated to all States/Union Territories
which provide, inter a'ia Tor issue by each
State of permits for 10 tourist buses for
country wide operation without counter

signature. The question of introducing an
all-India tourist bus seivice can only be
considcred afier these rules have been
adopted.

Proposul to Construct Hotels at Varlous
Plsces During Fourth Plan

2961. SHRI K. P. SINGH DEO : Will
the Muwmister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of hotels proposed to
be set up and the places where these hotels
are proposed to be set up during the Fourth
Pian with a view to promote tourism in the
country ;

ib) whether Government propose to
construct tourist hotels at Bhubaneshwar
and Konarak in Orissa ;

(c) if so,
Plan ; and

the financial outlay in the

(d) the steps taken or proposed to be
taken by Government to implement the plan
and the period likely to be wken in is
completion ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) and d). During the Fourth Plap, the
India Tourism Development Corporation has
plans to set up hotels at Bangalore, Srinagar,
Gulmarg, Calcu‘ta Airport. and Jaipur, and
for the expansion of the Laxmi Vilas Palace
Hotel at Udaipur. The Hotel ar Bangalore
is under construction and is expected to be
ready by the end of 1¥70. Government also
plan to set up a hotel and 40 cottages at
Kovalam.  Air-India has plans for the
consiruction of two hotels at Santa Cruz and
Juhu Beach in Bombay.

(b} No, Sir.
(c) Does not arise.
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Development Schemes for Tourism in
Assam and Meghalaya

2962. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

() whether it is a fact that Tourism
has been conspicuous by its absence in
Assam, includiog Meglalaya, so far ;

(b) if so, the details of tourism develop-
ment schemes so fur implemented and taken
up in Assam and Meghalaya ;

(c) whether any new schemes have now
been submitted by the Meghelaya Govern-
ment for the developnent of Tourism in
that area ; and

(d) if so, the details thereof and their
cost and whether the same have been
approved by the Central Government ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir.

(b) A statement of the tourism schemes
taken up by the Central Government in
Assam during the Second and Third Five
Year Plans, and the subsequent 1hree
Annual Plaos, is attached,

(e) No, Sir.
(d) Does not arise.

Statement
PART |
1. Tourist Bureau at
Gauhati
PART 11
1, Construction of
Low Income Rest
Houses at Gauhsti
and Shillong.

Rs. 19.795,00

Rs. 1,50,000,00

2. Improvement of Rs. 25,000,00
rest houses at
Ch=irapunji.

3. Electrification of Rs. 70,335 00

Kaziranga Wild
Life Sanctuary.

Rs. 2,65,130.00

Total

Recelpt of Applications From Pakist.ni
Nationals for Indian Citizenship
ill the

2963. SHRI M. A. KHAN:
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Minister of HOME AFFAIRS be pleased to
state :

(a) the total number of Pakistani natio.
nals whoe applications for Indian citizen-
ship are wailing final dec:sion by Govern-
ment ;

by the total number of such persons
whose applications for Indian citizenship are
perding with Government  for more than
five years ; and

(c1 the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELLCTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). The information
is being collected and will be la.d on the
Table of the House

Government Hindi ‘I'cach rs Tralning
College, Calcutta

2964, SHRI TRIDIB KUMAR
CHAUDHURI : Will the Minister of
EDUCATION AND YOUTH SERVICES be
pleased to state :

ta) the total number of staff and students
in the Government Hindi Teachers” Training
College at Calcutta and the staff-student
1atio in the vaid College ;

tb) whether it is a fact that there is no
whole time or permanent Principal for the
College for the last 5-6 years ; and

(c) if so, the reasons thercfor and when
a perman-nt  Principal is cxpecled to be
appuinted ?

THE MINISTER OF STATE IN THE
MINISIRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The number of teaching
stafl and the number of s'udents on toll is
3 and 47 respectively. The staff  student
ratio comes to 1:30.

(b) Yes, Sir.

(c} The post of Principal was udvertised
by thc West Beng:l Public  Service Com-
mission several times, bul no suitably quali-
fied perron came forward.  Then efforts 10
secure the services of & suitable candidate
by negotiaiion also failed. After that the
post was readvertised aftwer relaxing the
qualifications, but the selected person did
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not join, Efforts to find a suitable person
are still being mad=. Pendirg the appoint-
ment of a regular wholetime  Princpal, the
post is being filied on ad hoe bsis,

Recemmendation of A. R. C. 10 Raise
Maximum Age Limit of Admisvion
for I. A. S. Examina ion

2965. SHRI TRIDIB KUMAR
CHAUDHURI Will  the Minister of
HOME AFFAIRS be plea-ed to stute :

ta) whether Government have taken any
final decision on 1he recommendation of the
Administrative Reforms Commission to
raise the muximum ave limit of admission
for the Indian  Admi.istrative Service
Examination from 24 years to .6 vears ; and

(b! il not, when they are likely to con-
clude their consideration of the said recom-
mendation of the Adminisirative Reforms
Commission and take final decision thereon ?

THE MINISTFR OF STATF IN THE
MINISTRY OF "1OME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (h).
The recommen "ation is <till under considera-
tion and a decis’on thereon is expecied to
be announced soon.

Standard of Fducation

2966 SHRI PREM CHAND VERMA :
Wi!l the Minister of EDUCATION AND
YOUTH SERVICES be nleased to state :
that the general
the country is
il so. the

(a) whether it is a fact
standard of education in
coming down dav by dav and,
réasons therefor :

(h) whether any Committee has been
appointed by Government to go into this
question and if so, what has been its find-
ings and recommendation ; and

(¢! whether there are any proposal to
revert to the High School sysiem of educa-
tion instead of Higher Secondary as at
present and, it so, the reaction of Govern-
ment thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A K KISKU):
() and (b). The Education Commission
appointed by the Government of India has
observed as» follows on the subject of falling
standards in education :—

*We admit that ther¢ is considerable
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force in this criticism and we do not
wish to minimize its gravity. But we
would not like to ignore the other side
of the picture either. It has to be
remembered that—
a part of the increase in the number
of students with ‘sub-standard’ attain-
ments is due to the first generation
learners, who depress the standards to
some extent, but whose entry into
secondary schools and colleges in
large numbers, especially in rural
arcas, is also a sign of progress ;
considerable improvements have been
made in recent years in the teaching
of several subjects ;
good institutions and first-rate students
are now more numerous and qualita-
tively as good as ever, il not better ;

and
the total amount of education in
socicty  is  substantially higher at

present that at any time in the past.

Tue overall situation is thus a mixed
picture of light and shade, of improve-
ment we well as deterioration, and rise
in s'andards in some arens accompanied
by a comparative decline in others. While
we fully support the need and urgency
for raising standards, we would also like
to recognize the gualitative achievements
of the educational system in the last
few wyears. They are a source of
inspiration and guidance and can help us
to face the task ahead with greater
confidence."

(c) The Education Commisslon recom-
mended an intensive effort should be made
through measures for reorganisation of the
structure, increase of duration, intensive
utilisation and improvement of the aquality
and extent of inputs to raise standards con-
tinually at all stages of education. Tt has
suggested a 10 year High Schooul course, 2
vear Higher Secondary course and 3 year
degree course.

The Education Commission has recom-
mended that the first ten years of schooling
will provice 8 course of general education
without any specislisation. The system of
sircaming in schools which now begins at
Class 1X should be given up and oo aitempt
at specialisation should be made till after
Class X, These recommendations have been
accepted by Government.  Aondbia, Kerals
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and Mysore have already implemented the
recommendation.

forer aearea (fagre) & savia w0
Tl qued qew &1 fwia

2967. « fagle fam : sa1 Jtaga
aar afeaga #9) ag Fam & FO KGO
f&:

() #wr oz aq R Framd ags &
9§ Wi AT W 3gd @ud g @ foer
s (fagR) & weava miar & W10

(@) afz g, & 7@ ag% ! aTAT
& feg a0 7 Far Aar ad 7

dtagA aar wftaga wweg § we-
s (st ywarw fag) : (5) sragh

(@) weq 7Y Izar |

Study of Socio-Economic Background
of Recruitste I A, S,

296, SHRI P. R. THAKUR : Will the
Mipister of HOME AFFAIRS be pleased to
state :

(a) whether any studv of the Socio-
economic background of the recruits 10 the
I.A S. and other top services in the country
has so far been made by the Union Public
Service Commission and or by any other
organisation of the Government :

(b) il 8o, the details thereof ;

(e) whether it is a fact that some time
back a member of the teacking stall of the
National &cademy of Administration Mus.
sourie, actually made such a study and that
is being published by the Publications
Divisioas of the Governmeant of India ; and

(d) if so, whether a brief summary there-
of along with the relevant statistics will e
laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) to (d). No
study of Socio-economic background of the
recruits to the I AS. and other top services
in the country has been made by the Union
Public Service Commission. But the National
Acadomy of Administration undertook such
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a study through Prof- V. Subramaniam who
was on the staff of the Academy, This study
is being published by the Publication Divi-
sion and the book will be available to the
public shortly. Three copies of the publica-
tion will a'so be supplied to the Parliament
library. As such oo summary of it is being
laid on the Table of the House,

Memorandum Presented to Home Ministry
by Frced.m Fighters Association, Goa

~2970. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Freedom  Fighters
Association of Goa had presented a Memor-
andum to the former Home Minister on 11th
April, 1970 ;

(b) if so, what were the demands made
in that memorandum ; and

(c) what action has *een taken on these
demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF TATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (2) Yes Sir.

(b) and (c). The memorandum raised the
question of the reconstitution of the Rehabi-
litation Brard and making impravements in
the matter of giving assistance to the fre:-
dom fighters. The matter ha< been brought
to the notice of the Goa Administration for
appropriate action,

Nutional Scheme to Educate Uneducated

Old People
2971. SHRI APRJUN SINGH
BHADORIA Will  the  Minister of

EDUCATION AND YOUTH SERVICES
be plea:ed to state :

(a) whether there is any national scheme
to educate the uneducated old people by
giving financial aid to them ; and

(b) il so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K. KISKU) :
(a) No, Sir.

(b) Does not arise.
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Passengers, Freights and Mails Carried
by I.A.C Planes

2972 SHRI ARJUN SINGH
BHADORIA : will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) the total length of flights, the number
of passengers and the gquantity of freights
and mails carried by the planes of the Indian
Airlines during the year 1969 till July, 1970 ;

(b) wtether the air services in India are
more expensive in comparison to air services
of other countries and whether the number
of flights is inadequate in comparison to the
population of the country ; and

{c) if so, whether Government propose
to reduce the farcs and increase the number
of flights in order to bring them in confor-
mity with the conditions prevailing in the
country, and if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) The figures for 1968-69 and 1969-70 are
given below :—

1968-69 1969-70
1. Revenue kms.
flown (million) 40,184 43.511
2. Number of
passengers
carried 1,959,417 2,245,511
3. Freight carried
(kgs.) 13,978,630 16,744,313
4, Mails carried
(kgs ) 10,205,482 10,706,842

The figures for the period from April to
July 1970 are not yet available,

(b) and (c). Indian Airlines” fares for
domestic transportation are already amongst
the lowest in the world and there is Do
proposal to reduce them.

Indian Airlines are short of aircraft and
bave placed orders for seven Boeing 737-200
and 10 HS-748 aircraft to meet the expand-
ing passenger and cargo requircments.

Intensification of activities by Communist
Parties in border districts
2973. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of HOME
AFFAIRS be pleased to state :
(a) whetber it is a fact that the Com-
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mupist  Parties have intensified their
activities in the border districts particularly
on the Sino-Indian border and are propaga-
ing that (i) the people in the border areas
are slaves of Government in Delhi, (ii) the
Chinese are out to liberate them, and (jii)
therefore all out co-operation should be
accorded to the Chinese by the people in
border areas also ; and

(b) the number of Dailies and Weeklies
which started publication in recent years in
these areas, together with the language in
which they are published ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI

K. C. PANT): (a) According to information
available some activities of the Commuaits
parlies have come to motice in the border
areas tnough no such propaganda as indicated
in the question, on the part of the CPI and
CPM has come to notice. The ideological
links between the CPML and China are well-
known.

(b) Facts are being ascertained.
7§ feeel & & € gamn

2974. it fagrar Tag : wv qu-erd
T 9g IqT H Far w00 5

(%) sar gz 7= ¢ fF gt & Mew
fas & uF oA aufe 3 F=a1z odw, 7%
faeelt & oF FTaqTT 07 ¥ F 4T FT g
FT & 41 7T 77 Aad F gfaq 7 @
s & gATAT AT @I & ;

(@) afg &, aY 71 /w1 faa
T@ graea ¥ Fferg orgaan framr gra
wiw s F1 § arfs wfasw & @
w3fadi &Y qFr o aF ; W2

() afz 78, @ % T Fr@W § 1

g% w17 memea & sl g
ot dmfae aqr wrofe  ggEem
faamil A T wPA (s g W qa) :
(%) 25 qar€, 1970 < @wm N
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#€ feeelt, & 40 Mo fas, af faoell, &
frardt off 5T dfzar F1 Eoed WA ¥
o FzT ot WA AT & qTY wOET FY MW}
ot 1 ¥|T Faear Tar g fF ocER A
e § w51 9 fw fagr o o Ny ae
N gEy aefir 9 grf o femiw
27-7-1970 Y 7% feeeit & uF Aafggiw
# 4 2% g IEEY 5oy @ 0E

(@) s (7). =t age dzar &
frsz gfera wdom, aroe o, # wRdl
zoz wfgar #Y grr 302 & WA UF
AT o 7 foar qar ¥ @IECEE
qrR A AT owiw oA FY AT
WIEWF Agl gD |

arsTfaweT & g 9T 9w @
@l aar faafroreat

wrfas qgmar

2975, =t wWlw S @E : Far
frer aqr gas ¥ WAt g @A A
wqr w4 fF

(%) ¥=ha a<F1T § Agraar areF o7
Frore A1 famafagreg 7 & & qar #gf
§ wgi wfa dar w7 & @ETT 9%
fagoifeal &t g3w  frar srar g ok
sreqrawl F) fagea smar § ;

(=) #ar & ot qar fagafagar-
4T Y FZGAT AT I F1 ol
ffedfasgadi 2 ;

() afx gt, @t 71 @ & famm
4y degrEl ®) 9gIEar IAT IW FW FT
gow aw s ¥ 93 apwarfas ar ¥
qfgdw 7 %% ; W

(w) afy 7Y, a1 ca% a7 wrw § 7

fver @ gaw A At (300 Ao ®o
Wito o TA) : (F) @R w1 fed
o Fg mgar sra fawafyueg
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AT FTAA A TARTY AR R W F
frawt § arfa oY oW & s 9T g
¥ e WX geamw 0 fAgfe
STt § |

(=) & (). 9&7 A& FzaT

WTHTH # gA§s w7 Ay qf
qiferE & gEwam
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o fyferdt Gt s
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(w) afg &, @ *1 FWHX A
WMEE gTT WWE 9T W@ oEl Ak
Freel F wsgrowl R faenfadi &
T U AwyEr i@ 09X Sfaarw
A T faure F4 ; WY

() afz 7g), @ wa% T FRWE ?

forerr autr gaw dar wowmn ®§ Tww
Aot wv qEa) o (%) S, T8
(=) a1 (7). ¥ 9= A& T |

Review of decentralisation of National
Fitness Corps

2978. SHRI ONKAR LAL BOHRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that majority of
the State Government's attitude is averse to
the taking over of the NDS Instructors of
the National Fitness Corps Department ;
and

(b) if so, in view of the averse attitude
of the States, the reason for not getting the
decision of decentralisation revie'ed by
referring the whole case to the Cabinet ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAQ) : (a) and (b). The negotiations with
several State Governments for taking over of
the N, D. S. Instructors have not yet been
finalised. The State Governments of
Mysore, Maharashtra, Gujarat, Orissa and
the Union Territories of Delhi, Himachal
Pradesh, Goa, Manipur and Tripura
Admipistrations bave formally agreed to take
over the NDS Instructors. Other States,
except U, P. and Madhya Pradesh, have
agreed in the course of discussion to take
over the Instructors and their formal com-
munications are awaited. The Government
of U. P. and Madbya Pradesh are being
persuaded 1o take over the staff as
originally agreed to in 1965.

Recently, the National Fitness Corps
Employees  Association have raised the
question of being declared permanent before
their transfer to the State service. The
Association was ioformed through Shri
S, M. Banerjee that the question of making
them permanent could be examined accord-

SRAVANA 23, 1892 (S4K4)

Written Angwers 132

ing to rules for making such confirmation
and the Government would also try to
persuade the States to take them io perma-
nent employment of the State Government
and to give them the benefit of their past
services in the Central Government, Such
a discussion with State Governments has
already started.

The question therefore, of getting, the
decision of decentralisation reviewed by
referring the whole cese to the Cabinet does
not arise at present.

Regularisation of Delhl School Teachers in
P.G. T. Grade

2979. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that some of
the Post-Graduate Teachers of 1961-63 under
the Delhi Administration Schools, have not
yet been regularised (confirmed in Post-
Graduate Teachers' Grade) ;

(b) whether it is also a fact that
T. G. Ts (Trained Graduate Teachers) who
were given Post-Graduate Teachers® Grades
after 1562-63 have been regularised (confirm-

ed in Post-Graduate Teachers Grade)
superceding  the 1961-63 Post-Graduate
Teachers ;

(c) it so, the number of such P. G, Ts
{Post-Graduate Teachers) thus adversely
affected (year-wise) and the reasons for this
discrimination ;

(d) whether representations have been
received from such aggrieved P. G. Ts ; and

(e) if so, what action has been taken to
regularise (confirm) these 1961-63 P, G, Ts.
from the date of their promotions to
P. G. Ts. Grade ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (e). The requisite
information is being collected from the
concerned authorities and will be laid on the
Table of the Sabha as soon as possible.

Dakotas Chartered for Delhi-Agra Air
Service -

2980. V. NARASIMHA RAO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whetner it is a fact that the Ipdiap
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Airlines has been compelled to charter
Dakotas from a private company to supple-
ment its Delhi-Agra service ;

(b) if so, the total number of Dakotas
chartered and the amount paid for that ;
and

(¢) the name of the company from whom
these were chariered and the reason for
chartering them ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
() Due to a partial closure of the airfield
from the 25th Jupe, 1970, Viscounts and
Caravelles were  unable to land at Agra.
None of the operational Dakotas in the
fleet of Indian Airlines could be diverted due
to their other commitments and it, therefore,
became necessary for Indian Airlines to
charter one for transporting foieign tourist
groups whose reservations had been made
earlier.

(b) One Dakota aircraft was chartered
and operated 20 flights between the 7th June
and the 27th July, 1970. Indian Airlines
paid the sum of Rs. 1,15,956 to the owners.

(c) The aircraft was hired from the
Indian Air Transport Operators” Asscciation,
Calcutta, who had nominated M/s. Jamair
Co. Private Ltd, one of their constituent
members, to provide the aircraft.

Legislation for Abolition of privileges of
Iedian Civil Service Officers

2981. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) what was the total number of Indian
I.C. S. Officers who agreed to save inde-
pendent India’s new Government ;

(b) the num! er and names of the Indian
1. C. 8. Officers who did not agree to serve
the new Government ;

(c) how are the pensions and anouity of
these Officers being paid—whether in Indian
rupees or in pounds sterling ; and

(d) in view of the discrimination that
results between the I C. S Officers who
refused to serve Government and those who
continuéd to serve Government and between
the 1. C. S. Officers who retired by 1956, in
the matter of payment of pensions and
amenities in Indian rupees and pounds
sterling, whether Government would review
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the’entire position while framing legislation
for' doing away with the privileges of the
L. C. S., under Article 309 of the Constitu-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) 400.

(b) Eight-eight Indian I. C. 5. Officers
opted for Pakistan and 7 ecither elected to
retire or were called upon to retire, in 1947,

The names of these I. C, S. Officers are
not readily available,

ic) The I. C. S. Officers who were called
upon to retire were paid compensation for
the termination of their services. The pen-
sion liabilities of the 1. C.S. Officers who
opted for Pakistan are borne by the
Pakistan Government. The I, C. S. Officers
who elected to retire were governed by the
provisions of Art. 561 of the Civil Service
Regulations, as it stood at the relevant time,
in the matter of annuity. They could draw
their annuity either in Indian rupees or in
pounds sterling at their option.

(d) The question of discrimination
between the I. C. S. Officers who elected to
retire in 1947 and those who continued to
serve under the Government of India but
retired from service by 1956 on the one
hand, and the I C.S. Officers who retired
after 1956 on the other hand in the matter
of pension is vnder dispute in various courts
of law.

Payment of wages to Chowkidars and
Dafadars in West Bengal

2982, SHRI DENEN SEN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that the
Chowkidars and Dafadars in West Bengal
are not paid that portion of wages which is
the responsibility of the Anchel Panchayats ;

(b) what is the total number of Chowki-
dars and Dafadars in West Bengal ; and

(c) whether Government would take the
responsibility of directly paying the wages
to the Chowkidars and Dafadars and on a
fixed date of the month ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT): (a) According to the
information received from the Govsrnment
of West Bengal, Chowkidars and Dafadars
in that State are not Government servants
but are employees of Anchal Panchayats
who are responsible for payment of their
salaries ; Government however make grants
to Anchal Panchayats on certain scales
towards meeting partially the liability for
payment of salaries to Chowkidars and
Dafadars. In some cases owing to lack of
resources the Anchal Panchayats fail to
make payment of their salaries in fuli even
after receiving grants from the State
Government,

(b) The information is being collected
from the Government of West Bengal and
will be laid on the Table of the Sabha on
receipt.

(v) According to the information
furnished by West Bengal Goveroment as
Chowkidars and Dafadars are employees of
the Anchal Panchayais and not of Govern-
ment, the Stale Government cacnot take
responsibility for the direct payment of
Wages to them. However they have issued
instructions to the Anchal Panchayats that
Chowkidars and Dafadars should be paid on
fixed dates each month.

for Sea

Appoiotment of Pay Commissi

2983. SHRI DEVEN SEN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether there is any proposal under
consideration of Government to appoint any
Pay Commission to deal with the pay and
remuneration of Seamen ;

(b) whbether the Pay Commission recently
appointed will have jurisdiction over the
pay scale and conditions of service of
Seamen ;

(c) what is the minimum amount payable
to a Seaman inclusive of overseas allowance
at present ;

(d) whetber it is a fact that a Seaman’s
job is seasonal and he is oot allowed to
work for 12 months in a year ; and

{e) if so, how is the period of service for
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a Seaman with regard to gratuity

calculated ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) No Sir The rates of pay and allowances
and other service conditions of seamen are
decided by the Mational Maritime Board, a
bipartite body of repesentatives of shipowners
and seafarers.

(b) No, Sir.

(c) Rs. 230/- to the lowest category, with
effect from the 1st November, 1968, follow-
ing the MNational Maritime Board Agree-
ment.

fd) The seamen are not permanent
employees of the Shipping Companies. They
are angaged on Articles of Agreement on a
voyage basis. Voyages may last for a period
ranging from 3 to 18 months. Employment
is offered by rotation to seamen born on
the rosters maintained at the various
Seamen's Employment Offices.

(e) The period cf service eligible for
granmting gratuity is calculated according to
the aggregate effective service as recorded in
the Continuous Discharge Cortificate (or
seaman's service record) and includes the
period of holidays (leave) in lieu of which
wages arc paid or arc payable to th: seaman.

Dcadlock in Viswa Bharatl Unlversity

SHRI SAMAR GUHA :

SHRI YOGENDRA SHARMA :

SNRI K. M. MBDHUKAR :

SHRI RAMAVATAR
SHASTRI :

SHRI K. HALDER :

SHRI JHARKHANDE RAI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Viswa-
Bhaiati University is facing deadlock for the
last few months and, if so. the main reasons
for such deadlock ;

(b) whether it is also a fact that majority
of the students are willing to open the Uni-
versity and attend classes, but the University
remained closed due to unhelpful attitude
of some teachers of the University ;

(c) whether the Prime Minister is the
present Chancellor of the University ; and

2984,
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(d) if so, the steps taken or proposed to
be taken by her to end educationel deadlock
in the University ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) There has been no deadlock but
some compluints were made during the last
few months regarding the working of the
University by persons connected with it in-
cluding the members of the academic and
the non-academic staff of the University.
The concerned Authorities of the University
have dealt with some of the matters while
others are being looked into.

(b) The University remained open
throughout except for one working day
when it was closed due to disturbances.

(¢) Yes, Sir ; but in her personal capa-
city.

(d) Does not arise.

Recovery of Time Bombs in the Building
of Bardwan University

2985. SHRI SAMAR GUHA : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that two high
poewer time bombs have been found in the
building of Burdwan University recently :

(b) whether these bombs had the capa-
city to blast large portion of the building
and whether these bombs are foreign-made ;

(c) whether the Naxalites have set up
their base in Tibet and Pakistan and their
leaders visited these countries on several
occasions and whether they are getting re-
sources and supplies of arms and ammuni-
tion from China through these countries ;
and

(d) if so, the steps taken by Government
to stop such foreign collaboration with the
Naxalites ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). No, Sir. How-
ever, two articles fitted with clectric wire and
a small size battery which looked like bombs
were seized from inside the Burdwan Uni-
versity building. Obn cxamination it was
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found that neither of these articles contained
any explosive material.

(c) and (d). Government have no such
information However, necessary measures
to curb the Naxalite activities have been
taken and utmost vigilance is maintained.

C. P. 1. (M. L.} Activities in States and
Union Territories

2986. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the names of the States and Union
Territories in which the C. P. 1. (Marxist-
Leninist) has cslablished itselfl and the bum-
ber of its members, State-wise and Union
Territory-wise ;

(b) the number of lives lost and the
value of property destroyed by their activi-
ties during the last one vear ; and

(c) the action that Government have
taken and propose to take under the existing
laws against such organisations which bave
extra-territorial loyalties and believe in sub-
version of the constitutionally formed
Government by violence ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Facts are being
ascertained.

(c) The State Governments and Union
Territories Administrations are taking action
vnder law to deal with the violent and
other unlawful activities of members of such
organizations. Some further legislative pro-
posals are under consideraticn.

Grant of Punjab Scales to Olficers of
Himachal Pradesh

2987. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased to
state :

ta) whether it is a fact that the Chief
Minister of Himachal Pradesh met the then
Home Minister in the middle of June and
requested him for the grant of Punjab
scales to the Officers of Himachal Pradesh ;
and

(b) if so, the reaction of Government
thereto ?



mw Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.
The Chief Minister, Himachal Pradesh, met
the then Home Minister and requested that
Punjab pay scales be granted to officers of
Himachal Pradesh borne on the Delhi,
Himachal and Andaman and Nicobar ls-
lands (DHANI) Civil and Police Services,

(b) The recommendations of the Third

Pay Commission are awaited in this re-
gard.

Appointment of Departmental Commiltee
to Examine Recommendations made by
A.R.C.

2982, SHRI 5. KUNDU : Will the
Minister of HOME AFFAIRS be pleased to
state :

{a) whether a Departmental Committee
has been appointed to go into the recom-
mendations made by the Administrative Re-
forms Commission ;

(b) whether this Committee has con-
sidered any of ths reports of the Adminis-
trative Reforms Commission ; and

(c) if so, what are the particular recom-
mendations rejected by this Committee ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (c) No,
Sir. However, it is usual to appoint Com-
mittees of Secretaries to examine the reports
of the Administrative Reforms Commission
befor> decisions are taken by the Govern-
ment, particularly if the reports concern
several ministries. It would not be appro-
priate and in the public interest to disclose
the proceedings of these commitiees as these
are meant only for internal coosideration
in Government. The decisions taken by the
Government on the recommendations of the
Administrative Reforms Commission are

I d bef Parl from time to

p

time.

Agreement between Aeroflot and
Alr India

2989. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that the existing
pgreement between the Acsrofiot and Air
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India for sharing the revenues was uni-
Jaterally suspended by the Aeroflot in March,
1965 and a fresh agreement was sigoed
between the two Airlines in March, 1968 ;

(b whether the new agreement places a
ceiling on the Air India’s share and as a
result the Air India received only Rs. 10,59
lakhs in 1968-69 agminst Rs. 38.00 lakhs it
could have ecaroed but for the said
ceiling :

(c) whether the Government of U.S.S.R.
does not allow the Air India to carry
passengers from the Soviet Union, but the
Aeroflot has full freedom to carry passen-
gers from India ;

(dy whether the Aeroflot can advertise
in India, but the Air India cannot do it in
the Soviet Union ; and

(e) if so, the reasoms for giving undue
advantage to the Aeroflot especially in view
of the unilateral suspension of the previous
agreement by that Airline ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The agreement between Air India and
Aeroflot was inoperative during the period
April, 1965 to March, 1968 as the airlines
could not reach an agreement regarding the
sharing of poul revenues. A fresh agreement
was signed in March, 1968, reviving the
pooling arrangements from April 1, 1968.

(b} The agreement concluded in March,
1968 provided that payments made by either
party to the other shall not exceed 5%, of the
revenues brought into the pool by the pay-
ing party. However, as a result of discus-
sions held in December, 1969, the ceiling
on pool adjustments was removed for the
period 1st November, 1969 to the end of
April, 1970. Subsequently a new Protocol
was signed on 20d April, 1970 in which it
has been agreed that operations between India
and U, S.S. R. shall be based on the
principle of equal distribution of traffic and
revenues.

(c) Both Air India and Aeroflot have
the right to carry, without any limitations,
traffic between U. S. 5. R. and Indla.
However, carriage of through passenger
traffic by both airlines is subject to the
numerical limit of 1000 per year.

(d) and (¢). Yes, Sir. The restrictions
on advertising in the U. S. 5. R. are appli-
cabls to all foreign airlines and ppt only to
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Air India. Such restrictions are not placed
on any airlines in India.

Naxalite Leaders in Bihar

2990 SHRIMATI SHARDA MUKER-
JEE : Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether it is a fact that the Naxa-
lite leaders, Charu Mazumdar and Kanu
Sanyal, were in Monghyr District of Bihar
recently ;

(b) whether it is also a fact that Charu
Mazumdar has divulged the MNaxalite plan
for the spread of their activities to Andbra
Pradesh and Madhya Pradesh ; and

(c) if so, the action taken by Govern-
ment to arrest the spread of such acti-
vities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) Government have no
such information.

(b) Government are aware of exhor-
tations being made to continue the illegal
activities in Srikakulam area.

(c) The Government of Andhra Pradesh
are taking vigorous action under the law to deal
with the violent activitics of the extremists,
Iotelligence measures have beea strengthened
and intensive patrols by armed police have
been arranged. Central Government keep
in close touch with the State Government in
this regard and provide such reasonable
assistance as is required by the State
Government,

In Madhya Pradesh, the activities of the
extremists have come to notice and the
State Government are maintaining strict
vigilance. Some persons suspected to be
involved in the commission of offences
are being prosecuted and the cases are syp-
Judice.

CORRECTION OF ANSWERS TO UN-
STARRED QUESTION NO. 1898
DATED 1-8-1969 AND TO UNSTARRED
QUESTION NO. 5133 DATED 3-4-1970
RE : APPOINTMENTS IN THE
NATIONAL FITNESS CORPS
DIRECTORATE

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAO) : The replies to part (a) of Question

AUGUST 14, 1970

U. 8. Q. No. 1898 192
No. 1898 is not consistent with the reply o
parts (a) and (b) of Question No. 5133.
This note gives full facts relating to these
questions.

2. Consequent on the decision to trans-
fer the NFC Programme and the Instructor
staff to the State Governments, and on the
advice of the Ministry of Finance, the then
Mipister of Education had agreed on Ist
August, 1967 not to fill vacant posts in the
National Fitness Corps Organisation other
than that of Director-General, National
Fitness Corps, The ban imposed by the
Education Minister on filling up of vacancies
in National Fitness Corps Organisation,
therefore, did not cover the post of Director -
General, National Fitness Corps. The order
to keep vacant posts in the National Fitness
Corps Organisation unfilled was issved to
the National Fitness Corps Directorate on
2-8.1967. On the 24th April, 1968, as part
of the decision taken by the Joint Consul-
tative Machinery for the Ministry of
Education, it was decided that the super-
visory and other essential posts for running
the organisation efficiently may be identified
and promotions made thereto according to
rules. In view of this decision of the Joint
Consultative Mchinery, certain promotions
have had to be made in relaxation of the
ban. The types of posts that have been
filled in the National Fitness Corps Organi-
sation after 2-8-1967 are broadly as under :

a) Essential posts that feli vacant

after the imposition of the ban but
had to be filled up for efficlent func-
tioning of the organisation.

Under this category come :

(i} the post of Director, National Fit-
ness Corps which was vacated in
September, 1968 and was filled up
again in accordance with the re-
cruitment rules on 1-2-1969 ;

(ii) 6 posts of SAS Accountants nor-
mally filled by deputation of SAS
Superintendents from Audit Offices,
which were filled by replacement of
the deputationists on the ground
that the work performed by them
were of specialist pature ;

(ifi) 5 cases where Special pay of

Rs. 20/- P. M. was given to suit
table Lower Division Clerks,
against vacant posts of stenotypist
attached to officers, while keeping
the consequential L.D.C. vacancies
pofilled ; and
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(iv) one post of Chowklidar.

(b} Pasts which were identified as essen-

tigl posts in accordance with the
J.C. M decision.

Under this catezory come :
{i) 2 posts of Head Clerk,

(i) 4 posts of UDC/Accountant Clerk;
and

(i) 1 post of Driver.

(¢) Promotions actually effected afier
the imposition of the ban on grounds

of egnity and justice.
Under this category come :

(i) one post of Senior Supervisor
whose promotion was ordered be-
fore the ban but who was permit-
ted on 29-7-1967 to assume charge
by 15-9.:967, because she was on
long leave :

(ii) 3 Supervisors, 10 Senior Grade I
Instructors, 7 Senior Grade II
Instructors end 3 Jupior Grade I
Instructors who were given ad hoc
promotions for the limited duration
of their service in Training Insti-
tutes. on the analogy of past
practice :

one Head Clerk who was denied
promotion atl the appropriate time
and hence had to be given pro-
forma promotion ; and

(iiiy

14 cases of promotion against
short term leave wacancies of
ministerial posts while keeping the
consequential vacancies in  the
lower grades unfilled,

()

These were the only vacancies filled in
the N. F. C. Organlation after the imposi-
tion of the ban on 28-1967. During the
same period. nearlv 1200 vacant posts, out
of the sanctioned strength of aver 8000 posts
in August, 1967 have been surrendered.

3. It will be seen that the five senior
supervisors mentioned in Question No. 5133
were not actrally promoted after the imposi-
tion of the ban. Only one of them men-
tioned in para (2)c) (i) above actually took
over as senior supervisor after 2-8-1967 on
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the basis of promotion orders issued earliet,
Certain measures were belng constantly
taken for & more profitable utilization of
the available manpower. As part of these
measures, these five senior supervisors were
transferred from one place to enother.
This did not involve any promotion. Such
transfers not involving promotions or fresh
appointments are not covered by the
ban.

4. In the normal course, all these pro-
motions should have been made with the
prior sanction of the Education Minister
who had imposed the ban. Unfortunately,
however, in some of these cases the pro-
motions were given effect to at lower levels
on the assumption that the need for filling
these posts was no obvious that it needed
no specific approval of the Minister. In
some cases, it was also ussumed by lower
authorities that some of the vacancies men-
tioned in para 2 above did not come under
the purview of the ban. This has been
mainly responsible for the incompleteness
of and discrepancy between the answers
given to Unstarred Question No. 1898 ans-
wered on 1-8-1969 and No. 5133 answered
on 3-4-1970,

5. [In order to ensure that filling up of
essentinl wvacancies in the Mational Fitoess
Corps Organisation is in future strictly
made with due consideration to the bam
and in the spirit of the decision of the Jolnt
Consultative Machinery taken on 24-4.1968,
instructions have now been is:ued that
whenever replacement is oecessary for any
post in the Nationai Fitness Corps Organi-
sation on the ground that it is a key posi-
tion or on any other ground, prior approval
of the Education Minister should be ob-
tained.

6, The Education Minister is also
examining the possibility of fresh promotions
on the basis of essentiality as mentioned in
JCM decisions.

7. In the end, the Education Minister
would like to express regret for the discre-
pancy in the replies due to the reasons men-
tioned above. He would like to add that
an explanation has been called for from the
officers concerned for the lapse. On receipt
of their explanation, appropriate action, in
accordance with the rules, will be takeo,
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CALLING ATTENTIGN TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Flood Havoc Ia Kerala

SHRI A. K. GOPALAN (Kasergod):
I call the attention of the Minister of Irri-
gation and Power to the fellowing matter
of urgent public importance and I request
that he may make a statement thereon :

“The reported flood havoc in Kerala
especially in Cunpanore and Calicut
districts resulting in large-scale damage
to houses and properties.”

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): Monsoon started in  Kerala
on 25th May and the rainfall has been
normal, Low.lying areas in Cannanore
District were submerjed but elsewhere there
has not been any serious damage. The damages
due to floods consist mainly of damage
to houses and cropped areas. No loss of
life has been reported. Damages are being
assessed. So far it is reported to be in the
peighbourhood of three quarter of a Jakh
of rupees.

Sea ecrosion has been active in some
areas of Trivandrum, Quilon, Alleppey,
Erpakulam and Cannanore Districts. It
has been particularly active in Purakka,
Punnapara, Vadakkal, Karcor and Andha.
kara azhi in Alleppey District, Srayikad,
Chavara and Myanaad in Quilon District
Poonthura, Pannathurakara and Kovalam
in Trivandrum District, Vypeen, Chellanum,
Mallipuram and Parur in  Ernakulam
District and Azhikkal and Padana Kadap-
puram, Neecleswaram and Talangara in
Canoanore District. Heavy damage s
reported from Alleppey District.

Nearly 21 Km of beach has been affected
and 750 huts and houses have been damaged.
Also a number of coconut trees were up-
rooted. The erosion was severe over a
length of 6 Km in an average widih of
about 30 metres,

SHRI A. K. GOPALAN: According
to the report in the papers I want to know
why the Minister has omitted the Padassery

project where the bunds have been washed
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away. Whether he he has got the report
or not, I want to know. Padas:iery project
in due to be completed, It was taken on
hand in 1961 and not completed till now
but its bunds have been washed away. 1
want to koow whether it is a fact. If so,
before the next monsoon when it will be
completely washed away, will the Govern-
ment do somcthing and sanction some more
amount so that it is completed ?

As far as the statement of the Minister
is concerned, it is said that it is normal and
there has not been any serious damage. It
is just like saying : a man fell from a tree
and the head was severed from the body
and then saying that there is no damage,
only head has been severed. Here 21 kilo-
metres of the beach has been affected and 750
buts and houses have been damaged and also
the erosion was very severe over a length of
6 km in an average width of about 30 metres,
‘This is not th= first time. Every year there
is repoit cf sea erosion during the monsoon
and pow so much land has been washed
away. Epic says that Parasuraman took
Kerala out of the sea. Now sea will devour
Kerala and Kerala will not be on the map
of India. This is very severe, Everv year
there is erosion and land is washed away and
this year itis 6 Km in &n average width
of ebout 30 metres. This is very serious
situation and the State Government has
asked the Central Government—I under-
stand —that something must be done. Rupees
two crores must be sanctioned. In Caona-
pore and all over the coastal area, in
Alleppey distric where it is wvery secvere,
Quilon and other places every year land is
washed away. This is a very serious thing.
Government should take all these into consi-
deration and see at least after this great
damage that something is done. I want to
know what the Government is doing and
whether the Governmeant is going to sanction
the amount that is asked by the Kerala
Government or they will do something
every year and spend some lakhs of rupees
and sce that every year this sea erosion
does not take place, I want the Govern-
ment to consider this as a very serious issue
and tackle this issue so that this may oot
happen and the whole sea coast is not
washed away.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : I am soiry
I do mot have the information. It has not
beeo reported to me. I will call for the
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information and it the banks have been
breached, I will see that necessary steps are
taken. The hon. Member has said that this
project has keen started long ago. I am
aware of that,

With regard to erosion, what the hon.
Member hzs said is correct, In Kerala we
have got the sericus sea erosion problem.
About 200 miles of the sea coast is exposed
to erosion every year. We have so far
tackled 40 miles. Still 160 miles remain
to be done. Government attaches the
greatest imporiarce to anti-erosion  measures
here. The only thing that is standing in
the way in finance, We have eot complete
technical designs and measures to be under
taken, Unlike in Assam—Assam has no
definite schemes — here we have got schemes.
The question is one of financial restraint,
About Rs. 40 crores are required. Itisa
State subject and it is u question of adjust-
ment and so on...

SHRI YVASUDEVAN NAIR (Peermade) :
Not a State subject.

SHRI UMANATH (Pudukkotai) : Now
it is your subject,

DR. K. L. RAO : As per the position
of the moment, it is a State subject. I am
convinced that it is difficult for the State
to do this work, and as far as we are con-
cerned, we are sending a study team to
Kerala to assess the quantum of assistance
required there.

SHRI E. K. NAYANAR (Palghat) :
Kerala State is under President's rule, The
Minister cannot evade this by saying that
it is a State subject. The Central Govern-
ment has all along been taking a lukewarm
policy with regard to whatever happens in
Kerala, as if it is not the concern of the
Centre  Sir, the reply given by the Minister
states that see erosion took place in Alleppy
an! Cannanore districts. In the papers it
has already been reported that Elathur and
the coastal helts of Cannanore hav: been
very badly affected by sea erusion. The
Minister has not received any information.
In the Cannanore district, 300 miles of
coasta) belt is there which is aff:cted.  After
22 years of Congress Ciovernment rule this
is the position. The UF Government there
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demanded Rs. 15 crores for flood control
and antisea erosion works., What is it
that the Governmnent had allotted ? In
the first Plan, Nil. In the Second Plau,
Rs. 41 lakhs were atlotted ; in the Third
Plan the allotment was Rs. 366.69 lakhs.
The yearwise break up is : For 1966.67 the
expenditure was Rs. 90 lakhs; for 1967-
68, Rs. 75 lakhs and for 1968-69 Rs. 75
lakhs, When the flood increases the allot-
ment is reduced, This is the position.
Whatever demand may come from Kerala,
the Government will take an indiscriminate
attitude,

Sir, in August 1968 the Lok-Sabha dis-
cussed the flood situation in Kerala and in
the 1968 floods 63 human lives were lost ;
properties worth Rs. 9 crores were lost. In
19¢8 the Kerala Government demanded for
assistance of Rs. 3 crores ; but only Rs, 1
crore was given. It was wvery inadequate
allotment for giving relief to the distressed
people.

In August-September the harvasting
scason will begin. But the crops are under
water. In the suburban area of Calicut
and its neighbourhood the crops are under
water. The people who are residing there
are vzcating their houses. Due to sea
erosion near Calicut, Elathoor is affected
and sea water has swallowed the coconut
trees and fields and lands. 700 huts and
bouses have been damaged. What is it
that the Central Government is going to
give by way of assistance to Kerala 7 Will
the Government consider the grant of
Rs. 50 ciores for anti-sea erosion works ?
What are the immediate steps that they are
thinking of ?

DR.K.L. RAO: I may ioform the
hon. Member that I have given the informa-
tion as furnished by the State ; this is the
information supplied to me at 4 O°clock
yesterday evening. I got in touch with
them &od we got this information. Of
course, it is not a surprise to me that more
lands are affected. In Kerala coast, we
have got a peculiar position where 200 miles
of the coast are exposed to the tidal damage
eveiy year and if some more parts are
affected it is not a surprising thing. The
question is one of finding finance because
financial restraints are there and oot any
technical difficulties. It is suggested that
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this year Kerala Is going to get an amount
of Rs. 1.9 crores as share of additional
Central taxation, outside the State plan.
I am going to advise the Kerala Government
to devote some of this money to this work.

SHRI P. GOPALAN (Tellicherry) : In
his statement, the hon. Minister has estimat-
ed that the total loss due to the floods is in
the neighbourhood of about Rs, 75,000,
But it is reported in the Malayalam press
that in Cannanore district alone, the damage
due to floods and sea erosion has been very
huge. Altog=ther, not less than 300 houses
have completely collapsed due to floods,
and at least 3000 people are rendered home-
less. Moreover, 2 number of main roads
have been very seriously damaged. Thou-
sands of acres of potato crops have also been
damaged. Apart from this, the maio canal
of the Payassi project has also been damaged.
In the light of this, I cannot understand how
the hon, Minister has come to the conclusion
or the estimate that the total loss will only
be in the neighbourhood of Rs. 75000. 1
suspect that the State Government authori-
ties have made an attempt to hide the actual
fact and the total volume of the calamities
in Kerala because of, I do not know, some-
thing in their mind.

As regards sea-erosion, @ number of
Members have ealready expressed their
apprehension that gradually the entite
copstal area of Kerala will be grapped by
the sea.

1 understand that generally the Central
Government finance the anti-sea-erosion
schemes in the form of loans which have to
be repaid by the State Government. I
capnot understand how the Central Govern
ment are financing an unproductive scheme
like anti-sea erosion scheme in the form of
loans. Therefore, 1 would like to know
whether the Ceptral Government are pre-
pared to take the responsibility of protecting
the shores of Kerala from the ravages of
the sca,

The hop. Minister has stated that
Government are goiog to send a team lo
Kerala to assess the total loss and what is
to be done for preventing this erosion, 1
would Ifke to know the details about the
composition of this team, and whether
Members of Parliament or State legislatures
will also be included in that team, what the
scope of inquiry by this team is, and the
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time-limit within which this team will submit
their report.

Moreover, 1 would like to ask the hon.
Minister  specifically whether the State
Goverament or the State Governor has
asked the Centre for any additional financial
assistance to deal with the situation created
by floods and sea erosion.

DR. K. L, RAO: Tbe information
that 1 bhave given is based entirely on the
1eports from the State Gowvernment. 1 do
not think that the State in hiding anything.
Probably they have not been able to visit
the spot and it may be that the damages
are not yet assessed and they are in the
process of =ssessing the damages, and, there-
fore, the amount that they have indicated
may not be corrcct and it may be much
larger. But then we have got to await
further information from the State Govern-
ment,

With regard to the finaocing of the
anti-sea-erosion-work, this is a matter which
has been under consideration between the
Centre and the State, and a number of
meetings have been held and the Public
Accounts Committee of the Lok-Sabba in
their 47th report had suggested that it should
be taken over by the Centre, and so, there
has been some coansideration given to it.
But under the new scheme of assistaoce
from the Centre by block grants and loamns,
no special provision has been made for it
as a separate item.

With regard to the committee to which
the hon. Member has made a reference,
usuglly it i*= an official committee which
goes aod a'sesses the damages and then
gives a report after their visit. Hon.
Members can give that committee all the
information that they have get in their
possession.

The Kerala Government have asked for
Rs. 2 crores by way of assistance for the
anti-sea-crosion work this year. This has
been under discussion with the Government
of lndla. The Government of India have
suggested that the additional assistance that
the State Government is going to get to the
tupe of Rs, 1.9 crores may be diverted to
some extent for this purpose.

SHRI C. K. CHAKRAPANI (Ponnani) :
The statement of the Minister and his sub-
sequent veplies do not give us a clear
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picture of the situation. During the months
of June, July and August and even Septem-
ber, there is a constant threat of floods in
Kerala. The statement says that the rain

fall is normal. Actuvally, it is not normal,
it is heavy compared to previous years. In
the coastal areas of Mallapuram and Trichur,
the damage has been very heavyv. In places
like Nattika. Chowghzt and Ponnani there
has been sea erosion. Low-lying areas of
Ponnani and Trichur have been submerged.
The Centre has now a special responsibility
because of President’s Rule in Kerala. The
aid and assistance given by this Government
have not been wupto our expectationsin the
last few years. In view of all this, would
the Minister pay a visit to Kerala now to
ascertain all the facts ?

DR. K. L. RAO : It is not necessary
for me to visit Kerala for this purpose. 1
will be going in September in connection
with the Idikki Project. Then [ will also
vigit these areas.

SHRI VISWANATHA MENON (Erpa-
kulam) : Go tomorrow itself and ussess the
extent of the damage.

SHR1 HEM BARUA (Mangaldai) : I
have already written to you about the
murder of a trade union worker, the Joint
Secretary of the Northeast Frontier Railway
Mazdoor Union in Alipore Duars. May I
raise this question ?

SHRI §. KUNDL (Balasore) : One
trade union man who is the Joint Secretary
of the Northeast Frontier Railway Mazdoor
Union has been murdered in cold blood. No
eoquiry bas been made, no statement has
beer made. On this matter Mr. Hem Barua
has written to you. He may be permitted.

SHRI HEM BARUA : This man has
been murdered because there is a deteriorat-
ing situation in West B:ngal. Our demand
is that there should be a judicial enquiry
into this matter.

SHRI SAMAR GUHA (Contai) : He is
the Secretary of the recognised union. Some
extremist ¢lements had recently undertaken
an illegal strike, and it is because he is the
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Secretary of the recognised union that hu
has been murdered. (/nferruptions)

SHRI R. K. AMIN (Dhandhuka) : The
news has appeared in the Monlior that
Crmrade Mohan Kumaramangalam is going
10 be appointed the Chief Justice of the
Supreme Court. In view of the fact that he
is a comrade, he is being favoured. ‘The
Prime Minister is appointing committed
people to important key posts. Therefore, |
want to have an assurance that the normal
conventions will he followed in the appoint-
ment of the Chief Justice and that the
retiring Chiel Justice will be consulted before
the appointment is made.

SHRI K. LAKKAPPA (Tumkur) : May
I know whether in regard to the PSP
worker who has been murdered in West
Bengal they are going to give compensation
to his family ? We want an assurance from
this Minister.

MR. SPEAKER : 1 shall convey this to
him.

SHRI RANGA (Srikakulam) : Let him
make a statement as soon as possible about
Shri Mohan Kumaramangalam

SHRI HEM BARUA : The Government
should make an enquiry and report to the
House. When I wrote to you about this
murder, you should ask the Minlster to make
a statement.

MR. SPEAKER : I said that it would be
conveyed to the Minister.

st www W wqe (few o) ¢
Jsqe WG, .. (sEAgTA)

wer AEEY © 4g DATAT AW A
Ay @A NA £ ag aN waq
g 2 1. (=aem)

SHRI K. LAKKAPPA :*
SHRI LAKHAN LAL KAPOOR :*

SHRI SAMAR GUHA :*

*Not recorded.
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SHRI K. N, TIWARY {Bettiah) : Unless
you permit a Member, what he says should
oot go on record.

MR. SPEAKER : 1 have not allowed it.
When Mr. Kuodu spoke and Mr. Hem
Barua also spoke, I answered that it would
be conveyed to the Minister. After that 1
am pot going to allow the other remarks to
go on record . (fnterruptions) Nothing will
go on record. Papers laid.

PAPERS LAID ON THE TABLE
Reports etc. re. National library, Calcutty
fomr agt gaw &= weqwa § wsw
el (ot W qEA) - weaw wdwE,
famafafea oaf &t @& & ufg awr-
9TH 9T @A E :

(1) Amee Srgadr, I, qE
gder winfa (fGas "Aww
o FYo THo W 4) a1 WfA-
Er ol [Placed in Libaray. See
No. LT—3958/70]

TR AIEAY, FAFAT Fgrael
wetar afafa & famfel oz
a1 wf A s faawr

[Placed in Library. See N,
LT—3959/70)

quIET g7 FHAT@] & a1
faga ara-al & & ¥ AwAA
areEt FEwar, & graeg H
wer g7 wigew &1 Sfadd |

[}’hccd in Library See No. LT-
3960/70]

errw AIZATY, FATAL F HA-
Tif@ & di= faga geaear 5t
wiw & arx ¥ afafa (o €
wtger afufy) &1 afade

[Placed in Library. See No. LT-
3961/70)

WA ATTHLY, FAFAT, qrasay
grmer afafa @t fawfal «=

#Fr € FEEEr W faacaw
[Placed in [i{brary. See No. LT-
3962{70]

(2)

(3)

(4)

(5)
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Notificalions Under All-Indla
Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
RAM NIWAS MIRDHA) : 1 beg to lay oo
the Table « copy each of the following
Notifications (Hindi and English versions)
under subsection (2) of section 3 of the
All India Services Act, 1951 1

(i) The Eighth Amendment of 1970 to
the Indian Administrative Service
(Pay) Rules, 1954, published in
Motification No. G.SR. 1075 in
Gazette of India dated the 25th
July, 1970. [Placed in Librory. See
No. LT- 3963;70]

(ii) The Indian Police S=rvice (Appoint-
ment by Promotion) Third Amend-
ment Regulation, 1970, published
in Notification No. G.SR. 1076 in
Gazette of India dated the 25th

July, 1970. | Pl.ced in Library. See
No. LT—3964/70]

(iil) The Indian Administrative Service
tAppointment by Promotion} Third
Amendment Regulations, 1970,
publistien in  Notification No.
G.S.R. 1077 in Gazette of India
dated the 25th July, 1970. [Placed
in Library. See No. LT—3%64
(A)[70]

(iv) The lndian A-ministrative Service
(Fixation of Cadre Strength)
Amendment  Regulations, 1970,
published in  Notification No.
G SR. 107 in Gazette of India
dated the 25th July, 1970, [Placed
in Library. See No. LT—3964
(A)/701

(v) The Indian Pulice Service (Fixation
of Cadre St.ergth) Fourth Amend-
mient Regulations, 1970, published
in Netification No G.S.R. 1050 in
Gazette of India dated the 25th
July, 1970 [placed in Library. See
No. LT—"965/70]

(vi) The Ninth Amendment of 1970 to
the Indian Police Service (Pay)
Rules, 1954, published in Notifica-
tion N> G S.R 1081 in Gazette of
India dated the 25th July, 1970,
Itlaced in Library. S5ec No, LT—
3965/70)
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Calcutta Metropa'itan Development
Authority Act

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS. HOLSING
AND URHKAN DEVELOPMENT (SHRI
B. S. MURTHY, : I heg to lay on the Tahle
a copy of the Calcutta Metrepolitan Dzve-
lopment Aut'. rity  Act, 190 (Hindi and
English versions) (Prevcdent’s Act No 17 of
1970 publishied in Gzte of India dated
the 16th Ju'v 1970 ¢ cvheection (3) of
section 3 of the West Beneal State Lecis-
lature (Delegation  of Powersp Act. 1 70,
[P.aced in fibrary. See Noo LT 3972,70]

Notifications Under Customs Act

THE MINISTFR OF STATE IN THE
MINISTRY NF FINANCE (SHRT VIDYA
CHARAN SHUKLA : T heg 10 oy on the
Table a copy cach of the following Notifica-
tions (Hindi ard English versions) uader
section 159 of the Customs Act. 19025

(1) GSR._ 1031 published in Gazette
of Iadia dated the 11th July, 1970
together with an  exp'anatory
memorandum. [Placed in Library,
See No LT--3966/70]

G.S.R. 1095 publivshed in Gazette
of India dated the 25th July, 1970
together  with an explanetory
memorandum. [P.oced in Library
See No. LT—3966/ 70

(2

—

Delhi Mutor Vebicles (Amendment: Roles,
Calcutta Tramwsve Company  Taking
over of Munagement) Amendment
Act, etc.

THE DEPUTY MINISTER IN THE
MINISTRY NF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): I beg to
lay on the Table :—

(1) A copy of the Delhi Motor Vehicles
(Amendment) Rules, 1.70 (Hindi
and English versions) published in
Notification No. F. 3i54:/69-70-
T.P.T. in Delhi Gazetre dated the

Sth July, 1970, under sub-section
(3) of section 133 of the Motor
Vehicles Act., 1939, [Placed in

Library, See No. LT-3967/70]
A copy of the Calcutta Tramways

(2
" Compapy (Taking over of Manage-
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ment) Amendment Act, 19:0 (Hindi
and Enpglish versions) (President’s
Act No. 15 of 1970) published in
Gazette of India dated the 9th July,
1970, under sub-section i3) of
section 3 of the West Bengal
State Legislature (Delegation of
Powers) Act, 1970. [Placed in
Library See No. LT—S:ﬁS,-'?O]
(3) A copy of the Annual Accounts of
the Cochin Port Trust for the year
1968-69 and the Audit Report there
on, under sub-section (2) of section
103 of the Major Port Trusts Act,
1963. [Piaced in Library. See No*
LT—3969/70]
A copy of the Annual Accounts of
the Bombav Port Trust for the year
1968-69 and the Audit Report
thereon.  [Plaeed in Library. See
No. LT—3970/70]
A copy of the Annual Accounts of
the Madras Port Trust for the year
1968-69 and the Audit Report
thereon. |Piaced in Library. See
No. LT=—3971/70]

4

(5

—

ASSENT TO BILL

SECRETARY : Sir, I lay on the Table the
Supreme Court (Enlargement of Criminal
Appellate Jurisdiction) Bill, 1970 passed
by the Houses of Parliament during the
current session and assented to since a
report was last made to the House on
the 28th July, 1970,

COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

Eighth Report

SHRI BASUMATARI (Kokrajhar) : 1
beg to present the Eighth Report (Hindi and
English versions) of the Committee on the
Welfare of Scheduled Castes and Scheduled
Tribes regarding action taken by Govern-
ment on the recommendations contained
in their Third Report on the Department of
Social  Welfare —Post-Matric  Scholarship
Scheme for Scheduled Caste and Scheduled
Tribe students for studies in India.

———



207 AUQGUST 14, 1970

12.37 hrs.
BUSINESS OF THE HOUSE

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. PARTHASARATHY) :
With your permission, I rise to announcs
the...

MR. SPEAKER : It has been circulated.

SHRI S. M. BANERJEE (Kanpur) * We
went to say something on that,

! swEle e (grgE) o TER
|rg R Fga 1 ggafa & w@r
.. (vEwTA)

st go \Yo ANt : fasAw ozaTEeT
et ) [iNE om agr o fafqeey ama
QAT FTd & Al I 9% W A4 A
wYar fear svar 2 5 st 37 wwar Y
at #g aFy F 1 ., (vaEwm)

MR. SPEAKER : I have a copy before
me : | thought that it had been circulated.

SHRI P. PARTHASARATHY : With
your permission, Sir, I rise to announce
that Government Business in this House
during the week commencing Tuesday, the
18th August, 1970, will consist of : —

(1) Further discussion on the Motions

regarding Elayaperumal Committee
Report on Untouchability Economic
and Educational Development of
Scheduled Castes and the 16th, 17th
and 18th Reports of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes for the years
1066-67, 1967-68 and 1968-69.

General discussion on the Revised
Budeet for West Bengal for 1970-7;.
Discussion and voting on :
(i) Demands for Grants (West
Bengal) for 1970-71.
(i) Supplementary Demands for
Grants (General) for 1970-71.
(ili) Supplementary Demands for
Grants (Railways) for 1970-71.

2

—

3
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(4) Consideration of the Resolution
seeking disapproval of the Delhi
University (Amendment) Ordinance,
1970 and consideration and passing
of the Delthi University (Amend-
ment) Bill, 1970, as passed by
Rajya Sabha.

(5) Further consideration of the Motion
by Shri Prakash Vir Shastri regard-
ing subversive and violent activities
in the country,

(6) Consideration and passing of the
Patents Bill, 1767, as reported by
the Joint Committee.

(7) Discussion under Rule 105 regard-
ing Jand reforms to be raised at
2,00 P. M. on Wednesday, the 19th
August, 1970,

i wax am g (feeedl @) :
qA AZIEy, A4 1 1% 00 Fw faerae
nEArEAd FF W 1z a@ ag g ot f
AT AaArg AT deg F ar ¥ graw 7
feemma 2ar 1 o & o gw arg ® "
a1 fr oy garg e dw F AR
srazq fesmom v afwa & 1 am
ag ¢ & e d s A9 1AW a5
72 forar g wafs w93 ¢93 7@ 9 grew
# feedham #7147 ¥ 38X T wfAEAe
gar a1 f& e garz ag A€ WM
JI4Y T FqE 93 I A RAgrowm H
feerma & fau avirm 3@ awwrC 9T A9
A faarar affg gaFframd fs
T8 F1 G TATQE FIAT IEAT § waifa
ag IAT GF AE FLAT {1

¥zq fya & a1 7 =i adf g€ o
g% AR 7 qger Mfen ¥ qu gwr @ fE
10 w0 i i Y 97 ¥Eza faw A
A g g A sregd § mfaw § o
fear wuar Afwd AREIR F 19 FFAT 9TAT
8 fir frsr & sirzdz o1 o1 @a
oF T @ fF o3z sy gE e fam
FA T2 7w IS F A & § weaw
wgRy, W9 ¥ srdAr s s o g
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wfazie & N1 FUT AT ¥ € wET
qT FERF F2 7 7z sfazdz 1 @z
FIA ZT I ATY gy wel feEFwA &
faw starm & mrfaa T 2

St wwrg dle srew o gEAs wE1Em,
wiq #Y &3 G w7 N fa¥za fear ar
aiYx o fiex ggemmr argan g v off qrd-
|4t ¥ Y FUF gegrg AT Fragar &
vy § @rAasrd gsT a1 & § e
Fgd FY aY gegia feemens wiafafany w9t
aesre a1y geaE &1 384 @ifAd §3
faar & 3frq fa3za ¥ o2 P @
qearg az qraTy AFANr A TEGE #
AT @I & 1 ;Arg WI Fg ATENH
SFawr ¥ TG & wrar @ AfFA
sTer @earg &1 A1 FraaEr gy IT-HA!
wgew A 9z AT gATE g 3w A4 A ar fzA
FT qar 9d=7 2 YR A Y 9T FT 940
quar § fx few fra o1 w3 ag faar
wmaaT | TRy gaa giar & e s
AATHFFT TAFT IYWT FAT Il 2 |
cafaw o ¥ & zg F Ay ¥ §AF
FTH I9-5741 S ¥ gg FaA1 |[gm fw
3g 99 97 137 i fawrw Fudr & fay
1€ fx7 W= ang faaq 5%

gaa awm A gz Fgar WAt g fe
o fomr H®A st smar ggt g ¥ @Y
FEiA gy qua o sggad frar a1
T fgrg gfaafady 1 grdtig gfeaw
gfrfadt & gag & o+ & 9% faEgs
wrah | & feg gfaa=fadt 1 fadtas
FTar WX TEFT W Y W | gH gg gar
Tt ¢ fr weitng gitan gfrafedt &t
fadas aw@re 7 dare w5 fqar @ 1 afsa
TG UF 5§ NFIX AT 9T 9F @1 §
faas f¥ a9z & 97FIT 937 # 3§ fa9-
% ®) 7Ef AT Gigat 1 & avzar £ fF

, 1892 (SAKA)
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wfir gy ¥ faafeurag § afag og
JAET w17 A70FW

ufian arw & oz sgnr wgar § fv
7g 9a7 ¥ fag aga I @Al @ qudt
Ay fre@dm ¥ gar Gw Wfe
aefa sqreg & 99@  ygrein & gE€
# FT gIEE w97 T azad wr W@
Eifwgargfes few &0 @Y agt .=
Fufeaa § o) ag w0 ar@ & wmweraw
g f& @t q7rarr i) g% qate ATOTeY
& wygw ameg § frgfe & @
gad grg a afEadm Aff s ST @ &
%aifF wT 7z Ta ag & wlawr s
@A T @ Fw gAY aTT wadw
ST Y AT |

SHRI S. M. BANERJEE : In the Busi-
ness Advisory Committee it was decided that
next week we should bave a discussion at
least for one hour regarding the interim
relief to the Government employees ; it was
supported by Shri Madhok and all others
who were present there (lnterruption)

MR. SPEAKER : That is a short item ;
we can adjust it.

SHRI S. M. BANERIJEE : On the 18th,
thousands of Government employees are
going to demonstrate before the Pay Com-
mission. 1t is an important matter ; it
should be taken up. 1 am surprised it has
not been provided for.

My second submission is this. Iam
happy that you have kindly allowed a discus-
sion on land reform movement on the 19th
at 20 p. m. What I feel is that tomorrow
being the 15th August, if the Prime Minister
is sincere and honest about her declaration
outside Parliament, let her make a statement
today here She should make a statement
today on the eve of the Independence Day
regarding land reform, so that the country
may know what she means. Also, there
should be a statement by the Home Minister
about the reinstatement of Delhi policemen.

SHRI SAMAR GUHA (Contai) : The
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[Shri Samar Guba]

Minister has submitted a report on the
National Library in Calcutta., There have
been a lot of complaints by eminent teachers
and others in West Bengal in this regard and
they bave written a letter to the Education
Ministry. Some time should be allotted for
discussing it, perticularly the Khosla Com-
mittee report on the National Library.

ot firw wx W (wyEAY) @ s
Trew, & wgE @37 § ¥aw 7 TG ma
Fama cear T g  wh A
T ¥ & NI g da9q § ) sy@ardi
¥ gz ara ok O f5 fadlod *r amca
Foy aret fadas g g 19 waeR
#1 &gt anie afEw w9 g T @A
W ar wr & fF wE zEm am &
¥earamiw X W ¥ zaw fAo uF
sfmagstor @ & f5 et aet &
HEY WEEEIW €W §RT g81 9T AYgE Adt
g 9fr gt wlEA F s
HAR] GAY FEE W H AT § 6 5w
awg afz @@t gra ag fadas g
w4 & fag amar mr & g T & 9%
az| 7 faw @@ | g7 og arg @ A &
gmr gm fr gdisza miz ¥ afg o+
e e I AR 3y wR AWl F
qEE agi Iufeaa greT gw fadgw #1
ar F0 2 & AR wrAr g
fF ag @ et of qmifa &9t Frdas
FgaM AqE T & Mg ar @y ?

It Geadfa AT 93 TgE F fao
15 4% &0 qwg T AT § fed ag
qar Ag1 fs W @wg I I¥ I
wft ot ar gl | g ) v @ g
fF =Y 2@ & XUH  wWr

mfgd ara # ag fadew &<ar szar

g f5 it we gwan By A Wi Ffew
T et arg arf @ A AR ¥ oo
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gAY qTEq § 47 gl A wifgy | 3
g TCRIT FY X AAA I@AT TP |

SHRI N. R. PATIL (Bhir) : spoke in
Maratht.**

MR. SPEAKER : This is being done
without prior permission, It will not go on
record.

SHRI S. M. BANERIJEE : He wanted to
make a submission for next week's business.
He wants a statement by the Health Minister
for a medical college in a particular place.
He is one of our national heross who took
part in the August 1942 movement. He
speaks perhaps  only once a  year,
(Interruptions’.

wegw WtEq : & Wy oA wf an|
Fgdr ) 99 WM F faw #7 wrgaecfaga
Fieorma AEY 8) 1@ @ q° &W ¥ FH JAST
qfeq ar 39 =Arfed arfs aar & 5 ArE-
A aFT I FATARIZ | W F A
# 7 Y fRarZE 1 qar g s T gad Ay
Al

st g Arf q2w (=) : & | W
e FT AT

AN WFAT : 99T qE| qg FAT Fgd
YT W19 AT T |

st wagw W IR (3ME) : F ag
o A1 Ngar g 7 Poma agEnz 3
st wo garreedifear et @ I &
THRIT 9T AFT WA W TG X TAMAG §
AT |

SHRI K. LAKKAPPA (Tumkur): In
Mysore and several parts of Andbraa
serfous drought situation is prevailing. |
want to know whether government would
find some time for a discussion on that
subject.

**Not recorded.
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SHRI K. N, TIWARY (Bcttiah) : Every
party has a representative 1in the BAC, So,
members can ask their representative to raise
these points in the BAC, This is very novel
proccdure that every day every member
stands up and wants a discussion on some
subject.

MR. SPEAKER : Yes, members can ask
their party leaders to raise these questions
in the meeting of the BAC rather than
raising them here.

Nl WIT W g AT At WA
|aT fFar § 1 g 997 9gH 9419 g, 59
frcare & @@ g

weaw WERY : @t §N TRy FaTE
FTRE

W waT 9™ I A9 A 4g FfAz-
Hz foar § 5 a9 awg faaw 4 01
feemga g M dto go dre 7 9 7y
AT faar 2 1 a7 I F0) IuE) !
W atg & fafade mEamEmd &9 %)
&% gATA A FAT AT graw ?

aeAA AFET ;. AU AT =ara Ag 2
f& 7Y€ a%a 78 & wifs Iw T swa
A dt agl fwar smar &

ol WAt W™ g gw ) mAe
FE

weawt wgtad : fafaas  weamged
FUEY F1 FHAT 437 N G AL FAT I
3g QAo I ba=r fwan aa7 388 99 ¥
TEqs g A |

ft wax @ g & gl qrEf
T § $g aFar g, a7 qifeal ) I A

# Srear AE

st §o Wlo AT : AA wuAT forew-
g fa &, wret A faar€ &1
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f) GAT W qoX ¢ G A G F@l
T IGFT JATT WA AZRT T | W A
¥ AR S am I fE W WOX WA
garfas 99 @ & A awr DA 5
FqE T |

it canere ey (Qgw) < fafra
teArer® FA & Aed N ag
A 31 e |

st wwe ww g : fafoas tragerd
FHE ¥ A dawr gwn 39 fawre agr
frar s w@r &1 WA agEw ¥ e
varg aY feaamey

SHRI P. PARTHASARATHY : I have
heard the various suggestions made by the
hon. Members on many importaot and
pressing problems. I will pass on this informa
tion to my colleagues in the Government
for mnecessary action. Government  will
coosider what all item could be taken up
within the limited time at the disposal of
the Government...(interruptions)

SHRI KANWAR LAL GUPTA : You
have included the Patents Bill though it was
not decided in the Committee. You want to
avoid this issve.

wuw gy ¢ o dlw W e
FrRzw AT Beges gigew A Foid ax
Y T g TER deoee wO) @ A
ag awh A faFran | " w9 @ A e
TTrERE?

=} WU W T - H/IY W 9T FW
Ty | wg ¥ ¥ argeT § fF o g
1 At few... (wwwm)... | fom
ARIATF QY E qga &% aff g
A9 FY TW qG ¥ AHR A AT AG
FET F0fgy |
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12.55 brs.

STATEMENT RE : TREATY SIGNED
BETWEEN FEDERAL REPUBLIC
OF GERMANY AND USSR,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Sir,
Honourable Members are aware that the
new Chancellor of the Federal Republic of
Germany, Herr Willy Brandt, when assum-
ing office in October 1569 had declared that
one of his principal foreign policy objectives
would be to reach an agreement with the
Soviet Union on the renunciation of force.
Negotiations opened in Moscow in December
1969 and after a number of meetings a draft
treaty was initialled by the Foreign Ministers
of the two countries in Moscow on 7th
August, 1970 and signed by Chairman
Kosygin and Chancellor Willy Brandt in
Moscow on 12th August, 1970,

DR. RAM SUBHAG SINGH (Buxar) :
Sir, the treaty was signed om the 7th and
today is 14th when this announcement is
being made. We have all read it. What is
the good of making this statement ? Then, it
is not on the order paper also,

MR. SPEAKER : The Government has
to discuss and finalise its policy.

SHRI SWARAN SINGH: In this
Treaty, the two Governments bave joinily
pledged to renounce the use of force or
threat of force in their mutual relations as
well as in international relations. Thev have
also agreed to respect the inviolability of all
existing frontiers of the European States.

DR. RAM SUBHAG SINGH : What
have you done ? You have surrendered your
territory.

SHRI SWARAN SINGH : The signing
of this agreement beiween U S S.R. and the
Federal Republic of Germany is a land-
mark in the post-war history of Europe, and
the leaders of the USSR. and of West
Germany deserve our felicitations.

SHRI RANGA  (Srikakulam) : What is
the relevance ?
SHRI SWARAN SINGH : The West

German leadership showed courage and
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vision to bring about mutual undeisianding,
confidence and detente and the Soviet leader-
ship showed wisdom and statesmanship in
wuorking for recon:iliation and mutual good-
will in the ioterest of the wider cause of
international peace and progress and co-
operation among pations,

SHRI KANWAR LAL GUPTA : Sir, 1
want to raisc a point of order,

At we Al qrEs (zigE) - AR

Friaa w2 Tifeq 2 w34 2

DR. RAM SUBHAG SINGH : Itis
wrong. You are taking up now an item
which was signed seven days ago. You are
hiding everything about the Russian maps...
(Imterruption)

SHRI KANWAR LAL GUPTA :1
strongly protest against it. We have nothiog
to do with this treaty.

DR. RAM SUBHAG SINGH : How do
you allow this statement to be made today 7

MR. SPEAKER : He is entitled to make
a statement ... (Jnterruption.)

DR. RAM SUBHAG SINGH: No

announcement is being made about the
cartographic aggression... (Interruptions’,
This has got no  relevance here...
({nterruption.;

SHRI SWARAN SINGH : I am not going
to be guided by you...(dnrerruptions). I have
taken the permission of the Chair to make a
statement... [arerrupiion)

SHRI KANWAR LAL GUPTA : What
be has said  should be  expunged ..
(!nterrupriom). TWFY TG FAT § ? qg
0 &9 99 9T I1 FAr ARIE ! W
& ¥ g@ 2w &1 qur AwgE ¢ ! A AW
naa fafazz g ga fedr o 3w+t
Y F @iy H ggl FArEr a1
AFAFT A &4 ¥ A geit A1 Far 99
& are ® o saaan ?

SHRI RANDHIR SINGH (Rohtak) :

What is it that they ere challenging ..
(Interruption) ? Nothing should be expunged.
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MR. SPEAKER : He is entitled to make
a Statement.

=t waT AF YR AU CATERE HIF
qre< av g |ifay
We have a right to say something. You do
not permit us the right of raising a point of
order, We will not allow him to make this
statement. This is Indian Parliament ; this
is mnot the Russian Parliament...
(Inte rruption)

SHRI HARDAYAL DEVGUN (East
Dejhi) : We will not hear him unless you
all ow the point or order.--(Inrerruption)

SHRI KANWAR LAL GUPTA : Why
should the Foreign Minister say anything in
this House about an agreement reached
between two other countries... [merrnpiicn)?

13.00 brs.

SHRI RANGA : Are you going to allow
a statement on behalf of Germany or Russia
or any other country 7 We are not a paity
to the treaty. In what does our Government
come to be involved in this ? Is it from the
point of view of world peace ? In that case,
we are not the United Nations. On the
other hand, if you were to allow this kind of
statement to be made in this House, it will
make a precedent and then we would have to
take note of every treaty that will be reached
between any two countries in the world, We
would not then be a Parliament of India but
a Parliament of a colony of one country or
other. Before you gave permission to him,
did you know that this treaty was between
two other countries 7 (/nterruptions,)

5 4T AW T WSH WG,
Fqa wer AR ) qifmEA & g fE
Tg I WX wF & HOd gAH § ar?
¥ muar wdedz | g wer Saw fafe-
%z @1 W €9 OiR g@IOE H hIRE
gt &, &9 wadwr Al wE & A o
He g wwar g | #ur gfFar ¥ gElAa
2q & JTqd) CHE & X H g TFIT
wedz a7 gr fox g9 qidzE & A
¥ wede feqr namr O 3@ Ak 7
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a&r fear g 1 gq avg feafwfam
g1 | ag fgrgeat wifaarie 8...

MR. SPEAKER : This is po point of
order.

Y ST TN YA | AT AZITT, TH
arferaréi= & fag gg # 718 Wadd ad
glg@e® @n F AT qieqTHE 4
gaaramd | & fewis & 5w g9
fafaee< yga & #&r 2, 99 ' owaww
T faar a1

SHRI H, N, MUKERJEE (Calcutta-
North East) : Can 1 take it that you are
conducting the proceedings of this House and
not those who are vociferous enough to
interrupt the proceedings in regard to what
the Minister is going to say 7 May I submit
for your consideration and for the considera-
tion of my friends to the right, if they have
any time for consideration, one thing that if
something which relates to the gquestion of
world peace has taken place, is it not the
right of this House to take note of it?
(Interruptions.) The proceedings are being
held up by people who ere indulging in
this kind of a thing everyday. (Jn/erruplions)

MR. SPEAKER : Order, order. You
think you are doing service to democracy.
I do not think you are doing service to
democracy. The Minister can make a state-
ment on all current foreign affairs.

(Inrerruprions)

MR. SPEAKER : I have allowed the
Minister,

SHRI SWARAN SINGH: 1 would

most humbly like to put aeross to the leader
of the Opposition that this has been the
tradttion of our Parlament . (fnrerruprion;)
to 1ake note of important significant events
and 1 cannot surrender our right 10 make a
statement.  We have a right 1o make state-
ments on inierpational alfairs and this right
cannot be surrendered whatever may be the
shouting on the other side. I want to make
it absolutcly «lear that the Government
have got a right to make statements on all
important matters,
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|Shri Swaran Singh)

Shri Devgun is.. criticising that I am not
making a statement on West Asia. 1 would
like to say that | will be making a statement
even on West Asia, (/mterruptions) ] am
not going to be cowed down by this shout-
ing. Iam not going to sit down merely
because there are people...(/nierruptions

MR. SPEAKER : Hon. Members, it
will be my very unpicasant duty...

SHRI K. LAKKAPPA (Tumkur) : Mr.
Speaker, Sir, ...

MR. SPEAKER :
ruptiong.
this.
down.

You are also inter-
1 have shown great patience in

1 cannot tolerate it now. Kindly sit
(Interruptions)

SHRI HEM BARUA (Mangaldai) : Sir,
the Minister has a right to ecnunciate the
reactions of the Government to international
problems.

SHRI S, KUNDU (Balasore) ; We want
to know the reactions of the Government to
important happenings in the world,

MR. SPEAKER : Have | the permission
of the House ? I have to inform the Housc
that Shri Ram Krishan Gupta, Shri
Hardayal Devgun and others are continuous-
ly interrupting the House. I am very sorry
that I will have to ask them to withdraw,
(Interruptions) You are continuously imer-
rupting the proceedings of the House.

The Minister can make a statement any
time and it is in the tradition of this House
that he inform the House of current foreign
affairs, and when you were on this side as
Minister of Farliamentary Affairs, it was
done.

DR. RAM SUBHAG SINGH : Itis not
the tradition of the House, Sir. You are
misinterpreting. ..

MR. SPEAKER : No, Sir, 1 am very
SOrTy.

DR. RAM SUBHAG SINGH : Let me
be permitted to say that since 19501 am
here .n this House and at no time anything
concerning other countries with which India
is not vitally concerned is iaised without
being rut on the agenda. You put it on
the agenda. 1 have no objection.
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MR, SPEAKER : The Speaker can allow
it any time.

SHRI SWARAN SINGH : I would only
appeal to my friends opposite. Even if
they feel strongly on an issue, thisv is not
a matter in which any departure is made.
Government have been making statements
and this is the right and duty of the Govern-
ment to make that statement. (Interruption)
Having said that, 1 have to complete this
statement.

The West German leadership showed
courage and vision to bring about mututal
understanding, coofidence and detente and
the Soviet leadership showed wisdom
and statesmanship in working fur reconcilia-
tion and mutual goodwill in the interest of
the wider cause of international peace and
progress and co-operation among nations.

India warmly welcomes this development
as a positive step towards peace and security
in Europe and hopes this treaty would bea
precursor of many bilateral and multi-
lateral agreements leading to all round co-
operation in the cause of psace and progress
not only among the countries of Europe but
also in other regions of the world.

India has always believed that there
should be no use of force or threat of use
of force in international relations aod that
international diffcrences and disputes should
be scttled by peaceful means, We have
always advocaled and adhered to the
principle that there should be peaceful
cooperation between nations irrespective of
their social systems or ideologies, but based
on the principles of non-interference in each
other's internal affairs and respect for each
other's  independence, sovereignty and
territorial integrity. It is, therefore, a
mutter ol particular gratification for us that
the Treaty which has been signed between
the Soviet Union and the Federal Republic
of Germany strengthens the policy laid down
by late Prime Minister Jawaharlal Nehru
and which we have tried to follow firmly in
our international relations.

It is our fervent hope that the countries
of Furope will, from now on, be able to
divert their talents, resources and energies to
the work of peace and construction not only
i the interest of Europe but also in the
service of humanity at large.

SHRI HARDAYAL DEVGUN : The
whole statement should be expuoged...
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SHRI RAM KISHAN GUPTA (Hissar) :
It is anti-national ; the whole thing should
be expunged. (fmrerruptions)

DR. RAM SUBHAG SINGH : You
tell us about India's territorial integrity and
sovercignty will you do it ?

SHRI SWARAN SINGH : I have never
hesitated to take the House into confidence
on those issues and ! will certainly do it
whenever required.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA

CHARAN SHUKLA)Y : Sir, 1 beg to...
(Interruptions )

MR. SPEAKER : You mav do it afier
lunch, May T request hon. Members to

note that when we adjourn for lunch we
adjourn for one hour ? Even if the Chair
does not say it specifically, when we adjourn
for lunch, we meet after one hour and there
need not be any doubt as to when we
reassemble. At the monent, the House
stands adjourned, We reassemble after
lunch at quarter past two of the clock.

13.14 hrs.

The Lok Sabha adjourned for Lunch tilt
fifteen minutes past Fourtecn of the Clock.

The Lok Sabha re-asscmbled after Lunch
ar eightecn minutes past Fourteen of the
Ciock.

[Mr. Deputy-Spcaker in the Chair)
WEST BENGAL BUDGET, 1970.71

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : I beg to present a
revised statement of estimated receipts aod
expenditure of the State of West Bengal for
the year 1970-71.

Sir, the House is aware that the 1970-71
Budget for West Beogal, which came under
the President’s Rule from 1/th March, 1970,
was presented in the last session. Pending
detailed consideration of the Budget by the
House, a ‘Vote on Account® for four months
was obtained to carry on the State's
administration. A President's Order was
issued last month authorising expenditure
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out of the State’s Consolidated Fund for
the month of August, 1970, under Article
357 of the Constitution, pending the sanction
of such expenditure by Parliament. A copy

of the Order is being circulated along with
the Budget papers.

The Stale's Budget presented in March
was the same as was presented earlier to the
State Legislature as it was not possible to
make any modifications in the short time
available. The Honourable Members would
recall that the Budget presented in March

showed an overall uncovered deficit of
Rs. 15.51 crores. In the statement on the
Budget on 26th March, 1970, it was

indicated that the State’s budgetary position
would be reviewed, if necessary This has
now been done and certain  changes,
considered essential, have been made. A
revised Annul Financial Statement is now
being 1aid before Parlisment. A  brief
summary of the main changes is being
circulated. The changes have been further
explained in detail in the Supplement which
is also being circulated along with the
Budget papers.

The revised Budget, after taking into
avcount the dues payable to the Centre and
other changes, now reveals an overall deficit
of Rs. 11.08 crores as against the earlier
deficit of Rs. 15,51 crores.

Briefly, the position is that the reveoue
receipts in the current year now stand at
Rs. 290.81 crores and the ecxpenditure met
from revenue at Rs. 311,16 crores. In the
expenditure estimates the ad hoc provision
of Rs. 9 crores for revision of pay-scales of
Government and non-Government employees
has been retained, pendiog a final decision
in this regard.

Net receipts under Permanent Debt
including markei borrowings aie now placed
at Rs. 7.63 crores whereas loans from the
Central Government are estimated to amount
to Rs. 82.82 crores. Recovery of loans by
the State Government would be Rs. 9.10
crores and other heads account for a net
receipt of Rs. 9.76 ciores. Expenditurc on
Capital Account is pow estimated at
Rs. 29.67 crores, Repayment of loans to
the Central Government s placed at
Rs. 43.45 crores while advances by the
State Government are estimated at Rs, 26.92
crores,
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As indicated sbove, the overall gap now
stands at Rs. 11.08 crores. This will be
covered to the extent of Rs. 1.66 crores
from the opening balance of this year. 1
might add that I do not feel happy in
leaving this gap uncovered. It will. therefore,
be our endeavour to continue to explore
ways and means to meet this through
measure like containment of non-Plan ex-
penditure, further improvement in the tax
and non-tax revenues and additional resource
mobilisation to the extent possible.

The Budget provides for an outlay of
Rs. 51.36 crores for the State’s annual Plan
towards which the Central assistance would
be Rs. 40,07 crores. Provision of Rs. 8.06
crores has also been made for Centrally
sponsored schemes whizh are fully financed
by the Central Government.

Honourable Members will be interested
to learn that a Calcutta Metropolitan
Development Authority is being set up
under the r1ecent Act on the subject 10
implement speedily developmental schemes
in respect of the Calcutta Metropolitan area,

The Budget now presented includes
West Bengal

receipts estimated at Rs. 6 crores from new
measures of taxation. These will partly
augment the resources of the Calcutta
Corporation and other local bodies and
partly will be spent on developmental
schemes in the Metropolitan area. The
State Budget provides for an expenditure of
Rs. 13 crores on developmental schemes in
the Metropolitan area. In addition, the
Calcutta Metropolitan Development
Authority is expected to raise a loan of Rs,
7 crores from the market. Thus, the total
provision for devclopmental expenditure in
the Metropolitan area would be of the order
of Rs. 20 crores. Attempts will be made to
augment these provisions further to the
extent possible.

When the Greater Calcutta Development
Schemes in respect of water supply, sewerage,
drainage etc. are implemented, there will be
an alround imp:;ovement in and around
Calcutta in terms of civic amenities and
infrastructure for growth. These in torn, I
hope, will help to accelerate the pace of
economic development of the State asa
whole.

Budget 1970-71

\al a giance)
(In Crores of Rs.)
Budget as presented Budget as now
in March, 1970, presented
—; 2 I
RECEIPTS
Revenue Receipts 279.31 290 81
Permanent Debt (Net) 10,53 7.63
Loans from Central Goveroment 4998 82.82
Loans and advances by State
Government 513 9.10
Other Loans (Net) 0.59 0.59
Other Heads (Net) 567 9.17
Total Receipts 351.21 400.12
DISBURSEMENTS
Revenue Expenditure 285,42 316
Capital Expenditure 29.17 29.67
Repayment of loans to Cent-
ral Government 37.29 43,45
Loans and advances by the
State Government 14.84 2692
Totsl Disbursements 366.72 411.20

— -
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2
Opening Balance (—)25.06 (+) 166
Closing Bal ince (—)40.57 (+) 9.42
Deficit on Revenue Account (=) 611 (=)20.35
Deficit (—)/Surplus (+) on
Capital Acount (=) 9.40 (+) 9.27
Overall Deficit (—)15.51 (=)11.08

PRS-,

14 24 brs.

MOTIONS RE : REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED
TRIBE~ ; AND COMMIT-

TEE ON UNTOUCHA-
BILITY.—Cuntd

MR. DEPUTY SPEAKER : Shri Oraon.

SHRI TULSIDAS JADHAV : (Bara-
mati) : May I request you to give two
minutes to Shri Nane Ramachandra Patil 7

MR. DEPUTY-SPEAKER : For what 7
You can raise a point of order, if you want,
at this stage. We are considering the
Report of the Commussioner for Scheduled
Castes and Scheduled Tribes. This will et
up a very unhealthy precedent.

It you think t"ere is something which is
not in order, you can raise a point of order.
How can you get up now and make a speech
on something clse ?

SHRI RANDHIR SINGH (Rohtak) :
He will speak in Marathi for two minutes ;
please allow him.

MR. DEPUTY-SPEAKER : I am not
trying to chuck him out. He can take
another opportunity, It is a very wrong
thing for the procedure of the House We
are now considering something and 1 have
already called a Member to speak. It he
wan!s to say something on some other
matter, he may kindly take an appropriate
opportunity.

SHRI R. K. BIRLA (Jhunjhunu) : On
@ point of order. With all my great regards
to you, may I know whether ti.e appropriate
time would be after the hon. Member
completes his speech.

MR. DEPUTY-SPEAKER : Ifitis not
on the same subject, there will be some other
appropriate time.

SHRI KARTIK ORAON (Lohardaga) :
In the first place 1 should like to welcome
Shri Hanumanthaiya as Minister of Law and
Social Welfare...(/nrerruptions) 1If 1 may
say so the Prime Minister deserves to be
copgratulated on  his appointment as
Minister. 1 am saying so because Mr.
Hanumanthaiya as Chief Minister of Mysore
did something from which we can conclude
that he really cares for the Scheduled Castes
and Tribes people.

SHRI PILOO MODY :
welcome Mr. Jaganatha Rao.

1 want to

SHRI KARTIK ORAON : 1 welcome
both of them ; but he was already there in
the Ministry.

I will tell you that when he was Chief
Minister, he wanted to appoint to the
judiciary Scheduled Castes and Tribes
people. He picked up a young lawyer of
five years’ sianding at the bar and appointed
him as a district judge. Now he is a High
Court Judge and very soon he will become
a Supreme Court Judge. From that point of
view ws can expect a lot from him and he
hope and trust with that his ioclusion in
the Minist-y as a Minister of Social Wellare
a new chapler will begin for these people.

In advanced countries the categories of
persons who get social welfare care are the
young, old, physically and mentally handi-
capped, juvenile duliquents, blind and iofirm,
cic. Unfortunately for our country there
are other categories of people who canoot
look after themselves. They are socially,
educationally and economically bandicapped ;
they are the Scheduled Castes and Scheduled
Tribes in our Coostitution. No matter who

*Tle minus opening balance of Rs. 25..6 crores, according to the es'imates presented
in March, 1970, has turned out to be a credit balance of Rs. 1,66 crores (provisional) due to
postponement of some Central Loans and intcrest charges.
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the Minister is, it is 2 sad commentary that
after twenty years of Independence and
many roaring camps of wellare, in Orissa
today a tribe called gond is living naked,
without clothes.

So they are not hoping for any solution.
They would not accept any clothes ; not
because they do not want it, but because
they know that this is only a remporary
measure and not & permanent :olunon, In
Nagaland today, even no . people are naked ;
they are running naked. 1 may el you,
you may be happy, gentlemen, but then
today, there is so much ol ac'ion and inter-
action between 1he Hindus and Muslims
and the Schedu'ed Custes and Scheduled
Tribes ; this phenmenon act.on and inter-
action—is not a healthy sign. | would ask
why 7 Because there is a lack of national
approach, a lazk of undersianding of the
problem. a lack of proper sci:se and sym-
plthy and understandine on the part of our
Hindus and Muslims and the other advanced
communities,

So far as social welfare is concerned, 1
may not be wrong if I say that we are living
in & make belicve wor'ld. We wunt a  social
change and that social change 1s a desidara-
tum for the country, and that cannot come
unless there is eyual opportunity for the
people of all sections, irrespective of caste,
creed or religion, or whatever you may

call it.
Today, what is happening 7 Believe me
to be honest. The more advan.ed communi-

ties are taking the lion's share and the less
advanced communitics are getting nothing.
But nobody bothers. If 1 am not wrong,
the Goveroment is fol'owing & policy of
“developing t!e developed and neglecting
the neglecied™,

In America, ther. is 8 crime called the
the white callar crime.  What 1s that crime ?
That crime is a crime which escupes all
sorts of punis' ment. It is sometimes in a
semse of a breach of establi-hed crimingl
law. but the criminals go scot-free, as they
are rich and powcriul.  So, they can bribe
the police or even sometimes the judges, or
bring political rresure 1o Lear on the
authorities to secure their imicunity.  This
is what is happening today in respect of the
Scheduled Castes and Scheduled Tribes. We
mnst have a national approach 1o solve this

s
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So far us the Schedulsd Castes and
Schedu'ed Tribes are concerned, there are
0 many things in the minds of so many
peorle, all of you. If we look to the
reservicion in the ssrvices what is the cone
cept of ueservarion ?  There is reservation
for Schedu'ed Casies and Schedulzd Thibes.
The advertisement  says “If no  suitable
candidates is avilak'e, the po:t wil be
treved  as  unceserved” and a  blooming
person from somewhe e will be posted to
'l up the jcb.  Does that jusifv the pro-
vision of reservarion 7 They cin  always
prove that no suicab'e candidate availahle
pi-ing their own reasons Theiefore that
tvpe of provision is wrong.  That reflects
the mala fiie iriention of the suthor ties ;
and that sort of provis en must ke removed
il vou rea'ly wunt to lielp the backward
people,  1f you do not want it, 1¢t them
sink or shrun, but +f y u reaily mean to help
them, do ‘t.

When we say that 18 per cent is recerved,
end If in a particulur yca they take only
five per cent, in the b:xt year it should
becoma 13% plus 189, which is 317,  Then
egain, il another 10 per cent of ports s
filled up, 21% will sl reman, and so it
becomes 21% plus 189 for the next vear.
It goes on like tha:. They will realise what
is the amount of work that has to be done.

Again I would like to say this. It has
rightly been pointed out by Shrimati
Tarkeshwari Sinha yesterday, Take aiticle
355, It says :

“The clitms of the members of the
Scheduled Castes and the Scheduled
Tribes shall be taken into consideration,
consistently with the maintenance of
efficiency of adminstration, in the making
of appointments to services and posts
in coanection with the affairs of the
Union or of a State.™

Thev can alwavs =av that the appointment
is not consistent with the maintenance of
efficiency of Administiration when it 15 a
question  of appointment of a Scheduled
Caste or 8 Scheduled Tribe cendidate |
can *¢ll you the:e are a lot of Schaduled
Caste and Scheduled Trikes pecple who are
cither not given promotion or are kicked
out. Therefore, 1 would like to suggem
o Mr. Rao that the confidential reporis of
the Scheduled Caste and Scheduled Tribe
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¥ & Wl ¥ TN qISAT F1 AT
ETARAT # A9 AL FATAEA @ | 7
ey § i frardl #7 s & A S
fergeara &1 wrordy &1 &g H o fwar
YT SAFT AT & W A §, WIT ATA
gl | (smawA) 1932-33 #Y gAHE H
qeAaT WaT & fHEr sgHEr o9 gy
faar g& @ W\WT F SF q2AT §
Hade 9 7| (FAEAw|) w7 1933 F
ga & faedt S § v, a guwt faee
WEL FT TH AHI AT AT FEY AT
I g AT AF_WIA AT AT 2

gUIR A9 I8 ST CgWTH qqqqEd’
faar gar &, s@ 1 et ® @A gQ
agFa grarface qidf, gar grafae odf
AR Fegfaee et F T AT AT @
JHIT JTISIE BT & W G Y
FT AT FT 3GIA A KT FI | T & FARHAT
fo & Twwsa & ofss 7 feamt &1
fazmr S1gd & S wge aral 1 g9Ar
HqMgd & | (SaTene)

dza waqdz #1 gg Afaw g fw ag
mf R sgagar aay WY F Qe A
T TIAHTH & STAGAA T | AT Fgl
srar @ % dwrer # asgarggw aew ofq-
Hrer #1 ufnfgae #7 @ &1 afFwa o @
A aY Fwrg el 0 7 o ar 9aEg
gL ®IF 9T § | HOH-a-4 7 931 g 5
FaTq CfaHIs &1 gfafgee &1, afFTag
qul g aFaT §, 9Ia TaaHE IR g1 |
T | T LRI AATHS T A I AT A
Farg ofsdter o ofafede Fear =@a 8
AR 98 @R IIEA & | T AT
gma ¥ fafqedr &1 @ fgar s, ar
agl az mfq Fraw @ ¥ | s TS
A WY1 gAHE FATAT, q FA W Wl
AT wig 33 & fgrma Adf g o
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ZATE GEFIT FT FASAILY 7 a9 ¥ &
FMAH AT T Fade 99 W | TR
AT AFFT &1 S, a1 g gAH aiw
faq o afwaq a8 | afFT G
gg a8 wrgat g fF Az da gz a=w @
HIT T H FAHTAT &1 | AAT AHIL TR,
dr &% A 9 gaEHe A & 4w g T |

fagre # za%7 qade &9 AT
gaR Fiw fafaeee 7 w21 57 @17 797
T aFq 2 fear w1 wfFT g @A
ITHT 737 T8I faar | s Fgt F feaa
FoT AFTFWT A AX A T AW &
HaHe & g1 74T, av dro dro Mo AT
Fgd § 5 g0 797 gadic 1 gee W
g | (maum) F+gfaee 9t fage & 9%
fafaees it arflare @1 saar yfw &
difaT grasft F197 F ARG FW F
fag wgar mfgg 1 9@ F1gT AN AR
agt fwar T 1 o FEa & fF g WOy
aFF 3T & | AU TR 98 ar = fufa-
T FT qIT T ¥ 21T, aY gqqr wrer
T 431 T Zar w1 @FT gaie ot w7
Aar | T wHAH § @1 FAaifaa
g & €, Ay e gudwaEl § Far
v geg & &1 wadEr oAl 7 war fE
oa a1 gH g7 T g, gw g fedsT @ w
&, 9T gFER 419 AT FAT FT |

Tz Ak F1 HifaT gRE #Y AR
FIAT ALY AR A5 T 9 FAde F1 qq
fwar s =nfgn, #aifs To@ dararT o
HT T |

AT LI FFIAEET 91T dlo qHe
dro @il ux feds WM, a1 qw § wq-
SHRAT HIX FATLAT G271 EE1T AT a8 A8
A Far s @ few @ S
F F Ay & 38 99T & ARGT FT
© g | (aawmA)
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village, Rohtak tehsll and district in Haryana,
Now these wells are under the Control of
so.ne five zamindars—Shri Faieh Singh Balya
Dhaniram, Shri Moji Ba'dya Jag:am, Shri
Badlu Balya Gabad, Shri Chandgi Balya
Nanek and Shri Sebu Balya Maodi.  So, the
villagers now say that they are going to
degrab those wells. How could we criticise
that action of the villagers.

Then 1 will come to Andaman and
Nicobar Islands, 1 do not know whether
you wanot to follow a uniform policy for the
whole of India or different policies in
different parts, If the Scheduled Custes
from any part of India go to Andamans,
they are not recognised as Schedulcd Castes
there The  Elayaperumal Committee
Report says that they should be included as
Scheduled Castes in Andamans. I do not
know what is the reaction of the Govein-
ment. The Elayaperumal Commitiee says
at page 378 of the report :

“The total population of the Islands
is 63,548 eccording to the 1.61 census.
No castes are declared as Scheduled
Castes there. There are about 200
scavengers in Port Blair. Out of 2,800
families of refugees from East Pakis'an
we are told in the Is'ands, 2,300 families
were declared as Scheduled Tribes in
East Pakistan. A'l the scavenpers are
from the mainland, mostly from Andhra
Pradesh, Tamilnad, Bihar and UP.
States. They bulong to those castes
which were declared to be Scheduled
Castes in their respective States.”

I wish the Goveroment will follow a uniform
policy.

Now, what is the definition of an Anglo-
Indian 7 Anglo-Indian means a person
whose father or any of the male proge..itors
is or was of European descent and who is
not a native of India. In the caseof B
Tribe even if one of the parents is an
American or European, the progeny will
continue to be a tribe. It is this kind of
discrimination which vpsets us and it creates
unhealthy precedents,

There are many cases where the Anglo-
Indians are contesting from reserved coosti-
tuencies and they are not being questioned.
Then what do you mean by reservation ?
If a section of the people are not represented
by the right type of represcatatives, then it
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is oot a representation at all. From a
tribal reserved constituency a non-tribal
Christian was elected because he was given
a ticket by the ersiwhile Jharkhand leader
the lite Shri Jaipal Singh. An Anglo-
Indian of Nagpur named Shri Alexander
Henry Bestrwitch was elected to West
Bengal Legislative Assembly from Madaribat
Assembly Constituency reserved  for
Scheduled Tribes. There is vonfussd Jeader-
ship. That is the sort of leadership.

Then, coming to customary law, the
Tribrs by definition are endogamous, that
is. marrving within the Tribe, and anybody
who marries outside the Tribe ; supposed

to ke ex-communicated. But this is not
followed. Pandit Jawahar Lal WNehru said
“We should help the Tribal people to

develop along the lines of their own tradi-
tion and genius, learning not to despise
their past but building upon it  Are we
roing to follow this advice for the healthy
development of the Tribals ?

It is very mice that under the Sixth
Schedule the Autonomous Districts of Assam
came into existence It is very good that
they have got the maximum autonomy. But
1 want to atk the Government why Tribes
in wother parts of India w:'re not given
auto..omous districts. We must have auto-
pomous districts everywhere, The popula-
tion of Tribes is 6 lakhs in Madhya Poadesh,
42 lakbs in Bihar, 42 lakhs in Orissa ; no-
where sit is less than 20 lakhs. These sorts
of exceptions must be renoved if vou really
want the Scheduled Tribes to develop.

About the leadership of Tribes, 1 must
say this. Here is Shri G. G. Swell for
whom 1 have got high regards. He fought
for the people of that area, which he
represents. He took the lcadeiship, got the job
done and then left. But what is the leader-
ship in other arcas of the other Tribal
people ? Leaders were just bargaining with
this party and that party and sold 1the
Tribes like c:mmercial communities. There
is no Tribal leadership in other parts of

India. The leaders must honestly and
sincerely lead the people. It may be in
their interest to be our leader but how

shouid it be ours to be their followers if
they dv Dot look to our inierests 7

Then, here is a booklet, Caristians in
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Indig. Here you will find that Frank
Anthony is there—I am not biased ; 1 am
just saying who are there - the Aoglo-Indians
are there;, Violet Alva is there; A. M. Thomas
is there ; Ruthnaswamy is there ; Air Viee-
Marshal Pinto is there and then P Shilu Ao
is there who is supposed 10 be the leader

of the Tribes. Whv is he vot trying 1o
associate  himsclf with ths Tribes of the
whole of India? 1 have got an objection
to that., Why are they deifting away fiom
ti.e position of beine Tribesmen if thev claim
the leadership of the Tribs 7 It they are
Tribes:nen, they must help the Tribes and
he identified s Tribes. The leaders have
not done that,  § am soiry o peint this
out,

Then, 1 will say about the wndemocratic
and unsccular use of Government fund:
Qurs is 4 secular Siate and no particular
religious group should be piven special pre-

ference. But this is what the Christians of
India, by Frederick V. Moore, S0 ).
savs :

“Tle grant-in-aid system, peculiar to
India, is partly respensible for the preat
number of Catholic s«chools ina com-
munity of 6% miilion of Catholics
Under this system the Edvcation De-
partment of each Siate and the Central
Government give grants both for build-
ings and rccurrent expenditure to any
den=minationally adminisicred wehoul or
college, provided it is open tv all who
seek admission. It is interesting to no‘e
that the Government, once it has grant-
ed reengnition to an aided institution,
does not interferc in its internal admioi-
stration or in the organisational sct up,
In tl:e United States of America* ~

not a secular State—-—

“no Gowvernment aid is granted to
denominational schools. Even in Eng-
land, Catholics had to struggle to kave
their right to Government assistance in
educational matters recognised.””

I am not saying why these people are
getting these grants-in-aid but the concern
of the Government should be see that cach
section of the Tribss or Casles is helped in
a manner so as to have equal intensity of
education in all communities. Because ths
Muslims or the Sikhs or the Hindus are not
able to float a number of schools, they are
pot in a positivn (0 ger sizeable grant,

M.s.)
Therefore, this type of distribution of grants,
1 consider, is highly improper. If 1 had
time, I could go into further details.

As regards grants to missionary schools,
this is what happens, I have no bias agalnst
them. Every teacher in these missionary
schools :ets Rs. 120 out of which Rs, 105
is paid by the Government and Rs. 15 18
paid by the mission, I they can pay Rs, 105,
why can't they pay another Rs. 15 also and
take them over ? 1 am not objecting to
their being piven that grant What I am
trying 1o say is that the system should be such
that every section of Scheduled Caste and
Scheduled Tribe must get its due share in
the Government grant.

Then, these missionary schools charge
money from tribal students by way of build-
ing fund. They also ask Government to
reimburse them for loss of f.e. So, they take
morey from the Government also and they
take from tribal students. 1 think, this sort
of a distribution system is rather injurious
for the growth of the country because funds
are limited and you cannot have so much
money [ar n.isuse is so many types of
schemes.

Again, there are mauy elsrgymen and
nuns who are given training for the purpose
of proselytisation and they are concuriently
admitted in colleges as  students  They do
not get anything from the mission. They get
cnly subsistence allowance. What they do
is that they sign in the register for schola-
ships and the entire mobey goes to the
mission. No public fund can be misappro-
priated for the purpose or for the furtherence
of a particular religion.  This hits verv hard
Article 27 of the Constitution,

1 say, those who talk against commu-
nalism are more communal-minded. This
is one point where we find ourselves at the
cross-roads.  We should devise some ways
and means by which secularism will have s
real meaning and purpose. What is the
purpose of secularism 7 It is to help live in
harmony with all persons belonging to
different religions. Every religion must
have a sense of co-exisience and a sense of
tolerance of all other religions, But that is
not happening. Those who have more
means at their disposal try to further the
cause of their particular religion, No public
fund should be given for furtherance of
any particular religion, That is my sub-
mission,
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Coming to social welfare, that is a
matter which requires the sympathy of all
the advanced classes of people. The rich
must look forward 1o give all help w the
poor. the Scheduled Castes and Scheduled
Tribes people, and the doan-trodden. The
poor must look forward with fully to the
rich There must be a sense of vo.-uperation.
Without this seose of co-operation, you can-
not do social welfare work. A feeling has
developed amongst advanced classes of
peop'e, Hindu, Muslini and other people,
who do not agree saying, **You cannot give
scho'arships for long.”" There is a sense of,
1 should say, disaffection towards the
Scheduled Castes and Scheduled Tribes
people. When students bzlonging to Schedu-
led Castes and Scheduled Tribes go to the

clerk to collect their scholarships, he
saye :
@ gIFIT & qA0T F, 7z @I
& &y ome go #0”

1 do not blame them This is the feel.
ing. I ask : Wiy isit that we have not
been able to create the conditions wherc
everybody will have sympathy fov the poor
and where everybody will feel that he has a
duty to care for the less advanced seciions
of the people? I would say that there
should be a backward classes welfare fund.
I am told by some of my friends that in
Punjab some time back a fund called the
Harijan Kalyan Fund had been created and
a sum of Rs. 2.86 crores has been collected
And then Rs. 1.14 crores was added from
the State That makes Rs, 5 crores and the
Centre was supposed to give another Rs. 5
crores. If an appeal to made to the whole
of India that here is a national problem, it
will be looked after. I think we can then
definitely without any difficulty collect
Rs. 150 crores from the whole of India.
‘That also will prove to some cxtent how far
the advanced sections of the community are
interested in the welfare of the weaker
sections of the people. So we can gei an-
other Rs. 150 crores from the Centre. So
it will come to Rs. 300 crores for the wel-
fare of the Scheduled Castes and Schzduled
Tribes, This is a suggestion 10 the hon.
Minister and if he can do something about
it, it will go long way in helping the
Scheduled Castes and Scheduled Tribes,
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We have got one Bill pending— Scheduled
Castes and  Scheduled Tiibes Orders
(Amendment) Bill 1967, It was referred to a
Joint Committee. It has submitted its report
and introduced in the House. But it is
hanging in balance. Should we have to
shout in the House to get that Bill brought
up for dicussion 7 It is very important
that this Bill is brought because there were
some castes und tribes who were wrongfully
included. Some were wrongfully excluded.
We want ¢very caste and tribe to be includ-
ed in thut. In this connection I would like
1o puint out to vou certain facts.

MR. DEPUTY-SPEAKER : At 3 p.m.
we have to swilch on to Private Memnbers’
business.  Will the hon. Member conclude
Now ?

SHRI KARTIK ORAON : Here I will
say one thing. It nas become a fancy for
mzpy people to become Scheduled Castes
and Scheduled Tribes. 1 will bring to your
knowledpe a case where a Scheduled Caste
man could not justify his claim as 8 member
of the Scheduled Caste. So finally he was
pushed out to the Scheduled Tribe, 1 want
to know whecther in t e morning one can
become a Scheduled Caste and the afternoon
he can become a Schedaled Tribe, This sort
of approach must he discarded, condemned
and criticised.

MNow take Arts. 34] and 34!, According
to the definition in the Constitution a
Schedu'ed Trihe can become a member of
the Scheduled Ceste but a Scheduled Caste
member can never become a member of the
Scheduled Tribe,  So this must be kept in
mind. It is in the definition. In the case of
tribes and tribes communities there is no
room for Scheduled Castes, There is no
such thing like a Scheduled Caste bsing
equal to wuntouchability plus tr:bal charac-
teristics and if the untouchability goes out,
Scbeduled Castes remain Scheduled Tribes.
That is not the case. Therefore, such
attempts should be stopped. 1t is a very un-
healthy sign.

Finally I would like to say one thing.
11 I were the Social Wellare Minister, T will
cancel all other schemes and concentrate all
the funds on ed ion Ed ion is the
greatest weapon that can biing about national
integration in the country, I will tell yoy
why,
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AN HON. MEMBER : What kind of
eduecation you want ?

SHRI KARTIK ORAON: whatever
kind of education you can afford. It has
been the movirg firce. I is the edu.ated
men who have cui‘ed the destiny of the
nation. What is true of a nation is also true
of a commun‘ty. Educated men are like bus
drivers who car s:it higher up and look
farther. Unless you give enough opporiu-
nities to the S-hedu'rd Castes and Scheduled
Tribes in rroporton to their population,
there cannot be uniform intensity of edu-
cation.

Finally, T wonid like to say one thing.
A society, as Dr. Rejendr. Prasad said,
always grows under the inspitation of its
own men. That aprles hoe albo. I vou
canpot educuate *' » iibat e ople, 0f you can
not educate the Scheduled Cusles preople, you
cannot think of national integrition, It is
a type of planning wiich may be called
shooting withcut aim  Yeu should educate
them, emplov them and piotect  their
land. You should g.ve them land T ken you
should leave them to sink and swim. This
is the thing that we have to do.

15.00 brs.

Another point. If you really want to
do justice to the Social Welfare Ministry or
for that matter to the Scheduled Castes and
Scheduled Tribes vou must creale a separate
Ministry.  You should not take it as a part-
time job : it is a full.time job. Therefore 1
would request the Minister to hestow serious
consideration to the welfare of these people
and that he should pur up a propo:al for a
separate Ministry for the Scheduled Castes
and Scheduled Tribes people ard if possible,
to other Backward Classcs. Thank you

MR. DEPUTY-SPEAKER : Refore we
take up Private Members’ Rusiness, a large
number of Hon. Member—including Mr.
Yadav - have & special reguest that I may
give two minu'es to Mr. N R. Patil.  The
Hon. nember has been in this House for
long ; he has not spoken even once.  So, if
you agree, without sta-ting any preccdent, |
will request him to speak.

Ms.)
wasdt AT o qfem (f1T) : IaTeaer
rErRy, & WERISZ WSy & mIIAMI
fasra & aYz fordr 57 gfafafa 21 qwe-
arsr fewm oF feggr ger fawm 8
gafas zfez ¥ ag fawm wit as
Tifeq aafa 7gY & qrar |

|41 gaAdlT QAAT § wATT W3-
sz wIET ¥ AlA dusig (Afeww)
F1A7 fagrAy o1 fagdg Frar & | gy
¥ ox guzarer faam i gy ST w1
AT A7 fra g 1 AR efEfr agw
FIATRITIYE & | A FAT War-
st i owtar wEAr wifge ) ag w
dre fasr @4qr AUsAIEr F FAAT ¥ ®
¥R F A AT Aag TEgW R oag
FIAT FFEAIATE F AYFAT A0PT

nrrzarer & fasm & fag gozamer
fasra afraz =1 g gar 3 zan
mazrT, gz aaqr gy sfasrfear
F ig-Arg fAOdT q@ @arest & of
Afswa wroa A wqEAT FrArTg #
A arfgn, o sua @ fed ) &fed
oY AEITSZ ATAT & FE  ATEEIT
Aargi 7 wfesd a7 A oy opy A
zaryAT T =g, v 9w o giawr
&t 213z e wusnE S8 fogR
g fram & fam g 2

gEATHINE QIEATET & Hew H aEr
gar 1 agi T giferea § aar Ao
o @fafoan o &, Fra® fao fafazd
#t gg e A g o wet gl
orr AT 3T R & favr ggeEsT ¥
et Hfafrar g7 @z &1 gan el
<z &) TA A7 At 41 aAA ¥ @
gn wfsrd wraw  gosaer Gy feew
gu fawi & geariarf # @ wifgg

**The Original speech was delivered in

Masathi.
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[=7t are To mfzw]
o ®T WX F TW FIAT T EqT-
qAT FA ¥ WU G FY 747 FIH
arfgy, ¥ & wiw war §

15.' 5 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 74 and insertjon
of new aiticles 74A, 748, ctc.)

SHRI HARDAYAL DEVGUN (East
Delhi) : I beg to move for leave to introduce
a Bill further 1o umend the Constitution of
India.

MR. DEPUTY-SPEAKER
tion is :
“That leave be granted to introduce a
Bill further to amend the Constitution
of India.

The motlon wos cdopted

+ The gues

SHRI HARDAYAL DEVGUN :1

introduce the Bill,

CONSTITUTION (AMENDMENT)
BILL*

( Insertion of new articles 234, 238
and 23C)

SHRI HARDAYAL DAVGUN ;I beg
to move for leave to introduce a Bill further
to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is ¢
“'That leave be granted to introduce

a Bill further to amend the Constiiution
of India."”

The motton was adopted.

SHRI HARDAYAL DEVGUN : |

introduce the Bill,
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CONSTITUTION (AMENDMENT)
BILL*

(Substitution of article 370)

SHRI HARDAYAL DEVGUN : 1 beg
to move for leave to introduce a Bill further
to amend the Constitution of India.

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Constitution
of Tndia ™

The ques-

The motion was adopted.

SHRI HARDAYAL DEVGUN : 1

introduce the Bill.

CONSTITUTION (AMENDMENT)
RILL Cynrd.

‘Amendmcnt of miticles 330 and 332)
MR. DEFUTY.-SPEAKER : The House
will now take ©p fursher  consideration of

the following motion meved by Shei Suraj
Bhan on the 31st July, i970 :—

“That the Bill further to amend the
Constitution of India be taken into
consideration.”

Shri Molahu Prasad was on his feet on
the Jast occasion. He is to resume his
speech todav, but  the hon, Member is
absent.

ot segw adt TR (JFAIE) 0 F9I-
=79 Wared gzi Byga 313 Snsdtas aw
A oA =Wy m@AEFar W1 Ay BrERT %
foad wré @37 & I¥%r agar aEr 2 fa s
g#r wifaa 7y mifzz 28 wfaw g0
HiTEAT AT FLA T Frar 3@ 90 0
gaFT wgar 73§ fF yzAl & wgrAn
aie) S 7§17 3% N 9z wfw gw-
weg Y § g fprg wigdl olx agAl &
aaswg ga A fa=f {5 ag g fag
@@ ave gfaar §1 wieRr YT Qe

*Published in the Gazeite of India Extraordinary Part II, Section 2, dated 14.8.70.
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w1 o fagr, oY qrd ey e @ SRR
AF & qzi & F fggrarr ® @R
1y AT T L AfaaAg ® A arfaw
Ter s @ ul ghom  wré fyasy
ar7 g%aq #2% § IAFY warar, Afeq
AT TR A A & g3 A Ay
AU TH A Twy frw wyy § R Ay
"ab a2 ATAT A, GFAMT TFaAra WA I
sremy fer v77 20 ez o oF
tar 9 ¢ fomd art § &% qgar f w7
SR w7 ot 771 § 5 Fora o fremer
2...(mmram).. & zfesw qvar w@r
s a7 Gy Aggw DA I3 Y,
oY Ffga A1 Fzr § gafac o
AFE g5, A A5 wge A}

fozaz g frfeg ad @Y Q&
tar famra aF & ard gfqar & fs faad
& FY AT A G A qIAX g
FUIT atr 9 fz7g 72 a%ar ¢, g A
g2t % 51 wwr g, 2x aAfaa i sr awa
& g anz o Far & 1 AfFT graow Y
ar Frfzaafsat 2t ar fag 9q 8 ar 9§
aYz gd Y, agdt 9% @), ITH N gw
® T HIT 47 IF GF FT AIAA AT A3Y
®EAQN | 7 43 YATAT FEAAT § 7
garf A7 ; T agdt FgAar g 7 fam
FIATAC § | ATTTZ GIT F T 717 gAY
aez g ar ag & W@y fF afeaw &
TR A AL M I F AT A A A
ga®) Yz 7gf 7 ax | qfeq oF g
et gEr A AAA qI¥ A T AR
A FIFT AF AMAT | FAIGET 6
ga-fasa, ad @arw o &A1aT 98 DA,
oF gal F AT FT AT OF FAT
guza 3 A1 ¢, AT DI 5y quac
w1 g% gifaw & | frdl ) %7 g% grfas
7at 1 gzt QATa & wif 43 ¢ TR
W g dEr qF @ oA fqaw &
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a1 faad ard gfrm Yawaar
wTeAT 797 § quArenr gar @, faay A
gweq ¥ aatar frars @ 2 gfa
w faa off mgurmazftar $4r graeE
o BT &t frara ) waw At qAw ¥
ot ot w5 @ 743 37 gfAar @
@ 8 forad & gfaar 3 a o fad
eft arfy < goag 1 917 F 9o 74-
AW #R AFrAreA 4, IAH gfeat
&), g Al Sy A, FAN agT Wred
#1 WA F34 W@, IAAT AW el
oY AT FW@ TR, I3 IFIL AT A
qmrer § wak fra § 33F fagga
gar e, e i A aTaRr
AE T ar fge a1 mdA A F
grars goré, fgrz wd S w@Av faaw
ar... (szagta)

MR. DEPUTY SPEAKER: I hope he
is aware what we are discussing.

&t wagw W Wi oo ow v
feft wiiwx wiga, wig ag Frfaa §,
gt & ardis Frar g SfeT aw G
R R R
#t ar@ T @ g R owmgr gAm
g% A1 frar vy saar faara fea @
"I9TT, WG O giAGr &1 LR A
B3 F, oraEm 7 A3 F, qrAr #}
e & wrama % fzar ay g7 gfam
qrza’ #1 fAAR mTr qqg T q@R
fegr, @, @8 & @@ & =3I NIgew
srez &1 fiYl X aigar, ag od 39
feg wgar, & A wrar wrTd Frk wdva a3
wear At ar {5 ww &1 i3 gEar
Tyt &, wgA D faa Argdl w ggh e
FT a4rar a2 a1 A g, g I g
# oY sy o a3 agen aver foor @
farzr w7 41 w1 Pofeags & focdy off-
FT X FT, TIAHAT § M7 A "7 &Y



P25 ] Comatn. (Amdt.)

[t ssga ndt 7]
s aw IEm s dfgar aga
g1 oY & ag wg wr a1 f& gfw wremi
£ agrar Ay & wgr o gfvem @@
qu™ @ gA, €3 gz a9 o, A
+f i€ g AdY, gw I+ ) g wA
R § wfs zfam ar & ger )
atarz § ot ifew o gar A olEE &
g4, 0§ ag w2 wr a1 froag fam A
WAt & LA St F1, qg TH &) AIFT
arg & 1w qa+T |y, AT oF gEE
& 9amT % ¥qgr aar g, ai-ay awad
o offY qdlz, wwizT @ WF @), IAH
M A vl @, ard o g @ g S
&, i} awd N qdz | fafred ¥
IET WG OISTET W AT QW FC R §
L CORCAR G S U L0
ST godar ot A wid? ot @ - F@r
ot 7Y @fea fafrret § wsgr 2 oz it
tw sT 1% B awete T @fea
georara o &1 ggar § fFo@nd @A
ETHY warT WY wE w0 W F g F
grefoAi ®Y ot 91 g% @ 3g B
argd § afvT & qgar wrgar g wOeEIC
fag ot & Fgr fF gm0 & #gi &
ghom 2 aY & wgar g & 9 Fr @
ufed) & @t wE ghow oy 4
fear€ oF | giitw N ¥ afadr frarzd
fe (7ol gfas swd §? agi ane w23
¢ fs Wddgw sarer wind § A s
nin og fasgaw adt 1 %4} &/ 87 AR
wafan fis w1 aror ag Nt ¥ awas
8 o migFr gwifawr F3F Q9w
AY firery | O 9 ag A AX froEd
FET | gAY w9 gAsr afad, sawr
gv afed,. (wawm).. ¥ @@ g
a1 a0 @Fr gt i & & & er
7@t v § wifs g} @ qewr g &
74 | &3 ag vEW @7 @ ) 9 Fg
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3 fr

orir gy Y giF faw 9z @
wa frd) @1q 9T 4@ and |
gw agi & el ¥ guA W 57
gArd @aT AF widt
A A aga gark wré § WK
# wgar g wrg adY, wraw faar & waHw
i & wits T 7 =y 42T gT, TE AW
A whe 7, F@ WA FAWE A
fordid agal # a0 @ A} ITA DA
gt fam, ofmmroaar f@r 3 @R
Fig gAF @ | A 93-98 FHRTC 7,
g A, AT Y, a2 g faardl @,
¥ yaX oz areT afgart @@ W, gEA
Y wfeara a7 faar...

sit Tt fag (VzaF) @ w@dT
Foire & afgary #3i & ?

oY wagwm A e fecdy wiwR
wgE, ¥ Iy GRweIT &, TFEiA WAy
fed, efi®T aqrm, &Y FFaT ¢ FH! Q9
7Y uezafq 37w, afsr gz sargd s
fargdl 71 afafas & qu fdS2ar fas
@r ¢ ? 93 A9 9 § | YAAWIA qAT-
g9 Tro W g/ ¥ A qam,
8% fezmgear # gAq FE @ A%
wfezq aarar, af¥T s gaawEl &
WY g+ ¥, 3z IARI AT, 10 qedz o
feai® Y & oF fqaz § fragy @+
gmcg i wafaaaz 2 5 7 faelt &)
A IEFT FF AW & fA¥ dare adH E)
aAE A &1 wgAr § Fowar s
fear Hamf 22 § fr gl & «mg
Argearer g€ & @ WY gAY ERw §
garfaw gard fuiddmm N T9ed,
wifragen g1 &7 731 § ? gafag
%9 § f ¥ fre) oY ong feard At 233
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R IR & syr wdR feg S
5N W fearf 4 2 s ¥AU
T ¢ sfgm aga w1 o famid
T few @ fem W ag @Al
? o gfeadi & fag &4 0 9mg
gl §1 93 ¥ ghool &) aga qx Qdar
S| 33q Faarm 5 gftadi & s aar
dAadr & 1 59 a7 @, feet =fiF qrga,
af wgar argar g 5 ag o fawr § 4@
aF 3T ¥ ¢ waeT g ...

Tlo Ao Fro RuFR (FFaf-meq) :
wrfaw g?

st wgw W= o : fonedas samr
fax, g% saar faar

ot Tro Flo WOIR : F4T gF 7
That is not the Bill before the House.

stomge it e gR wE @
agt &, W amrAd FF AT AT, AT G
T AT gAY § Sy awal § q@ A}
was AT 3 faan mar g, IET A< TS
% e ghar # fasmae @ @R
ggml At amw Fuv ¥ fgmram
Sl e fag-—wre AT 9T FeAr
Q@ 8, FE AUE! @E qT A Fea
T 0, (qawmE). ..

fecdt wfiwT wiga, AT FAT @ &
f& saw qaTen &1 faaar gF @man
% 9g 9% qu fear wg, 9% W0gT §
fr gard wardt & gaifas gm g%
famar arfgy 1 # sar g fF aee anga
wgh fif gA7 gy g wAdY «Er &l
fear &, & asflx @ma & @wA woAr
ARG FE AT WA §G T 9% fawr g
AT eat wEY ama ag —

nig & Y 2@’ 3,
% 9T A7 TF AT AV |
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MR DEPUTY-SPEAKER : At the very
beginning 1 called vour nams saying that
you were on your feet ; you should continue
your speech, but you were not there. All the

same, 1 will allow you.

WY do aro FOW (WREAGIUE) :
EentC L TALCA oS I T L G
qIT & @A AT 2, A AT QIO A
fam ¥, g9 o w1 wToetEwA A8 £
gmit dfaars @ fear gar @ & smandr
¥ fgara & zges F1Tz AT @IgES
Freeq & fad «F gar 9 7190 faam
aardt ¥ &z gefaa W SR IaEr
oWty fawEs & fag g %@
f§ wgi ax aevg B favean migg fag
Fig | st g AT S ag WgA R
wardt &1 fz@ia X a97 IAE T
dear sy gfz & 3 7 Ak fagd &
w1 wAq € agd a=1 gAIEAT arar
A 2 O A mwwar g 5 S8 WM R
¥ gume Ay wré frewa ag @At srfgn
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ATEAT AN AT I@ H ANFA TIAT if
Tifza, #0ifs zart afram § a2z fam
g2 MTgw 3 ag wiar gai 3 Of W
q x5 aard § ogufar g 9
ave @ & T B oqa feag 7 oag,
A1 feT za mifgs msd, fevar ferg
& fanm wwer 741 F@ 2, gT A am
F5 " a7 fz957 &

T w6 AFIT F A A amEsa
FA A AR A1 {4 g9 AT ¥ WA AT
¥ waraEt T AtF gur & agy € 2
ag widr | &fFT gar adr g-3a g aga
SAIT B% 93T AIGI AGN &' FE T
aTma q3A, AFT aga sWAT T g
9EAT | Sar o) wigewE) 2T AgE A
®g0 - T &nr q2a feat ¥ fage & ey
gC & 9WT W wAeIHz F oA AV Y
¥g waer g, N ag gy wgfad
ara g g et 8wl Far-feee
:ﬁﬂfr q ga VT 9T 98N 147 AGY

1

oF arq ag Wt @1 1§ 5 wE FE
97 AT F 27T - A1 WIYET I F
AT & a1 AEH ) 9w IS & fFogare
WTFFE FFTA F NIATT G@AT FATL
=g &, foadt wgl 9T Yegex
greT g Isafau s A & fv
iz agi 4-6 AR IF AT A gafew §
fr ga 31 AANfd & am, @@ aky
gy ¥zdt gsfafaed ofemra & g} awar
g urT tar WY S oAt A auw
agY wrar fF w1 ¥ sar wrwa mramay
FT feddt Ing 37 F1 wadt AT
oY 37 F 2zt o q@frdr gy orEr &
B & madl "YEIT aAan-ge O fewea
FqT ¢, qXmAl war g ?

# angar g 5 em § 71 srqebga
agrz o & @ faw &1 &@0dT ewar
#dv arzar g 7 groq ¢n # gRw
7|

=i watz (FrgiT) @ SuTSEM
wgiea, a3 fatay 39 = groqwa @
7 van @ N7 fam 9T @71 0 991 § W
% %8 ¥ wgeq &0 & faq &wr gar
21897 & wiaswm &1 3 @

N arag arf F A E, gt W R
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[+ Wrag swrz)
¥frazfaw fomgaer 0 A fear g
a7 daaq it 41 §, =@ fau T fa=
= qorE &3, aNE 43 FTr ¥W 7@
gy H 7z Fg1 ¢ fF5 93 sree ardf
& gara =t oza fazrdr, qcdr & faw
& ®a AV A gagq fear, gard qrdl
it ay fomd 5 fam %1 a¢ A &
awdT fear, gvgr 7 Ay g o, =0
arquif & fa@ &1 g7 S0 7 @Aga
fear, @R A A1 \agq fxar, fogs
19 AN A9T W o fog wem W
gugT 1 AW 7 w@rwR & faar
A1z fafgwew fam av, Y 99 @Y Ara@i
¥ g A yad & fadga
& g $T @ & fer o wggfaa
afaal §1 ST & ¥ g
& aryr fad3s &1 fadw S g A
Iad o wfgx o fe v A&l 7
gorr il s ardt @ afes eggiaa
anfaaY &1 amwat @ oY gggfea wifa
& ¥vaT 7 g Oy Fear § gafa s sast
quAt sfassr $1 957 91 W g agwd
& 1T wasr fagiy Far Sgdr @ atEq
A AgY wawar fF quT arg 9@l & I
agwa & 1 a1 Agafaa wfa ardt <1
&t¢ =g fasq adar | gafeo q@e )
A WS WEAAT § FIT AT FAfFW
{ageT szl ¥ ag w9 2 fF awF
j dt-awwrd faggsi &1 aagq fEar
¢ el @@ # gedifa & IR
IBHT HRAT FAT IMfZQ T FTHFC
Y ag ¥ U ¥ FIT w5 & 34
wacar F garaA & faq daar $a
SFEA F 9 ITF giafafaer far
ATT—TE qg AlF &A1 g ar fagiq awrg
g1 ar AY&fegt &1 qraar d—a ArAA
¥ ow@dl § gguia § IAF W
fasar =1fge

Ta# guw a% gg faar @ & fs
aga & T¥ ww § wgr wagfea anfd &
qir Ag & afer agr o mfew Sifq &
# . ¥ fraga gz ¢ 5 wgt o gl
arfe & T 7ET i 78 7T WIS FAT
aifaw @ifgaY 1 2 fga ST G 9@ 9T
srfen wifs & &vn 7 & agi 9T wggfaa
arfaal w acfiwa @ ¥ Gy 9
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TH wag # A7 f3h dwmeg @ on AW
oY frgr ar faad g9z i 39 @Ry o
atfaez ¥q - agr ar e g@ @ravw #
IAEId 7 1 91T [ & qr g AR
Afafa waras & qrm &og@ 9T #A
A9t f gz wAEM W1F AT M@
Fammaa fafs gaeg & o 7 @
afra dfF Sfwsh onfan @ @ T ag@@
s @ & gafag & avar § 78 AT
Ffget cenfam arell & @ N 1 T@
g @ ardt gwearyi # fazra wfael
wrfi @ fear w1ar & 1 g &t gz e
% frgeafuar & 39w fe@ s &
T FH 2 A1 /WA F JIETE T
a1 1 Fg wifzar s o anaa @
393 #3013 ATe A @l ofeat 7
gAY UF-0F (57 A frar gl oF
ar#t & A 97 oF-uE g3 IqarE  fear
AT aY fpz Tw &7 O 91 @9 GEEr g
az 29 3 wradr | 38 AT@ A Al WAL
wer Ay TH 2 AY Sqare AT &Y, Qe &Y
FHI 2 A1 o W@ FET ARG FY
FHY 2 41 digr wsr UEf OR FEE
FateT T 7Y | WAL T WAY qEAT
zar & A feT aar Fgr @13 7 w61 Aw® A
wrwre & g anear &1 fagm fwEr
carfam wy www fr & AT frdew 2
fr gfeemt & fam sz 1% wwear @
d —gragfa 1o M AA—T ag
us fasita a5z 8T &1 5@ faclg avz
A1 gd ad & fae Fwgwia & fF w@
T carfan ataar & are fagr Oy
ot Faar T gaufy €Y aws wean
qT qMAr A A10E ag WIHAT AR G )
QAT FEFNT qT A9 20 a6 @Een
YT ag goere 370 fe 7 @y 9w
Y gfez 3 @y adw B oard i
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fraY &Y w2 sasear @ A fox ag wwer
ot A g Y are Yy Aaff Foaowmrw F Y
weaR ¥ ag war & ff za 2m W 35
08 A fara 1 g9% fg gaa Tar
o &Y qrarT AT 397 AY ) oAy WA @y
q2 fag str 357 F g T s
fosr raar A7 A aE 25w AW
arerT g4 wan e’ gy oA
afifenfy a1 sta &Y w1%ar ) ot g
ayl ¥ —veg7 # fr foa s & w4
Heqr @z W % IH mgmd § I@rEd
gl az wr ¢ @ fergram B frad TR
s gAY PR gy = oarg ar AAw
a0 ? gz ¥ FrzerT vz Sdd AY woTEy
Hfasr waifrr  FmaAs 2 Sy Wy
35%0% fAeadl 4 5z 2% FEr 5
waaear frg ofs & gz @Y &, soqEw
fea afy @ a2 7gr 2, w77 9= Ifaa d?
wfae g7 v F oF #1F IfEq A%
&l § 5 ox fadas & aada 7 &)
F@ A grEr ¥ A aefa @
Arar fraffa 7@ & fAg aga ®A &
gaard & fararT g faar v f& @@
aeqfq 1 gsvag aar faifa & san
9y @ dFaeg § OIER 3 W 27
gard F arufss 757 gewr 5 & W
(%) & ag gwz faar & fr foege ag
wgar @vag A3 ¥ frwgd 57 4% @
s #9ifF a3 uvEl § sAC I @
g aqr 99 IOU & @Er | faE
Fom | A agd qefa & @i fHeifa
#T4 Aty fadas &Y I 70 & grew
# gORTT &1 9 IAT & 1 TF A q@
7 fis w7 Teal & g7 frigs 9T afa-
Py ey, F7 AT TR ¥ oOT
frora 3t 6T o7 a7 w1q7 TAAT ) AT
% y19 I wraafray o ogmer A
@ aa@s a9 AN IE FFIC T
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3a1 a5 § 1 w@afae o sy -
z7 & fF ag wer ¥ wig gl avafa @
geaan gy fraifa 571 T fadas
TN AT | 9T FIC AT gTafy 9 a9
A F A oA fawrg &Y g@dar o g
it et ¥ fra & fag a® AT
FIe g 2N fr Hfmst cafar &3
afsa gu o faars & ) geeresr Mg
& %8 97 3faa frota Far arfge

15.32 hrs.
[Shri K. N. Tiwary in the Chair]

awrefa #gaa, s & arvfsa s=
qEar 425 F IAT H IYF HAT FT A
¥ 77 39 faar aar 5 waafas gure
s & faq fada o1 & 91 faga fasi-
fzn frg o 9 3% ¥ 9 AgAqy fawg
o7 KIGWT IO qeqU HTA a9y fuE
A @ qg¥ & AT ST FTARIT GWrA
#¢ fear mar | ag mgeaqd faww gfy
TITAT & AEIY T 97 ) oA g A qfy-
wiw aderr sy v § fdc sl 2
Ffea sarafas goe e gra gw
faa o7 foie 3% & @ f g8%r #rd-
w18 qara &< fzq1 mar) adfor oy §
frga 3 & g Ffy swma" 6 AT
uF gaify Jar Y i & ooy 7@ AT
Fawr avf fwaw agt s g
&) Al |y w5 QY fadfer fedgw O
AT & 1720 ¥ F fregare fear o
@ & | STifAE gare wran §fg gaET
* gaaey T quAr frdE & avan or afea
Iq7Y gurea w7 fear nar | gwfag sy
¥ graeg § T quaTe &7 eqr fesw
Fazwaw T Aif ar Er B o oA A ww
2 fre atg & @rwdy 9w ! ow
aws at goe wgAr X fe qfe gl
A A & afe ged oy



295 Comtn. Amdt.)

[ stag sa]
varafrs gare wriwr € fam gwd
feiE fog § amrcq 3 fear mor | Ta@
oz qar 99ar & fr e §fa & gen
T aTAT g 2 F gE ¥ oFr4)
a% ag WA qgarar qgar g 5 wfw
A H AT A & fag AW
wHwA F1 737 famr oy faed fs oF
gsta #12 F1 0% 99 2 9 79 Ffa
el FEEREF a9 1w oEw
A gg oot s oF g afsa fay
I afF aex ¥ ez g wwas 3
gere At & Aaw ¥ oot fwE 2
oo (emEam) . rrafas goie wmata /)
fen w7 fadT a7 7 Ffg s@a #7 fagg
wmfesr ar 3feT 393 97 9z 21 frggn
T4 fam oYt @A A = Faeg
a3 #1f fglE 29 & 9g & Fawr F19-
T FATA FC 39 (G99 F IT=7
iaferazd & oy wrg W =R
fagg Y ¥FT 9 A wwifs &7 @
Yro@gmm a4 adr faggl qT agd
foye 2 &1 at fee sfa saraa 1 a1
gtz fear faas Iz wia AT armifa
e @ W@ ¥ W swg-ang 9 ofw
ghaary  wrdlwA ww @ g ? gwfag
¥ fadza @ I wr@ aeER e anf
wratn afgt w3 a9 Yfa sqaear & qrg-
wq Tfaad FTER gt & s
qr ffe & v ey FT oY T AW H
wify sqaeqr <@ @%dl g AL AV OF AH
o gy famr @, s far @@,
firer Far T ot g YT & swmw ®
aar W7 @ A W F @mifa =8
wqaFq” FaTfqa wCAT giewd g swa
wfg & wafaa st wraaT § Az ger Wy
¥ wygfas wfey ofx afmm sfa &1
wraar @ 1 & Orn $@T § W@ FER
e ¥ oy vle sgras oy qY 9x

AUGUST 4, 1570

Ny 256

o afsr s s gfw sgrear §
gur /A qar qfw F dar fFeifa
ST | o7 a=f F A ¥ gw fadgw
FT gAGT F7ar § A1 @t @@ & fadaa
Far g o ¥ gvma wwAfa & IR 9
TR AT I @A F A ad
92 2T T2 & FANE UG ¥ FW
o & fou afss wa og AR qler
w1 §7g AT & & gwwar g Al &
FgeTa ¥ @AW 23 arr @ fadaw ¥
g 98 9T gyzufa 9% FW@ Fr ITF
qrE F1§ A aF A5 & 7 wifeea 3

it qo WMo AW (TTTI) : A¥Y
qfy watea, AT ard AT gEIT w7 F @
dfqarm gmas fadgs tar & & saar
FHGT §TAT ¢ | a7 a9dT TafA wwar
gfsferg qura A Aot fazmmar g f&
faa afzdl & eo aara ) JaT €1, 2|
£ Jar A, Fr ¢ A=’ K Y T
azard, fgar w03 arel &Y w9 aAE
faqr, SYfaa) & w92t ¥ g9 1 are fem
st 3 wa gz, A Prat gagaar
&Y A AT FT A A wegr & A W
39 JEAr FY ATE KL AZ AT L | TER
T ARET A AR § ol f o d
ag wgar Wz § % fg awa 3 gan
ATy 8T gz fRar 1T &ar arw( fagr
oY &47 93T YO F oA f fF gw A
&z, queTA, B G JAX FF | AW
% fr wre Y2 gt fafqezd ¥ afaw
s 8, A ag faurd & amas, daAma,
SRTETT, AT WY AT FAFEE W
frafsrc as a7 AT g ) W aRg ¥ N
IWY ¥ W FT & A1 OF  qrEram Ar
grzdt TER FA-FTT Todlomio Fo o
T fo udo, AT AN f6T FTIHT T%
o wrar &, AfFw oo awgw At e



25 Constn. ' Amdt.)

Fzt 7 TIHT &1 gy & ot fr e
¥ 9=t 57 ey f& few qw@ #1
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&xfY, @y oF g gave gt ) Afe
Az & & feigears A fodr Qeitfesa
E F AT g AvE A war & 4w
% 7t & oY e qudz wifa % ey
gt # gz oF dfafrra i ¥
¥ 3ar 2% gu ¥ | wafac any # awrar
g gmrt Y gfema wif & o gard
ALET 155 F9rE F 3T 71 A X7 H A
ST Y /T Y oAwrw AF @var wfa
afss atq 3 wifzn fs Star fr ero
wAYgT Afgar 7 samiar a1 Yot & a5
& 77 60 fradt sz amwr & fugd gu
1 & fan s fead s =ifgg
frad am w7 fF 2z @ sm A
@Y oA | A wae PR #r gre 7€)
T wry §r as Afav oww Ffm frogw
EEEICIUE] RO i st - A
T oyt ALY 7 sy, ATAT ArEr g9
A ag &7 aFar | widr ot & oFE W
%8 87 § A€ | el St 9 Fgrar fy
fergrara o Qma tawsa 3@ fza g
faa famr fgeara &1 vszafa 1€ gfaa
aAzEr A | A1 AET FT awtT drAg
AR gzt sar @A E fr fggeam &1
vegafa, grrgafa o1 wRg &1 g9@
gt gg uw & A F AT Wy g
fora £Y mrardr QX afoag & 1 A & wgar
qrgar § ¥R &1 qara @, g7 Al &
ga w7 Ag Far ) #§ fede 829
g #1 ¥ Fifgq A F1gT aqEi e
tq frew &1 f& onfa qifa fag & @
g g% & swgmr gErwrzdfe w1
arg f fafredy % 3281 anai ) faar ama
T fls gox w5% AN A, gEE
Wt gt @t zfem wfs o gy
afs &=t ¥ FT1 AFD F O
wefuny # faar smr @ aed fr
oot wE ar wEE F ardr gr =g
]|, §er, g N g afm &

SRAVANAED, 1692 (SAKA):

] gie
Ak gt mft & &% w4 fw aga feAll
¥ fgrgearT &1 ag &tue  GRETETEREA
N § ot gfai & o1 g Aoy ¥ AfwE
2, mT 2 ¥ Za frer &1 QaTRET
agr &, At 2 # gwIATfas gaaeETadaA
flar 2, ggi WYoe owEeATadea gar §,
HTT TA FY ZA WA AT ¥ @qew AG w4
A 41 o) gw e dF AT TE T 95y
fergearT &1 efagm aar wr ¢, fex-
1917 & FAMT ZA FT TgA T8 U
7Y @, §W W A 9 AwAw §dieww
AEY FAT TA FT FIW 3 gur {5 g anfa
oy FaX g a1 §WA w1y ¥ Ay Ry
m1g snfa #7 £ A a1 e FE@T
oiT arfr 60-70-50 gfawra gradt =wT
#4312 & a9z aug w1 asTAT §,
T8 2 & @rfa ofg FY = w@rfge
safay 7z frodem @Y 39 & sfge
arq gra §AA & A ¥ FrA TG T80
F1€ tar &9 dar awq §, wfodr
faw & w7 2w % gw wfa qifs © @y
FL % | Aifa 9T Iq aF gAR FWH
XM a7 AF FATO AW AW A 9
T |

% arq # A FgAr qgar g1 Am-
g sreita A ot ggr fehe fafaes
Flg F 3@ & 99 FgAT q¥Ar § fE
gfoorm o freges #e & wrefi ®)
ft teqifafafedy famdt § o ag o z-
TR FTee g a1 dvd wfy & wfa
WY T Y FERTH FE AgY W@ A
sy &1 39 far Y q@ g WA W ow amw
wit fF oY & W wrfagl & Tm 9%
iz & S% woqa aiz, wme Uik,
fam oz, e aw At &1 ar &Y AWy
ger Afay, 7% A ol wfaa A § o
arfa &1 am #3 Favar wfe warfa, arar
arfe o aga sgver Se ¥ 4, Aweje 3w
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[fr sto 7vewr)
# faaat el 1 @ WY feaay @mw
¥ g aFr 1 {3 oF greg Wiz, g@7
etz Y wifge, v g@ 9 39k T
o § TE T W gR wge gur i 99
¥ ag fedw fafrmz go & wrfa & am
9 I OF Amr sz ot g oA
gfeo wrd Y oY A qT oy § gaEy o
gfeot ol frgdt sufs & &iai & wfa
N wear wifgy a7 7€ F@, 9@ 39 F°
a1 gz wawy & I fedlt A& gw
qraT ¥ WY Y, FIH0 FT WAT | @) WY
w73 a7 fret oF gl szl
# fgrgear &1 argw fafaer qar3d &
ot 1 ALY AT | THAT W KOS
dfrardy & arfa qig Y, mfa oia F am &
o qET CAFTEIGETA AT § IR aAra
FLAT ] | OF w119 gEear #g @ 49
Ry F e Fsmmaafas
ATH qT & FY qIFIAT 1% FIAT 9247
21 gaar & Ag), 99 @5 91§ 72 wrar g
ar |1 a1 g a1 ardy fagg ad § a1
W gar § W 9HH S gIr 99 it
€ 37 L OF aG ¥ F9 1 & UF A
gl aaewirda g 1 dvzw B w
22-23 F§ FF @Y AW & A A
gredt Ft 59 F @ra FE eww F fag
BHT FRI ST 9T Ag @ S A
ay afaet & =@ Lo & Fat gat & fag,
WAy S Wt e Y dafaee w7
FT grar vy & g% fag arfet & s
T gq faar # #7m g WX FE AW
¥ xg d ¥ 5 fpgmm o a9 a9
wif i € DA WA a7 qF w4l d
gRraErE @Y g ¥Far | waifE ew sy
g fe gfwa & wemar 91X o wifqai gw

R H &\ ww wifg ast wrfa @ gl
*Y Y ¥} g ¥ S w4 fin g wafer
g € X Aefr 3 oY R ¥ wEd & wygw

AUGUST 14, 1970 Bill an

& 7T G g ay zia frar ¥ ) gFAT A
g Ff ol wigd W wag A R @
Y W A gur F@ § 0 A A A3
T2 715 WX [YGee 1% FT A@AH
T 2 dsaE AW @R @ faEd
arfaal & &t &1 W wraww g faaw
a7 Hl g Sqrar § WX AR F
B9 I g7g W 9T 9ifgg | 37 FAR
wF sify a1 gegww F faar a€t sfa
F1 | UaY waF wifaar g7 3w & )

Tq A § wrg gAIGAIE F oA FE
g, e-ifaw wiv S-gfan #r I 7@ §,
I AqAarEIgT #¥ag 5@ 2 | & 9gAr
Ftgar ¢ fF Agaase 4% & 5 dar
famar & P g oidY ¥ 9@ € a1
73-33 framT 51 daz7 71 S&T 9% faar
qar | afea fegr =am 9T A EF
&1 AgF Bar 2 ada AW R g% @A
FEF A 2 1 o 7z faar 7 afa &
AT # P 9w Fv qfgd ) daTi W
98 arg it § = fagdr aifq 3 A &
WY et AFT A A FT NI &1 w0
FIAE | AW H 48 qa w2 @d 2
FHAATE F1 A@ AT FE F | Ag 99
gmg | 9F aF @ W H 3@ AT Y
Ta F6@ & fau gfqaer Taw ad
I, 913 aF @ W ¥ anfa qiq A9
%Y ax aF ey ot feeg #1 Aofeow
3@ W F AF M, qg =EEr war o
80 39 w1 ggr A Wfa F1 § At 2w
FT SEFT W AT AW FT AT § aY
AN q7 FF HT TWE FQAT 7K 78
Frar & fw wrafz, fassie @Y1 qg &
¥rmd A ag W 5 goe Ay gw o
#Y zarar war, wgEgla # agy wan fr qe
Fam Hafedzer 7% y@ ¥ aw
¥1T @ A W AN ST IES FF F AW
Tr wifge, oY Tiw g a9t A forr Ay



21

wrey 937 A faar, faa a8 faar, oo
F Yearg Adt ¥ fagr g7 v @) wrer
ury w23 & fF g7 39 agfd WE
ag fawgs nwx & Sar wr g7
UF WIAAIT 530 F9 Fg @ 9 (5 9
fama & gfeaa sfa 1 @swr For 4l
gtar &, adT wig arAl B AEHT HY¥ AW
grar ? 9z 9§ &g ¥ qaar @ faak 9¢
geaT ot 7l &, faas) da g@r g€
oYz a3-a3 AaEl & wgF wf qed § 7
g, a¢ Wfaaz wgw, dz g™ W §
g & ar ag §439 FTgfad 1 3T {1
gar at ag arfzn qr s 7 § &7 Q150
ugHTT A1 g1 AT A 95 FEEE H
ATTT &1 TG 7T &7 ATHT g, IF A
uF auae yargfrd faadt [ifge, o
RERSCE RIS
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wiag AT gwa & 5 oo faw N
R & d5ax mA | afE @A 9E
X ¥ Y gfraai 1 ga a@ @, €W
& faw ;7 9 sa-qig ¥ 98 Y Fazmr
gar oz fm af) 9T 9 §%8r # §0
3 gn & 3A¥ OS5 gfemAl w dsrr
g L.,

&) wE T AT AR @1ga, W
% g g T, afsEw Sa-ava w1 OowIEr
T Fgi # 1 gy qedr g faEr ®12
A 7, w3 749 DY A7, AT AY 4
wEr g ag) 2, aignw M faar s @
T E

st fao w0 Wy : 77 AF R fF ama-
qid &1 wagT 3@ fgrgram & el #
faza @ar @, faerz & foer & 1€ o
ot agt aFar qr fF azi 95 fra® o &
qeq aedY Y g67 8, AfET ww At W
et afcfeafx dar &) o€ & fis g a1
#iedr § gew N § awar ¥ ag few

SRAVANA 23, 1892 (SAKA)

Bl 4

# w1 AT o9 W Y 9% agt gWe
gy 431 g€ & S5y § 90 wrawt & g
fa®Y 10 gaire ar 5 gare @19 ¥ g
TaT §, qF & a1z gAL A @ fggem
¥ ST AT AT | TREE-F ATEA F A
FAATT § A TG HF Q@A 1 T G
T feqeeanrard Wi, Y Y wo &

Ty &, gafag wig Qi o aa%
gfgsrr & =I-9R Faw) §  agi
ara g ¥ gw agfae 4@ @ 9,
w7 % fgegeary ¥ aa-Tra 1 75 fazrda
aarsarz agf g aFar 1 & e Fgar §
gfrar & ga 21 #§ faw wwrarfas owe-
rae §, ¥fET gt kg H w9q-uaa-
AN qR @I §—RIAE UFAEETT
WX a9 § 919 sFEifas grEeEraEa)
Wiy & s ¥ sfw fr gw faa N
A ¥ q@T oA § ok fggEm @
STA-91 3T F & fA0 uF Jaege w240
3518, UF K gF w3 1 97 fgm |

DR. RAM SUBHAG SINGH (Buxar) :
This is a Bill which, 1 think, must be
accepted by the whole House without any
controversy. The Reports of the Scheduled
Castes Commissioner were under discussion
and that will continue. In this House
previously only one Member was elected
from the general scat but during last general
clectiod not & single Member has been
elected from the general seat from either the
Scheduted Castes or Tribe, This indicates
that ther: has not been real integration after
50 many years. It alio depend upon service
but all parties taken together have not yet
succeeded in thinking that half a dozen or
one dozen more seats should go to them
and they should get themselves elezted from
the general scats 1o the Lok Sabha. In
certain States the legislative Councils are
also there. In the legislative couocils the
scats that are being given to them are much
less than their due number. Similar is the
case in the Rajya Sabha. There are hardly.
(An Hon, Member . Five)...1 accept that,
Of 523 Members in the Lok Sabha not one
has been elected Mrom the gencrgl seat. Ig
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{Shri Ram Subhag Singh)

the Rajya Sabha
Members.

The number is so microscopic that
it does not constitute even 15 per cemt
of the population. So is the case in all the
Legislarive Councils, taken together. This
justifies the demand made in this Bill, that
there should be a constitutional amendment.
1 appreciate the efforts of Shri Suraj Bhan
that he has taken the trouble of moving this
amending B:ll and askiog for the amendment
of articles 330 and 332 of the Constitution.

The demand is very cimple. He does
pot want mo-e than their due, So far the
fractional margin of their population is
altogether ignored. He simplv wants thiough
this B'll that that should not be ignored
with a view to putting them to disadvantage.
He wants that their just sharc should bte
given. 1 think this is the time, when the
Gandhi Centenary Year is cclebiated, that
this Bill is also passed without any he-
sitation. This request must be accepted.

I also support what Mr. Mandual says
about the caste and community and religious
differences, Effoits should be made 1o see
that they disappear because without ending
those differences there would not be real
srogress in this country,

With these few words, 1 support the
sill.

there are about 225

st gwet Tw aww  (arered)
gwrafa Aglgw, AAAIG @ o gIA
Wi st 79 faw var g, afz qawT vEem
Bar @1y w1 39 ¥ afsww &) g@r 99,
dY ag aga €amq ava faw g o gsgr a
gg gar fF faq &t 3 gaf 90g a7
Y WA FY @, IA6 qaIg g FAgql
& i g faq a1 agi 9T 9= ¥79, fe
W IREir ge faw #1 g L W G
oF agd w=gr T fwar &1

agi aF & A NgATT F®ozEa
g—19601 & ¥\ & garfas g7 1 o4-
genr waa 10 U8 §, afFT ag ¥8
femand g5 & 1 Ygges grmwm FAE AR
ofig § faas A% qw afeq §1@

AUGUST 14, 1970

B s

a1, &fe 7gY frar mar—=& a9 & g
Tg TEHL GATATE ©
“Many tribal's are deprived of the
benefits on account of their beiog
scheduled under the Fifth Schedule of
the Coustitution. On this ground, one-
third of the population of the tribals has
been deprived of the facilities. A Bill
for amendment is pending before the
Hcuse. On account of this Bill, the
area will oe increased and the population
of these people will be increased also.”

a7 gAY ot se faar Wt A gAa
qeqr FIEyY 3% G & 1 ag drar 1961
FY 2, 3f T =7 9y 1972 § gdqwq g
)7 IA% 9z WY Fwa A, IEH WY
gAY HEqT w14 gAY, auife gvoae af
20 9 A @Y @ oI W 2 &UT N
qmA A FgAr &Y [fu, cadr ag oz @
fr 20 Ag 93 g7 @ 2 AT azAY §
T a7 7 10 ®re ¥ 20 #iZ sarr @A
qifef—a; & Faa A aar ¥ @ qar
WIE | ARG WIF G # gAd fAqg
114 €1 & & 1972 ¥ 20 &iF &g
smar a3 wA | A% §) SagaaT
2, Y aFar & 5 wad &, wifew gany
FAFAZT FUAT |

aF 7997 43 3 (% 7T argAmA
afes qr@r wF & AR SAmar ag-
fead faay sy ITF FA13T F1T JAFT
AT | g aF TR AIFRT 1 /I
g 47 a1 gt ST g @A & AN
30 ¢ wfeT @ 39 7 Star fr it aw
@A A AT §, AT F fgrg ad #
FZETA qrer A FY A6 F Ay 98 A
grit agf § 1 wufag w9t A @ fg-
F2feg o @ Wk e daiEw
T § @ 3g wuEr yvefes gArd
Faifs SegiT &4 @ g@ &1 WhT o gar
& | arar arga To HEASFT 4 Y fwed
wue g & Al ¢ afer wwg
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aifta & arz &famg amy & fag sas
AT %1 | gwiafa off, qF 4 T
AN, ag aga fA) aF aw I
At & suwt qrY Agy fawarn, S8 S0a
# gUgT Wi WIT Jgqar g W § W
I\ 9T N gara dar A4@l gar alwa
Sa FH IG qHIA a7 awE Qi § dN
Ig &1 & gram § owidt 2 ar 989y
awx graFz grar g | g A % gfaal
qz 3t @ @t & fF z9rd agl & sAR
frdY gz 31 715 sfafads ad & af,
FAY A Freg g fan o |fgw @
s gAFT F1% i faaar @ &y Sar
3 wgr fF 01T qdt g 9T 9T T
grazz glar @, weafas gearza gar g
FEr Y fame 2o mrAEFT ¢ Gy
feafg it areatiz oYt g@vgsis & 3970
wfgs d=ar § @ 7 g€t qraggFar g
AFY Argw & fF wew w3, go Mo
mzerg, wig # gfewAl & wafew
9FIT ¥ W @ w@r a--fEe | a
a1 & frar war 1 mer wR@ & wEA-
Arar gzear fafaarar st & agt qx w9y
wrgig 1 <@ fF a5 w3dw ¥ feg avg
sy g s a gar @ afFa
gEL WAl ggEdl 7 9@ q@ A gl
qT AEY T@T | 59F A1 TE & FT KA
qHIAT & Arg 84T @) IgT & IAF) 2@A
&Y sifaw A +@ § | zafau @ 2w
¥ T g &7 7€ grwFar ¢ F g
sarar feaseeaT @)
aiet St ¥ @7 1939 ¥ oxraey Iw A
wa guarw fFar g1, I9@ q¥q G o Fgt
qx g1, 35T 181 AR T WEAET F
wEAr g ar f5  guTw Ay o &
waEr A€Y § T T gEd ¥ & 21§ W
toog Y awr fgg o araza S
nh, IEET FHT WAAW W ARG

SRAVANA 23, 1892 (SAKA)

Bill 78

fraar wagr & faed 5 w oA &
wrq gAifaag &1 a3l fear smr £
afews Ia% @rg §EIC F A az-
ax aals fgar srar @ wafag
¥ @ sgor—ar #¥ gu @ et
T AH—fF Tro NFETFT T AT T
i FY oF qgr wear fg@amr qifE
fez a% & arw 93 @=7 7 @) 189
{fg faaie €, sa =l gar & 7g ane
frs aF 1 tafag Au ar g ad@r &
f& ma7 &1 tgeg a9 &1 FgA F1a A AT
g ag wa gt W ¢ & g @
i & fag g9 7 §§ FW @ aifd
@Y FAF eRiAIfaT FFEGA FT wEar
2 O 7 GAAT B, AEA FT qAAT §—
F QI qET g9 &Y WIT 1 WS qAT g
AW AY ¥ mdt awemd g af @t
at AT SATY aNF § S;IEr (e
g #1 Aad & @Y @iy | gafag
wrer IR Sarar (a2 ga faay « q@t
WTAARAT § | ITE! T AT f qre-
Wz ¥ YT agEasa § OUgHaT ¥ qrarc
at g% fuddRas faar s

ga ¥ Ao wfads ¥ ggar fo-
A AT F AR 9T JiAd §
7z o fld @—

Report of the Committee on Untoucha-
bility. Econom'c and Educational development

of Scheduled Castes and connected Decument
1969,

AR W 9@ | SEF garar ygew
FIECH QU JEYTS FTEA  FagA< F A
o & gasr 93 @Y w9 RGT fF wFf
ot qrgR e & Ifaw oz TR afafax
§ g 7 faadt & ' afafewr & o 3w
A FEz Ay a0F H iz g
form® g% 9mg 78 foxr ot @ ww
fora =gt a2+t %) 90 FedSaw famar
aTfgy —ag T AT § |
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(= g7t arg e ]

aamfa o, g7 &l & &9 @ AW
¥ fw 9F & g Qar 3 39k 3G
AW GWH A @AT AEAr gAY
& T ITH /1T ST F@Tw gEar
IR aga & Wt @zl v A 9F E—
% gasr sl Suar A @zt 9T A
HTAT ATEAT | FIT & A1 ILFAT 4T9F
A agf 9T T@Ar 9gar g 5 gew F
& qyr-gqr a0F QF & 1 A N g
& YPATAT FTG. UAFIZ, AIHATL TeATiE
Tl QU A TASF A8 Wy 3
A A # o) 3aay 7t A &7 ) Ard
FAHY AN TEY FTAT | HE FHAY
AT W owar s &) IRt A §
E & IARY qrAr AT F oA mAd
g1 aRF @ea ¥ s SF Ay g
gfega #3782 1| uF sRagred ¥ a4 7§
/Y IEEY \ra e ar | gy 4y g
A AT & 9 AT TG B | AW 5@
¥ ot &gt qig & ) AT 9T g9 @@y
@ &Y w7t g ) gfeeT faws &) g
qeasy F AR g @@ ¥ gfeay
¥ OHEr 9% F gAE & e qwe
YR A OF W@ A AN FG
| 147 | TR H AT T AT AN
gaifaaerT & &gt 9 gfeaai #Y et 9
® wardt £ 1 9 9T d57 & o Im
Ty & 1 et qRoumote & €W wH G
¥ faeg g wraw a1 @1 o oF Arg
s qrx fzar, O ¥ @w s famn
gux s2w ¥ us gfeww 9% & wuw
&0 ¥ ARY WAt ¥ aw
g ) 3§ FEd ®) 2L ST ATA
T O 7z aEfIT AT wEr T | W)
sqrer gErzzar & 2T @Y awgar, fod

¥ag faet gE 2| g7 FT wAWT T3
fr TrarAY S| ®1% @Aty gaF @ gy

et amar & 1 5% fasst & AWk D o

AUGUST 14, 1970

Bill 280

Tw9A ¥ ®w gy feay & afsa gfem
HT TOET QT 6@ AXY AT ATT q AW
W FW@ § w19 & ar 0w QA F ar
AN A ga ®T | WAy S F oqA &
20 =Y & Qi Y @I gA AW & Y
g7 ¥ g ang 9T IF  qra gl g
gY Ter &1 38% qv g fF QUegew wreEw
Wz Egee grgew & @Ml T Q1EAr 91
agAl wtql # @A famga @@ #)
IR wUT A g wid @ @ A
3y WY sarET A AN wwasawar § arfs
¥ w0 WY FIX AT A HOTHIT HIT
TFEATETA F GALG T GF | A
#Y FT 1T g7 F97 {AA @S § qfF
g waeafafad & fao wz1 2 :

“What 1 want, what I am living for,
and what I should delight 1n dying for is
the eradication of untouchability root
aod braoch.”

arere # ¥ gar wgq K -

*“1 do oot want to be reborn. But if
1 have to be reborn, 1 should be born
an untouchable, so that I may share
their sorrows, sufferings, and the affronts
levelled at them, in order that 1 may
endeavour to free myself and them from
that misereble condition. I, therefor,
pray that if I should be born again, I
should do so not as a Brahmin, Kshat-
riya, Vaishya, or Shudra but as an
Atlshudra.”

gah ArgA #a1 § ? wqd wigy ag &, w4
o faet § awaw & wiggi & f5 3 g@
T Ty A G

st grwwA (wrarErn) @ 4 A 9w
gawrg?

ot goEt aTw wrow 3z A 3w 2
fs gart gz= wra ot 3 qrdt & §
Afew g7 ot Far § =Ag uw fasyew
wree & afed &1 8 F DT wErA §
¥, xafy 3% faa ok f
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oY site W : g @ (aq &
w § R fady & faw ¥ad A ?
... (wraaT=)

o guel T wew: § gg sd
FEATE | W9 A U A A | gH T
®1 QOT 7T &Y, gW AF & AW 9 59
w1 g1, g9 2| F A9 9 gy FE@ @,
afeT o ot grat wif E, ww% fag gw
TET FIT | 9g WY WiEE 9F 0% T TEAI
A & fag g Fifew s Tfeg,
g WU FEAT § |

ot siyasz avaw © Y gAY 20 @A
¥afi e 2, a® g f A A 5T
feamr g1

=t guet Irw wew ;- 9F & T 9T
gt 2. (saaama)

it v wrew faemat (F0 ar)
A U WTGE "6 W8T |

gynfa =@zm, Wit S gEAg
smq 3 ger, wg Sfed 7@ @ gR
g & ara FgTr ggarg f& feedt &
gl gH u% ATE OFE yfw  FiEAr
argd 7 afsq @wr ol & § A
IFN AG 97 AT FT TAT AFE
qurar {5 g Fg T8 FT 9% |

gwafy wElaw ;. gg ¥ arge
|TE WL g & 1 9fa? ol ey

of) gwwl aTw wew @ @WNlA SE-
m Ausgarag & 5 gAY wEar
gag tar ¥ f5 grml ma ¥ em g,
99 & @t §, figem ¥ @ g, gt
oe @A ae g fafeaal # darar
faard & fag gw sA 9% gig-qi9
o A FYEN Wi §3 Argmam ¥

Qre v § AfwT ma w71 g iy gy
qaay grar & o\ ¥9 &7 qw mar gar §

SRAVANA 23, 1892 (SAKA)

Bill 282

Wi gw 98 1 g9 @1 1 gg gme
QAAEAT FT FAFT T | gAT AswAT FT
adwr ag @ mar & fF gw waveY ¥ A
TR FT AR G0 ¥ @ ) gl
nidy 7 fegg v & faq wwr ) fog
q% fFast iz ¥, ¥ 99 W@ Wy
A g TN A @R AT HAEA 59
Fgar | fgrg ww & faw aidt o sg¥ & :
“Untouchability as it is practised in
Hinduism today is, in my opinion, a sin
against God and man and is, therefore,
like a poison slowly eating into the very

vitals of Hinduism., In my opinion, it
has no sanction whatsoever in Hindu

Shastras taken as a whole.”

SHRI OM  PRAKASH TYAGI

(Moradabad) : Yes.

wt gaEl T owww ;. qEd (g
ureRt #Y qgr @ 1 g0 F N @FO_d
g I8 fetat s w@r

o \tw swTw @it s fgRg
aresl #1 ft 2@r g 7 (swawm)

! guE! W Arey ;AR zer 3
¥ gq®r aqrEm (sgAem)
SHRI BASUMATARI (Kokrajhar) ; It is

a grave situation. He should not go into
controversial matters

SHRI TULSHIDAS JADHAV . “It has
degraded both the untouchables and the
touchables. It has stunted the growth...
{Interrupiion)

warafe wgvaw : gesfiera sTea of,
g Wt faw & 9% sraw W@ A
afad

st gmetam www ¥ A A
T gw A feg o & A Ty
ar E 3T FT G qaT & 7 BRI 6 &
fr s wa2 w¥, TR AFT FY q90E,
T T A g A AW R @A
% far wera Y oAt 2), o gwr @Y
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[=t gt qT® wrew]
g1 sitaw F) gad o sy gw
T s 1 aY & gg vgar sgar g5
g% A fgrg o9 9% w@w aty W0 §, 97
1 ag ¥F @raAr wifgy s q@v  wer
A wgr a1 fF o fgg aw & ar
@ A ¢ A 3@ ferz v asan
Wy

gawfa wgeq : ag a1 fagg e
Fram g

Y firg arermm (a«) ¢
oF qT A a5 |

ura fgeg

il gerat arw Www  AMEITH OF
¥¥@ Wi & arowt gaar [gar g

“As 1 have said repeatedly, if un-
touchability lives, Hinduism perishes
and even India perishes.”

gfar & arax gard 9 agan &, gfeaw
oo agar ?, afFA @ fergad g ag
ear [an & 1 d7 argl 9w q¢, fmmaa
AT WY AT WIT AT WAFET & WY
wa ¥ gfrom dlg &7 M@ @ AR A
fgrgul &Y gear azd sy ¥ Wl WX
|7 gAY IFH F1 GT § T qiF 7 AT
o FT WATCA §T Ar 8, W aAwgaa
ferg wgam ard & feeg ad € @
w0 @ @ & vafae 7 g7 WA &
farat § fexw oA & Amg of
sqrfad & @i wafa 17 &1 FI4T FT
oI 10 sag) & swg o 100 A9g
# e § gad NF g7 w1 AfFa g
i quraa, arger gEa afafq, fowr
qfigy W7 gavae § WH U FA
Afwrd | g} 7 aw fgg 99 § FE@E
ax ®)i F won afg § 98§ A%
gfee & w7 g usa fwear g | 9w 59

T & AR HW T & g9l 6}
¥ Ay og fEdt &1 g0 g FO

AUGUST 14, %10

Bilt 84
%91 7w, 91 f@q agi T A

agr ¢, IFF & A0 FwRAr g

MR.
Banerjee.

CHAIRMAN :  Shri S.M.

DR. RAM SUBHAG SINGH : There
is po objection to continuing the discussion
on this Bill. But the next Bill standing in
the name of Shri J.B. Kripalani is an im-
portant Bill, 1 want to submit that he
should be given an opportunity, at least a
minute, to move his Bill. That is a very
importaat Bill.

gwafa wglem : gad wroFy TG
ga o g1 fagad wdar Wt g ara 9
9 gk anifs vew oxfae ad F@ §
zafae wxfaz 73 fear mar g1 | =@ aw
az |ew AEY 20, A9 AF FHWA FREYA
AEY g |Far | gafay gardy srard &
EW WIS AR &

WY SEmdIT qret (grg3) o e
afa &1, nar ¢ fF € ae gz N €
FIREETI AT & f5 g3 9 g
araeas faw a1 g qger faw av a=i
fraa amg ¥ amra agl QY 41, @
e & 19T § §G w@ AFIC W
«qaeqr w1t fx rzq #) wqnfa favn &
A #) 7 & af 91T 39 wgAla &
iz us faaz & fag =g fadas se@
far war w17 f&T g7 fadas g wuf
%1 | whifs W 6 @A & UE
afwezn azed & eafad g8 awg #1
zqaTqr g FIT AV WS g |

gamafs #gRW: AT T A #
AR AN g 2 5 5@ avg
w1 1€ F7 7@ gur fA8d feesaq =
g @ W1 IAAy refry s gEUr
frdaw Y@ s faar aar @



L L Comstn. (Amdr.)

st gewele s cogor ¢ O
w19 o3 femm F qfed)

Wl gam wm : wif fw Ay

sta e |

wamafa agten : mit 7wy ¥ gy
Taw dw a3 Hfed

st ®o ®Yo wAN! (F1797) : awmafa
ngiew, % 1 gufd 7@ &
e SR s w1 faw wW & 3

TAzgE 77 frar @r o 1 svicfe rEkm,

# gamare Q7 Argar g W9d ANEE
/et St g wiw st oE.,

U HRdlg @Ieg W S9Ag F
A

st @0 WYo @AWt : FIE ATT AEY )
qAEY § TE #7 TR 99 §OF AE
arer & Tafao 3 i Ordy o9 & Y,
# amwar g fr oura o) fadas o
wfFaT #, 9 FY @1 &7 F@A oE
st Fy mifag & fgor @ fe gmt o
gftma wr€ & o arg2 g% awy f5
g ¥ e H ¥ uw ot g ag gany
A u faw ¥ gm A @A N
I FE B A1 wWIHT W WA
U qFE F WIT [Er A% q 997
ang @ 3:g¥7 gF 9€ F) gAawd e
‘gx fAgxet g ¥ @Y Gz FE @
g § fF mezmigd @ ¥ gy dle
FTEgAA gar g

& guwar g s orsr s1g 1% AAn
€1 A} gardt ¥z qArEsy @), AP 9T
I @i g qEigAr saver g wifga
frsragra ga 2w & &1 gt =Y st
NI Wt nt, Wiy sy S w5 e
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Bl %6

faar mar g ar WX g, 78 ¥A WW§
fe wror &% ot gfeadl & arg Aaw Ag
gar &1 fogel adar o wgroar W)
uF g fEar ar {5 far sgage gard
Far wifa & =¥ gfeadi & ara & &)
% ag agi waar g 5 fgg wfa &
JTrRAr AEF & IR0 qgA §, Afwa
sEYTrar o1 2, 91T W FRWAT F FW@
AT gH ANT IUIHT F WIGIT 9T AT,
ar & eawar g f& gfadl 1 s@rg
Tq B W @ oA A &0/ aY wrdAr
Far ¢ fx anm gfaaa wf g7 gow |
0% IF OF E1 FT WIF 9 T LAY
21 Wi ®uty #1 Wiy ¥ fag arfe
I GHRIWA 5W I K ¥ @ew g oF
=1g | faadt ot agww Y aw FT
arg faaar ag Y ggf W gu vak
ak ¥ s, ? Fgm Sgar g v ow
gaeArE A1t F 9 H gig Ay ) O
grateard  fagr gar 3, IagT v o
et Y ar Y, AfdT wrw o § aam
& @i @ &) gt zm ww Ao W
wraar 3w a5a § fv gw aw WM o%
AECRIECECUIIIE CRILE
oF faed) art 3 & fag gmar &) gt
oz qar B ol Qor W w1 S v
nar @ ag 4z wmar § Ok Qo &
Far 2 | 7Y€ agY qu fs ge faedt &
ar ¥gAT F AT T A QT @
SN EE UF g ds W f gy A
wudt grEl & @ o0 & Aff arar fw
g IR AN W@ E 1 IR AN gy of
wig &Y, AfsT K wgar 2 f& a7 & qer
wIET € |

gATR T7F 9T WX e W fagrd
i agrf Ag¥ § At =t qrew, famw Wk

qrEn § Wk TwT QY | qdg wAEr
ft areay £} A g o A qean
it qiodg &) 7 a1 g gfigre
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[=it @o wYo wasff)
gD agT A ¥ gAH wErd WA
F®T @A s ArG &Y enar g7
gfieam |

99 gW WSE) A §9 AR F
T ¥ 19 N wro Mfgar 7w fza
ag® fear ar ) gR g g @t W ew
aa Fr g | g & § s 97 ere
" gAY Sfgar o gEw ¥ ATac @y
¥T W%, J9 ag g7 AT A AFJ 4,
TZ AT TA & E1ET T AFKT T A7
A 37 # gafaes F73 aEr A
a1 | ¥ gasr e sl gar ! oA
R amit E |7 Fer a1 fE A
foed wfa & md & & 3 gorar IEaA
g 1 9 wifa Yy wdeT @it dw
frqr 1 (wowsm) 1 g7 9AFT dwoar
AR wmd fay g sfs a1 aEa
a1t A # fFar | qgf 97 &9 @R Y
|, @ @gr WAm@ T WH ) ag
YA FT 8F4 a1 ¥o wifgar &
garfasa aga il § iy 4, Hfgw
atfa avgn &t gEifawa ag dr o
T AW ¥ oq av wfg qifs @N ax
a% W § gEiEawer § IAF1 Feary
it 7€YY awar | ¥ Fg Agar g F
FAT FAF I H WA A Ay Ay A
I F£9¢ 1 @e i g, g4t @@ @AW
wfge, #feqe, gegrar ot fast #§ &g
fF gmx gw ¥ @7 § ooy &Y ag
#Y 819 7 & @A IAK g F ATH
fzry & fadr

fom vt ® e & ford aw 7@
frdgs qra w1 @ § I9% a1 § aie
oY &7 wrEE A WY A @ @Y, AfEw
gart qasl & Y qig 39 A4 & arg
fear § aaa B wagr a9 &1 9z 5
g f wrt 37 ) safn g7 AV & W
¥y ft 79 IA% F ¥ g Iw

AUGUST M, 1570

Comm. & Untouchability 088
(Ma.)

fear st qr arfs ag srar w3 & fodr
g & 9 w@r gg A &G A R
foad &m @ feg arfa =t Gy 5
o) frfaga 7@ § 1@ €&
faz a3 f frfeaad sz 97% 9 &
FT a1d W g 7 & qgi Frar gaAv fwr
g1 9@ gler R ofar ¥ 3 Jegex
FIEe arel F 19 ¥ 43 ¥ I qy
& an7 qn wig wEFTETTR Q@
aY Far g wiw @ 7Y, FAT gW AEE
g1 7% ? gaa fefead ey #1 oam w6
fear ? ot 3= #gr 5 gw &Y =@
e F1 WYF fawar , gw @ FQ@
g o mrom § fawd @rwr & sifew
FWE  EArt gE AT QAT g7 WAz
8Y&Y &1 @ar T gag-gag 99 19§
gaTX FUT WA AT AT | GV FT @A
Wt agf m@an ) afEr oy €9 gEr
aq ¥ ¥q ap M ? ag € Al X
2 g%t & 9@ 37 AT FoAdRaT
AF ¥ oy § ofF @19 9@ Y q1@
gaarar 2 fe wae e fRd & o H
uF gfear ) o 970 A agi F Ag @qrAr
AAY & |

U% WAAT WEEW WY EET 6
g?

sl o Wio @AMt : # gET-yfawA
W ¥ famarg #ar A\ &3 e, &
gRT-FTeE A3 i fazara FT g AR
# frar | X Y€ ¥ @rg A@ v A
# €Y @ |

Wl gRw T oI T WY R

gEwa grit s ag AFEY gEwa «
st aw g QAT €

ot go WYo wwat : K Wy ¥+
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¥ am & aw ggAn oA arfe W
Taar & A &) gw fag ¥ wgaT
Jrzar g s & tw fam &1 awdw v
71

SHRI BASUMATARI : This Bill is an
Important cne. We want to express our
feelings. We are very glad that everybody
is supporting it, including Mr. Banerjee ;
but only we request you and appeal to you,

that everybody should be given time, so
that everybody can express his opinion,

MR. CHAIRMAN : That is right. He
is giving a little bit of background ; that is
all,

Wt do Wre gAwl : & FgAT WTEAT
o emrdm ey gf § ag
ayg & g5 & fe gw awiqghar o=
A #Y Frar Ay war, W 9w W
AT wgr fa gart o€ gfama @A
Frfgy a3 wm 23 A ¥ wgrfs qw
=7 A #1 gfaare @ € A wi
awz agt w1 swEar gd €F @
wrErm W1 SFT Y gfAarz A £F g
zfwa faa® g o¢ fafeer w¥ gt ¢
az 39 A9 A AGT |

# Fzar Trzar § 5 s gt Wl
AN agi 32 F ftaw s ) @Y §
fag¥ T+ a ga g § faud a=f o
as adf & A 547 71 @ §, a9 WA
s 19 SEr A Aga & 5 ag w
e Y P qer EfE s aw
z 733 ¢ 5 " T fgrgeaw #r
qar7 #4Y @ eAF wt I A A F GO
2t o o AfwA arr ¥ 97 q¥F7 9y
qr oAl T T A1aT § AT AW wA
araX e grar £ frardl &1 A dar
B AT T Ad FT AAT PaAary 11
Figgaaa @ ok ¢ fr gaer wme
FH A &) T A 6 WA § oA
a3 48 A T awam &) g g

T O Qg ATE FAA & fag ey
F1 s un o F g e w0 3w
FET AT R, o gR N a1z o Fw
F ¥ & ag g & fw A
#t grAEAr 100 o & w7 &1 Afww
@ ¥ gy £ 5 ag & wm aw
fergeara =1 1% a9 g9 W | Afew
T aFw s AT AT 87 @ @2
TIq wiFar g, ¥ Fazar g, g7 afww
s@r g1 gz gk fggeam w oww
t 4

fagarg fr ag aw A @ v
fod, &fFT 37 a3 31 gaa OHF R
qfgn 9@ 3] I H oW @ HIR
dfegal & w1 <@ &1, a1 efeom g, 9
A X § o7 A F £IWT ITRT HA
A4y 2 9% oF X F gOIAT g AAT
uF dqmEr Aty A A9 9 @ O @
g% AN ow Far F q_r e QR
ey ge A Fgr 5 & @@
offq &< amar g | ZATd A § ghoas
QAT E WM AE QT T AT | @ fag
fass @tz wifea &@ & fac 78 afes
IAR get Jar w7 F g g wifgd
fs gn gaar gioe fegydae 3 afe
faaa ot ®197 37 I IT67 fg@ @,
feprora €Y | WAt Q|r AgY gar & ar
ardt #F AT AA ¥ IAFT qAT TE¥
grm

A aE & ag A g fam wr gt
o ¥ auda @ § )

sitaat  fadtarar ame zTETE
(srweftz) : warafa gtem, o g AW
Fafaa am femr & & 3w gadw
st ) Afe g arew § R 0w amer
@ @t g, waifs & qF gt g @Y
gear d fs gvFR oY g W €W
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[#irwaY fadiwrar s <]

fas #Y qege & & | wfga § fagam
¥ grq g avdr § fr ghwdi ok mfz-
arfgdi & afy sgEgyfa zafy oy am
O qIE FATQAT ¥ dAr o fagEd
fr ga% g7 wfaet Y sweear s feand
srEt ) afe sAwmer @ gfiedl W
wifzarfedt 81 swaeqr e v F fowr
wrd, @Y eifamde oY faga gamn ®
garar sfafafee @ag @ ag smamr
afew ¥ & dar 4@ FE T gR o
fow & uw & am@ &1 g3am faard ag
wr ¢ fr5 gfwml ot mfgafeai &Y
IRTWAT ¥ FET ST A AR | T
famr &7 gudw @1 gRm FT @ g, &
0t 73 @ g v g 9 e fam W
wrg & "ar 9ifgq | faeg gw avaew
% ag :oqver gae w1 A aifge fr
FAAQGAT FW T S @l ggr i
93 SETET ARl SXar &, 99 F1 |9 &)
Sl

dar fF & 3 et Fr d, § -
W g1 g fad 7 AT gAr-Aw
22 wsfama gl 41 &fwg 1961 @)
st g€, 99 Aagl ) sewEear 24
qe®e ag 4%, @q fr gfeqf € sagenr
10 wfama w2 o, Ma3 & Fruw I8
Peret diz 71 @em w¢ & F57F € qan
fegr mar | 37 SEm@AT § oZfeEal #
sAgeEar w7 g1 e, greifE gw qAy €
fe gfaal el ada af & g a=
wAGEqT sqier agdl ¥ F gz Ad E
gwar g fF oY | grem § g€ gErear
frar @@ & ¥ sFnwar & gug g feaar
Hga 2 |

gq A1 aaat & gro dre arfy 6k
gga wifga 6 07 ) ol F oz o
#w 59 fat 9o w1 o fram, @)
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ferg &N TIguA &1 FrEy FoT | gH
AT 734 ¥ OF T HR wa N AW
arwer 3 ua-faa efesdi & gad
g @ Fgns ae A fomm gzt
FEAXATGF g ¥ IW X fag
FOTT &7 | &Y 4wy FHEET G
qr | W) IAFT A-HG A9 Wl 9T
f& g oY giraai v gaar & 7§ 1A A
gdt g faza @ fagr o & oww
gfewdl &1 wearm Agf ¥, vafaq wa
g afamfadras a1 7 #F, afes
SIRT §ETT § a5 437 FT F Aq4T -
§%qT aF19 | AETATIG & qAG 94 qEal
gTa #Y=% T AU 09T, Y I F §A
N uF 77 % ey & & Faw @1 D
w1 7 9 ag s W gfeE W)
ara mar @, ar gfesEt @t 9@ &
gfas g=3 487 T WO FAGEAT B
agrar Arfzd |

e FTOF agT A FH g (%
wai # gfs g f, swfs o i
HifrTT Y ger fear a1 3§ a@@ w
gl g7 A qAd § 1o gRdEw
arag & qamr § & fafus womd #
feaar gwrga § 1

g @& AT A & wEw oo
F1 @YART gAT | ag “'afgar gy a6
T W29 & | 9§71 F3 F1 7Y AL, a7 ]y
T4 WKk, & F A a3, frg gfe-
A WA W gwd Wi gfw
FHr agi 0§ @ | AgEIETE F I wHA
% afes 1 39 7 o= {9970 1 g9 97 )
AF HETATH 0 1Y | IgF 9 TS A
g fe 4 swr qtumw g, afafem gar
F2A F 35 7 a4y &, gAR q1w £V
wEw W ) e et ¥ oz
waET o ) g7 F IR & sy fF g
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agt qT FHAI A1 FA 39T AL A 1 IaA
7 5 agi g9 w7, N w oA A
AT ATGT & | §9 LW &g 9 FAl
®Y gewr agy 9z wf & 1 9 & faq a3
T¥ fasrd a1 %7 gF-uF faok # qiw 7=
gol &1 we fear wmar & s W #
wE #T WY §9 7T g9 §, IAH fAw
FT &g %% fegr wmar g @ 9%
feafq ag 2 t& &Y, fafear ar @ A
T8 are wifgn, Afe gfam #) aee
arAr wifge #@ifs o & gart fae av
wwRE

17.00 brs.

I W A 7 g, ¥ X wr wiw
a1 ¥ SaEY § oF FAFAT F7 qg AW
gar, “at g, ¥ gfom ol mfe-
Y g fadi o w4l 9z =7 &Y,
TTER OEAT AT FT, gH ¥ a7 wOaTAN,
wfrg gast st ¥ gas g S
wifge 1" =@ avg & WIAW FT a7 AT
gar & fr afg ¥ gfadl Y a8 faar
AT NI AEE-HIAAT F IEWT FY AT
¥ fwar omen &1 e A ey
o gad gfawst & w9 # qverar
ar &5 fmor &) frg gfoei Wk
wifgarfaal & fag faad &t sE&Eg @
fawm g gu g, 37 & @, €3, arE,
faard, amf e safaw @ 139
fawrit & amg Y oF W g wwET
ag) fadar | g agr 9 gF A W
gFa ghaw fam oy, &t & gelror
gl 1 agi 9= uF N aF wwaz gl
agr fadan

& wed gAE-aE § @ 5 faa
niw ¥ gl 1 a=aeqr 500 &, FA-
AT § 9 9T 97 F1 gear | 50 faarg
w€ | wgi ITHT wageAr 400 o, agi
50 fmre € | wx gATH  wwEEAT W

ATg FF K1 AAA, a1 g @17 /Y Ay
o1 feade &3 e 7 gg A gleadt
o7 srfaafeaat 3t @d sAgear qat ¥
getfan 274 & v Fgf gaar &€ qanw
Bz Aaar s IR sdfifeg ¥ s
wEear #Y ®9 e w1 oq@eT 7@ 1
FraTy ¥ wfzarfadl ) oF @ Yoy
a7 v | wam 7§ ardr aifa F qral
&Y sgear agf & Foac frard v ¥
¥ feafy & agi qv oF “afgaram” o
9 ;HFAT 2 1

o ¥ #§ fog wgar wgd g fs e
STAT § gaTd  sagenr @t fravk
sy ast ag famr @wd g ¥ gw
fasr %1 gwda w3t § W AmA W
AT w7 wfew

MR. CHAIRMAN :
Chauhan.

Shri B. S.

SHRI J. B. KRIPALANI (Guns) : The
office told me that this discussion would last
14 hours. Nobody heie has any objection
to this ; I simnly want a second to move my
Bill for consideration.

MR. CHAIRMAN : Let us see. Let
him be patient. This will continue till 5.30
P.M. There is enough time,

st wrea Fag atgra (a1%) et
gy, wfrar ¥ giede & fae ag fast
edY fr amar mr & OF frgdy dfe agat
# gfrarl o arfganfedl & afasrd &
gazaar 1 ard @ 2 ) FEE-EET 9
g ave wraw & e i ard dy @ @
fip dfagrr & g7 Awr w9 afawrs B
Ty & g7 Y gadeAr &Y @ AT
2 fay w1y a=A) w7 T AL A W
gfeort s anfeaifaat & sfa raa
I|r @y g A arfaa @ w9 fw
Forr afaw A aws ¥ wiigaErfadi 51 ¢v
v, Ywrea, FATA & q5a-q § W) fa@
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[#7t wrea ferg <vgr)

®TAT 4T 97, 77 67 59 qEA A 9| A &
Qar | g6y ArE ifgr @ B omaw A =
kg gl gt @Y7 aifgafaal &
ufasrd 7 w=@ar 3t § W 3% fgal
® sfa =¥ur feard ) @ wERr A
#f@ v+ grar W wa faw A wga
¥ ¥ § ) gt aqa ¢ g gl
o1 wifgardt gearg 48 @Y aw g, ¥
o g%i & fao «¥%, & fmw Wi
g F fadd 5 owea & og v Ew
FUT F1 O@E G QWA T A TG
FL |

Tg WY iy g awt ¥ gar war
£ 39 %) 99 g IIIT Agl FGT | qg Th
€ fgeraar %1 a@ £ 1 WA @gi 9
fig 55 #08 &1 wiaEt g I\|E A 10
FAY T Y@ @, AV @ A g FH
ayfgar! 91T asarEt a7 qFar g7 A
wroEr o417 & W feamn agar §
FMX RA 1 w7 @ o gfgmal WX
QEGTEY FATAT 2 A GHHY FHL FEAT GIIT
fis ga F91g Far o< 9@ q3g § %@ aF
WUTAF HEQINTT T IF MY § g qAra
gl, o+¥ gas) fada sar3m | wi 7%
wraq & &Y 1y fFar g, faorw # &y qd@
wft T fawt g & 93eg ag wwag #
wEr AT aYEr far @ gE & SR F
oAar & | &7 &€ awr wafedy H a@Ew
% SF 59 oW [&Har | qeAr A9 5
d%¥ 1 341 %1 Wi FeEmT ¥ 3w 3
Wt g fog 72 faar @1 v gz mEgy
fear mar ar fs =ziwas 20-22 @i ¥
g famar 571 wifg 91 33 2w A
fiFam

o) wER |rgw . ag Far fw fafeed
¥ugaramr & A ¥ gry g% gRaaw
ot o1 o & | W Freey ¥ e g
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A & fau g faay mar av | g7 950
& g g At far o A A F
Y- ag wEar garg  a¥ | AfFT
ITH WA ¥ 9g AT geq &9 F wHI
g mar 1 gAY EY F AR @A
o gmt ol & amw w77 gz & f
fomd gr S & o5y F1ag wfa ¥
ATy A FE A ? WA ¥ &A@ § AT
FY gu wfagT o F@ & Afer -
9 H, wagT ¥, gW I S A ag
F@ 5 U 7T 48 B & fw forad g
wra faw atg & agfama aan afze
a1 38 7EY &7 141 | v ifaiz, qar
ke, o Wake, faeg Ifsdz, 3¢
@ & AR GWE g | afgg gTE &6
and U A AT | F 4g WEE gArq
a1 f& gart wrfeardt wrf @ agrel W)
el ¥ Ry ¥ §gousy frwa g, 3
sy WIS AT /FY ¢, ag 9oy fAurg @
awa §, afew ga qwe 3 9% SeAE
% fau ¢ 22 grEt & gar 7 &4 5@
W I A simae® qwEg
f& wr@ 3 v & fau ag o=y oo
T g%y §, ooy dfas a7 awd &, AfEa
FE T & T A fear & &
FHEqT FY N YggeT FHEH U8 ATYeE
gress 0 & @ wma § fawfas swar g
g1t gfeom wrf dar & fog Aoge @ £
WEITO A AT @ gy 2 g o
a1 faey & Far &Y At ogen @ o
oY &Y FATH KT wwy § ) Afew ag @
A N ATTIRET WAMA R RE
IA%T war grea ¢ 7 g@ dw i gAA frat
a€Y gEuT §, B9 WRETH TE FT AFA 1 8N
FATAMT§ TEEH | A a9 F WIARE) &
g Wt W @ atg FEWWET § TR
waraaTd fvm oz & 7 gart wr X fgy
axT® qv ag wlew wmar v figy e
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& W A WR W @G LT G FEAl
argar § s wrandt & @iz 93 w9 qw
qg WTRA W4T I9 awh § WA aF WY Hgi
77§ ? fgm anw ¥ Ay q@eeR wwEdy
7953l @ gy gz WA gerd fF
anfa afe 1€Y1 ag &t wrad § @) aF
93 ) ww frar g Hag s
HTYT FTH 41 AT 27 71 IIQ FAAT AT
afsq ot mé wr|T 7 a1y 3= 1 w41 Ag
W 9IS &1 JeIal, F4T g 36 1A A1
|E aFmEr 7 ag 1A 6 S g90F & 99
FrArgua § &0 aTd 1 3@ ag & 1
314 & fae A it waer 7@ fwar

MIvga fag & ar ¥ 3@ Fgw
¢ fr ag o fas sar & ag a97g & W3-
A1 wTar § 91X @7 gg @O ST 90fge
araa # fF 33 ot ag 77 gu AW g A@
i g7 avg & O W @i Ag @
ay g

Tg wreat 7 VA A AT FENF AW
s ¥ R H, gR 3w @ gAr g,
WIEAl A new g@ & A1 7 F, T IAH
ag qaemAr 9rgar ¢ & & a7 6
forem afigg #r 12 | J6@8z @ § A
0 # F1qA am gar a1, gfewdt w1 fo
JaT T W, wfzarfadl #1 foEmT
W@ 9 G ag @ ) g
AU qEIT F A1q & | g0 9T HT FA,
¥q1 FAEY, ¥qT WY T, [qaA ot I @
37 gx ¥ fag og #9% & Tg IR qAT
qT OF wET &1 WA GIET & ATHIT 9
M ¥ efeeany §) @ & @S £, K @)
wEd ¢ fF ag a¥t 9 4T w@ g 21
ZAIX G9rad gURR Ui § T AEEW W)L
agi 9T § gF Afww & g+ aa=0Ar TMgar
g f5 quraa # fodaT ar Wit ga &
o gy w7 A Az g aifeard
%1 Nwra A% a1 | gH THET d5HT FH

T 4 WY ag FqqmAl fF agisq aw @
AR At ), ag dF A §rag Ay
QT &1 #1870 97 fF s &F qae T4
2y @r ¢ &) IFw I¥ g FIAT A0y

qr |

aY ag fa st war § 33 99 maawl
Y ¥FC HET g AT ag fafgwa ok
fafaarz atg & 5 ag 2w @t get @)
wFar & ot wyfzard & a¥ar & w3
e FAT FAa A QR afewr o,
g% gurw u gfaw eqra faer WX ag
I 37, AAT gH A F1 GG AT GRS
# | 7z Tt 79 @ wwar 5 vF aTE QY
FOeufa 4% gu & # oF qTH AW 46
A gu g1 az a1d I ol aF x4 g
&, ug uT g g a%dl o fawga fag
? ¥ g7 =@ ag g&@t adl @ 957 | WX
Zn | £} qformer T &Y ag are 9T
s g & odta & F§ qav @) AT W
AEYAT IIMA, HIT GUF Y gEA FAF 43
T AAdr 7| I A7E gW EH! AT A
FET W A FAT AOT ALY agr | Agq /
AT & HETERT TET FY 1A G 0 Y a4
wgrenr Y fzog Adi 7 P ar FAE F AN
S gzt 43 Z0 F war az frey a8 $ag
F AT AT TA qIZ A T FT § 7qF

F17 ga=a 2 ? gUAr A arT et 3
faa wat & oF feara et 4 s gqst

74 U & 7T AT AT AT T Aw@ T
AT 9§ Red QYR A @ qG@ AT
ar¥ agi 74 & | arardy 1 qfey §4 H
war feeg feafz ®1a adt ST di @t ?
wrardy F ey g§ & AAA A7AT A %
faz feafez ar At & fr faay wregad
F forear <ar gar & =¥ A fadt v
2 fgrgel ® fara aw 5 wracd 3 sk
T @ | Afsa T 7g arw ag wrd
e AT & A T A% A w7 §
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qg @AM QETC *Y ATH § W GErST
I F AT H Frg7 w142 Wiy § A
ag WY & & % w1 QO avg ¥ qEw
A P w i zafargnaz @ E s
ot gATR gF W mfusz § ag g o
g fawd Fegae gmAw @ E
fawrr &1 e g Agr grar &, arEa
I HYT ALY FLAT § A g AL I
it 1 Smar ¥ ae ar ST g n
T s ® F | wd okt F g &
oo g faare w@ar

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : Sir, I beg to move under rule
109 :

“That the debate on the Constitution
(Amendment) Bill (Amendmenr oy
articles 330 and 332), by Shri Sura) Bhan,
be adjourned to the next day allotted
for Private Members' Bills.™

aamfy wgEw @ gg S @A G
2 afe za® g fam SR @ 39 NaF
FEW R ¥ am H @RI A= A w
wga faar or aFm. ..

SHRI K. HANUMANTHAIYA : What
is the motion, Sir 7

MR. CHAIRMAN : The motion is :

“That the debate on the Coostitution
(Amendment)  Bill. (Amendment of
articies 330 and 332), by Shri Suraj Bhan,
be adjouroed to the next day allotted
for Private Members' Bills.”

AN HON. MEMBER : Why ?

SHRI SIDDAYYA : Pleasc give me a
chapce to speak on the Bill,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What will be its impli ations ?

awiefe wgley : g A S gER
Tt wT AT
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s grewm : AfeT & 0F I19 qG
WTEAT §—ar AwE-E 9@ W 9,
3a fa agd ¥ &Y fasr ax ferwma g’

wamafa wgta - 99 fax qg@ «wrand
ot & faer 9 feemaa g1, 9% @ @9
§ &T%, WIGHT FIAT AMAAT...

91 gIoAr ;a7 @) & oft T Far
g

s fra T @ @AY g9 & S,
arg ¥ 9% & feamr =mq

awqfE wgEa « gar A g awar
? fe ag g3 #v T W foT 9% @gw
Il W@ |

=] gEmmE wres) o ogwafa S,
qirqer a7 & fF qaasma st w1 faeas
ga g 2 Az AR ® g Sl
fadtas garey 7 @t a, gafay fraw
rofng #7 & g0 Arad st & faw #
T wg S &1 favas ag %
HIRAT, o3 e mfz sarfeai, I8
oy Tawegd & faam far ww@ 9,
e 9y /10 &, T3 gura fgar @@
T A1 § SR A A ¥ gIeam
ot #1 fast Fedleg Fim, ag fas aa
AEY YT )

awefor wgiem : Arg A Ag Qar
¢ dfpq srna St & fam 1 femmaw
A g F Az @ TR faw N fox
# fomn o &%

at  wwrmete sest o wdfag @)
¥zr wgar & fx wrend ot v @Y fados
& xz AT aer A § fr frm o somer
agy &Y @ WA mAg A F owmew F
a1z Nz § AT AT o g ot w1
fasr af o7 @i stg w3
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aamfa wgiag : Afwa gq 9T F
TG N A_S T F, q7 QA A
a% 0% @ g Y A% gafed afz
gIX A A AP A9 Y gwEA A
TaFd f A gn A F AX

ot GEAATA © HAL HIF & CEA-
HE § @17 et awr 98 AL ) faw 9%
fecraa Y, @a & za #1 @FT T
aFAr g

st shwsr maw . awmfr \5ERT,
ot g7 Arafta wEedi 7 oz A T
9 fF Ta 9% ¥ Fara7ar 927 AVGS E
f& f7 ¥ qF gzea ) #xa< 37 & fag
var frar mar & fr faam #1 wafra &%
# 37 %) ©H qr@ v orga< fzar war &
¥ i faw Y 47 77 %, faq & gm0
faw ifg4 <z a% | 96 A7 § T 994
¥ fFar i qFar 2 slrIm F g g
WA At & faw ax 7z ge @ 9 aif
oA AT I F T T@T AT EE )
TEY TETE WIqH AT @ AT 91 6%
Tt zfez & w19 wvr Fratea ¥ wgE@ar
1 agd ¥ i a1 59 9FT ¥ IIAEQW
W E, fed@tg 7 gm gwIC F1 wEE
T, fet o fam ox 3=t g @ am
arfs st fafan & g wra st = fasr
gE frar o a3

awmafy wflag : &7 Fmigw W@
agraar ot f, pEet agrar AT g fy
afz samd ot w7 faq & faar smam, @
for so% @ A & a1 O g WA
st &1 faw famr @ @har | wtar o
91 7T 99 K qg KGN F

Nt WI9g WAW : 4 &gd Hgeaqn
2 warafa w@raw | afy A fam &
& wr, at fETAdt W )

W s A g o @ -

. Dis.)
A st wigar § 6 gn wred o @
faa fram & 9evE #T& ¥ @ § 9eds
firg faar g9 &Y /g fagr o awar &
grgn g aradr s ft @ § @
ag Y gy wwar § s qrad o w1 faw

WIEE 91§ aiz fegw g oW ot
&% faw $Y & fogr oo fraw s

FA & T17 A TP A § aFar 2.,

qa.qfe agivw : frasw & @ar @
AT sx @ & frag & foar omm )

st wax a1 qov ; gfz Y am B
aY gurar wearT & s org AAY & fanr
faaw w1 ade 53 ffaq—agar ag fs
grar &t & fag 7 F faar wmm 6k
gar 0z fF gudt ar ogd 7@ 2y femr

wra, ¥9 9% feewqA o @A & ang,
grat Nt ¥ fag = fespma ge

aamfs ag1@ : dar WY ®F @
g odgradl @ adm, & za Anga A
ZITR & AT W@ATE |

MR. CHAIRMAN : The question is :

“That the debate on the Constitution
{Amendment)  Bill (Amenament of
articles 330 and 332), by Shri Suraj Bhan,
be adjourned to the next day allotted
for Private Members® Bills.”

The motion was negatived.

SHRI SIDDAYYA (Chamarajanagar) :
Sir, I congratulate Mr. Suraj Bhan for hav-
ing brought this Bill. At present, according
to the provisions of the Constitution, seats
are roserved for scheduled castes aod tribes
in proportion to their population. Some
friends were arguing that they are going to
ask for reservation according to population
afresh. It is already there. But the point
is, at present reservation is made according
to the population, any fraction of it less than
half Is being ignored. That is the usual
practice. Mr. Suraj Bhan secks to replace
the words “as nearly as may be'" by *‘not less
thao.”

If this Bill is passed, thery willbe



303  Reports of S.C. & 5.T.

|Shri Siddayya]

small weightage given to the scheduled
castes’ and tribes’ represemtation in the Lok
Sabha and Assemblies I took some trouble
to make somne calculations. 1 find that if
this Bill is passed only a few more seats will
go to the scheduled castes and tribes. It s
9 seats for scheduled castes and 10 seats for
scheduled tribes in the Lok Sabha, Io the
Assemblies it is 6 scats for schedul=d castes
and 7 seats for the scheduled tribes. Only in
the case of Union Territories, there will be
some difficulty because there are only two or
three seats in some Union Territories and if
this Bill is accepted, the scheduled castes and
tribes will get the entire reservation.

Reservation was provided for these com-
munities on the ground that they will not be
elected to these important bodies unless the
seals are reserved for them. It is a question
of participation in the administration of the
country and unless this weaker community
gels some opportunity  to  influence the
policies and programmes of the government
by actually participating in the administra-
tion, this community cannot come up.

Secondly, the suggestion of Shri Suraj
Bhan for the amendment of articles 330 and
332 isnot a new thing. Article 330(2)
reads :

“The number of scats reserved in any
State or Union territory for the Scheduled
Castes or the Scheduled Tribes unde.
clause (1) shall bear, as nearly as may
be, the same proportion to the total
number of seats allotted to that State or
Union territory in  the House of the
People as the population of the Schedul-
ed Castes in the State or Union territory
or of the Scheduled Tribes in the State
or Union territory or part of the State or
Union territory, as the case may be, in
respect of which seats are so reserved,
bears to the total population of the
State or Union territory.”

If you come to article 332(3), it reads :

"The number of seats reserved for the
Scheduled Castes or the Scheduled
Tribes in the Legislative Assembly of
any State uader Clause (1) shall bear,
8s nearly as may be, the same proportion
to the total number of seats in the
Assembly as the population of the
Schadulsd Castes in the State or of the
Scheduled Tribes in the State or part of
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the State, as the case may be, in respect
of which seats are so reserved, bears to
the total population of the State.”

This is a wvery simple proposition. If thls
amsndment is accepted, only a few extra
seats will go to the Scheduled Castes and
Scheduled Tribes. It is true that an anomaly
may arise in some cases. Government may
feel some difficully in making both the scats
in a particular Union territory reserved for
Scheduled Castes and Tribes. But there is
another kind of anomaly at present. In
Pondicherry the population of Scheduled
Castes is 56,846. But there is no seat
reserved tor them, whereas in the case of
Laccadive and Amindive island there is a
seat reserved for them even though their
population is only 24,108,

MR, CHAIRMAN : The hon. Member
may continue his speech the next time when
this subject is taken up. We will now take
up the Half an Hour discussion,

17.29 hrs.
[Sbri Vasudevan Nair in rhe Chair]

HALF AN HOUR DISCUSSION
Supply of Sovict Arms to Pakistan

SHRI SAMAR GUHA (Contai): The
Government of India’s over- obliging com-
mitment to the foreign policy of Russia and
too faithful dependence on arms supplies by
Russia to India have creuted an impression
inside India, and mostly outside India, that
India has almost turned to be an infra-
satzllite of Soviet Russia.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : It
has become a wvery siale expression now.
It it extremely siale.

SHRI SAMAR GUHA : Iofrasatellite
means the invisible satellite.

SHRI SWARAN SINGH : Please
yourself.

MR. CHAIRMAN : [ think, the inter-
ruptions shoyld not start at this stage. It
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is only a half-an-hour discussion. The hon.
Member may take ten minutes.

SHRI SAMAR GUHA : This is the

political portrait of India inside and outside
this country very largely.

‘We saw in the morning the performance
of our External Affairs Minister in regard
to the Russo German Tieaty. Undoubledly
that treaty was contributed to peace iu the
world but, unfortunately, the external Atlairs
Minister completely forgot that the cessa.
tion of active hostilities between the Arab
countries and Israel contributed more to the
peace of the world. The Government for-
got to mention about that until the external
Affairs Minister was reminded about that.
That shows that the attitude of lndia has
also justified that India has already become
ao infrasatellite of Soviet Russia.

When the present Foreign Minister was
Defence Minister, he said in this House that
the policy of supply of Russian arms to
Pakistan was an index of a major shift of

Russian policy towards India vis-a-vis
Pakistan. The mutation of Russian policy
towards India vis-a-vis Pakistan can be

described as follows. First it was Russia
stands for India ; then it changed to Russia
stands with India and at the present m~ment
it can be said to be Russia is not against

India. Those days are not far ¢ff when the
Russian stand in regard to India and
Pakistan will be ot par. Our Govern-

ment should take note of the shift of Russian
policy towards Pakistan vis a-vis [India ;
otherwise, India will have to face a second
time that national humiliation that this
country very tragically faced at the time of
19c2.

In reply to a question about the quan-
tum of the arms supply to Pakistan by
Russia, the Defence Minister said :

“Though sufficiently reliable figures
of the quaotities are known, it would
pot be desirable (o reveal them.
Government are also aware of the agree-
ment between Pakistan and the Soviet
Union for an oceanographic survey and
fishery research. Three Soviet wvessels
visited Karanchi in February 196 .”

If these figures are sufficiently reliable figures
that are known to the Government, what
stends in the way of making them koown
to the public of India ?
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It is not unknown to the world that Russia
has already supplied to Pakistan Tyushin-28
light bombers, Mig-19 Iaterceptors, Mig-21
for air defence. T-54/T-55 tanks, and 200
130 millimetre guns and other ficld artillery
pieces and military stores. The exact quan-
tum of the supplies have not been mentioned
by the Government but a very well known
Paper, Neue Zurcher Reitung ol Switzerland
said on 15.12.1968 that this quantum amounts
to 100 Mig-19s, 60 to 70 Mig-21s, 30 to 40
Ilyushin-28 light bombers, spare parts for
60 Mig-19 and 14 llyushin-28 light bombers
and also about 250 tanks to Pakistan,

One should add to this arms supply by
Russia to Pakistan the already acquired
arms by Pakistan prior to the 1965
war from USA free of cost. According
to the figure given by the former
Foreign Minister, Shri Dinesh Singh, it
will amount to 7(0 million dollars worth
of American arms acquired by Pakistan.
To it should be added, as is known to all,
what quantum of Chinecse arms have also
acquired by Pakistan. It is also not un-
koown that Pakistan is having defence
shopping from France and other countries,
Even from Czechaslovakia, Pakistan has
acquired many arms, As a result of the
arms supplied by Russia to Pakistan, already
talks are goiog on in USA that the American
Government will also lift its embargo on
arms supply to Pakistan, Mr. Chester
Bowles has already protested and also
Senator Fulbright has said that this will be
wrong. But already negotiations are going
on belween Pakistan and USA and it is
probable that NATO arms bave already besn
supplied to Turkey as well as to Pakistan,

When this question of arms supply was
raised, when Mr. Kosygin visited Pakistan,
last year, after visiting Pakistan and making
a commitment to the Goveroment of
Pakistan io regard t> the arms supply to
Pakistan, Mr. Kosygin dashed to Delhi to
assure Mrs. Indira Gandhi that Russis is
not trying to have friendship with Pakistan
at the cost of India. After the visit of
President Yahya Khan, Mr. Arshad Hussain,
the Foreign Minister of Pakistan, categori-
cally mentioned in the Pakistan Natlonal
Assembly as follows :

“Whatever China has done during
the last 5 years, no power on earth can
save the friendship between China and
Pakistan.”
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Not only so. Mr. Arshad Hussain asked
Peking to cnsure that the deal between
Russia and Pakistan will be not at the cost
of friendship with China.

Sir, you will remember, last year, even
Mr. Kosygin made a dramatic dash to
Pekiog, perhaps 1o ensure China that
Russian friendship with India or with
Pakistan or Russian arms supplied to
Pakistan and India is not at the cost of
China. 1In this equation of costing of arms
supplies, in the equation of costing of friend-
ship between Russia, China, Pakistan as
also India, what is the puzzle 7 The puzzle
as also the result of the equation is that
Russia is having [riendship with China ;
Russia is having friendship with Pakistan
and Pakistan is having friendship with
China and all assuring the other that it is
not at the cost of the other. What it
amounts to 7 It means that it is at the
cost of India. Russia-Pakistan-China tri-
aogle of friendship is being built up. The
Government of India should take note of it.

What is the real motive behind the
sapply of Russian arms to Pakistan? Some
of the Soviet infiltrators inside the ruling
Congress party, some of whom have already
got the ministerial cushion, try to explain
by writing some articles in Mainstream and
others that it is only to wean away Pakistan
from China. This is nothing but a puerile
political explanation of a complex matter.
I want to know from the Government
whether v is a tactical hybernation on the
part of Pakistan which is creating an impres-

sion that Pakistan is loosening its tie with
SEATO and CENTO powers. Is there any
positive indication whatsoever that Pakistan

has served its relationship with either
SEATO or CENTO ? Not only so. Is
there any indication that as a result of the
arms deal between Russia and Pakistan,
Pakistan has stopped the building of the
military and a trade road between China
and Pakistan /g Gilgit ? [Is there any
indication that the relationship of China
and Pakistan, in any way, is either freezed
or loosened 7

There is no indication whatsoever.
Therefore, 1 will again report that it will be
an infantile expression to say that the
Russian arms supply to Pakistan is meant
for weaning away Pakistan from China,
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What is the effect of the Russian arms
supply to Pakistan ? No. 1 It will increase
tension between India and Pakistan. It will
disturb peace in this sub-continent. It will
make the posture of Pakistan more intran-
sigent in relation to india. 1 am afraid it
will now open American complicity with
Pakistan sgain and I am afraid the possibility
of the Indian sub-continent turning into a
field of cold war between Russia, China and
USA will again become 1 say, alive. It
will also disturb the militarv balance of
India end Pakistan, If you take together
the Pindi-Peking @xis the military balance
of India will be extremely disturbed,

Again, the Government of Russia, 1 have
been told, have assured Mis. Indira Gandhi
that the Russion arms will not be allowed
to be used against India. Similar promises
were made by USA. We know what was
the result and what was the outcome of
these assurances at the time of Indo-Pak
conflict. Itis wvery strange that in reply
to some of 1the questions in this House, the
Deputy Minister, Mr. Surendra Pal Singh,
said tha! the anxiety of the Indian Govern-
ment has been communicated to Soviet
Russia. Mrs, Gandhi in Calcutta in a
statement said in September Jast that tl.e
lodian Government will resent the supply
of arms to Pakistan by Russia. What is
this d.cile expression 7 Should they not
lodge a sirong protest with Russia 7 This
shows—it justifies my observation—that
India has become an infra-satellite of Soviet
Russia 7

Now | want to ask a question: 1 want
to koow from the Gowvernment. What is
the political explanation of the Governmeat
of India as regards the moive of arms
supply by Russia to Pakistsn ? Secondly,
1 want 10 know from the Government
whether Russian arms supply to Pakistan
will increase tension in the sub-continent
and also, as I have already said, will extend
the field of cold war between the big powers
in the sub-continent. Thirdly, 1 want to
know wkether it will seriously disturb the
defence balance between India and Pakistan,
and when we consider the military balance
hetween India and Pakistan, we can never
forget that Pakisitan has entered inlo a
military alliance with China. Therefore,
when you consider the military balance with
Pakistan, you should also keep the military
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power of China in view. Fourthly, I want
to know from {the Government that in the
event of any actual Indo-Pak conflict how
the Indian Government will prevent Pakistan
or exercise pressure on Russia to prevent
Pakistan from using its arms against India ?

Recently in the Consultative Committee
for Defence Ministry certain serious ques-
tions were raised that Russia was withholding
certain spare parts and arms and ammuni-
tion and also gun barrels,

I also want to know from the Gowvern-
ment whether Government of India is going
to make diversification of defence shopping
in different countries,

Lastly, Sir, 1 want to know whether the
Government of India is going to prevent
Russia from having any ioterest in the
Indian ocean, maybe in the name of survey
or maybe, in the name of fishing, and that
political fishing will not bz started in the
Indian ocean and 1 want to know whether
the Government ot India will prevent this,
and if so, how will they prevent it. What
are the protest notes which have been sent
to Russia 7 1 want that Government should
place those protzst notes, the text of those
protest notes completely, on the Table of
the House so that Members may know
about it.

MR. CHAIRMAN : Shri Shiva Chandra
Jha.

SHRI SAMAR GUHA : And lastly,
Sir, the Government of India should not
forget this :  Be it Russia, be it America or
be it China or any other big power in the
world,—no big power wants that India
should be a big power. Government should
keep this always in mind before entering
more into the vortex of Soviet Russia and
before¢ becoming,—as I have said already
and I repeat it—an ‘infra-satellite’ of Soviet
Russia,

MR. CHAIRMAN : Let Members
ponder over this—if the Member who lcads
the Half-an-Hour Discussion takes 18 to
20 minutes, what will be the time left for
others ? Shri Shiva Chandra Jha.

SHRI SAMAR GUHA : 1 have not
taken 20 minutes,
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MR. CHAIRMAN : Youcan look at

the clock.

SHRI SAMAR GUHA : If you were
not disturbing me, 1 would not have taken...

MR. CHAIRMAN : Shri Shiva Chandra
Jha.

ot frresr Wt (wgaEd) @ T W
% f5 & gaw q3], ¥ ¥9 o= wEAr
qTEAr § | gW A7 arAx § AR gz @
fafaarz 8, s w7 ¥ oifiears a7 2,
IFT FHAT F1 AT gAY AW K
gra # g fam A e omaew
sz ¥ 3w femrAdy &1 @ A
qifiFeara & gar | agF A A am §
f gt o femrmat Nt adt @ ag #N
AYifes w7 fFg ag § RIT FA W |
# qF gea a9t d 9r ) qg & A &
FHamgd 1 ITam T pR & 531 fF
oF Wl a9 gw @ T gw W
qiffearT @A FY gIr WA 04 1 gw
At & avar a1 fr arfwearr a1 Tar b
ag gart faq fafgza 2var | afss gt
wifaw grara aY A fergeara A 41 39 &
¥ 7TIT R 1 9 37 7 ag AT g
¢ fr g mfwearT F1 wY A58 3 wWr
¢, gmifs wiffeara oF A0 fow @
7df 3—ag oo AEE N AR ¥
a fee su fra zfezaiag & Qar &1 @
& 7 tmr wiw g & 9w ¥ efeemrm
# gregauatasw &7 & A Aaaa foar-
qifafzem sarET e |

& ag 9w wgar § 6 1965 &
fggear oz mfears @ o wak gk,
a9 ¥ gy =9 7 arfyearw & feaA
ghaare fer it o8& arz frqa gfaare
far 1

1965 & &yt A T FIY
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(= faawez W]
affeaE & @ gfug ot 23, 3T *
e et gfgarc o ?

A #Y wF aF &4 § fran gfaame
aTed WX qrgfaae, fady § 7

9 @ Y 757 q9g & 5 A9, w4,
wHdwr wifs gq qiffem &1 & wEd
& WA aY #1f Ad wgar & W@ WA
FER g § ‘an Wwme” aft gl
27 ® wwwr www ag g 2w
ARG qFR F fazm Atfs ¢ fgew
= g7 ¢ faedt gA@ge @@ ofam’
¢ W T, EEfeefas o)
TEhieeT § 7

st waeemw T (faeh |@@Q) -
afs®@@ 1 N7 aw ¥ ghaart foma
o fam® alx qv; g8y, @&
TEl, @ 9 wrgw 9T W ey wiwe
ATEH 9 | AFFEAE & 9 FRT vRgI T
&Y &Y 781 &, wWifs aFd W €k
FAL AW IW F qga WS B & 1 WA
AEAACH-ETA oY o aiteg & sl —
qifieear Y gfaarg 2ar 21 Jvz sy
A Faw gfamz W A mEr aw
gaventfaar oft A ¥ 1 qrfserrg # Y %
i & gfeme fasd & 1wa 70 o
qifFea™ &) At 2471 & | ard mfEEA
&1 gWA F17 g 1—haq frgea | @
dFmeE A R fafsas =0 ¥ g
qrge — AR A aw ¥ N wE
T IR 7T F—Fw @ ¥ gw v v
dw fans o o aiffm & e
WA AF AEN | W9 W AR grm fE
OF A WY A FRAR Hew W
wl W Fyr a1 & o« miaggsa @),
aY 1T HTATH AT, W UH TW HT HY
g & fow qr arfr ) #ag qmAr
urge g 6wy W g R
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& afa A qferet # w1 gz oeft 2
anT g, at ag fagz feg aw@ s &)
Tge &7 arfferT & ganed ¥ gw A
fawia 2ar gr, fex ag <91 3+
quad w1 g9t 2% & 6T M9 SE S0
Frr Qe qifsam & aww ) T ag
AT 9rzar g f5 @ wwa ®W &
gfezqrm ok Aify qar &

97 AT 1 &9 1 g7 ¥ fogy
UF AT AT § AEEET FF A
arga frar 2 5 sl & ot d e
I AR A 9w F oav§ afeadw
g’

¥ gg wt sAar =vgar g fr gar g9
T g AT AR F g2 Az w5
fa T warz faar & maz gf, &t
gifadt @t d=  fafgsar &1 saw
FT WTaT 2 WYX F4r AAT WEEg IA
FY gAr-927 q7 @7 gi g ¢ f&
qg AN &9 ¥ 33 & WX ag M
dex ag) famdr g, faw 1 ofcom ag
2 frowg guit SRE B A T Q@
2138 frrgmm A WA s wfez
GURAT | /T A AR TR AR A
F 7 =151 &1 A7 faar faar, a7 @
gg geF 9 g | @ Fr e dw
o W9 | S AreRr et gar faars
99X #37 § @ a@ER A IAH YA N
wEard #1391 aw s foar) @ @
wq q9%Ar & f5 W@ awFe s N
JaH{ T

@8 i ¥ ag quar AIRAT 2 fF
st v orgfas aifeeta Y2 o g
sgfrge Falt o 2 wrd ot aw
eI A @r g ar IR AT )T @
27

& g 1965 & o qrivwrm
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Som gfac & sg1 gz s Adi 2 fw
I § qga T NelgT  WIF qfvEEE
17 35w, gard sgrw ok oygfasw
ot 97 ¥ ¥z sarar IwF qA 27

W 47 §9 §% § W &9 FrAar
tfFogas 3o 700 ¥ fegem @
eI wAT qNr St gAr FIE fgamw
ST AT F gy oty o W7 @q
F ®IF 1T 4T ag AR 41 g qar
A fwag N gg miw gt @ & a3
AR I waz § AT zw Aedt AEN
s, afsr Ned Frag mawa A& @
f& gn got AFNfedt N oAgFT FE
gH T q1FE A §U0 #YT gz #d-
W EHT Tgz T o4AT TW AT AIER
ITH Four ?

ufrqq gw—3a1 gz @& & fF =n
I mifseard AY daw 37 oftraq aew W
gary &1 Y fgar 2 7

&t WiR Swwoant (gIRnErE) ¢
wwrafy #grzm, & ag amar agar g
& a1 mifvears & gfoa %23 &<
@ 2 W "9 3wz #1 80 sfyea dar
WA @9 $T @ & 31 |\ G
# ag ga@Ear & 5 qfsear #Y A%
¥ qg g9 AMAIT 9T e g gwer
F@ A dard ¥ 7 Y Far Ww A 2fy
Hearaar g R g Yy a1 @ Fum
3 &4 1 gana suar ) fx o3 g
qT gH WT awar g, =7 I g
iz Eamaa & far ?@r o
Feft g8 gmIH fadw atfas ar
fafea v & sa s frqr & ar a8f frar
g 7 ofy fFar & & 9397 ;a1 I W4T
g?

[T AU W R A amA |
b gg A qafga i 2 fs ag AN
o geal 1 ¥R WA TR W
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F wfF FY 9T TA 9¥AT § WY TG
merrer 2 o g ew ¥ gEntdw &
qdfE X 9T ywrT qEAT @ At e
qiffearT #1 ot gfaax AW E 99 W
qeq ¥4T § 7 T A9 gAR wrdiE giy
#1 §YT gATY gUaT #1 @At A @A &
frgz w#ar ME AT aeq g7 any
2 atag sar?

18 hrs.

affqn g7 0z ¢ f5 ofeem &
AT 99 ¥ gg e g § fw
aiffears 7 <, ww A1 ghmmt W
¥ 7 ghamz fag 197 & qw
TeAreT  F wgr sgaedr E AYT Al
gfaare afewia % =a & & a3 TH
I ATARTT AArATT o4 F fred § ag
qar vzr g, wmy za ¥ wfafor A€
oM ard g Y wT oFarsar | 6 v
ag ft 73 & fr e mzd s qgfaga
FIG AT H §9 ¢ 2 @ ar gar
Zqr ¥ ag gfwary 14 fga & 15 § faw
74 /= AT At oF Ay w7 feafr
0t agt & @) et feafa ¥ s aifee
Fam gfeare ol W & A s §
faT & Wac arzq st grgfaee faad
Frmrar g & o & q| g
& glamrr oy 14 fega & 15 F faa aft
% ofr vrgfacia W A i @ g
qffea & gafesr s & fag
At F AR Aot we @ E 7

SHRI S, KUNDU (Balasore) : We are
living in such a difficult world that it ls very
difficult to know what sort of socialist realism
is involved in Soviet Russia giving arms aid
to a theocratic dictatorship like Pakistan,

SHRI SAMAR GUHA : Capitalist
State also.
SHRI S. KUNDU : A historian has

sald that today's politicians In certain
countries are much more powerful than
Muark Aothony and Hitler put together with
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the vast army aod nuclear weapens which
they command todsy. It is unfortunate
that in these days of world war politics,
the super Powers arc using Sardar Swaran
Singh just like a pawn.

SHRI SWARAN SINGH :
Kundu 7

Not Shri

SHRI UMANATH (Pudukottai) : Kundu
does not have power.

SHRI SWARAN SINGH : He
power to create misunderstanding.

has

SHRIS, KUNDU : 1 would like to
know two or three things specifically,

The Minister about a year ago had told
us that between February and May, 1969,
Pakistan had acquired 1.0 Russian tanks,
T-55, halicopters, radar sets, ammunition
artillery guns. This is so far as the Minister
knew at that time. 1 would like 1o know
the information with Sardar Swaran Singh
about the supply of arms and items of arms
from Soviet Russia to Pakistan, after that
statement was made in May till today.

Secondly, it has been been said that
the arms have been given to Pakistan at a
throw-away price and part of it as gift
What informution has the Minister on this ?

Thirdly, when first this arms supply
started from Soviet Russia to Pakistan and
we raised this matter in this House, we were
given to undertand that Soviet Russia was
saying that this aid had been given in order
so wean Pakistan away from Chioa. Iz
the Minister aware of any shift in the
so0 called policy pronounced at that time by
Sovlet Russia pow becanse Pakistan, instead
of being weaned away from China, has be-
come much more intimate with China 7
Therefore, did he cbeck up with Soviet
Russia whether they are going to revise their

policy ?

SHRI SWARAN SINGH : This debate
has become somewhat difused and all
manoer of questions, political strategic,
deplomatic have been raised.

SHRI SAMAR GUHA :
they are inter-related,

Nsturally
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SHRI SWARAN SINGH : In the short
time at my disposal I will try to answer
these specific questions that have been
raised,

First of all, 1 would like to say that
Government has from time to time kept this
hon. House informed about the supply of
arms to Pakistan by the :oviet Union,
by China, by the United States of
America, by France and several other
countries. I feel amazed that newspaper
reports should be mentioned in this connec-
tion and that it should be conveniently for-
gotten that all this information bas been
very recently given to this boon. House by
my colleague the Minister of Defence on Sth
August, 1970 in reply to an Unstarred
Question

SHRI SAMAR GUHA : Not the quan-
tum, that is the most important thing.

SHRI SWARAN SINGH : The quan-
tum will not be given. I have explained on
several occasions that even if we have the
information about the quantum with us, it
is not in our interest that Pakistan should
know that we know fully what that quantum
is. This matter has been explained on a
number of occasions, and I do not under-
stand why the same argument is repeated
again and again.

What | am sayiog is that in this latest
reply the types of weapons that Pakistan
has acquired from China, from France, from
the Soviet Union, from the Federal Republic
of Germany, all this has been given. In
reply to this question the arms that Pakistan
obtained, prior to the 1965 conflict, from
USA under the Mutual Defence Agreement
has also been mentioned.

All that is mentioned in reply to that
question. One peed not go to Dewspaper

reports.
oY foawez w1 : 1965 & ag

AT mar ?

SHRI SWARAN SINGH : Mr. Jha
raised a pointed question whether USSR
had supplied any arms or lethal equipment
before the 1965 conflict. This matter was
explained on earli lons ; if Memt
do not recall I may re-state that prior to
1965 USSR bad not supplied any arms to

Pakistan  Thorefore the second part of the
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question whether we had captured at the
time of the 1965 cooflict any arms of Soviet
origin does not arise. According to our
information these supplies started after the
1965 conflict.

Several questions had been raised and if
Mr. Samar Guha with his intellectual back-
ground goes over his speech today he will
himself discover several contradictions. He
tried at one stage to develop the theme :
here are four countries, USSR, Pakistan,
China and India. By some sort of a logic
which 1 have not been able to comprehend
fully, he wanted to give the impression that
all the other three were together and were
trying to conspire against India. This is the
upshot of his arguments,

SHRI SAMAR GUHA : Not conspiring
together. Pakistan said : not at the cost of
Moscow ; Moscow says the same ; China
says : not at the cost of Moscow. In that
way it ultimately boils down to this : at the
cost of India Russia, China and Pakistan
are having their friendship.

SHRI SWARAN SINGH : Even after
this clarification and pondering seriously
over what he is saying, he should give an
answer himself. He is conveniently forget-
ting the very important factor in the relation-
ship between Soviet Union and China. Any
amount of argument or sophistication ar.d
trying to clothe it in involvement does not
alter the basic fact. It is amazing that he
should readily accept this argument and say
that this is ihe cooc'usion ; by some
process he concludes that India alone finds
itself in a position of disadvantege compared
to the three countries he mentioned. He
does 80 by some method which he is unable
to explain, The hard realities of the
situation are as follows. Today for countries
who can find money, arms arc available from
all parts of the woild. This is somelhing
basic which we should not forget. If we
have money we can get arms from Soviet
Unicn, France, United Kingdom, even from
the Uniled States. If Pakistan has money,
they also can purchase arms almost from
any cauntry.

SHR1I SAMAR GUHA : From tlu
United States also 7
SHRI SWARAN SINGH : Yes. If

people have money, arms aie available, if
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not directly from the United States, from
other sources. It may interest the House to
hnow that there are not many buyers for
arms these deys. For countries who can
give money, arms are sold. Arms are being
transferred in different theatres of the world,
not always for consideration of money but
for other considerations, These are factors
which we must not ignore. Sovereign
countries have a right to acquire arms from
any source just as sovereign countries have
aright to sell arms to whomsoever is
prepared to pay for them. In our excitment,
sometimes even in @8 moment of depression,
sometimes even for political considerations,
we try to highlight one aspect and depress
the other and again try to highlight the
third aspect, but we must not forget this
picture which has to be carefully and
clearly understood.

What is the world today 7 The main
manufacturers of equipments besides the
USA arc the highly developed and highly
industrialised countries of western Europe
and of eastern Europe. So far as the main
location of arms is concerned, it is concen-
trated mostly among these countries who
are members of these pacts. They bave
their own obsolescent arms ; as these become
obsolete they put away the old ones and
they go in for new ones. Today, itisa
fact that both among the Warsaw Pact and
the NATO pact couotries, they have a
T r' t prog e, and whatever is
surplus they are prepared 1o sell.  But there
are not many buyers because there are not
even many hot theatres where countries
cither have the capacity to acquire or have
gut the money to purchase, and quite alarge
number of arms are available only if
countries are prepared to buy. What should
be India’s attitude in this rather uncomfor-
table world ? We steadfastly believe that
in the short run in order to meet immediate
requirements it may be necessary for us to
acquire arms from other countries, and in
this sphere without any inhibitions whatso-
ever we arc prepared 1o meet our require-
ments, to purchase arms from whatever
source they may be available provided they
meet with our specification and we require
them ; we will acquire them from all
sources. 1 would like to say very clearly
that we have not hesilated to get them from
whatever sources they are available. On
that we have absolutely no inhibitions and
1 am pained to find a consistent effort being
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made to show as if we are dependent only
on one countity for our arms. We have
got arrapgements for getting arms from
countries other than Soviet Union, For
some of our defence 1equirements we go to
European countries,—

SHRI S. KUNDU : The point
arms supply to Pakistan.

is about

SHRI SWARAN SINGH : He says that
It is an inofra-satellitc and that I am tied
down to the Soviet Union. [ cannot permit
this statement to go unchallenged. He is
the leader of your party and he has made
this statement and these are being repeated
from other quarters and it is time that this
position was clarified.

SHRI SAMAR GUHA : Your attitude,
your posture, your stand, your behaviour,
and your attitude in loreign affairs—all lead
to the same conclusion.

SHRI SWARAN SINGH : I am glad
that Shri Samar Guha has discovered the
various directions in which I move.

SHRI SAMAR GUHA : Not discovery ;
your observations,

SHRI SWARAN SINGH
or observations. It is in this direction that
India has to be stiong. In this respect
1 was saying it is absolutely incorrect to say
that we are dependent on Soviet Union
alone for our defence requirments. We have
got arrangements with other countries
several European countries— Britain, France,
Belgium, Sweden and several cther countries
of Europe. We do not hesitate to get our
equipment from whatever source this equip-
ment is available.

Secondly, the most important approach
which we have persistently and consistenly
followed is to manufacture all our require-
ments in our own country, for obvious
reasons, economic as well as strategic. This
has been the policy that we have consistently
Pursued. 1 om conscious of the fact that
there can be a time-lag between the arrival
of a particular type of equipment from our
own factories and our requirements which
may be pressipg, and to meet that interval
it is npecessary to acquire equipment. I
this, we have gone to all countries. 1 would

: Discovery
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like to repudiate any suggestion which, 1
have & suspicion, clothed with political
overtones—always to suggest that we have
tied ourselves tou much with the Soviet
Union. You may do it for political reasons.
1 do not grudge that, but I know, and with
my association with the Defence Ministry
and also with the External Affairs Ministry
I can say without fear of the slightest
contradiction. that this suggestion is totally
devoid of any substance. But when it is
repeated again and again, I suspect that it
is pot based om facts, but is a deliberate
attempt to make political capital out of it

and paint a picture which suits them
politically.

SHRI SAMAR GUHA : It is your
subjective observation We have proved

on more than one occasion that it is not
correct.

SHRI SWARAN SINGH : This is based
on my knowledge of facts and not on what
appears in newspapers or what one may get
in @ whispering manner from this or that
chancery 1 know the inspiration that some
of our critics get. I am also conscious of
its source but I do not want to go into that.
This projection of India's defence does not
do us credit.

SHRI SAMAR GUHA : On a point of
order, Sir. The mipister has made a very
insinuative statement that some members
are getting inspiration from certain sources,

MR. CHAIRMAN : 1 was closely
listeniog to him. The rccords can be
examined., He did not say ‘members’. He
said, ‘some critics’. I hope the hon. member
is not included in it.

SHRI SAMAR GUHA : I am ope of
the critics. I have made a lot of criticism.
If anyone of us who have participated gets
any inspiration from any charcery, it is up
to his honesty to disclose that.

SHRI SWARAN SINGH : Prof. Guha
is too good and innocent a person agaiost
whom I will make any such comment.
There are other people who are much more
complicated. Mr. Guha will discover by
himself in course of time all the intricacics
of this,
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1 have often carefully tried to revolve in
my mind the object of raising the issue of
UBSR supplies of arms to Pakistan. This
should be viewed in the proper perspective.
It is wrong to pick out ope country and
try to make polijical capitgl. This js not
the correct way af approaching this preblem.
The Prime Minister herve!f made a statement
about the supply nf arms. As Defence
Minister, I made a clear statement brioging
out all the aspects of the problem. My
friends opposite in the Jun Sangh kmow it
fully well. I still remember that they were
saying that | made a statement in a very
clear and forth:ight manner. [ do not know
what has happened thercafter that this
question is raised again. According to our
information, there are no fresh contracts or
fresh arrangements for any fre:h supply
by USSR to Pakistan. Whatever are the
supplies, they have already been stated by
mw in that statement covering elso all the
political aspects on the floor of the House,

Shri Kundu referred to en carlier state-
ment made by me as Defence Minister in
1969, If he is inferested in research, I will
usk him to luok at the debates wgamn,
because as late as Bth  April 1970 1 made
another statement in response 10 a calling
Attention Notice regarding the reposted
decision of USSR to supply 200 tanks to
Pakistan. You were talking of 1969. This
was only in April 1970 that 1 made a state-
ment and | gave all the information that
was available. I was mentioniog all this
enly tp say that, so far as factual informa-
tion is concerned, we have kept this House
and the country fully informed. And the
last one is the statement made during the
present session by my colleague, the Minister
of Defence, giving a complete picture about
the supply of arms to Pakistan from USSR
and from all other countries,

Having said that, I would like to say
that certain specific things have bzen
mentioned and I will try very briefly to
refer to tham. Ooe categorp of quastioas is
that USSR has boen saying that it is supplv-
ing arms to wean Pakistan from Chioa and
whether USSR bas succeeded im that. 1
caonot answer for USSR. It is for the
USSR ta say whether it has succeeded in
weaning Pakistan away from Chisa, And
if it bas mot, T cannot argue with it as to
why Is it that its ssseasment bas gooe

WIORg.
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But we on our side bave never aeoepted’
this assessment of the Soviet Union that by
supplyipg arms the Soviet Union will succeed
in weaning Pakistan away from Chipa. It
may be their assessment, which they have
no} mentioned to us pointedly ; there have
begen gomments and sometimes it bas beea
mentioged. But I am not concerned as to
whether their assessment is correct of
incorrect. We have, from the very beginning,
pever accepted this assesament, and | have
no hesitation in saying that we will never
accept that assessment, This assessment is
some thing which they may have for some
complex reasons.

ot WY TR AT ¢ GTTR) #GT qATH
famr =g a?

ot wxod fag - qwds dan anfr st
Az gfqa

I say that | am oot at all coocerned with
their assessment. What is the pgint io my
telling them how they should wean away
Pakistan from China. Iam not concerned
with that and I am not answering for the
Saviet Upion But I, from the very beginning
have taken the position th:t we do not
ageept their amssessment, As a matter of
fact, we held and siill hold the view that
this will delinitely increase Pakisian’s intran-
sigence and  several other things whi:h
Professor Samar Guha listed. lo fact, 1
have studied his statement because this is
precisely what I have said in my statement
when 1 was giving my siatemeot about the
Soviet supply of arms to Pakistan. [ feel
flattered that he has do-e some home work
and has unecarthed the wvery expre sions |
have used in my statement wheo 1 informed
this House about these supplies sometime
back.

This loose expression of *“defence bal-
ance” has been used 1 bave touched upon
this subjegt on an earlier occassion apd 1
would like to do it wsgain. This is an
absolutely wrong approsch on the part of
everyone, including some innocent persons
amongst us, to talk of balance between
Indig and Pakisam. So far ay ladia’s
defenee requirements are concerncd, thay are
not related only to Pakistan. Our main
preoccupation these days is the threat that
we unfortunately face from China and mny
accrual of strength to Pakistan militarily
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mears thal we have 1o take that into con-
siderstion ns & possible threat from Pakistan
and, 1o that cxtent, it is a greater burden
cast on us, nct only to make adequale
‘srrengements 1o meet any threat from
‘Pakistan but alto frem China. It will be
bver-simplification for us to talk of military
balance, These are expressions which are
used by western commentaters to lull us into
sleep that it is only a question of balance
between ' India and Pakistan. We should
hever use that expression and we should not
be taken in by this thesis. Our problems
are different. Qur responsibilities are greater
and we have to or;anise ourselves in the
matter of defence after taking into full con-
sideration all those aspects.

SHRI SAMAR GUHA : I have used the

words Pindi-Pcking = axis ; not Pakistan
alone.
SHRI SWARAN SINGH: Itis a very

unbatonced exis. Axis is much tuo big an
expre:sion. When we talk of Pindi aud
Peking, any atiempt to bnng that as an
axis really is to have «ne wheel with a
diamzter of 1 centimetre and perhaps another
wheel with a diametre of, say, 10J metres.
There cannot te an  axis betw:en a tiny,
microscopic wheel and a big wheel with a
big circumfe ence. | hese axes do not work
in that manner and one should be careful
while using these  expressivns, These are
some of the expressions which are used by
commentators,  intelleciuals, men  hke
Professor Samai Guha anu other big intellec-
tuals. But we should be very, very careful
in reacting to these made up theories of a
vacuum and of balances.

Coming to specific questions, let me
start with a reply to the last quesiion by
Shri Om Prakash Tyagi. He asked il there
was any information that Pakistan was going
to attack us imminently. THere is no suca
information and'l do not think that there
is any such risk that we face today. The
other question he asked, therefore, does not
l’rise.

SHRI ATAL [IIHARI VAJPAYEE

(Balrampur) : Is there no passibilily of an
attack from Pakisian ?

SHRI SWARAN SINGH:
‘mminent attack. '

He said,
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SHRI SWARAN SINGH : We have to

defend ourselves wgainst any possible
attack.

Then, apart from his speech, Shri Kanwar
Lal Gupta, asked several questions. As to
the shift in the U.SSR. policy, I have
already answered that in my well-known
statement which he studied carefully and
heard hete. On an earlier occasion when I
replied as Defence Minister, [ did sey that
the shift is there in that now they are supply-
ing arms to Pakistan whereas formerly they

were not doing that. So, obviously there is a
shift,

Then, he asked if there is any shift in
their policy on Kashmir. This also J had
occasion to answer earlier and 1 will repeat
that there is no shift in the:r policy but, at
the same time, [ would like to say that we
have 1old clearly the international community
that this is 8 matter w=ich is our concern
and any attempt to pressurise us anywhere
will not be tolerated by us,

About protest notes and all that I do
not know what you get by protest notes and
replics, The hard reality 1s that not with
standing all our efTorts to persuade them not
to supply arms, arins arc being supplied. So,
you can say that this is the reply to our
suggsstion. What is the use of my sending

a letter tomorrow to His Excellency the
Forcign Minister of US.S.R.7 Ido not
know what exactly it means. It has become

a fashion always to say, “Did you send a
written note ; did you get a written answer 7*
as if it were such a simple affair. It I write
a letter and the other sid: give you a no,,
does that satisfly the Opposition ? I+ that the
standard by which international affairs
should be run ?

SHRI- BAL RAJ MADHOK (South
Delhi) : Our difficulty is that they take you
for graoted and do not bother,

SHRI ' SWARAN SINGH : This Is
absolutely incorrect. As a matter of fact,
the Jana Saogh party has placed themselves
in such a position that all political parties
take them for granted. Sometimes they are
even bebind or in arrears with regard to
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their principals, They have sometimes
raised issues which even their principals have
forgotten, This is @ political slogun which
they want to raise ogain and again, in season
and out of scason. There Is absolutely no
justification for it and there is no basis for
this. According to our information, the
gifis that Pakistan has received in relation to
arms are from US.A under the mutual
defence ald agreem:nt and, later on, they
have also got some gifts without payment
from China. But from other countries,
Russia, France, Britain and several other
European countries, according to our infor-
mation, these are all purchases and not
gifts.

SHRI KANWAR LAL GUPTA : At
cheaper price or at market price ?

it vqqt Tag : Amhz ArTE &T @
g & 7 gg @Y «Fqar Sal w1 ww &0

These are not like dal price or sugar
prices

N ®IT FF IR AL ST FT AT
FHR?

oY v fag @ GYEIC A FT q4g FA
t‘z’ ﬁ? If there is a requirement, T must get
that requirement. I cannot go in for tenders
with regard to a fighter plane or a missile
or a tank. These are not advertised ; they
are not quoted in newspapers and their are
no auctions for these things. prebaps, it is
a new line for banias or Guptas or others,
Thsir mind always goes to market operations,
The arms are not subject to market opera-
tions even when Guptas are involved.

SHRI KANWAR LAL GUPTA : May I
know whether Pakistan is more powerful
today than she was in 1965 ?

SHRI SWARAN SINGH : It is true that
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they have made up all their losses and may
be, they may be more strong as compared
to 1965. But from 1965 to 1970, 5 years
have clapsed and India bas not been sitting
quiet.

ot firawer w61 : umer feaar faar
g1

ot exat fag : A3 ag ot A wgr
fe gam) feaar faar @1 fead QY &
WA TG ¥ AIAA H

We bhave also added substantially to ous
defence potential not only by manufacturing

ourselves but by getting equipmeat from
other sources.

Sir, before concluding, I would like to
say that it will be wrong for us not to accept
with gratitude the fact of the supply of arms
that we have got from the Soviet Union at
prices which are quite reasonable. I would
also like to say that this type of ecriticism
raised from time to time that we bave not
got the spares or we have not get the
ammunition is totally unfounded. I can say
from my personal experience as a result of
my associalion with the Defence Ministry
that we will not fail either for want of spares
or of ammunition in case of difficulty. Any
suggestions to that effect are completely
uofounded. They are not based on aoy
facts, It is unfairto our armed forces to
create an impression by this type of question-
ing that we are either short of spares os
ammunition,

MR. CHAIRMAN : The House now
stands adjourned to meet again at 11 A. M,
on Tuesday, the 18th August, 1970,

15.34 brs.

The Lok Sabha then adfourned till Eleven
of the Clock on Tuesday. August 18,
1970 Sravana 27, 18¥2 (Saka).
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